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"' he Lok Suabhg met at Eleven of
the Clock.

i "MR. SpEskeR in the Chair]
y» OXAT ANSWERS TO QUESTIONS

Filling up of Posts of Assistant
Engineers

+

*803. SHRI VAYALAR RAVI:
SHRI N. SREEKANTAN
NAIR:

Will the Minister 'of COMMUNI-
% ATIONS be pleased to state:

_ "(a) whether a large number of
“# ‘ssistant Engineers are waiting for
o osting after passing the test and
 mpanelling;

(b) if so, the reasons for delay in
o sosling these qualified  Assistant
3 Jfiffineers; and

(c) the-total number of AE’s posts

lying vacant, circle-wise?"

THE MINISTER OF STATE IN
¢ THE MINISTRY OF COMMUNICA-
tI' 'IONS (SHRI NARHARI PRASAD
¢ UKHDEO SAI): (a) No, Sir.

(b) Question does not arise in view
‘o f (a) above.

(c) As on 17th April, 1978 postings
4 against all intimated vacant posts
' bhave been made.

SHRI VAYALAR RAVI: About

i the waiting for posting of the Assis-
! \}ant Engineers, the Minister gaid ‘no’.
But I am really surprised to hear his
answer because recently, I think,

650 LS—1,

2

about 786 Assistant Engineers have
been promoted from the Junior
Supervisory Cadre who appeared for
test, passed and had been on the
panel. They have heen listed now.
Abeut 786 are waiting for posting. I
know personally as a representative
of the Trade Union of the P. and T.
about the Engineers in Kerala who
have not been posted. They are
awaiting posting. I do not know howr
you gay ‘no’. Please let me know,
how many people appeared for the
test, passed and were put in the list
and how many of them are still
waiting for posting even-to-day.
Please tell me the number and what
is the delay in posting them?

SHRI NARHARI PRASAD SUKH-
DEO SAI: There are about 898 offi-
cials who have been selected. Qut of
these 799 have already been posted.
Now the waiting list is of 99 only.

SHRI VAYALAR RAVI: 1 am
glad to hgye this information. The
complaint was that the posting was
so much delayed and even this
class....

MR. SPEAKER: Possibly because
of the complaint,

SHRI VAYALAR RAVI: After
the complaint they have been posted
now. Others are still waiting. May
I know from the hon. Minister how
much time do you take as a general
policy? People appear for the test,
not only in Tele-Communication, but
also Postal Department for promo-
tion from Clasg IV to Class III and"’
from Class III to Class II. There is a
general complaint always that you do
not keep the panel for more than a
year mnd sometimes they lose the
chance to get accommodated because.
the panel may be cancelled. Can I

AeREE.

d o _
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get an assurance or will you en-
lighten the House that cnormous
delay will be avoidéd and the em-
ployees who Eet through will be
accommodated as soon ag possible?
Will you give an assurance? '

SHRC NARHARI PRASAD SUKH-
DEO SAI: Yes, there was enormous
delay previously. As soon as the
Janata Government took the charge,
we have done all these things and
for the last three years there was no
selection gnd gali that. We have set
things right now. We will be doing
it for others also.

SHRI VAYALAR RAVI:' Thank
you very much. You are doimg good
for the workers.

gegfafran w1 wvam

*804. Yo WHEATOEW THEW :
T gEAT® W WA HAT Ag Tq AL
wuaT w4 fF

(%) war ag &= & s wrmt g9
7t # witw Y egfalfraa w1 A
FTAT IEM

(=) afz i, & fear

(w) g0 § I8 FEwE FeATRA
&9ar |T § ; W

(%) =& Fx ¥ fow a7 3T
fwad ma § ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Yes, Sir.

(b) The quantity of import of
aluminium would be proportionate to
the rising demand in the country.

(¢) The production capacity for
aluminium jin the country by the end
of this year would be 316,000 tonnes
per annum.

(d) With possibility of using the
very large deposits of bauxite recent-
ly discovered on the east coast, two
feasibility studies have already been

APRIL 20, 1878
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commissioned one for Orissa gnd the
Other for Andhra Pradesh. The for-
mer study, for an alumina plant of
600,000—800,000 tonnes and an alu-
minjum plant of around 160,000 tonnes
per annum to start with and the lat-
ter, that js Andhra State, for an
alumina plant of 600,000 tonnes capa-
city initially would be ready around
the middle of 1978. With a projected
production capacity of at least I mil-
lion tonnes of aluminium wmetal per
annum jin course of time, these two
projects gre expected to put the coun-
try in a commanding position in the
world aluminium industry.

WMo wewilTORIST qtemw ;e
wEg, A At ot § S oIeT
faar @, RN A 9w F (=) TuT (W)
w17 %7 IO fawga 78 frar mr 1)
#r ger a1 fr qw § ©H o Saww
swar wqr & 7 & Gt w@wg § s
SEAT F—AdH TWEA  @HAT &
wrqaTe afe ZameT =Y g wr &, @
= w1 74T g &, faviw w7 wew w3qW
% wray feaw w97 "aowr” § 9w
HHAT ¥ WAHIT IeqTAA A g w1 4T
FToOT 2P oww A wRr ¢ fe oIvmm
T qIeeT 930 H ST Wewaq I weqaq
w¢ W ¥ ST wAT Arsgar o oo
L, I 1% 9T Aga T 9% =y
w6 1 afe & ot wmear £ oAy
AW TH GHY WIAT THAT FT I IIET
T oFT @ & ST T qwAr ¥ qu
I v F 58 W =4 wgw I
?E?

SHRI BIJU PATNAIK: The Pro-
duction capacity as I have gaid, in
the aluminium industry in the coun-
try by the end of this year will be
316,000 tonnes of which 50,000 tonne:
of the capacity in BALCO at Korhj
will be ready in another few month
The loss in production in the alun .
nium jndustry is largely due

shortage of power both jn MP.
Korba and in Karnataka. With th*
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new developments in the power

huge power projects. Our require-
ments of gluminium will be much
higher in the coming years gnd that
ig why, as I said, the other two major
projects are glso taken in hand.

w1 frare wc Q@ 8, afz o€ Qar frvem
it & Y ag ua w7 aw o w7 faTe
Y AT | FdwT # wfew 6l new
Rw F ot diw W gy IR
@WET ® QU I@H N Gh—adr
e ® qW, qrfE Iw @ adE™
TEEEA F AW ¢ g AT SenEA
§ IFT T FT T W WG 9T =T
W 92 | FUT & Ig Wl q@F %
1978-%9 # wiw faerr wrama WA
a® Tt A g

MR, SPEAKER: You have asked

many questions; it is very difficult to
remember them.

SHRI BIJU PATNAIK: 1 think I
have answered all the questions. Dr.
Pandeya need not be under the mis-
apprehension that there is a lot of
bauxite ore in Madhya Pradesh.

In fact, to feed the BALCO plant
in Korba, a very considerable quen-
tity of bauxite has to be brought
from Orissa also. I am glad to in-
form the House that the Orissa Gov-
ernment has very kindly ggreed to
allocate certain areas of bauxites for
the Madhya Pradesh plant, The pre-
sent consiraint ig due tg power. The

power position, I hope, will improve
in not too  distant g future. But,
when the power position improves
the total capacity would be 3,16,000
tonnes. When you and the new capa-
city, thmt can only come by taking a

' wvery large deposit, as I mentioned in

answer to question (d).

SHRI JAGNNATH RAO: Sir, at
present, the private sectors like
HINDALCO, INDALCO, MALCO and
Asanzol’ Aluminium Corporation have
been producing. What is the produc-
tion of these private sector units and
what ie the demand of the country?
Is it mainly .becslise of shortage of
power that the production hes gone
down? What is the actual demand
in the country and what ig the short-
fall if any? How are you going to
improve it because when aluminium
is going to replace copper, the de-
mang will be very much higher, Is
there any projection of demand and
Supply?

SHRI BIJU PATNAIK: I have
answerej that to part (d) of the
question of the hon. Member. 1 have
explained that it was due to shortage
of power. ] have also said that the
quantity of gluminium import would
be proportionate to the rising demand
of the country. I do not wish to give
the tonnage. That is a commercial
intelligence which I do not wish to
give. If I say this, it will raise the
price in the world market.

SHRI R. VENKATARAMAN: Sir,
ithe hon. Minister has given a very
happy thought to the House that
some day India will have g com-
manding height in the aluminium
market of the world. To starving
and struggling industries in India,
to-day, it is a wvery comforting
thought.

We would like to know, firstly
what is the proven quantity of bau-~
xite both in Orissa and in Andhra;
secondly, what is the samount of
power that would be required to
utilise this proven quentity in that
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arep and, whether provision has
been made for the supply of ade
quate power and thirdly, in view of
the commanding position that the
Minister wants India to have, will he
consider giving up the idea of-export

of alumina and see that every bit of *

it is manufactured into aluminium in
the country?

SHRI BLJU PATNAIK: Sir, the
hon. Member who had been a very
competent Minister of Industries here
as also a Member of the Planning
Commission here, should know that
the feasibility studies are being made
and when these feasibility studies are
in the hands of thg Government, then
only we would be able to plan
investment. Possibly, when we talk
of one million tonnes of aluminium
metal, there is a need of—as Mr.
Venkataraman knews well—nearly
2,500 MW, of power. Recently for
600 M.W. hydroelectric power plant
in that area, the Prime Minister put
the foundation stone. Therefore, that
ig for the peaking load. Both in
Andhra and in Orissa, there is un-
limited cog] reserve which will gene-
rate as much thermal power as we
require and, when we talk of going
in stages pf one million tonnes of
aluminium metal, I have no doubt
that the planning of large power
plants of 500 M.W. capacity, thermal
capacity, would also form part of the
package deal in termg of investment
or credits or whatever we plan to
obtain,

The second question was as to why
we should export aluminima. As I
said, on the basis of a feedback sys-
tem of credit, for a few years, we
have to export some quantity of
alumina to obtain the credit for build-
ing these plants, This is the normal
procedure. There is an estimate of
more than 2 billion tonnes between
Andhra gnd Orissa. The proven re-
serves are already nearly 700 million
tonnes. 1 have no doubt that these
reserves are world’s biggest findings
in bauxite, It is lucky we have it.
We must exploit it to the best ad-

APRIL 20, 1078
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vantage of the nation. When today’s
total aluminium production is only 15
million tonnes in the world the capa~-
city of 1 million tonne of India will
give it a commadipg height. That is
what 1 have said.

Early Motherhood

*g06. SHRI ANNASHEB GOTK-
HINDE: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether early motherhood is
on the increase in the country;

(b) if so, the names of such States
where the problem has assumed se-
rious levels;

(c) whether Government have as-
certained the factors contributing to
the problem;

(d) if so, the nature of those fac-
tors; and

(e) the measures undertaken to
minimise its severity?
exre guitt afcare wearw At
(st 7w wrerEw) (%) S (F)-
s g 1972 ¥ fed w@ s
STHAT WALTT & HIMIC 9¢ TqH TqT
¥ awq e wegw (Dfezw) @
& sy feor-1 R feg o & 1 weTw
wrg wEt ¥ 21,04 T AT A K
21,84 T oY | UF @ ¥ o wigw
denT ar w@ W mEd § g0
FH-AH R § HIATLAC1962, 1971,
1972 WY 1973 & &Y HAATT 7T
&, wad s g & o s e
¥ gy ATt gew-wT 91 1962
4 21.2 g% @Y, /@ 1971-73 ¥
wafr ¥ sgwe s 22.2 AW &
£ 1 oerEre wgwe fareer-2 O%
feq ™

werw o avead @ e 5o whwer
sraw S oY 99 W ¥ sfew ¥ g
# stz 50 i 38 o1g ¥ ww W
w1
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(7), (w) s (¥). & wor fy faamg & T ¥ W apTy O wae

T 1 grer €Y ¥ ar-Feray wfaew ot € ¥, v ft wuw w9y ¥ oAy
(dvvaw) whafrawr & a1, foredl Tt wrg W ot T§ Awit
fwrcor-1
w7 oo uwgjgy miga A T W@ 107z W
: RETR-A1Y

areor aria

1 2 .3 4
1. oI wAW . : . . i 15.25 20.93
e, . * . . . 19.44 22.20

Eei oy 5 i . . . 21.00 -
fagre . . 20.63 19. 60
5. Twrad . : . i 21,32 22. 40
6. gfvar ; ; . 5 : 20.99 22.06
7. femmawa?w . : ; . . 21.75 22.73
8. W ¥ FIEIT . . 21.97 21.96
9. wAEH . . 19.84 21.16
10. % . . . . . 21.98 21.92
11. w84 ST . . . . . 19.58 21. 11
12. RETOET . . . . . 21.04 22.07
13. wfgy . . . . . 22. 50 22.50
14. 3¥mT . . 20. 34 19.72
15. o . . . . . 22.53 22. 44
18. TwraTY . ; . . . 20. 85 20,93
17. afeerg . . . . . 22.07 22.50
18, fago . . . . . 21.25 24.17
19. IAT WM . . . . . 20.89 21,67
20. ofrgw Fmw . . . . 19.30 21.52
21, wogarT oW e iy awg . . 21.17 22.50

22, OETHR AW . . . . 23.10 —_

23. =iy . . . . . 22. 50 23. 00
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1 2 3 4
24. FTET WIT A< FAA . . 19.42 —
25, ‘Faeslt | . . . . 21. 45 22.63
26, T, TRA T A1y . . 20.99 23.82
27. wERET . p . “ 20. 00 —_
28. qifsxd " . 21.79 22,08
w . 21.04 21. 84

WY AT 1972, M-t T
foron—-2

1962, 1971, 1972 /1T 1973 F DNx fg g ' ST or @ &
ufirs oY, I g Taw & wAw wlgewwl Y =g 0

e  Tw/Hw v s 1962 1971 1972 1973
1 2 3 4 5 6
1. WT7E S_W . . 19.6 19.9 20.4 20.9
2. wEY . . wqe 22.0 21.8 21.7
3. fagrz . . 20.7 o LG 21.6
4. s . 22,2 23.2 22.7 22.7
mquﬂ-( . . e 20.7 20.1 21.0
6. FATTH . . 20.4 21.3 21.3 21.6
7. #FTH . . 21.6 22.1 22.0 22.2
e g2 . . 20.6 21.7 21.6 22.1
9. WEIUS . 22.8 23.3 23.1 23.3
10, Fumew . "o 21.1 LG 23.0
11, IEET . . 19.7 20.1 20.2 20.5
12. "o . . e 21.8 22.3 21.7
13, T " 21.2 22.6 W 23.0
14. afaearg . 20.5 21.5 21.3 21.6
15. Jo< widw . 20.3 oo | 21.3 21.9




13 Oral Answers

CHAITRA 0, 1000 (SAKA)

Oral Answers 14

1 2 4 5 6
16. oqfiwdqrea . 22,0 22. 4 22.6
17. =g . . 22.9 23.0 23.0
. . .
18, feeslt . . . 28.0 22.7 22.5
wfas v : 22.2 22.0 22, 3

aty o~ uET s fofaw oofram & & awifwa oo dafaa oiwd § o
I & wTOSow gror ‘o & PW-RT WiwmE—1962, 1971,
1872 WIT 1973" SwTwal & feg ok &

o i~ HATANT |

SHRI ANNASAHEB GOTKHINDE:
Mr. Speaker, I seek your protection.
Part (b) of my question has not been
answered. I will explain how. 1
want to quote some information:

“Close to 13 million of the 60
million women who became mothers
in 1975 became parents before they
became adults. This is one of the
findings of the First Interhe-
mispheric Conference on Adoles-
cent Fertility held in Virginia. The
evidenc.e presented indicates that
early motherhood js increasing
syerywhere, emerging as a serious
problem in some countries, or
reaching alarming levels in others."

Sir, 13 million out of 60 million
ceomes to about 20 per cent and the
findings given by this Conference are
that the problem has been reaching
an alarming proportion throughout
the world.

MR, SPEAKER: The world average
may be different from the Indian
average.

SHRI ANNASAHEB GOTKHINDE:
Let the Minister say s0. Let the
Minister give the names of those
States where the problem has assum-
ed seriouy level.

Then, Sir, the statement given by
the Minister is jncomplete. Whereas
the first statement gives the figures
for the year 1972 and does not give
the figures relating to the year 1062
the second statement gives the figures
for both 1982 and 1972. So, the ans-
wer is not complete. Further, Sir, in
respect of Bihar, Meghalaya, Raj-
asthan and Uttar Pradesh it is men-
tioned that the information is not
available for the years 1871 and 1872.

Therefore, I want to know whether
Government is prepared to accept the
findings mentioned by me earlier and
come to the conclusion that the pro-
blem hes gssumed serious proportions
in some of the States in the country.

St TN WTOOer : gETe SAAT
T e AfeRuw A dw e §1 S
gy gt * meeY e dRw
=k Tdw fareT aTONT A1 AW §9
ST ST TG HA AT F W AT
FraraT omanT A aF TO U WO |
W Y g feer srww v ez A d
WY art favg & 77wy #y Mz w7 9
w7 frerdfar ot ag g ¥y wod W
& vt @ fe dg gomc Y T wEw
o ot gqor oTe Y qaw & A AT
gerdyr g 3 1 & oo o oft gar
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"R a7 W waerd & fag oqmw
weaw ¥ wwr ¥ wwger g fR ww
v Rfar g 1 T alig s o
= aw w difcmg a8 gued | wifey

gy g § oft oft T owE

Tamrd fra § a=%) %7 39 qge 92w
e 9 WE  TEE IW WS
|rer wdY WY wT AT § 1 FEw WY qEy
18 o ot ©ix wa SO% . faur
21 W9 | IR ANTH A6 T qOW
AN I aGgrIZ 1 @I H
| A N g AT T gEARN
wife s o9 gag gar W @
Wy aAs §d amg ¥ fF 20
AT 2807 227 & wT 28—7E
o wf ywre #7 Foidw §—afew
FMax T qaefic 20 §F wT
28 & ¥ d4r ¥umw war g o
# fr it areor W A QAT § W
Sifws w gw aw=T Iy § 1 wieg
WERIR AT TR AT ) wraw
Y gk swnfaa faa § wgt & f
& &1 & Ay e ¥ fow war
T W § TO TR WY AW | WiH
Rw N ww F 1 wow fowy forg g &
T & a8 maw wm faar wmara
w1 9% I 50, g9 ey § feardy
Wt fFre gaR gw § gaw  qafes
san for w7 77 & 50 wredr wfus
g sRrmA TR L. ...

WA wgENd . oATaan o,
WA @iz & faT | You need not
repeat.

Mowaenw : aw} fr gw
THT & AR ¥ Tew fere ¥ €

MR. SPEAKER: For some States,
you have given figures. ¥You need not
give the figures again.

SHRI RAJ NARAIN: 1 have given
figures for all the States.

SHRI ANNASAHEB GOTKHINDE:
He has referred to the Child Marriage
Restraint (Amendment) Act. In spite
of the enactment of the said Act, we
are witnessing a good number of child
marriages in some States. Child Marri.
ages are in vogue in many States such
as Rajasthan and in some other States,
The population growth is increasing
in our country. What steps are being
taken by the Government to minimise
thig particular sort of infringement of
the Act?

sl TW AToOw ¢ WY SR
%! qg& & wan fear fv vy 9o, B
T, AT @ aeY A Jar gY wEwr gl
wifow w7 W@ § 1 ¥H aT w1 qEAAX
I §T 15 ¥ 18 AW Wy W WX
18 ¥ 21 AT HEX ¥7 31 v &Y v
AT qeer Wl Y e w § 7
# 9g wfearf w1 & gww omT, 99
FERT WY A1, gATL a1 v wT
W 1 B W ® IR T W AT
o1 & T s genriee awew
agd § fF 21 v ¥ sqrar = dur Y7
T oag Wy g fF samr asy A
dar g ? a1 wTE digie 9T d%
w7 ey Ay § 7

SHRI ANNASAHEB GOTKHINDE-
Sir, he has not answered my question.

MR. SPEAKER: The act wag passed
only recently.

SHRI RAJ NARAIN: This is the
most appropriate way of answering
questions. You please read the Parlia-
mentary Practice of other countries.

st geR W wBAW ;AT
werw off, & quok Areyw ¥ ww ot
& T W g WY SR O e #
To< ¥ g ¥ oy wroor ww & wEwr
gerw fier &) cad &y wr ot £
T4 o WY fagre, geT skw, qweaTy
T Ay qRw ¥ e wwre ¥ oy fear
AT 9y gy w1 feww 81 wife
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Ao faww § am g gt
TAY FE TA [AGG AT | T

afcfeafa & 5wl F AR FH A

¥ gou qeT 7 g1 99 fa¥ awH A
#§ fafw dwem qarf §7 A B¢
TR qTATIATE FT A QF T a7 afe-
feafa § Sy sitafirar 377 wraeas gom
forgs w9 18 9T A T AT W
B4t #1€ A g foas 18 907 & a1
& a5y g1, 08T T 9T 7 R 7
Fat ?

MR. SPEAKER: Earlier it was a
non-cognizable offence. I think under
the new Law, it is a cognizable offence.

It ig just for information.

=t gFA W FOA™ M,
e g3w, fagre T ST Ry ¥ TEw
& W wrar | afe Sewsr & A
TS wE | oET ofdafy ¥ e
T F TR E 7

=it T A @ s § g
o7 wE £ 5 mmew wg s v
At at 7 feam)

MR. SPEAKER: 1 only gave you

the information.

SHRI RAJ NARAIN: But that is a

real information.

f& wgdr aTx
WT F @I 7 FEd-afa
WG FAET 8, WL 15 A FFA
HIT 21 AT § F7 T F TSB! AT
TEHT AU WRT FW g | TAS IgH
a:n:ﬁ‘%ﬁar LT S -
AFAR TG A AIET TR & S99
FE | WIRET TEE Y GEWT g9 9«
S § 1 TEY fg W aER Y T
f& wq a9 sEfa- STRe ST
g, M-I F FEASET ARG T
fewr v &\ wfew sw # «v gww ST
F1 T FF AL QT WA
et #1 g fr ol @R o gfew

CHAITRA 30, 1900 (SAKA)
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Frde o, afew froad Td@
FHIT |

FOATT qTgd  Gived AWTRAT §
7z fage oft sy &1 & <7 & Q@0
wgar § 5 oag g9 & = A
auT 3, SUMEY, AT A AT
g forar 3 Y & f s AT F9,
tfaafmg +0 Afmasmg &
FATEERE YU ATEE TF LoaT-
Tz gifwefae 7Y 8, 98 TT T &,
IZ AT )| TW Y WE @AY Q@
arn-framm 31 e Aww frawen
@, & W ATAAT HE S, TG A
HIAAT AGT TS

oY g A FOAE : HeAeT AgIA

MR. SPEAKER: He told you; you
should observe brahmacharya.

St gH T FoAW ¢ WA WGl
# ¥ w2 & fr 2gm@ § oW Areg @A A
g § mfeat g6y &1 F ¥yt &
i frr 4 & Joag qer & oA
WEY § F aATe SA-AN B FIE Q4T
steg 2 St f5-woTE gE wLIw
A% I3 T TG |

wEas WEEd ¢ AT qigear Yo
TAAHT |

sfteat sifgeat dto IS : HEAR
TRy, WY WEEd I St e &
w$ §, 99 ¥ a-F o= ger =iy,
Fifs w1 wifeaw gREE wE AeiwEr
# e Y € €, <7 W fRar s
TS, 20, 63 HIT H@A TH 19, 60 &
T AN F w-awad £ fRodgE A
SqTRT 99 H F dar g € A Wl
i 9w W7 (smmew) 1971,
1972 %% 1973 Fr st feg Y 7€ §,
& AR Hoagr T § e daav
ardw ww fafaw o gy
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e ¥ ot fr@wa wok ¥ g
orar & 7 =1 fawr agd A fadter Sl
ey gf Y, 35 F AT W §
fie qgar wowr 14 & g WAy W
#q = xg @ §, wifs 55 Iw ¥ wewr
& ot &1 W forg & g el §
fe ¥ godt ford §1  (wowwmw) ew
g wiefadt ad o 7 ik w1 ot
¥ grytfaa & ATfRT 1 WA gaw W)
 a@ ¥ fend & oy &, &Y 77 @
qEA &7 AT §T §1 W fag &
Y WYY & g AT N ¢ ot
ag ¥ ford ¥ orfw, w0, 7at gk 2
Y g grov T ¥ A gl s |
st & A § ag A aga av g
wret o e 1 W g oW
T} ¥ ow Fafaeedy w wiver & wew Samr
wifge 1

ot wERm WIS W7 AT REE g
o &7

off T wrerwer : & iy qEer
w1 wydE § fe o o
& g WY ST AT ST AT
fraT &1 vl O ww I B, @AY
oiw gw ®Oad fE s ¥ wind gft §
ar sae ¥ gk fewm ¥ oW aw WYy
wHT gaw gk o | (srwwer) w1w ¥
s & gf (srwa)

At that time I was in the Opposition
You do not piay the role of the Opposi-
tion. You are in the ruling Party,

WTER WEAT 9T:  The duty of the
Opposition is not only to criticise the
Government, but also to change the
Government and repudiate the Gov-
ernment.

SHRI RAGHAVALU MOHANA-
RANGAM: When the Minister has
doubty about the statistics, what is the
point in giving such statistice on the
fioor of the House?, . .. (Interruptions).

APRIL 20, 1878

'MR. GPEAKER: He ims gives the
figures supplied to him by the Depart-
ment. He can say “T will get it re-
e et it
ot wew i Wit off ¥ gy B
wait feewrrr ¥ wiwr wrg Ot oy age Wi
wTay § (waway) _
. Wt oW wrewmw: dar wwer g
f aenfar wwer sl (k) # &4
% ag wg g @ v S& wer gAY
gaeq w1 gk qF T W Y wwr AR
wa & oY g€ o wofag g vok e ¥
Wi #Y ) JEwT Adem ag wan s
Pargre & ez W gt mgdl & wwy W
¢ fagre® vl w1 o9 e gt
§ o zo faw ¢ afrar aroorT &
(vrgrr)
Let me have my full say. Why do

you interrupt? You must have some
patience. Hear me frst.

At 4y & fir wrelin wwew T
T quee w30 T ft ) & fe ¥ s
wra, a8 & ¥ vy fam ¥ Sfew waw
¥ wenf qat & omawrer ¥ fag &
g T E fw Tow o o awwe ¥ oft
w1 F 3 wgy o vy oiwd Y BT &
s g oY =sfga )

MR. SPEAKER: Mr. Raj Narain,

you have already unswered the ques-
tion.

SHRI RAJ NARAIN: I have
angswered the question. But I wanted
to give theri more information.

MR. SPEAKER: No, No. Only the
answers. )
(Interruptions).

MR, SPEAKER: May I request the

Minister t0 answer only the guestion?
There will be interesting debate on
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Doocliers

608, SHRI .G. S. REDDL:
SHRI ISHWAR CHAU.-
_ _ DHRY:
Will the Minlster of HEALTH AND
FAMILY WELFARE be pleased to
state:

_(a) the number of primary health
centres without doctors at the end of
March, 1878;

(b) the reasons for not posting doc-
tors to those centres; ang

(c) when could these centres ex-
pect posting of doctors?

e e qftare s S
(st ver wrerer) ;- (W) (). wwafa
AT THT W1 AT G & o Fred q¢
AWT-9Z 9T @ o il ?

SHRI G. S. REDDI: It iz surprising
that the Minister is not able to get the
figures of primary health centres which
are working without doctorg in the
whole of India. It may be that he s
not able to get the latest information.
But the hon, Minister should be able
to tell us how many Primary Health
Centres are working in India without
doctors,

. SHRI V. ARUNACHALAM: When
the answer is not available, why did
you allow the question?

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir, Kindly sea Direction 13A
of the Speaker's directions. which
says:

“Answers to questions given in the
House shall be complete and, as far
as possible, each part thereof ghall
be answerred separately.

(2) If, on “hig attention being
drawp to an answer....”

which I am doing with great respect,

*....the Speaker js satisfieg that It
does not fulfll this condition, he may
direct tha Minister to give a com-
Plete answer.”

Oral Answers 22

Now my submission is this. During
the last 50 many dayg; a number of
starred questions are replied to by hen,
Ministers with this two line sentence
viz,, Information is being collected and
will be placed on the Table of the
House. I would request you to kindly
see that if and when such a question
15 to be answered in this fdrm, that
question Iz transferred to written
answerg gnd the hon. Member's another
question, for which he hasg given a
priority may be brought into starred
questions so that there is an oppor-
tunity for discussion. Otherwise what
happens is, the discussion is lost, the
starrred questiong ure gong and infor-
matiop never cémes. I tell you one
more point. Most of the information,
which they say, will be given is, I
suspéct, given to us only after May
12th! I am not making a charge. But
generally the experience ig that the
information comes only after the House
is over. Then, where iz the oppor-
tunity for discussion? So, kindly use
your discretion. ...

MR. SPEAKER: It {s your sugges-
tion. The RMules Committee is axamin.
ing the matter.

(Interruptions)

MR. SPEAKER: 1 am going to
hold over thig question,

PROF. P. G. MAVALANKER:
Whenever questions ure answered in
this form that details will be given
later you can transfer such questions
to unstarred "questions ang one more
starred questiim can come.

MR. SPEAKER: Mr. Mavalankar,
your suggestion is impracticable for
this reason. The answers ure given to
me only on the morning of the day
and by that time the question list is
already printed. All that I can do is,
it the information is not complete, to
hold over M question.for the next
sitting. This question requires a very
big reply......

" (Interruptions)

MR. SPEAKER: Mr. Chandrappan,
my difficulty is that I can hear only
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one person at a time and I cannot
‘bear all the persons.

SHRI VAYALAR RAVI: I will
give you one example. The other day,
I put a simple question via, how many
agentg are there for STC and they said
that they are collecting the informa-
tion. How can they gay like-that?

MR. SPEAKER: That is a different
matter,
(Interruptions)

PROF. P. G, MAVALANKAR: You
are right when you said that the
answéry come to you only the previous
day. But my only point is....

MR. SPEAKER: -Please come and
discusg the matter with me in the
‘Chamber. I am at your service. What
is the point in doing like this? Ques-
tion Hour i§ & very important hour,

Sl gw W weuAT : weas vy,
-
W T w1 Afew 21 v ogw fear
mr @ 1 21 fam W wwm wifac
&t Tt § Wi 21 few & e o wx
arrerdy Y faeelt & 9 % wmewd
wramwd.... ...,

worw Wi Wiy ot S §
o7 HT T FT Hfg

st T wemw ;- sfpe % oow
frcT e g g | W & wnnf
T T T FT & WEAvAqT 95 aw
N ArEAEFT A A 937 § W@ W
AT AT | Ag F gw A AT 9 g,
*f T ¥ ¢ wE W G §
el srad ¢ W}
g [—

MR. SPEAKER: If you are pot
ready, I will hold ever the question.

SHRI RAJ NARAIN: I am totally
and fully ready.

s ag § fe—
“sm wrear e ofame wemy
Hoft ag 7o o T w6 e and @

APRIL 30, 1978
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1978 & wwr uw Q¥ fwad wrafme
are ¥ € fory F wrere wft € 27

A¥ 1078 WK AW F gur wWAT
877 W@ @« v wA
77 @% AT wigar § @t ag &
oA F 1 77 WE W gaw AT OF
st 1 78 ¥ ard ww Y 7 wr
&1 w77 ww wEnfae aven qEd
ar & war gar

6 AT GWeT ; aar &g |

Just hear me. Don't make noise. I
heard you: Now you should hear me.

ey, 31 w7, @y 77 &% fam
e AT et warey ¥ T 490

MR. SPEAKER: This question is
very difficult to answer because it is
about the end of March 1978. That
question need not be gone into now.
We shall go to Question No. 809.
(Interruptions). 1 am holding cver
that question because it is about March
1078 and information cannot be collect.
ed.

Cataract Operationg

*809. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether it is possible to cure
all cataract patients in India if the
services of about 3,500 eye surgeons
are properly utilised;

(b) whether Government would
like to strengthen facilities in eye
camps and set up camps throughout
the country particularly in villages,
as cataract survey does not take much
time and one surgeon with proper
facilities can perform 100 operations
a day; and

(c) if 8o, the steps Government
have taken in this regard?
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(it o wrevaw) ;(w)ofr g, danfare
w7 ¥ Y fear or wewr & feg
faefta ot wifew sfeargat & sror
sragior &7 & ar o oWy aEy
e &

(=) =t (7). Foerc & dw W
7w fofar ey gedr gfaat s
g5 v & fow og¥ ff v ¥ fag
&1 xw grrew ¥ o faror awr ==
o fmrmar § 1 oy, oF w6
far rfEa & 100 AT wET
g gy WY war § feg afx o=
famrrereer al% & fvar omg At 9@
ow fav ¥ 30—40 Wroemy ¥ wiuw
wTA ATSAT TEY ¥ o

ferareer

aFTe ¥ uw “usy gfer fawre
fraror od e fadaer s’ gTow
fem & foa¥k genfe 5 a9 o wafy
¥ wre go Ty g @il ot &
I ¥ 15 I qgdr f @ 4 T
¢ wix 15 gfE 1978~79 & @iy
sy | @w 50 afiE 1982 aw
& & s selw Ry afe 5.5
fasl & ardtor gaf *Y Fa0 A
w1 T P 80 wwr afad
oo Ao & grfior e ¥ A s
T ey | g vt gfrEt e geer
Fafemar e swarr weF 7 Frdass
& sl & Afaofer s e
T e ®w<F ¥ fawar smanr

o 7y gfe¥ ¥ efaforr some
¥ fafad o7 wrdvorr vy any cAfoow
HreAt wY farefle T X @
LUC ﬁﬁwuqu’\wn’tz
T gt Faw Aq fafed sy
oY wok ¥ fy ) oy g€ & afew

¥ 3T cifeww dusat st o faefm
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wgraar & off § @Y For fafad & worey
Ratwesr dsrfwc v § o

it oY Aoy goer f foreqe amy-
afaw e e vy ¥ foq oo
A wriwr ¥ wRehr sTewdy dew
F=2, forat et e Afewer s
WAy gy fearar @ 21

SHRI D. B. CHANDRE GOWDA:
Sir, in--vlew of the recent coaference
of World Health Organisation on re-
storation of sight to the curable blind,
thiz cataract is placed on the list of
curable blind, This is one of the
major causes for blindnesg in India
which, of Tburse,” the hon. Minister
ought not to have taken so lightly 1o
say that it is only in theory. In foct,
it is being put into practlce in India
by voluntary organisations to which I
come later. I would like to know from
the hon. Minister whether thig cataract
is placed as curable blind. 1f sc, the
reasons for this, and also what steps
the Minister ig going to take to involve
voluntary organisations and in what
manner voluntary organisations are
being financed by the Government of
India,

ot T Aromer ¢ sftme, WO AW
¥ ot arerr-arifradee &, o &
wYE QT g1 oY A afer ¥ 7 g &Y
A oY FETfae qrer # gfer § ogw

SHRI D. B. CHANDRE GOWDA:
Sir, may I know from the hon. Minis-
ter whether he is aware of voluntary
organisations run by an eminent per=
sonality and internationally famous
person like Dr. Modi, who is notonly
doing operations, but also conducting
camps, The hon. Minister in his reply
says that it is not advisable for a
doctor to perform more than 30 to 40
operations in a day, Does the hon.
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Minister know that in Dr. Modi's camp,
an average of 100 gperations are per
formed by a single man?

MR. SPEAKER; l:xmum prove

the rule.

SERI D. B. CRANDRE . GOWDA: |

Ves, that iz the reason why I am bring-
ing 1t to the notice of the Minister. If
one single individual can take up
cutaract operations internationally also,
why can't the 350 eye doctors who are
available under the Central Govern-
ment service take up thig lssue, and
in what way he has failed to recognise
this voluntary assistance of Dr. Modi,
and what financial assistance he i
going to give for the betterment of
the natiop in so far ag the cataract
problem is concerned?
wt W wromer - st & aoR
FEATAT T §1 g WTRETEA § AT
wrgen E i GO 3o WY WY o oY
gEraaT & WA, ¥ & feg dae @
it a% e g & i faw dmsw
¥ § weafrua &, 99 ¥ 37w Sa7 fawran
¢ u wagw 49 W faar g€ & afe
THTHTENT § WX Wiw TR AT W
gfeard 3= =t faect § e & W
e & wrE vEgraar Y ¥y 3% wrreg-
FAT AT TE A HTE TE®XTE, AT
IT W wrEAvgEAr s geft, wdEr
g9 WT FT agaar 4 & fag wh
g il

# wrTg Ter € a8 ARETO W
g fie gure o Aol 39 F = Ay
guit g sg ot oo § fe o
% ey off wwe ol wEgE A,
1 & Wi ¥ #r fae Wit g
wle WAy IARY GEEAT WA &
fag wTwT @rer @

uw 0 s & ok v § sk
z ag f} fr gt wenfy @2 ®
ot wre AR ¥ wrawew ¥ wvd qgt
e ® sgmwr v &
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qwﬁwwmﬂﬁ!&tﬁ
e Wy wdit w400, 500 WIT
agt w% fr 1000 witnvy Qv far ¥
sRAfdRIT I waRE

ot woow Wi : qw fr ¥ 7

ot v wromer ;g fier |, 3t
aw g W et § o

fuawstagdrangfe
¥ ¥ W TR FaTT F2T HTC W
fow o & Mo THo T STyATS
Ay firere Wit feg ol ¥
e v § wifeor i d ¥ v
I WTIAT ¥ XY § 1| TG TR W &
qar S RIE gaT ST AT aRdoer
9 AT A &, I ¥ WA wTH a7 qwAr
g aY 7z g 0% WyATaT S 0 gwT
oI ey wATOT §, A A A EY qT
%es TAT g ar farelt off soere w1 Qv Y,
39 & frarr & fag a7 ¥ wremy
T wam |

ot TR WA q7ar ¢ aifgarfas
50 §TE ® IT NA G AT §F IF
fadwe> Zavd ) xafog ¥yl w@ren
& a7 wrAAT wgAr g fr wwe senar
% fag are wvE W% o787 9y Frerer
t 9% fx ¥9% ¥ fag e o7 Sy
freten @ o1 9% & mry & aw
g g, Ot ' oww ¥ fan e gy
& &t Aot Far€ § fow ¥ oy v
T qg TEEE°

=it T e - &% gefifee omer
& Fraaa frat a1 fie ooft oY @ w9
w1 qeran A ] for ot agt a3
as% gk o, 3w w71 g0 w7 g IRy
¥ grw § T wT afe 98w §,
% 39 ¥ 1§ § wife gary Tewfas
gTe T AT gw ¥ qok § fr o A



9. - Orl.Anmwers . CHAITRA 30, 1900 (S4KA) * Oral Anewers 30

gt ¢ Ao 4
wx Wt W gedgas faieh, ove
wrw gk fedd, ot ag af g
wg Nt ww Ll gare § fiv g2 wras
WY wf gar wwr f ) 99 & W weEr
&, wen @, v ), fwar @), @k 8,
Qv @, AT g
oW Ay ot ¥ A fewdy ¥ der o W
wg¥ ¥ WX 99 W1 9T gut e #§
[T ATAT AT | XW A § WAE AT
yfmf gk soaw &
TG ATAT § 1

SHR; K, GOPAL: Mr. Speakar,
Bjr, in the name of eyecamps in our
country, people are taken like cattle.
Opetrations teke place—300 or 400 in
number, It is not the quickness of
operation that matters; it ig the post-
operative care for any operation,
especially cataract, that does. What is
happening iy that once some people,
especially people fram the villages, are
operated, not post-operative care is
given to them, with the result that
many people ]ose their eye sight. Re-
cently, an unofficial team from the
United States and one surgeon from the
Soveit Union came and contructed
camps in our country, whetein they
employed new methods and techniques.
Is the Government aware of such
methods and techniques? I am tuld
that normally for cataract operatioas
the hospitalization is for a week. But
. Ceording to the new methed, it is only
24 hours. No detachment of ratina
or any such thing takes place. Will
the hon. Minister tell ug whether, in
these eye camps they will con-
stilule Government supervision so
that ng malpractice takeg place?
Secondly, will Governmeny adop{ the
latest techniques which have been

brought by the doctors from the
Soviet Union?

uvar foreelY i & 99 gw # g wT
¥ TW gUINR w6 s w5 |

‘ Dispensaries and Hospitals in Rural

‘snd Urban Arcag
+
‘810, SHRI RAJENDRA KUMAR
SHARMA:

SHR]I DHARM VIR
VASISHT:

Will the Minister of HEALTH AND
FAMILY WELFARE be plensed 10 lay
a statement showing:

(a) the tota] number of Govern-
ment didpensaries and hospitals in
the country and the population after
which there is one hospital or dispen-
sary;

(b) the percentage thereof in rural
and urban areas; separately;

(c) whether Government have any
scheme under which maximum num-
ber of persong are benefited by
these dispensaries or hospitals in
future; and

(d) if so, the details thereof?

wesw Wit ofart e st
(s v wroEw) (%) Ao w1
Trim |at § gET wmmaEt w7
ogreml T §WT oaqT IAE
RO WY AT ATEHEAT sy w7
ox fqaer gatrew X W feav
e

(=) wofior s Al &t &
Tl werare W wlwaTegt & faa-
T F1 Afwa 4 AHTT § —

wTHYoT Tl
qoqarE 21.3 78.7
HyuTeg 75.8 24,2

(7) wx (9). 1978-83 W
daafia Qo & srew F warT A
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¥ wemETw vt e fiewre & 2
ww g g et Wt dw X § ) ot
fre® g areY & T gl feepr
e €, 8 ww ww g 93
T aER A g A g 1 ww g
aritor Gy ¥ weaaTer ¥ & wywear
FRE ) wEd ¥l & gt wrAe-
war grit o faar far w1 7 wdar
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WRITTEN ANSWERS TO QUES
TIONS .

Grant-in-aid Scheme

*801. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased
to state:

(a) the amount gz_mctioned under
the Grant-in-aid Scheéme to the vol-
untary organisations in 1977-78;

(b) whether Government have any
proposal 1o re-structure and re-

organize the Grant-in-aid Scheme;
and

(c) if so, the  broad details of the
same?

THE MINISTER OF HEALTH AND
FAMILY ! WELFARE -(SHRI ~RAJ
NARAIN): (a) Rs. 1,52,50,966.00.

(b) No, Sir.

(¢) Does not arise.

APRIL 20, 1978
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Villages provided with Posta] Facili-
ties during current Plan period-
*802. SHRI R. P. DAS: Will the

Minister of COMMUNICATIONS be

pleased to lay a statement showing:

(a) the number of vﬂlages provi-
ded with postal facilities during the
current Plan period;

(b) whether the targets have been
achieved as laid down in the Plan;
and

(c) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF <COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) The current plan has
just commenced with effect from
1-4-1978. Information in respect of
the Fifth Plan (1974-75 to 1977-78) is
placed on the table of the House.

(b) The annual fargets regarding
opening of Post OQOffices were achieved
except in 1974-75.

(c) During 1974-75, there was a ban
on opening of post offices in normak
rural areas due to financial stringency.

N Statement
(i) Opening and upgradation of Post O ffice in rural areas

Upgradation

: - 'I;a.rgets Achievements Upgradation
Year - — of Post ———— of Post
- Opening of Offices. ' Post Offices Offices
! Post Offices, opened
197475 ) " 1500 (including 414 74
T4 75: . 2 . épgra.dation} )
197576 .0 ., 1600: De Do. 1048 325%
976y . . . 2028 210 2028 . 212
197778 . . . 3100 200 3297 228

oy, = = s a3
] =TT N 5 .

*This mcludu upgradaum in ruralfurban areas.
1 n
(i) Pravision of postal counter facilikies in villages through- Mobile Post O ffices in rural areas

T g F —of ina ) 'eééithroﬁgh Mobile -
No of vi las@sﬁng,gp J
. T P I. B—&hmem ST )

1977-78 ., e = & . . 50 000 66,087
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.§“",°? of Hilly regiong of U.P. for
Minerals

. *305. SHRI JAGANNATH

SHARMA:
- DR. MURLI MANOHAR
‘ JOSHI:

l '
~ Will the Minister of STEEL AND
- MINES be pleased to state:

~ (a2) whether Government have un-
- dertaken any survey for locating
dnineral resources in the hill region
l of UP.; and

(b) if so, the details thereof?
. THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK): (a)
) Yes, Sir.

(b) As a result of surveys con- _

ducted by Geological Survey of India
and the State Government Department
- of Geology and Mining in the hilly
region of U.P. estimated reserves of
important minerals include 552 million
tonnes of limestone in Pithoragarh,
Nainital, Dehradun, Tehri-Garhwal,
Almora and Chamoli districts; 102
million tonnes of dolomite in Tehri
Garhwal and Dehradun distrigts'; less
than one million tonnes of copper-
lead-zinc ore (average metal content
8.9 per cent) in Pithoragarh district;
v

42

59 million tonnes of magnesite in

Almora, Pithoragarh and 'Chamoli dis-

trict and 18 million ‘tonnes of rock
phosphate’ in * Dehradun and Tehri
Garhwal distriets. " Occurrences of a
number of other minerals like gypsum,
sospstone, glass sand, building stones
etc. have also been located.

Projections for Steel

*807. SHRI S. D. SOMASUNDARAM:
Will the Minister of STEEL _AND

MINES be pleased to lay a statement
showing:

(a) the number .of Steel plants in
India (state-wise) classified as pri-
vate and public sector ang their ra-
ted capacity;

(b) the demandh for steel in our
country at present;

(c) the anticipated demand for the
next ten years; and -

(d); the programmes and projec-
tions for meeting the demand?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a)
At present there areSix Integrated
Steel Plants, five in Public Sector and
One in Private Sector, as listed below:

A’000 tons)
- T ' :
Rated Capaci
| Name Location — pacty
. - Ingot Saleable
'; Steel Steel
Public Sector
Bhilai Steel Plant ., ., . " Madhyk Pradesh 2500 1965
Durgapur Steel Plant . . . West Bengal - 1600 ' 1239
Rourkela Steel Plant . : Orissa 1800 1220
Bokaro Steel Plant : ‘Bihar . 1700* 1355
}_ Indian Tron and Steel Co_ Ltd. . West Bengal 1000 800
;r Tata Iron.and Steel Co Ltd . . . Bihar 2000 1500

! ol

TotaL :. . 104600 8,084

(*Anticisated capacity. in. 197847018 25 MT Steel igos)
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In addition there are 145 Electric Arc
Furnace Units licensed in the private
sector spread through out the country
with a capacity of about 3.3 million
tonnes of Steel Ingots/annum.

(b) Mild Steel demand during 1977-
78 was estimated at 6.94 million tonnes
of Saleable Steel

(c) It is estimated that the demand
of Mild Steel would rise to 10.9 milon
tonnes of Saleable Steel by 1982-83 and
154 million tonnes of Saleable Steel
by 1987-88.

(d) The following/programmes are
being considered for implementation
so as to meet the demand on long-term
basis:—

(i) Build up of production in the
existing steel plants through maxi-
mum capacity utilisation;

(ii): completion of expansmn pro-
grammes of Bhilai and Bokaro to
4.0 million ingot tonnes each;

(iii) modernisation, rehabilitation
and technological i » srovement to be
introduced in the steel plants;

(iv) Bokaro expansion to 5.5 MT
stage; and

(v) setting up of a port based,
Export oriented Blast Furnace Com-
plex with an annual capacity of one
million tonnes of saleable pig iron
on “Préduction Compensation” basis
or under credit. This would be the
first stage in the establishment of a
full fledged integrated
Similar proposals for setting up other
port-based plants are also receiving
attention of the Government.

(vi) CRGO/CRNGO Steel Sheets
project at Rourkela;

(vii) First Phase of Salem Steel
Ltd., to produce Cold Rolled stain-
less Steel Sheets/strips and

(viii) Additional melting facilities
at Alloy Steel Plant, Durgapur to

increase the existing Ingot capacity’

from 100,000 ingot tonnes of Alloy
Steel to 160,000 Ingot fonnes.

APRIL 20, 1978
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(ix) Increasing emphasis on Re-
search and Development Projects for |
ensuring higher productivity in the |
steel plants. )

Seminar on Blindness ‘
*811. SHRI C. K. JAFFER
SHARIEF;

i
i
SHRI G. M.« BANATWALA: ’E

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to layk
a statement showing: !

(a) whether any survey has been
conducted by the Government
India in respect of the number of
blind persong in India, (State-wise);

(b) whether a Seminar was held
in New Delhi in the 3rd week of
March, 1978;

(¢) if so, the details of the recom-
mendations of this Seminar; and

(d) the reaction of Govemment!

thereto?

THE MINISTER OF HEALTH AND |
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No state-wise survey
has been conducted.

" (b) Yes, Sir.

(c) A statement is laid on the Table.
of the Sabha. .

(d) Most of the recommendation 4
are already being implemented to -
certain extent under the National Pro
gramme for Prevention 6f Blindness. '
However, the recommendations are still
being examined and will be imple-
mented to the extent considered neces-
sary within the overall framework of
the National Programme keeping in
view the financial and other con-
straints, |

Statement

The Regional Seminar of W.H.O. on .
restoration of sight to the cura
blind held in New Delhi in the 3rd
week of March, 1978 recommended
the measures set out below:
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1. Assessing the magnitude of problem
of curable blindness

(a) Data should be collected to
provide information on the magni-
tude of the problem of curable blind-
ness including the permanently blind.

(b) Epidemiological investigations
should be undertaken for the pur-
pose of instituting measures for
prevention and control of blindness
in the community.

(c) A system of information
should be developed for exchange of
knowledge and skill among countries
of the Region and for promotion of
research.

2. For restoring sight to the curable
blind.

(i) Cataract

(a) Urgent programmes or im-
mediate activities should be launched
to restore sight to the curably blind;
the backlog of cataract cases being
dealt with on a priority basis. This
should be undertaken as a ‘Crash
Programme’ and/or through enhanc-
ing the potential of existing services
to deal with such large numbers at
the community level,

(b) Simultaneously, measures for
the establishment of a permanent
structure should be undertaken for
providing eye health care at the
local level, and comprehensive
ophthalmic services at -the inter-
mediate and central levels.

(¢) The cooperation and services
of local medical and auxiliary per-
sonnel should be enlisted and utilized
for programmes aimed at providing
immediate relief according to their
competence. The cooperative res-
toration of sight should be entrusted
to medical personnel trained in such
procedures.

(d) The operational feasibility of
eliminating the existing backlog of
curable blindness caused by cataract
should be tested by setting up pilot

demonstration projects in well de-
fined geographical areas.

(ii) Corneal Blindness.

(a) In health education, priority
should be given to imparting know-
ledge on how to prevent and cure
corneal blindness caused by malnutri-
tion, parasitic infestations, infections
and injuries.

(b) First-aid measures to protect
eyes should be made available at
the community level so as to mini-
mize gamage caused by improper
care or management, especially,
due to infection and nutrition.

(¢) Since corneal grafting needs
good institutional facilities and well
trained manpower, patients ‘should
be referred to institutions where
optimum care, management and
follow-up are available,

(d) Facilities should be established
for the collection storage and trans-
port of donor eyes for corneal graft-
ing.

(e) National, Regional and Inter-
national eye banks should coordinate
their activities to make maximum
use of the eyes donated to eye
banks. These eyes should be pro-
vided free of any charges.

National and international airlines
are transporting eyes free of charge.
The problem of handling charges by

the airline staff and free custom clear-

ance should be streamlined to avoid

delay and additional costs on eye dona-
tion.

The eyes so received should be used

for corneal graffing without any charge
to the recipient.

(f) Legislation should be intro-
duced wherever and whenever neces-
sary.

(iii) Posterior Segment Blindness

(a) Early  detection facilities
should be made awvailable at the local
level for the preveution of irrevoc-
able loss of sight. In adition- te
providing diagnostic and treaimeat
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facilities, the public should be made
aware of the need te seek early
treatment and maintain regular
follow-up.

(b) Information on recent de-

made available to the profession and
technical assistance provided for
the development of services to deal
with posterior segment disorders.

(¢) Selected institutions, suitably
located, should be strengthened to
provide services for the management
of referral cases of posterior seg-
ment blindness

3. Planning and Delivery of Com-
munity-Oriented Eye Health Services

(1) Planning

Detailed national planning should
be undertaken for the provision of
community-oriented ophthalmic ser-
vices integrated at different levels with
the existing health gservices. The
planning should include details about
immediate, medium-term and long-
term objectives, approaches, activities,
targets, resources, monitoring and
evaluation,

(i) Training

(a) Training of health and allied
manpower should receive priority
attention for providing community-
oriented eye health services. This
would require training of community
workers to provide the non-technical
services required for creating com-
munity awareness, health education,
fund raising, organisation and assis-
tance in mass eye camps including
any other services requiring wvolun-
tary workers.

(b) The curriculum content of
health and allied health personnel
should be strengthened to include
the concepts of prevention .of blind-
ness and of restoration of sight to
the curably blind. Wherever possi-
ble; the trainees should receive

“pFadtical training at - the: stage of
internship, residency and :post-gradu-
Me study. S

APRIL 20, 1078
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(e) In servies: training fecilities
should be previded for-ebeial work.
ers, non-technical volunteers, nurses
and physicians in general practice,

(d) Certain institutions in the
countries should be ssdested or es-
tablished in order to fupction as
National Institutes equipped and
staffed for training of health and
allied manpower required for train-
ing and research in community-
oriented ophthalmology.

(e) Training should be given in
techniqueg of operational research
on the delivery of services for the
restoration of sight to the curably
blind.

(f) Facilities should be provided
for the Reglonal exchange of mcholars
and research workers and opportuni-
ties for such an exchange should
be explored through technical co-
operation among developing coun-
tries.

(iil) Health Education and Community
Edueation

(a) The health education pro-
gramme should be designed as part
of the general education with special
emphasig on eye health and aim at
the involvement of people in self
care,

(b) Concepts of eye health educa-
tion should be included in the train-
ing of all health and allied personel,
community leaders, social workers,
school teachers, managers of orga-
nised sectors in various occupations
and other voluntary workers in the
community.

(e) Suitable media for eye health
education should be developed, tak-
ing into consideration social and
cultural leaders including the
sources available to tha community.

(iv) Resources for the Programme of
Restoration of Sight to the Curably
Blind.

- (a) In ppder.to mobilise sources,
donors. should be provided with well
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back on the utilisstion of ‘vesources
provided and accountability, includ-
ing the provilion of an anniual state-
bt -of ‘accounts, are essontial for
ensurihg a continual flow of funds
Escalsting costs should be taken into
consideration in preparing the bud-
get for''the proposed programme,

(b) The mobilisation of com-
munity resources for preliminary
action, and obtaining government
resources for planning should be
the first step. This should be fol-
lowed by exploring assistance from
bllateral, intermational and mon-
governmental sources.

(c) The mobilization of resources
should be coordinated through machi.
nery at the national level

(d) Resources should be made
available for training, research and
development.

(e) Manpower resources, supplies
and equipment should be made
available through a programme of
technical cooperation among de-
veloping countries in the Region and
if necessary from elsewhere.

shifting of Labour Bureau

*812. SHRI VASANT SATHE: wil

the Minister of PARLIAMENTARY

" AFFAIRS AND LABOUR be pleased
to lay a statement showing:

(a) whether the question of shifting
of Labour Bureau from Simla and
Chandigarh to a Centrally located
placg is under consideration of Gov-
ernment;

(b) if so, at what stage the conside-
ration of thy matter stands;

(c¢) what stepg have been taken in
regard to the proposal to strengthen
the regional offices of the Labour
Bureau for operational efficiency; and

(d) what new schemes have been
entrusted to the Labour Bureau dur-
ing 1078-79 and details thereof?

THE MINIPTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) No Bi.l‘ A

1871, Ithubundecldadtolhn'tthe
remaining portion of the Bureau also
to Chandigarh.

(b) Does not arise,

(c) Proposals to strengthen the ope-
rational efficiency of the Regional
Offices are under examination.

(d) Apart from the Schemes con-
tinued from the previous year, the
following new schemes are proposed
to be taken up during 1978-79—

(i) Survey of Labour Conditions
in certain unorganised industries like
Bidi, Tiles and Bricks, Zari etc.

(ii) Soclo-Economic conditions of
Women Workers in Plantation In-
dustries.

(iii) SBurvey of Living and Work-
ing Conditions of Labour belonging
to Scheduled Castes/Scheduled
Tribes.

(iv) Intensive Studies of Condi-
tions of Rural Labour in certain
types of villages.

(v) Collection of Labour Statistics
under Annual! Survey of Indultriw—-
Sample Sector.

(vi) Modernisation
Tabulation Unit.

Chasnaly Incident and Unrest in
Collieries

of Machine

*813. SHRI A. K. ROY: Wil the
Minister of STEEL AND MINES be
pleased to state:

{(a) whether the Ministry’s attention
is drawn to the incident gt Chasnals,
Dhanbad op 28th January, 1878 and
the resulting unrest in collieries and
if so, the details of that;

(b) whether it is a fact that the
Ministey of Steel and Mines during
his recent visit to Chasnala assured
the delegation of the Bihar Colliery

@t
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Kamgar Union that he would make a
detuhdmbcofthnwhohhddut.
and

(c) if so, when that probe would
be done?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Yes, Sir. There was an incident at
Chasnala on 28-1-1978. It is reported
that as a result of clash between two
groups of workers near the Chasnala
quarry of Indian Iron and Steel Com-
pany, an exchange of fire took place
and one person died and several others
received injurie;..

(b) and (c). & have regtiested the
Bihar Government to expedite the
police investigation and take action
against the culprits.

Discharge of Talling Water of Zawar
Mines in Tidi Water
*814. SHRI BHANU KUMAR SHAS-
TRI: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
tailing water of Zawar Mines,
Udaipur (Rajasthan) is discharged
in Tidi River in spite of its being
harmful to health;

(b) whether it is also a fact that
the fertility of all the flelds has been

APRIL 20, 1978 |
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destroyed due to
e e %muﬁhm

(c) whlthu- thomnqnnnww
underm-t!ueﬂmhuallomwt.
sion to check this water; and

(d) whether the cattle tqk:h]‘ this
water are not consuming sodium

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a)
It is a fact that the decanmted water
from the tailing dam is discharged into
the Tidi River, but the water so dis-
rharged is not harmful to health. An
wlalysis report of the effluent water is
enclosed.

(b) No, Sir. The water discharged
into the river is mnot likely to effect
soi] fertility, because during March
to June when the flow of water in the
river is very low, there is hardly any
scope for irrigation. .

(c) Even so, a new Tailing Dam
now under construction would, when
completed by the middle of 1879, en-
sure that no effluent water getl dis-
charged into the river.

(d) The water being discharged Into
the river does not contain any sodium

cyanide.
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Cut dewn of Tmporis of Iren Ove by
#g15, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to refer to the reply
given o, Unstatred Quastion No. 3205,
on the 16th March, 1978 regarding “Cuyt
down in jmports of Iron Ore by Japan
from India” and state:

(a) the quantity a.m! value of
India's iron ore exports to Japan,
year-wise, during the lagt 3 years;

(b) estimated export during the
years 1877-78 and 1078-789;

(c) total number of iron ore wor-
kers apprebended to be laid off due
1t cut down in import of iron ore by
Japmn from India;

(d) what arrangements, it any,
are being made to provide alternative
employment for the laid off workers;
and

(e) what it any, are being
taken to find alternative market for

our jron ore?

MINES (SHRI BLJU PATNAIK): (a)
The quantity and value of India's iron
ore exposts to Japan du the lagt
three years is indicated —

of additional mining projects, non-
increase of exports to Japan during
1076-79 aad taking into sccount the
extreme recession in the world steel
industry, some lay-off of iron ore
workers is apprehended. The precise
number of workers who may have to
be laid off will dapend, inter alis,
upon the actual shipmenis. to Japen
and other countries

(d) Government have initiated all-
round measures to increase employ-
ment opportunities in the rural and
other sectorg in order to provide addi-
tional employment including alterma-
tive employment for such workers as
may be laid-off in’ the iron ore mines
due to recession in the world ateel
industry affecting iron ore exports.

{¢) The Minerals and Metals Trad~
ing Corporation Ltd, arelooking for
additional markets for iron ore in
countries other than Japan, but so far
there has been no response.

Special Stamp m honeur of Netajl

*316, SHRI SAMAR GUHA: Will the
Minigter of COMMUNICATIONS be
pleased to refer to the reply given to
Unstarred Question No. 4201 dated
23rd March, 1978 regarding special
stamp and state:

(a) the facts about the difficulties in
the way of issuing a special stamp in
gommemoration of the installation of
Netaji's portrait in the Central Hall;
and

(b) whether Fifth Definite Series
of Stampg was issued on 27th May,
1976, if so, whether similar stamps
would be issued in hanour of Netaji
as well gnd whether H-lﬂ_lﬂnﬁ of

of

THE MINISTER OF STATE IN THR
MINISTRY OF COMMUNICATION§
(SHRI NARHARI FRASAD SUKHDEV
SAl): (p) and (b). The propossl for
the issue of such stamps will be plac-
ed before the next meeting of the
Philatelic Advisory Committee for i
consideration.
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Endorsement by M.Ps on Passport
_ p : il

*817. PROF. P, G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: .

(a) whether Government have re-
celved any communicationg from one
or more M.Ps. suggesting the discon-
tihuance of the endorsement by an
MP. on a passport application;

(b) it so, Government's reaction

(c) whether Government propose
to further extend and widen the pre-
sent practice of endorsements (by an
MP.) by enabling an ML.A. also to
sign such passport applications?

THE MINISTER OF STATE IN THE
MINIETRY OF EXTERNAL AFFAIRS
{SHRI S. KUNDU): (a) Yes, Sir.

(b) The views of the Hon'ble Mem-
berg will be taken into consideration
when the liberalised procedures intro-
duced in August last year are reviewed
in August, 1978.

(¢) The proposal to authorise MLAS
to sign passport applications is under
consideration of the Government.
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*820. SHRI MANORANJAN BHAK-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleased to lay a state-
ment showing:

(n)thcmnofoountﬂutorwhteh
Indiay nationals have not to obtam
any passport or Visa for going there
as tourists;

(b) whether India is proposing to

, abolish thesg formalities with some
mc;-g neighbouring foreign countries;
an

(c) if so, facts and details of hego-
_tiationg held therefor?

THE MINISTER OF STATE IN THE
- MINISTRY OF EXTERNAL AFFAIRS
(SHRI S, KUNDU): (a) Indian na-
i tionals visiting Nepal and Bhutan as
‘ourists do not require to have a pass-
wort or obtain a visa. Passport are
equired by Indian nationals for visit-
ng all other countries.
A statement, listing the countries
! which do not require Indian nationals
to obtain visas for going there as
: tourists, is laid on the Table of the
House,

(b) No, Sir.
(¢) Does not arise.
Statement
lequirement of visag for Endian Na-
ilonaly visiting forelgn countries as
Tourlsts

commonwealth Countries:

(1) List of Commonwealth countries
lor which Indian tourists do not re-
;y.ir. a visa;

| Botswana
! Canada

3 Fiji
4 Guyana

.5 Jamaica

8 Kenya

7 Malaysia (provided they do mot
travel as deck sea passengers and
are in possession of return - air/sea
tickets).

8 Mauritius
9§ Malawi,
10 Lesotho
11 New Zealand
12 Nigeria
13 Seychelles
14 Singapore (upto two weeks)
15 Tanzania
16 Trinidad and Tobago
17 Zambia
_ (ii) List of Commonwealth count-
ries for visiting which Indian tourists
require visas
1 Australia
2 Hongkong
B. Non-Commonwealth Countries
(i) List of non-Commonwealth
countries for which Indian tourists do
not require visas
1 Chile
2 Ireland
3 Maldives
(ii) List of non-Commonwealth
countries for wvisiting which Indian
tourists do not require visas by wvir-
tue of Visa Abolition Agreements en-
tered into with these countries;
1 Bulgaria
2 Denmark
3 Federal Rlpuhlie of Gel‘lmny
4 Finland
5 Iceland
8 Norway
7 Sweden
8 lenlu
(i) List  of . non-Commonwealth
countries for which Indian tourists
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have to obtain visas but do not re-
quire to pay any visa fee hy virtue
of Visa Fee Abolition Agreements en-
tered imto with these countries:

1 Afghanistan

2 Argentina

3 Czechoslovakia
4 Greece

5 Hungary

6 Iran

7 Mongolia

8 Poland

9 Romania

10 Sen Marino,
11 USSR

12 Uruguay

Grouping of Nations

7520. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of EX-
'IERNh AL AFFAIRS be pleased tﬂ
sta

(a) the origin of the grouping of
nations known as ‘Group of 77 and
the functiong of thig group;

(b) what does Government imply
with the term ‘Third World Countries’
and what is the origin of this term; and

(c) the names of the countries who
are memberg of the ‘Group of 77" and
which are the countries who are in-
cluded in ‘Third World Countries'?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! SAMARENDRA KUNDU): (a)
The Group 77 was first formed in the
context of UNCTAD (United Nations
Conference on Trade and Develop~
ment). A joint Declaration by 77
developing nations was included ap
an annex to the final Aet of the First
UNCTAD Conference of 1964, Since
then, with the emergence of new in-
dependent nation States as a result
of the process of decolonisation, mem-
bership of the Group of T has ex-
panded considerably. But the name of
the Group continues to be patterned
nﬂ:u' its al membership, The

of the G-TT 18

 Writton Avewwre G

mt.wum ;-nl—
crucial to their mdnmt m

Group now funchions actively st
Geneva in the context of UNGBAD
and at the U.Nnndqummm

General Assembly desling wﬂh eco-
vomic matters.

(b) The phrase “Third World” was
first coined by the French after the
Afro-Asian Conference at Bandung in
1965. Government of India have al-
ways regarded the description of de-
veloping coumtries as “Third world”
as a misnomer. The phrase “Third
World Countries” really means deve-
loping countries and Government of
India have consistently preferred to
describe the developing coumtries as
developing countries, or, in the popu-
lar parlance at the United Nations, as
the Group of 77. This is because we
do not accept the division of the world
Into three words which is implied
by the term "“Third World".

(¢) The names gre as per State-
ment attached.

Statement
Members of the Group of the 77
Atghanistan
Algeria
Angola
Argentina
Bahamas
Bahrain
Bangladesh
Barbados
Benin
Bhutsn
Bolivia
Botswana
Brazil
Burma
Borundl
Cape Verde
Central African Republic
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Chad
Chile
Celambo
Comoros
Congo
Costa Rica
Cuba
Cyprus
Democratic Kampuchea
Democratic  People’s Republic of
Korea
Democratic Yemen’
Dominican Republic
Ecuador
Egypt
El Salvador
Equatorial Guinea
Ethiopia
Fiji
Gsabon
Gaml:;ia
Ghana
Grenada
Guatemala
Guinea
Guinea-Dissaun
Guyana

‘Romania
Rwanda

Sao Tome and Principe
Saudi Arabia
Senegal
Seychellos
Sisrra Leone
Singapore
Socialist Republic of Vietnam
Somala
Sri Lanka
Sudan
Surinam
Swaziland
Syrian Arab Republic
Haiti
Honduras -
650 LS—3

India

Indonesia

Iran

Iraq

Ivary .Cmt

Jamaica

Jordan

Kenya

Kuwait

Lao People’s Democratic Republie

' Lebanon

Lesotho

Liberia

Libyan  Arab- Republic
Madagascar )
Malwai

Malaysia

Maldives

Mali

Malta

Mauritania
Mauritius

Mexico

Morocco
Mozambique

Nepal

Nicaragua

Niger

Nigeria

Oman

Pakistan

Palestine Liberation Organization
Panama

Papus New Guinea
Peraguay

Peru

Philippines

Qatar

Republic of Korea
Thailand

Togo

Trinidad and Tobago
Tunisia

Uganda
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United Arab Emirates

United Republic of Camaroon
United Republic of Tanzania
Upper Volta

Uruguay

Venezuela

Yemen

Yygoslavia

Zaire

Zambia

Television sets manufacturing and
selling agencies

7521. SHRI K. PRADHANI: will
the Minister of PARLIAMENTARY
AFFA]JRS AND LABOUR be pleased
to state:

(a) the number of {iclevision scts
manufacturing and <=elling agencies in
India and how many persons are €ma
ployed on monihly/daily wages basis
by each of them at present;

(b) whether agencies are paying
monthly /daily wages at n rate lower
than the one prescribed by Govern-
ment; and
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Written Answers . 68

(SHRI RAVINDRA = VARMA): (a)
to (c). The matter falls in the State
Sphere

Employees of North Easiern Telecom.
munication Circle

7522, SHRI AHMED HUSSAIN:
Will the Minister of COMUNICA-
TIONS be pleased to furnish the
total number of employees in the
North Eastern Telecommunications
Circle in the following classes ‘as
on the 31st December, 10768 and 31st
December, 1977 and number belong-
ing 1o (i) Scheduled Caste, (ii) Sche-
duled Tribes and (iii) Minority Com-
munity—

1. Class-I
2. Class-I1
3. Class-III

4. Class-IV  (Including Sweepers
and excluding Daily wagers) and

5. Class-IV (Daily wages)?
THE MINISTER OF STATE

IN THE MINISTRY OF COM-
MUNICATIONS (SHRI NARHARI

(c) if so, what remedial action Gov- PRASAD SUKHDEO SAIl): (a)
ernment propose o take in the matter? A statement is enclosed.
Statement
As on g1-12-76
Class SC ST ()(" 1.?-\(1! i
1 . . . : . . s o 5 15
bi . 5 2 77 84
11 . 493 651 4300 5726
IV {including chepcrs .md cxc]udmg Dun!y wa-
gersy 134 13T 456 702
Class IV Daily Wager & " e 5 i e 8 i
As on gr-12-77
I . . . . . . . . 17 1y
II, " R . . N 6 4 76 BG
I ... . . . . 495 663 4597 5755
w (lncludlng Sweepers and excluding Daily
wagers) . ... . = . 135 113 446 694

Class TV Daily Wagers . . .
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The concerned Telecom. Circle is
not able to give the required infor-
mation for the Minorities Commumi-
ties, 8g they have a doubt about its
definition.

Small Pox Vaccine

7523. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
state:

(a) whether it iz a fact that small-
pox vaccine ig still being manufactur-
ed;

.{b) if so, the reasons therefor;

(c) whether the vaccine which is no
longer used in the country with the
eradication of smallpox is exported;

(d) if so, the names of countries to
which the vacecine jg exported; and

(e) the value in terms of foreign ex-
change of the vaccine exported during
the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes.

(b) The eradication of smallpox

from whole of the World has not yet
been certified. The primary vacci-

nations to protect the new borns are
being continued as per recommenda-
tion of the International Commission.

(¢) No. However, vaccine was do-
nated to W.H.O. on their request for
use in Nepal, Sri Lanka, Bangladesh
and Bhutan.

{d) Does not arise.

(e)Does not arise,
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Trade Agresment betwoen Indla and
Afghanistan

7525. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of EXTERNAL AFFAIRS be pleased
to state: -

(a) whether some negoliations have
taken place between India and Afgha-
nistan for import of steel by that count.
ry and dry fruils by India; and

(b) if so, the progress made and de-
tailg of the agreement It any. made in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). An expert team from Afgha-
nistan visited India from March 27 to
April 1, 1978, to discuss possibilities
of diversification and promotion of
trade between the two countries. The
adoption of a lesg complicated pattern
of trade was also explored.

Dry fruits have been a traditional
item of export from Afghanistan, No
negotiations have taken place for im-
port of steel by Afghanistan from
India. ’

Senior Architecis P & T

7526. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
COMMUNICATIONS be pleased 1o
state:

(a) whether it is a fact that while
the number of posts of Superintending
Engineers in the Posts and Telegraphs
Department had been increased 8 fold
during the past two years, the posts of
Senior Architect remained static;

(b) if so, whether there is a specific
provision to maintain g definite propor.
tion between the posts of Superintend-
ing Engineers and Senior Archilects;
and
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(c) the reasons for not malntaining
the proportion in that Nepertment?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MUNICATIONS (SHRI NARHARI
PRASAD SUKHDEO SAID): (a)
No, Sir.

(b) and (c). Do not arise.

Complaints of Wrong Meter Reading
and Excess Billing in Delhl

7527. BHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of complaints
received during last 6 months in Delhi
Telephone Exchanges 1egarding wrong
meter reading and excess billing;

(b) the detail of action taken to pre.
vent such practice to minimise the
hardship and financial loss to the con-
sumers;

(¢) whether some telephones working
for the Members of Parliament are alss
showing defective meter reading for
the last one year; and

(d) if so, what action is proposed to
check It?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MUNICATIONS (SHRI NARHARI
PRASAD SUKHDEO SAI: (a)
7059,

(b) Preventive measure taken are
as follows:

1. Routine testing of all subserib-
er's meters.

2. Routine testing of STD barred
facillity where telephones connec-
tions have been STD barred.

3. Fortnightly meter readings are
taken. If any extraordinary spurt
in the meter readings is observed.
the same is investigated.

(c) and (d). Some complaints from
M.Ps alleging defective meter reading
have also been received. Each such
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complaint is examined promptly and
rebate sanctioned, where justified.

mmawnmtuhx;umh
Bteel Ministry

7528, SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES
be pleased to state:

(a) whether his Ministry has agreed
to a proposal of West Bengal 'Govern-
ment to transfer the Raniganj group of
Refractories o Steel Ministry as its
captive industry, from {he Ministry of
Industry; and

(b) if s0, how long it will take to im-
plement the said proposal?

THE MINISTER OF STEEL AND
MINES ,(SHRI BLIU PATNAIK): (a)
and (b). The proposal is receiving at-
tention of the Government of India.

Officlals who visited North Korea

7520. SHRI OM PRAKASH TYA-
GI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
number and designation of the officials
of the Government of Indla who have
visited the Democratic People’s Re-
public of Korea (North Korea), dur-
ing the last two years for various
purposes other than diplomatic assign-
ments?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SAMARENDRA KUNDU):
A Trade Delegation from India visit-
ed Democratic People’s Republic of
Korea from May 10 to 14, 1877 and
concluded the annual trade protocol
between India and DPRK. The dele-
gation consisted of the following:

(a) Shri Prem Kumar, Joint Sec-
retary, Ministry of Commerce—Lea-
der.

(b) Shri A. K. Ahuja, Joint Di-
visional Manager, MMTC—Member.

(c) Bhri V. N. Singh, Regional
Manager, (Counsellor), STC Repre-
sentative, Embassy of India. Mos-
<ow—Member,

Paymend of House Rent Allowances to
P & T Empioyees in Misoram

7530. DR. R. ROTHUAMA: Wil the
Minister of COMMUNICATIONS be
pleased 1o state:

(a) whether he is aware that some
Central] ‘Government Employees in
ALR., BIB, Field Publicity P&T
(Postal Wing) and General Manager,
P&T (Maintenance) working in Mizo-
ram have lieen given ‘House Rent Al-
lowance' whereag sane Central Gov-
ernment Employees in P&T Engineer-
ing Wing, (Tele-com.) P&T Telegraphic
Wing, Centra] Excisé and L.C. working
in Mizoram have been deprived of ihe
benefit of the House Rent Allowance:;

(b) if so, the steps taken or proposed
to be taken to correct the irregularities
in the matter of the Housp Rent Allow.
ance; and

(e) if not, whether he proposes to
look into the matter with a view {o re-
move the anomalies in order to ensure
payment of the said House Rent Al-
lowance to all Central Government
Employees equally?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MUNICATIONS (SHRI NARHARI
PRASAD SUKHDEO SAI) (a)
to (¢). Under the present orders of
the Government House Rent Allow-
ance to Central Government Emplo-
yees posted to Mizoram is admissible
only to the staffl having All India
Transfer liability. Due to incorrect in-
terpretation of the order some P&T
units were paying H.R.A, to their
staff not entitled to it. Action is
being taken to rectify the irregulari-
ty.

Stagnations in the Cadre of Junior
Engineer of Telecommunication Wing

7531. SHR1 YASHWANT BOROLE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether 15,000 junior engineers
of telecommunication wing of P&T
Department protested against stagna-
tions in the cadre;
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(b) whether it is 5 fact that about
6,000 of them are still awailing theix
first promotion even after qualifying in
departmental examination;

(e) if so, what is his reaction to the
hardships felt by the employees; and

(d) the steps contemplated to im-
prove the situation and give junmior
engineers their due?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MUNICATIONS (SHRI NARHARI
PRASAD 5Al): (a) Yes,Sir.

{b) Qualifying in the Deparimental
Examination only makes the Jumior
Engineers eligible for consideration for
selection by the D.P.C. against the
existing/anticipated wvacancies and
does not confer any right on them for
their promotion to TES Group ‘B’. The
officers become eligible for taking de-
partmental examination after 5 years'
service whereas they get their pro-
motion after selection by DPC after
a much longer period. The 8000 or so
officers cannot, therefore, be taken as
due for promotion on after qualifying
the said examination.

(¢) In view of the foregoing, there
is no hardship to the employees in-
volyed as they are to be promoted,
after approval by the DPC., in their
turn against the vacancies that may
arise.

(d) Question does mot arise.
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Sponge Iron Plant in Orissa

7533. SHRI PRADYUMNA BAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Orissa Government
have applied for licence for g factory
to manufacture sponge iron in collabo-
ration with any firm;

(b) whether the Chief Minister of
Orissa has written for pern.ssion for
location of sponge iron factory in
Orissa;

(c) whether permission has already
been given to Orissa Government; and

(d) if not, the reasons therefor and
when will it be given?

THE MINISTER OF STEEL AND
MINES (SHRI BLIU PATNAIK): (a)
to (d). The Industrial Promotion and
Investment Corporation of Orissa Ltd.
(a State Government Undertaking)
has been granted a letter of intent
for production of 300,000 tonnes per
annum of sponge iron. The site for
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the Project has been selected in the
district of Keonjhar.

The Chief Minister of Orissa has
requested that an early decision may
be taken on the foreign collaboration
proposal after considering all the is-
sues involved. The proposal is at
present under consideration of the
Government.

Grant of Telephone Connections in Goa

7534. SHRI EDUARDO FALEIRO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the people in Goa have
to wait for several years to get new
telephone connections;

(b) if 50, the reasons therefor; and

(c) the steps proposed to be taken te
ease this position?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MUNICATIONS (SHRI NARHARI
PRASAD SUKHDEO SAI): (a)
to (c). There are 28 exchanges wor-
king in Goa. In 19 of them, telephone
connections within a reasonable dis-
tance from the exchange can be pro-
vided within a short time. There are,
however, a few long-distance connec-
tions pending for a few years because
of the shortage of line materials.

2. In the remaining 4 exchanges
there are substantial waiting lists be-
cause of difficulties in expanding the

exchanges. due to non-availability of .

accommodation in the buildings,

3. In case of smaller exchanges
efforts are being made to provide long
distance connections by augmenting
the supply of line stores. In case of
the 4 larger exchanges. steps are be-
ing taken to gugment the accommo-
dation angd insta] additional exchange
Capacities,

mwnﬂuumm

7535. SHR] SARAT KAR: Will the

! of EXTERNAL AFFAIRS be
eased to state;

(a) whether it is a fact that France
has deployed warships equipped with

" anti-aireratt rockets and ship-to-ship

missileg‘in the Indian Ocean;

(b) whether it is a fact that France
has sent two sub-marines to the
Indian Ocean earlier also;

(c) whether the Government of
India conveyed to the French Govern.
ment a desire to keep the Indian
Ocean as zone of peace; and

(d) if so, what has been the reaction
of the French Ciovernment in the
matter? =

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir.

(b) Yes, Sir.

(¢) and (d). The French Govern-
ment is aware of the position of the
Government of India on the estah
lishment of a Zone of Pease in the
Indian Ocean which ig consistent with
the Declaration of the U. N. General
Assembly on the subject. The French
Government has so far abstained on
this Declaration and subsequent U.N.
Resolutions on the subject.

Propaganda Literature sent abroad
during Emergency

7536. SHRI R. K. MHALGI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased tp state:

(a) whether it is a fact that the Gov.
ernment of Indla through their Em.-
bassies abroad have sent during emer-
gency varled type of literature of anti.
propaganda against Shri Jay Prakash
Narayan ang R.SS. and other anti-
emergency Leaders and organisations;

(b) if so, the amount of money spent
for the purpose including parcel char-

(¢) which Indian Embassies were
asked to distribute the above mention-
ed literature and to how many persons
it wan sent' awa
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(d) whether foreign Embassy Offices
received in writing any reaction there-
to, if go, the nature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Directorate of Advertising and Visual
Publicity had produced a series of
pamphlets during the Emergency obvi-
éusly to justify the measure, and some
of these could now be regarded as
propaganda against the banned organi-
sations and also against Shri Jay Pra-
kash Narayan. Only some of these
pamphlets were " acuired by this
Ministry and theze were routinely sup-
plied to our missions abroad.

(b) The Ministry of External Affairs
did not incur any expenditure on ac-
quiring these publications, The cost
wof sending these pamphlets cannot be
ascertained as these were supplied by
the regular diplomatic bags going to
«©our missions abroad.

(c) These publications were meant
for distribution and each mission was
supplied with a few copies of each for
suitable use.

(d) While we have no information
whether our missions abroad received
any reactions to these pamphlets in
writing, some of our missions reacted
by saying that these publications were
not good for distribution abroad and
that they were of no interest,
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Ayurvedle Colleges

7538. SHRI AHMED M. PATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pIeased to

state:

(a) the number of Ayurvedic Col-
leges and  Colleges-cum-Hospitals
functioning in India;

(b) if so, the names of such insti-
tutions;

(c) whether there is any proposal
with the Government of India for the
development of teaching in Ayurveda;
and

(d) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) There -
are 93 recognised Ayurvedic Colleges
in India. Teaching hospitals are at-
tached to almost all these colleges.

(b) A list is laid on the Table of
the Sabha., [Placed in Library. See
No. LT 2141/178].

(¢) and (d). The Central Council of
Indian Medicine has prepared a comp-
rehensive syllabus for under-graduate
education in Ayurveda and with the
approval of the Central Government
this has been circulated among the
Stateg for implementation.

The Central Council of Indian Medi-
cine has also prepared minimum stan-
dards and curriculum for post-gradu-
ate education with a view to produec-
ing specialists who can be efficient
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teachers, clinicjans, pharmaceutical ex-
perts and research workerg in their
respective flelds of Ayurveda. It has
contemplated the introduction of 18
subjects for the post-graduate degree
course and 15 subjects for the post-
graduate diploma course.

The National Institute of Ayurveda
set up in Jaipur is expected to provi-
de facilities for ayurvedic education a
high standard, The Post-graduate
Institute of Indian Medicine in the
Banaras Hindu University, Institute of
Post-graduate Teaching and Research,
Gujarat Ayurved University and 16 up.
graded departments of Post-graduate
education in different parts of the
country also provide facilities for
Post-graduate education. All these
institutions have been established with
financial assistance from the Central
Government,

The Central Government provide
financial assistance to under-graduate
colleges run by voluntary organisa-
tions for constructing college buildings,
hostels and laboratories and alsg for
the purchase of essential equipments
and establishing pharmacies and herb
gardens,

A proposal for giving financial assis-
tance to colleges administered by State
Governments and private agencies is
under the considération of the Central
Government, In order to improve the
quality of teaching staff in wvarious
under-graduate colleges, a proposal is
being considered for providing train-
ing to teachers who are not post-
graduates. i

Aluminium Plant in Ratnagiri

7589, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of STEEL
AND MINES be pleased to refer to
the reply given to Unstarred Question
No. 1560 on the 24th November, 77
regarding the Aluminium project at
Ratnagiri and state:

(a) whether Government is unable
to take up the construction of Ratna-
Eiri Aluminium Project due to finans
cial constraints over alj thege years;

(b) if so, whether Government
would permit the construction of Alu-
minium plant at Ratnagiri in private
sector,

(c) if not, the reasons for the same;
and

(d) if yes, whether Government
would allow the establishment in
private sector to make use of Pun-
jabi at Udgir and Duangakwadi ‘in
Kolhapur District; and

{e) if not, the reasons for the
same?

THE MINISTER OF STEEL AND
MINES (SHRI BLIU PATNAIK): (a)
and (b). The Ratnagiri Aluminium
Project is an approved project which
it has not been possible to take up so
far due to financial constraints. If
some private sector parties are interes-
ted in this project Government wouid
consider any specific proposal on
merits.

(c¢) Does not érise.

(d) Presumably the reference is to
the use of bauxite at Udgiri and Dhan-
garwadi. If the project is permitted
in the private sector their bauxite
deposits would alsp be permitted to be
used by the private sector.

{e) Does not arise.

Rule of Recognising Employees
Organizationg

7540. SHRI N, SREEKANTAN
NAIR:

SHRI VAYALAR RAVI:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to stata:

(a) whether Government are aware
that the present system of recognis-
ing employees  organisations nt

National and Circle level is un.
democratic; and

(b) if so, what are the proposals
to introduce democratic system for
recognifion of these organisations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
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(SHRI RAVINDRA VARMA): (a)
and (b). The question of evolving
criteria and procedure for determining

the representative character of Trade -

Union Organisations at the national
tripartite and other bodies is under
consideration.
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CMP.F. Deposits

7542. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government are aware
of the unusual delay in disposal uf
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the Coal Mines Provident Fund de-
posits, Employer's contribution and
the interest thereof and it has become
a chronic disease with the adminis-
tration;

(b) whether the C.M.P.F. depositors
are allowed to withdraw the deposits
for needful purposes viz. house build-
ing and repalr, purchase of land.
marriage expenses of the daughters
ete.; and

(c) If s0, the total number of
applicants  allowed the interim
withdrawals during the last 3 years
and its percentage out of the total

, bumber of depositors?

THE MINISTER OF STATE 'N
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR,
RAM KIRPAL SINGH): (a) and (c).
The information is being collected
and will be placed on the Table of
the Sabha.

(b) Under the Coal Mines Provi-
dent Fund Scheme there exist pro-
visions for grant of non recoverable
advances from the members' total
contribution including jnterest thereon
standing to his credit on the date of
authorisation of such advances for
the purpose of purchasing shares in
Consumers’ Co-operative Societies,
for House Building, for Financing of
- Life Insurance Policies and for meet-
ing the expenses in connection with
the Marriage of daughter and Post
. Matriculation Education of children
; of a member.
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Hike in Prices of Iron Ore

7544,  SHRIMATI PARVATHI
KRISHNAN: Will the the Minister of
STEEL AND MINES be pleased to
state;

(a) whether the ° "Public Sector
Steel Plants bad arrived at an agre-
ement with the iron ore and manga-
nese ore mine owners some times in
the year 1977, on a hike in the prices
of ores; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Supplies of low grade
manganese ore from: private gector
mines in the Barajamda area to
Bokaro, Durgapur and Rourkela Steel
Plants are ewgrdmated through the
MMTC. nOn” hplry of the earlier
price gettlement which was valid for
5 ycars upto 31st March, 1877, tri-
partite negotiations were taken up in
April, 1877 by MMTC/SAIL for a
new 5 years ggreement with manga-
nese ore suppliers. A Committee of
Experts from HSL, MMTC, SAIL
and the Eastern Zone Mine Owners
Association examined the claimsg re-
lating to increaseg in cost of produc-
tion, in detail. Based on this exami-
nation a new 5 years agreement with
a base price of Rs, 62 per tonne Yor
supplies of low grade manganese ore
effective from 1st April, 1977 against
the earlier price of Rs. 49.80 per tonne
wag flnally negotiated on 15th July,
1977,

With regard to iron ore, the pub-
lic sector steel plants draw the bulk
of their supplies from their own cap-
tive mines. However, Durgapur and
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Rourkela Stee} Planty procure some
quantity of special grades of iron ore
from private sector mine owners in
the Barajamda area through the
MMTC. MMTC have been recom-
mending an increase in the price of
such iron ore on the ground of in-
crease in prices of POL, transporta-
tion costs, loading charges etc. Based
on MMTC’'s recommendations Rour-
kela Steel Plant have agreed to un
increase of Re. 0.18 Paise per tonne
for 1976-77 and Rs. 2.25 to Rs. 3.18
per tonne for 1877-78 over the prices
in 1975-76. Durgapur Steel Plant
have similarly agreed to an increase
of Rs. 0.75 Paide per tonne for iron
ore supplies during 1978-77 over the
price in 1975-76 and are negotiating
prices for 1977-78.

Use of Stabilising and Emulsifying
Agents in Flavours

7545. SHR1I BHARAT SINGH
CHOWHAN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to refer to the reply given
to Unstarred Question 1342 on
the 2nd March, 1978 regarding the
finalisation of the draft Rules 61-A
and 61-B about the uge of stabilising
and emulstfiying agepts jp Aavours

and state: v

(a) the progress made in the matter

of publication of the draft notification
in question:

(b) in case it has since been publish-
ed, whether he would lay on the Table
a copy thereof; and

(c) if pot, whep it is likely to be
published?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEI PRASAD YADAV): (a)
to (c). The draft Rules have not yet
been given a final shape. As soon as
these are finalised, they will be noti-
fied in the Gazette and a copy of the
notification will be laid on the Table
of the Sabha as required under See-
tion 23(2) of the Prevention of Food
Adulteration Act, 1954.
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Incentives to Modical OCraduates to
establish clinics In Rural Ares

7546, SHRYI SURAJ BHAN: Wwill
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the incentives afforded by Gowv-
ernment to induce young medical
graduates to start their c and
establish themselves jp rural areas;

(b) whether Government propose to
give concession in Income Tax rates
to the doctors !unctioning in rural
areas to induce them to establish them-
selveg permanently in these areas to
afford competent medical service to
the rural people: and

(c) whether advances gh conces-
sional interest rates are permissible to
the doctors willing to establish ip rural
areas, from Co-operntive or Nationa-
lised banks, for construction of pre-
mises and purchase of equipment; if
not, whether Goverament propose to
take any action to attract competent
medical personnel to the rural areas?

THE MINISTER OQF STATE IY
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
For the present. the Government of
India have no Scheme of incentives to
induce medical graduates to start their
clinics and establish themselves in
rural areas. Information on the sub-
jecy from the State Governments is
being awaited and the same will Le
placed on the Table of the House ou
receipt.

(b) Thera ig ng proposal befor2
the Government to give concession
in Income Tax rates to the goctors
working in rural areas with a view
to inducing them {o establish them-
selves permanently in such areas.

{c) Nationalised Banks are already
giving financial assistance to the
doctors for setling up practice Iin
rural as well ag urban areas. A list
of such facilities is laid on the Table
of the House. [Placed in Library.
See No. LT-2142/78].



80  Written Answers CHAITRA 30, 1900 (SAKA)

Extensiop, of Service givenm to Seore-
tary-General, Indiay, Red Crosy

7547. SHRI R. L. P. VERMA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to stafe:

(a) whether the present Secretary-
General of Indian Red Cross Society,
who is 70 yearg old has been given 4
cxtensiong of one year sfch; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
The age of the present Secretary-
General who joined the Indian Red
Cross Society on 16th June, 1989 is
68 vears. He was initially given a
contract of three yearg and has been
given three fresh contracts for an ex-
tended total period of 7 years.

(b) It has been stated by the In-
idian Red Cross Society that in tak-
ing decision to extend the term of
the Secretary-General, the Managing
Body took into consideration among
other reasong the fact that during
this period several important projects
initiated by him were at hand, While
it i3 true that it will not be in the
interest of the society to grant him
further extension of service, but this
Ministry can not interfere in the
matter as the Red Cross Society is
an Autonomous body.
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Chairman Indian Red Cross Society
7549. SHRI SHARD YADAV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is 4~ fact that he
hag given a statement in the Parlia-
ment that present Chairman of Indian
Red Crosg Society was nominated on
24th February, 1977 for the tenure of
one year;

(b) if so, whether a new Chairman
has been nominated in his place; and

(c) if not, the reason tHereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) Yes, Sir. Shrj V. M. Tarkunde
has been nominated as the new
new Chairman,

(¢ Does not airse.
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Conveyance Allowance for Medical
Officers

7551. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to gtate:

(a) whether it is a fact that some
Medical Officers in C.G.H.S. are in
receipt of monthly conveyance allow-
ance at fixed rates, but do not under-
take any journeys for visits to the
residences of beneficiaries; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
and (b). Medical Officers working
under Central Government Health '
Scheme are granted conveyance al-
lowance for paying domiciliary visits
to examine the patients. The pay-
ment of the conveyance allowance is
authorised only after scruliny of the
record of visits to ensure that the
medical officer has made the pres-
cribed minimum number of visita.

In view of the limitations of time
and the large number of patients to
be attended to in the dispensaries,
the doctors have to use a certain
amount of discretion, based on their
clinical judgement in each individual
case while deciding or refusing to
make a domiciliary visit to gee a
patient.
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In case there is a complaint against
a Medical Officer for not examining
a patient gt his house without valid
reasong suitable action is taken
against him after proper inquiry,

Alleged Appointment of L.D.Cs.

7552, SHRIMATI AHILYA P.
RANGNEKAR: Will the Minlsfer of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government have re-
ceived certain complaints from the
Vice-President, E. P, F, Karamchari
Sangh (Regd.), Delhi about the illegal
recruitment of certain L.D.Cs. in the
Regional Provident Fund Office, Delhi;

and

(b) if so, what action Government
have taken in this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) Yes.

(b) The Central Provident Fund
Commissioner, has submitied a re-
port which i8 under examination of
Government.

Attitude of Bemil-Government Bodies
towards Employment Exchanges

7553. SHRIMATI MRINAL GORE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to refer to the reply given
to Unstarred Question No. 4860 on
ithe 30th March, 1978 re: Committee
1o review working of Employment
Exchanges and state whether any
directive hag been given to the Com-
mittee to look into the working of
the Employment Exchangeg and to
examine the attitude of the Semi-
Government bodies towards making
recruitment through Employment Ex-
changes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Ac-
cording to the terms of reference of
the Committee ag laid down in para

3(iii) of the Governmeént Resolution
No. DGET-5(9)/77-EE.I, dated 1st
March, 1078, the Committee has been
asked to advise and recommend suit-

‘able measureg to increase placement

of regisirants in employment ex-
changes both in Government (Cen-
tral and States) as alsp public and
private gectors as well as to secure
maximum and effective utilisation of
Employment Service by employers.
The point referred to by the Hon'ble
Member is, therefore, covered under
the terms of reference of the Com-
mittee,
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Sino-Indiap Boundary Dispute

7555, SHRI HARI VISHNU KA-
MATH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
refer to his statement gn Call Atten-
tion Notice and his answer to ques-
tion thereon on 16th March, 1978 and
state:

(a) whether any communication
has been received from the Chinese
Government on the subject of resolv-
ing the India-Chiha baundary dispute
through direct, peaceful negotiations;

(b) if so, the details thereof;

i¢) whether any date and venue
have been set for preliminary talks,
if not, negotiation: between the two
Governments; and

(dy if not, the present position
with regard to the solution of the
boundary dispute?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) No, Sir.

(b) In view gof the above, question
dceg not arise.

{(¢) and (d). Government of India
wishes to improve relations with the
People’s Republic of China on the
basis of the Five Principles and seeks
to resolve all gutstanding issues bet-
ween the two countries including the
border questions through bilateral
negotiations and through peaceful
means,

“Kashmir”

7556. SHRI KANWAR LAL GUP-
TA: Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it js a fact that the
Ministry of Home Affairs have writ-
ten to his Ministry objecting to the
presence of U. N. Observers in Kash-
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(b) if so, the details therect and
the reaction of the Ministry theveto;
(c) the number of foreign Obser-
verg present in Kashmir now; and

(d) the amount spent by the Cen.
tral Government over them so far?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). A suggestion
in regard to our stand on the pre-
sence of the U.N. Military Observers
Group is under the consideration of
ihe Government of India.

(c) The number of UN Obsgervers
is at present 11 in Jammu and Kash.
mir.

(d) The details of expenditure by
the Central Government over the
military observers so far are not im-
mediately available. The expenditure,
however, ig mostly in ‘kind such
ag the provision of free accommoda-
tion, free mechanical transport, in-
cluding POL ete,

fvere w1 e
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Laboratories to Re-Analyse Food
Samples

7550. SHRI D, D. DESAI: Will the
' Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether more laboratories have
been planned to re-analyse food
samples as provided in the Preven-
tion of Foog Adulteration Aect;

(b) if so, the details thereof;

(c) whether there is any plan to
mrovide at least one re-analysis labo-
ratory in each State;

(d) whether every municipality
would be encouraged to wet up its
own food analysis laboratory; and

(e) whether private laboratories
will be authorized to make analysis?

THE MINISTER OF STATE IN
FHE MINISTRY OF HEALTH AND
FTAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
ind (b). At present there are 85
Public Analyst Labaratories in the
e local bodies/State Governments.
B the eveni the analysis report of
"“W"hlchmndmmluem by
llmplemw;mbhem-
“ beermmou-. there
under Sub-section
f" ﬂ&eﬁo- 13 of the Prevention
' Food Aduiteration Act to get the
‘l’“t of the sarple re-analysed
%0 184

by any other Public Analyst in the
country. As 85 Public Analyst La-
boratories are eslready in existence,

. there is no proposal to set up more

such laboratories
analysis work.

The Government have, however,
designmned the following three labo-
ratories as Central Food Laboratories
with etfecy from the 1st April, 1878,
in addition to the Central Food La-
boratory at Calcutta, for analysing
samples of food referred to them by
the courts, in cases where prosecu-
tiong have been instituted, for giving
their final opirtion as per the require-
ment of sub-section” (2) of section 13
of the Prevention of Food Adultera-
tion Act:

to yndertpke re-

{i) Food Research and Standard-
isation Laboratory, Ghazia-
bad.

(ii) Public Health Laboratory,
Pune.

(iii) Central Food Technological
Research Institute, Mysore.

(c) and (d). These matters con-
eern the Statg Governments,

(e) No.

BC and ST Share in Posis

7561. SHRI R. N, RAKESH: Will
the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) the total number of posts filled
Wp in each category of posts with
specific ghares of Scheduled Castes and
Scheduled Tribes in such employment
in the Ministry, itg attached and subor-
dinate offices including the pyblic sec-
tor undertakings, if any, and also the
sumber of posts de-reserved in each
eafegory and reasons therefor; and

(b) the total number of departmental
promotions/upgradation of posts in
each category of posts and how many
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posts have gone to Scheduled Castes
and Scheduled Tribes?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) ang (b). The required
information for the wyears 1975 and

APRIL 20, 1078

Wﬁ.&u Amgu' ' :o& :

1976 are contained in the statement
placed on the table of the ' House.
Figureg for the year 1877 arg not yet
available. Some post; were de-re-
served due 1o non-availability =~ of
candidates belonging tp the Schedul-
ed Castes and Scheduled- Tribeg for
appointment to reserved posts
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MR 9w aTHy wY 1§ ST Y
Buy Service Between Bhnj and

Hyderabad (Sindh)

7563. SHRI ANANT DAVE: wil
the Minister ot EXTERNAL AF¥-
AIRS be pleased to state:

{(a) whether relations between
Pakistan and India are Improving
and both thes countrieg have agreed
wpon commercia] and social exchan-
|

(b) whether there is any proposal
#o introduce international Bus Ser-
vice, between Bhuj-Khavda and Hy-
derabag (Sindh); ang

(c) if not, the reasona thereof?

THE MINISTER OF STATE IN
YHE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARINDRA
KUNBU): (a) A number of ateps

Written Answers 108
re-

Agreemant of 1078 is duge to be.
viewed by delegations from both
.

the Pakistan Government at wvarious
levels on theg promotion of travel and
cultural exchanges. Government have
welcomed the recent exchanges in
the fleld of gport between the two
countriea and the visits to India of
Pakistani artistes, Government hope
that it would be possible for Indian
artistes and other professionaly to
wiwit Pakistan also.

(b) No, Sir.

(c) Travel between Pakistan and
India iz governed by bilateral agree-
ments, which at present, permit na-
tiomals of either country to travel to
the other by air and rail, and to
cross the border by road at specific
points. There is yet no agreement
for the movement of vehicles from
one country to the other,

Machinery to Enocourage Collective
Bargaining

7565. SHRI S. 8. SOMANI: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
40 state:

(a) whether any suggestion has
been made to Government by the Law
Commission recently regarding col-
lective bargaining ‘Ihl'l. the Labour
Ministry should have in consultation
with the State Governments and the
national trade unions and that the

Industrial Bill; and

(b) it so, the reaction of Govern-
ment thereon?

THE MINISTER OF PARLIAMEN-

TARY AND LABOUR
(SHRI RA RA™ VARMA): (a)
Yes, Sir.

(b) The whole matter is under ex-
amination in the overall context of
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the Comprehemsive Industrial Reis-
Hons Bill.

wnre finfrom wr wiferw
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Number of Post- Offices to be Opened
in Punjab Circle during 1878-79

7567. DR. BALDEV  PRAKASH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of Post Offi-
ces to be opened in the year 1978-79

in Punjab circle (including sub-post
offices);

(b) whether a representation has
been received from the inhabitants
of Chowk Rattan Singh, Amritsar, to
open a post office in the Chowk;

" (e) if so, the action taken by Gov=
ernment; and

(d) is it a fact that the nearest
post office is 4 km. away from the
locality?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIUNS

"(SHRI NARHARI PRASAD SUKHDEV

‘SAI): (a) It has tentatively been pro~
posed to open 200 Branch Post Offices
in North West Circle in 1878-79. No
target for opening sub-post offices

_are fixed as the same are opened

wherever found justified
(b) Ves, Sir.

* (c) Opening of a Post Office at
Chowk Rattan Singh, Amritsar was
not found justified.

(d) Nearest existing post office ie.,
Seth Jagat Bandhu Road Post Office,
is about two furiongs away froms
Chowk Rattan Singh,
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Oess charge for Admisgion/Treatment
in ATIMS

7589. SHRI MANORANJAN BHAK-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that gome

Weitton Annbers 0os

PRASAD YADAV): (a) There is
an OP.D, levy of 50 paise on. first
visit, .

(ii) There is no cess for treatment
but there is a cess of Rs. 2/~ for admis-
sion to the general wards and Ra. 5/-
for admission to the Private Wards
of the A.LLM.S, Hospital.

(iif) There iz no cess on the treat-
ment although the patients with

monthly income of Rs. 500/-and
above have to bear proportionate ex-
penditure on various investigetiong in-
cluding E.E.G., B.C.G, X-Ray investi-
gations etc. There iz however &
certain levy on surgical procedures in
respect of patients with a monthly in.
come of Rs. 500/- and gbove.

(b) The statement of the patients
about their monthly income are accept-
ed ag velid,

(c) Does not arise,

Eligibility of Diploma holders from
Mining School, Keonjhar (Orissa) for
Employment

7570. SHR] GOVIND MUNDA: WIilk
the Minister of PARLIAMENTARY
an‘:ms AND LABOUR be pleased

te:

(a) whether it is a fact that stu-
denty who have obtained mining dip-
loma from Mining School, Keonjhar
(Orissa) are not eligible for employ- ..
ment unti] and unless they pass =
further competency certificate exa-
mination at Dhanbad;

(b) it so, the reasons in detail as
to why such re-examinstion is neces-
eary for employment;

(c) how many studenis are affec-
teiemrurduahmm
Aan

(d) what steps Government pro-
pose fp take to remove the genuine
grievances of such students?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, 8ir. Studenty passing with a
Diploma in Mining from the School of
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Mining, Keonjhar ere eligible, ance
ththﬂthemui‘badupﬂim
to work as Birdar, Mate, Overman,
Foreman or survwor However,
before they can be employed in senior

supervisory positions like Assistant -

Manager or Manager, they have to
pass examination for Manager's Certl-
ficates which are conducted by the
Boards of Mining Examinations con-
stituteq under the Coal und Matalli-
fereoug Mines Regulations.

(b) Mining is a hazardous profes-
sion and Jarge number of persons are
employed in mines at a given time.
Safety of these persons depends on
the safe conduct of mining operations.
As senior supervisory personnel have
to guide the junior supervisory per-
sonnel in conducting the operations, it
is necessary that before being mllowed
to work in such eapacity, they should
be examineg in practical aspects.

(c) About 20 candidates are affected,

(d) The question of giving relaxa-
tions to the Mining Graduatey and
Diploma holders, etc., was considered
by the Joint Board on Mining
Engineering Education and Training.
Based on the recomemndations of the
Board, certain relaxations had already
been granted in 1974 to the Mining
Degree and Diploma holders. The
question of approving the Diploma in
Mine Surveying wwarded by the Orissa
School of Mining, Keonjhar under re-
gulation 17 of the Coal Mine; Regula-
tions, 1957 and the Metalliferous Mines
Regulations, 1061 {s, however, being
considered.

Nea-Functioning of 8.TD. service
between REanigan]-Calcutta

7871. SHRI K. PRAKASH: Will the

(a) since when the Raniganj~Cal-
cutta 8.T.D, telephone line and the
ordinary trunk line have not been
fimctioning; and

(b) the action being taken by Gov-
ernment to ensure

uninterrupted
service in the above region
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in view of the fact that Raniganj
mhthemh:m&en:thnm-
ply of coal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUK-
DEV SAI): (a) Raniganj-Calcutta
STD Telephone line and Ordinary
trunk line are functioning normally.

(b) Does not arise.
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Demurrages paid by Bhilal Steel Plant
to Rallway

7574. SHRI G. NARASIMHA RED-
DY: Will the Minister of STEEL

AND MINES be pleased to gtate:

(a)lslta!aetthnﬂhmst:od
Plant had to pay heavy smount to-
wards Railways demurrages;
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(b) if 0, the amount paja durtng
last three years ang who is responsi-
ble; and

(e) what action Government Is
taking to avoid such expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c).
For the four yearg period from 1st
April, 1973, to 81st March, 1977 an
amount of Rs, 244.19 lakhs was paid
towards demurrage by Bhilai steel
Plant against an amount of Rs. 781,14
lakhg claimed by the Railways. A
further amount of Rs. 280,51 lakhs
has also been paid by Bhilai provi-
wionally towards the disputed claims
of the Railways. The amounts of rail=
way demurrage against the steel plants
depend, infer alin, upon the wagon
free time allowance; and rates of
demurrage per wagon day, in relation
to the volume and pattern of opera-
tiong in the steel plants and the faecili-
ties available therefor ctc. Apart from
the prevailing inadequate free time
allowaneces, the Railways also enhanced
the rate of demurrage with effect from
1st May, 1973, three-fold. An inter-
Ministerial Committee has been con-
stituted to study the cteel plant opera-
tions and recommend realistic wagon
free time allowances,

Expulsion of Indians from Canary
Islands

7573. SHRT YADVENDRA DUTT:
Will the Minister of FXTERNAL
AFFAIRS be pleaseq 10 state;

(a) whether his attention has reen
drawn to the news report in the States-
man of dated the 5th April, 1878 saying
that 14 Indians have been expelleq
from Canary Islands;

(b) if so, whether it is a fact that no
reason for their deportation was given;
and

(c) what stepg Government Is taking
in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) Yes, Sir

(b) The reason for the expulsions
wag non--possession of valid visa/work
permit/residence permit,

(c) Our Embassy took up the matter
with the Spanish Ministry of Interior
and Ministry of Foreign Affairs at the
highest jevel and persuaded them to
adopt a sympathetic view of Indians
living and working in the Canary
Islands. The Spanish mauthorities have
clarified that a non-discriminatory
policy would be followed against In-
. dians.
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Standard of educationp in Private
Medical Colleges

7577. SHRI G. Y. KRISHNAN: Wwill
ihe Minister of HEALTH AND FAMI-
LY WELFARE be plased to state:

(a) whether Governtnent are gware
that the standard of education in pri-
vote medical colleges has deteriorat.
ed;

(b) whether it is a fact that these
medical colleges are running busi-
ness by exporting huge amounts from
students;

(e¢) whether Government have ex-
changed views with the Chief Min-
isters aud AN India Medical Asso-
ciation in this regard; and

(d) if so, what measures Govern.
ment propose to take for the basic
changes in the management and
administrative se{ up of the Private
Medieal College: in the States?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEI PRASAD YADAV): (a) Some
of the private medical colleges are not
upto the requireqd standard.

(b) The privately managed medical
colleges are charging heavy/higher
tuition fees from students and some
of them are algp charging capitation
fees or donations.

(c) No 8ir.

(d) The Andhra Pradesh and Bihar
State Governments have taken over
the private medical colleges in thetr
repective States. The Karnataka State
Government have yet to act in the
maftter.
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Workers in Mangmness, Iron Ore eic,
Mines

7578. SHRI SUKHENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state the num-
ber of workers in Manganese ore.
Iron ore, Dolomite and Lime Stone
mines respectively in Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF BTEEL AND MINES
(SHRI KARIA MUNDA): ‘According
to the returns received by the Indian
Bureau of Mines, the gverage daily
Labour employed in thesy mines in
Madhya Pradesh during the month of
December, 197% wag g follows; —

Manganese Ore Mines; 5622
Iron Ore Mines: 17411
Dolomite Mines: 4130
Lime Stone Mines: 78756

(As Major Minerals)

Comstruction of P. and T. Biaft
Quarters in Bhagalpur

7570. DR. RAMJI SINGH: Will the

(d) it g0, by what time they will
be sompletedy

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI FPRASAD SUKH-
DEO SAI): (a) No, Sir. No funds
had been sllocated for construction of
staff Quarters during 77-78.

(5 Does not arise.
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(c) T4 quarters™ are availabls ak.
Bhagalpur against the sta® gtrength
of about 420 representing an availabi-
lity of 17.8 per cent, against the all
India average of 6.5 per cent. A pro~
posal for construction of a few more
Quarters during the 1978—83 plan is
under examinationg alongwith Proe
posals for other gtations

(d) No target date is possible at
this preliminary stage,

Refasal of Pakistan to accept 74
Detenus

7580. SHRI K. MALLANNA: wil
the Minister of EXTERNAL AFFAIRS
be pleased to state; ,

(a) whether it is a fact that the
Pakistan Government has refused to
accept 74 detenus now in different
prisons in Jammu and Kashmir;

(b) whether the Government of
Jammu and Kashmir has also sought
the assistance of his Ministry in this
regard; and

(c) if so, the details regarding the
decision of Government in this re.
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(a) to (¢). The Government of
Jammu and Kegshmir hag gought the
assistance of the Minlstry of External
Affairs for flie repatriation of Pakis-
tani detenus held in J&K prisons.
Earller, the Ministry of External
Affaify hag received lists of Pakistant
nutionals eonfined In J&K es dlso in
other States, from the Ministry of
Home Affairs. These lists bavé
already been furnished tg the Pakistan
sutherities,

Bteel Piaut at Mangalore during
Current Year

7581. SHRI JANARDRANA POO-
JARY: Will the Minister of STEEL
AND MINES be pleased to sfate:

(a) whether Government propose to
set up a gteel plant at Mangalore
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durlnl'tbo cwrrent financial year viz
1978-79; and

{b) if g0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA): (a) No,
Sir.

(b) Does not arise.

Introducing Workers Participation In
EPF. Organisation
7582. SHRI MANOHAR LAL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Janata Govern-
ment have declared the policy of
workers participation in the manage-

(b) i s0, whether Government pro-
pose to nominate at least two repre-
sentatives in the Central Board of
Trustees of the Employees Provident
Fund Organisation from the All India
EPF  Staff Federation pending
amendment to the EPF. Act; and

(¢) if not, the reasons therefor?
THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-

LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) to (c).

758 3. wit farrne sTeTe oTew: T
dhere sl g A Y Fr AR i e

(w) = gotwr aar dge w0
fefrarrer spwarae § aar st afcgromr
¥ qwre § aqr W Agrer AT 9%
T & w107 ¥ WY arafor wgeE Wt

() afe g, 't @ ot HF "
waw oA w7 fawT g7

Wt AW § Osw wwWy (st
wogfc Ay gwdw wiw) : (%) goiw
T AT ww fedfiome geareg §
W ¥ AT @ & e §)
g FRT afcomT 71 e |
t |

(w) six  (7): ghw geawor
W wfivz ¥ afcg wgef ¥ wic airege
Qe GTOReES ¥ 9T gur &
gt it wrofiwio @9 afest g
qzar ¥ A¥ ¢ & (1) gite e g
aqr (2) ¥regT WX qeAT § Aiw
griew agr ww ¢, wofag o Sefre
afez w1 wifewr off a=ar &)

New Programmes for Suarvey of Mine-
rals in the Country

7584. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of STEEL
AND MINES be pleased to refer to
reply given to Unstarred Question
No. 638 on the 17th November, 1877
wherein he admitted that the Govern-
ment of India has not deferred the
execution of new programmes of
mineral development and excavation
and state:

(a) the criteria for the survey,
development and excavation of mines
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(b) is it not the function of the
Ministry to develop survey of mines
not only in Bihar, Orissa and Assam

but in rest of the States, specially the.

backward Stateg like J. & K. Hima-
.chal, so as to provide opportunity for
the development of these States by
excavation of the hidden wealth;

{e) is there any criteria go as to
debar the Central Government to
make survey In States also when no
Constitutional legal bar ig there for
the Government; and

(d) is it within the information of
the Ministry that there are jron mines
at Pharakh in Tehsil Rossi of Jammu,
Maldi near village TRanke in Dod
District and near Salal and Rajouri in
J & K?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (d).
Attention is invited to reply to a
similar Unstarred Question No. 3204
answered in Lok Sabha on 8th Decem-
ber, 1977. However, the required in-
formation is given in the statement
attached.

Statement

(a) The ecriteria for survey of
minera] resources are based on pro-
grammes settled after discussion and
wide ranging consultation by the Cen-
tral Programming Board of the
Geological Survey of India, wherein
representatives of concerned Stlate
Government authoritie: pub'ic sector
corporations engaged in mining and
mineral resources development, and
techmical experts outside of Govern-
ment are associated. Similarly, pro-
grammes of survey by State Govern-
ment authorities are settled by State
Programming Boards. The criteria for
the development of mines; and mineral
based industries are as per the require-
mentsg in the country in line with the
priorities laid down within the frame-
work of the Five Year Plan, export
possibllities and the economics of the
mining activities and mineral based
industries.

APRIL 20, 1978
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(b) The Central Government agen:

cles, in particular the Geologlul
Survey of India and the Mineral Ex-
ploration Corporation undertake the
survey and investigations of mineral
resources in the country. These are
supplemented by similar surveys and
investigations by State Government
agencies, Where minerals fall within
Schedule of the MM (R&D) Act, the
development of mining and related
activities is wuynderiaken generally by
Central Government Corporations,
while for other minerals, development
is undertaken either by State Gov-
ernment agencies or by private mine
owners.

(¢) No, Sir.

(d) Iron ore occurrences and old
workings have been reported in J&K
in Anantnag, Raisi and Ladakh dis-
tricts. However, there has been no
irnn ore mining in the recent past at
Pharakh. Maldi, Salal and Rajouri.

Priority Trentment to Patients from
other States in ATIMS

7585. SHRI NIRMAL CIIANDRA
JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

‘{a) is there any provision in All
Irdia Institute of Medical Sciences,
New Delhi that the patient; (outdoor
and indoor) coming from other States
shall be given priority tor their inves-
tigations and trearment;

(b) whether it i3 a fact that » very
simple test as “Serum  Electropho-
resis” is not done in ATIMS, New
Delhi;

(c) if so, what Government propose
to do about it;

(d) whether the patients are first
directed to clinical pathology in AIIMS
for “Serum Electrophoresis” test and
after B8 days are told that no such test
is done; and

(e) proposed action on such crimi-
nal waste of time Goveﬁﬁnent con-
template to take?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGADAMBI
PRASAD YADAV): (a) No. Tests for
which appointment is required are
done on first come first gerved basis.
An appointment register is maintained
for this purpose.

(b). Serum Electrophoresis i done
in three different laboratories at the
AIIMS in cases where it is of definite
disgnostic value or when the test is
needed for specific clinical problems.

(c) Doeg not arise.

(d) and (e). The Institute has con-
firmed that the patients are not direct-
ed to AIIMS Clinical Pathology for
this test.

Naval Exercises in Indian Ocean

7586. SHRI PRASANNBHAI MEH-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleased fo state:

(a) whether naval exercises by the
various countries including small ones
have been on increase for the last
one year;

(b) if so, the main reasons for this
and steps Government proposed to
take to check the increasing mnaval
exercises by the foreign countries in

the Indian Ocean;

(c) what is the policy of the new
Government In regard to the Indian
Ocean gnd whether our views bave
been made clear to the big powers on
this subject; and

(d) if so, their reaction?

mmsmorsmum%
MINISTRY OF EXTERNAL AFFA

(b) The question does not urise.
. it may be added that naval
exercises by foreign countries in the
seas do not violate international
law and untll the Zone of peice I8
established, no check cap bg placed
on such exerclees. )

(¢) snd (d): The Government
policy on the Indian Ocean has been
stated on various occasions and is well.
‘known to the international comifiunity.
The Government support the UN Re-
solutions on the establishment of a
Zone of Peace in the Indian Ocean and
would like these Resclutions to be im-
plemented by the international com-
munity at the earlisst so that all
manifestations of foreign military pre-
sence in the Indian Ocean which
generate tension and rivalry are elimi-
nated. The Government have on vari-
ous occasions appealéd to big powers
und to the majpr inaritime users “of
the Indian Ocean to gxtend their full
cooperation in establishing the Zone of
Peace. The Government have wel-
comed the bilateral talks between the
USA ang USSR on the limitation of
their naval presence In the Indian
Ocean and have expressed the hope
thet limitation would be followed by
total de-militarization,

1o ot are frwrer & Gefia soft & off
¥ ford ot Frrgferat

7587. Wit Wiy feg : war wwrT
war Ay @AY W w e

(%) or% T fawmr & wfrere
(guford¥z) mar ffm Ay (Tror-
qferr) & gwre o 97 aEd QW AT
fowht  Frgferat & wf ; '

(w) % o9 ¥ ey faaria
ity afufe Mrdze rra i g L
o

(w) w& WX & fawrha aawie
afafn ¥ do% v o @i ?

Wwre Wwrey W wew vy (st
wegfe e gule ww): () IrE-aTT
fovmr W frfim s o fafaw
daret § g famy wT 350 T A
wraTe gt wt my £

(w) o (v) : feufl durel &
- waTe e oy ar afr §
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e waiwre {w g9 W@ e
qrewaree dwr g7 W

E wules qar g1 A’ Fdw F

FeiTard & wow & fag fawmim
wwfa afafe & fresr d4s% faas,
1975 ¥ g€ oY 91T Frezmmee? ar 49
i # oEmfa & fag fawrdra oty
afafe 1 frost do5 wiw, 1974 &
g€ O wrE wetww JaT A9 A H
wwfr & fod wdl avat el §
wiow fawm, @9 St a1 wEw oK
fafe wramera & qraet ¥ wwta faa
AT @I wal weent frast ¥ e
g 7 & arx q{rwfy F fag IedEn
T 977 F37 T g fowmig oFmfa
afafy #1 da% griT1  TeeweeT W4T
qe "N & fag faamfia qdmfy wfafa
1 37 o v watww T g9 A"
% faq fawritg aogwfa afafy %t 5%
& arq ghit )

IME AT ¥ war wfgem

BI% A€l &7 faaniEsor 1-g4-
76 1 GHT 9T, AT WITAT S@T TOET
T Far fammr & a7 & sAfat v
A fawrr § wqETafor fear
AT 9T 1 I9%F T3 AT I favnig
aetafa afafa it w€ &35 =@ g
7 ol & fan wdt ¥ frawt =1 afaw
w7 fagr o vzr 21 wat & fuw
wfagfaa sT faz oy & arg famiitg
afmfa afafe =7 d5% grit

fafewr fer—agaw  goitfime
(Feefirer) / (farger) e wgrres
wifive

s Oia  (fafr)/ (fage)
®dy ¥ qmfa & fordr fawmiie oy
afafa 8 (v &% 20-3-78 % gk
g wiwewRl & waw ¥ fawniy
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vgwfy afafy o froeft dow 2-6-76
gt €7 1w At ¥ gemwoefewr
forar o wr &1

faerrf yemr wew W gewt WY &
I W Wt

7588, =t O faerewr  qrew™w @
FIAT CEAT WYC Wry AT qg AqTH AT
FaT w4§ fir:

(%) w1 7@ wrs wgAY & fqars
o7 "Ya FY gRA Wi § geat 9
¥ Jearew 7 sfafer 1000 ¥ 200027
T w41 Gl ;

(@) afx g, @t stafer frlr
gifr g§ ; W

() fo=ré zeame "o Y a9
w3 1 &f s Fearew wvwar W@ g ?

e ST g wye 6 T
(vt (ot wifeay sfur) : (=) (@)
oft, 7t | fiwsr mis gdW water s,
77 § 719, 1978 & Fraq fyart o
T3 M F Ay 1 &fw wiae
FErET 7,473 =9 @i, W fraifea
& Y WA TTAT 482 T §H 9T )

() afrw saa Fraife awar
8,137 &I

Batellite Telephone Communication
Centre at Wandawash

7588, SHRI C. VENUGOPAL: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there 13 any proposal
to construcy a satellite Telephone
Communication centre at Wandawash,
North Arcot Distt, Tamil Nadu; and

(b) if so, when it will be started
and what will be cost of the

-and the scope for employment oppor.

tunities? )
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) There is no proposal
to construct a satellite Communication
Centre at Wandawash, North Arcot
Disit, Tamil Nadu.

(b) Doeg not arise,

T W g qfony & e

7590. WMo [TRY FWIC dfwe :
FIT WO W ot wW weAT Ag Fary
Fr 7 4T v

(%) 7av iy & gar afgz
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wd 9% ¥er, far g fis, o o
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Strike In P.G.L., Chandigarh

7592. SHRI BHAGAT RAM: Will the
Minister of HEALTH AND FAMILY
WELFARE be ploased to state:

(a) whether_theré was.an agitation
of the employees leading to strike in
the P.G.1, Chandigarh;

(b) what were the demands;

(¢) what was the agreement with
the employees’ union to end the strike;
and

(d) what points of the agreement are
®eing implemented and when the re-
maining points will be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yea

(b) The principal demands of the
Union were:—

(1) that class III & IV employees
of the P.G.1., Chandigarh should be
given Central Pay Scales w.e.l.
1-1-1873 and at the same time vari-
ous allowances such as City Com-
pensatory Allowance, rent {free ac-
sommodation and washing allowange
being given to the employees of the
Institute on Punjab paitern should
be protected;

(1i) Class III and IV employees
working on work-charge or daily
wages should be regularised; and

(ili) six cases of alleged wictimi-
sation should be re-opened, examin-
od on merit and the employees con-
cerned reinstated,

(c) A copy of ibe agreement arrived
at between the Post-Graduate Institute

(i) The total emoluments of em-
ployees, who on account of promotion
come from Punjab pay scales and al-
lowances to scales of pay of analogous
posts of All India Institute of Medical
Bciences, New Delhi are being pro--
tected,

(ii) Regularisation of Work Charge
and Daily Wages Employees

(a) The matter regarding creation
of 20 posts of clerks to regularise the-
daily wages clerks in the Central Re--
gistration Office is beipg considered by
the Institute,

(b) 68 Class IV employees, who had
eompleted three years of continuous.
service, have since been regularised.
The remaining 20 will be regularised
as soon as they complete 3 years W1
continuous service,

There are 31 more Class IV em-
ployees who are working on daily
wages. The Institute Bodies will ex--
amine the problems of these employees.

(e) Out of 219 sanctioned posts for
Engineering Department, 87 were regu-
larised before strike. For the remain-
ing 122 posts requisition was placed
with the Employment Exchange, U.T.
Chandigarh. They have so far lssued.
Non-availability Certificate in respeet
of 105 of these posts.

The Engineering Department has.
about 200 dally wages staff and a High
Powered Committee has been consti-
tuted to examine the work load in the-
said Department.

(iii) Vietimisation of certsin Emplo~
yees

Your officisly namely S/8hri Kehar
Singh, Mms. C. K. Xamal, Nachhatar
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Bingh and R K. Gutita have since been
Bingt

(iv) Poyment for the strike pericd

All cafegories of staf? including those
of daily wages have since been pald
an ex-gratia amournt equal to their
wages for the strike period ie. 4th
November to 11th November, 1977, The
employess who asbsented themselves
for half of the day for 1st December,
1977 have also been paid their full

for ‘the said hall day.

wummm—h

ANIMS sad PGI Chandigarh for
BC & ST

7598. R. L. KUREEL: Will
‘he Minister of HEALTH AND FA-
VILY WELFARE be pleased to state:

(a) whether Government have ac.
cepted the recommendation of the
Commissioner for Scheduleq Castes
and Scheduled Tribes made in his re-
port for 1873-T4 (i) to reserve 1§
per cent for Scheduled Caste and 5 per
cent for Bcheduled Tribe and (H) to
make g relaxation of 5 per cent marks
for these communities in the mini-
mum marks prescribed, for admission
lo post graduate courses in All India
Institute of Medival Sclerices, New
Delhi and Post Graduste Institute of
Medical Sciences, Chandigarh; and

(b) if mo, the details thereof and it
not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
recommendations of the Commissioner
for SCs/8Ts. made in his report for
1873-74 to reserve 15 per cent for
Scheduled Castes and § per cent for
Scheduled Tribes and to malie a Te-
laxation of 5 per cent

650 L.8—5.

candidates and those who have serv-
¢d in rural avens for more than 2 Yéars
medical graduatés domiciles of back-
ward areas and those who ate work.
ing under the fuhily welfare pro-
gramme. A relaxation of 5 per cent
marks in the minimum marks pres-
cribed is also allowed fo the candi-
dates belonging to these communities,
The Post~Graduate Institute, Chandi-
garh has recently décided fo regerve
20 per cent of the geats for its varfous
post graduate courses for candidates
belonging to BCs/NTs (18 per ceént for
8Cs and 5 per cent «fdr 8Ts) and to
make a relaxation of 5 per cent marks
for these communities in the milnimum
marks prescribed for admissien to
courses.

Licence to Bharat Alloy Sieel Lid.,
Paina

7694. SHRI DHIRENDRA NATH
BASU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether licence for the mafm-
facture of Stainless Steel ALS.L 304
Wwis granted to Bharat Alloy Steel
Ltd, Patna;

(b) if not, how they have started
manufacture of the game;

() whether the Company are selling
at Rs. 24350/-per tonne Instead of
Rs. 21400|- per tonne s dome by
Hindustan Steel, Durgapur; and

(d) it so, the reasong therefor?

THE MINISTER OF BTATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (d).
The information is being collected and
will be lald on the Table of the House.

Heverslon of e Dirécivr |
mmdw

7895, SHNI M. V. CHANDRASHE.

KHARA MURTHY: Will the Minister

of STEEL AND MINES be pleased to
stabe;

ta) whether it is a fact @ e
mmma:n.mamgw
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General, Geological Survey of India
has been reverted recently;

(b) if so, whether the normal god
official conventions and procedures
have been followed in taking such
action on the Head of a Department;

(¢) the remsons that prompted the
Government in taking the action in-
dicated above against the Director
General; and

(d) whether the Minister.is aware
that the above action has created
widespread discontent amongst the
officials of the Geoclogical department
and is likely to undermine their con.
fidence in the observance of the long
standing conventions?

THE MINISTER OF STEEL AND
MINES (SHRI BLIU PATNAIK): (a)
Yes, Sir.

(b) Yes, Sir.

(c) The then incumbent of the post
of Director General, Geological Survey
of India who was on probation, was
reverted as his performance as D.G.
was not satisfactory.

(d) Certain press reportg have ap-
peared on the subject and some re-
presentations have been received from
certain quarters including Shri Vara-
dan. It would not be correct to say
that the action has created widespread
discontent in the G.8.I.

Compensation for Deceased In Coal
Mines

75968. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of applications of
the deceased in the coal mines pend-
ing at present before Government
urging compensation at present; and

(b) the action to be taken by Gov-
ernment to dispose them of?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) The workers

APRIL 20, 1978
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employed in coal mines drawing wages
upto Rs. 1,000 per month are entitled
to compensation under the workmen’s
compensation Act, 1923 in case of acci-
dents or occupational diseases arising
out of and in the course of employ-
ment and resulting in disablement or
death. In case of death, the employer
is required to deposit the amount of

. compensation with the Commissioner

for Workmen's Compensation ap-
pointed by the State Government, for
payment to the dependants of the
deceased workers. The information
regarding the number of applications
for compensation pending with the
Commissioners in the various States
is not readily available.

(b) The Government of Andhra Pra-
desh ete. have been advised to con-
sider appointing additional Commis-
sioners wherever necessary, for ex-
pediting the settlement of claims
under the Act.

7597. ¥le T feg : w1 HwiR
T °9T WW WA YR AT F Y FIT FG
f*:

(%) wTHT ¥ TOm 7 w1 af-
WTAT /AT § T TSAAT [IATHT FIA
21 %oy, 1978 ®Y F1 afesyr wifra
% w ey ag frat faw ¥

(&) w1 mwre w7 frsrT o
qTTT A4T AW A AT AT wrAH
Kt degml w1 wrifas frgrr wfy-
fram & arqt & I @ ST

(w) ofe =ff, ©1 #7 Swwam
ot & I9ERr frot ¥ waAw
ararfas aay e ¥t degmel 9T AT
TWTY IFX ¥ gevrear § ; W)
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(o) w& frardt & e
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Provident Fund arrears with Coal
Mines

7598. SHRI ISHWAR CHAUDHRY:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(s) the total amount of arrears of
Provident Fund lying with the owners
of cuul mines;

(b) the stepg taken to realise the
Provident Fund arrears;

(c) whether Government propose to
amend the Coal Mines Provident
Fund Act suitably to make the penal
provisions more stringent with a view
to expediting the recovery; and

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Arrears per-
taining to prenationalisation period
are Rs, 21.56 crores, including damages.
For the post nationalisation period, the
arrears as on 30-9-1977 is of about
Rupees one crores.

(b) In respect of the pre-nationalisa-
tion dues, claimg cases have been flled
before the Commissioners of Payment.
As regards post-nationalisation dues,
the Coal Companies are asked to de.
posit the same, falling which action
will be taken to recover these dues in
accordance with the provisions of the
Coal Mines Provident Fund and Mis-
cellaneoug Previsions Act.

(c) and (d). No such proposals are
undar consideratjon.

Now onfile signalling system

7599, SHRI SUKHENDRA SINGH:
Will ‘the Mmhhr of HEALTH AND

' FAMILY WELBWRE be- pleased to

state;

(a) wbsﬂuru:gahct lhat the
National Institute of: MOccupational
Health has developed a traffic signal-
ling system, which relieves the traffic
officials from strain of directing the
vehicular flow by hands;

(b) whether it is also a fact that the
system, christened ‘Janata Traffic
System’ is much ceheaper than the
electronically operatgd traffic control
system and more suitable for smaller
towns; and

te) whether any such unit has been
started operating in any town on ex.
perimental basis and if so, the details
regarding its performances?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). Yes.

(¢) The Unit was installed at Paldi,
Ahmedabad by the Police Commis-
sioner Ahmedabad City on 15-3-1978
on experimental basis for a perlod of
one month.

The performance of the Unit so far
bas been satisfactory.

Creation of Class Il & IV Posts

7600. SHRI SHANKAR DEV: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of class three and
class four posts created for External
Aftairs Ministry during the last four
Yyears;

(b) the year and date when each

these posts was created and
sanctioned, the date when the respec-
tive vacancies were filled;

(c) Bow many of these posts were
advertised; and
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(d) bow many incubénts aghinst
these posts weére appointed through
competition and Selection Committee?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
75 posts of which 48 ‘were, Class III
and 27 Class IV. -

(b) The requued information a8
given in the Statement placed on the
table of the House.

. (c) None by this Ministry. However,
Class III ministerial posts are adver-
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tised by the recruiting bodies for the
Government of India ags a whale: Class
IV posts are filled through indents
placed with Employment Exchange.

(d) 51 posts were flled” either
through competitive examinations or
through fests/Selection Committeeg in
this Ministry or _according to pres-
cribed procedures which include ap-
pointments under discretionary powers
covering inter-alia, personnel already
recruited in other WMinistries/Depart-
ments transferred to this Ministry. The
remaining 24 posts remain unfilled.

Statement
s. YeaF'& Date  Dafe from which
No Name of posts Created No. of Posts, of ‘creation filled -
Pz 3 4 _ 5
T EDG . . . . . a 19-4-1974 29-71075
Do
2 Stenogtapher . . . . 1 19-4-1974 16-7-1974
s Chatlir . . . . : 24-9°1974 27-5-1975
4 UDC . . . . -. 2 1110-1974 11-10-1974
Do
s LDC . . . . . 2 11-10-1974 11-10-1974
Do
6 Driver . . . . I 11-10-1974 11-10-1G74
7 Jathadar . . . 1 11-10-1974 11-10-1974
8 Peon ., . . . 3 11-10-197%° 11-16-1974
! Do
Do
9 Chauffewr . . . . I 25-11-1974 1-7-1975
10 Peon . . . . . 3 26-11-1974 Not yet flied
11 Stenographer ., ., . 1 16-12-1974 12341976
12 G‘lraué;ir 1 16-12-1974 18:91976'
13 UDC . . . . . 1 11:2-19Y5' r1-2-1975
14 Chauffeur . . . . 1 1-3-1975 Not yet -ﬁ—liecr
15 LDG . . . . 1 841975 251041675
16 Jamadar , . ., . . 1 8-4-1975 29-12-1975
17 Peon: ., . ., . . 2 8-4-1975 8-4-1975

One- not yet filled
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18 Poon soe e e s t a-8-1975] 2-8-1975
i UDCE . . . . . 1 10-9-1978 18-10-1975
20 Seccirity Guard . . . . 1 17-9-1975 20-1-1¢78
a1 Chaulfour . . . . 1 §1-10-1975 13101977
a9 Chanffeur . . . . 1 3t-10-1975 18-6-197y
a3 LDC . . . . . 1 29-12-1975 Notyet filled
24 Chauffeur » . . . 1 29-12-1975; 4-3-1976
1y Daftary-cum-Gestetner Operator. , 1 30-12-1975 . 'aBgagyy
26 UDC . . . . . 1 29-1-1976 | '18-10-1976
a7y UDG ., . - . . 1 21976 ¢ 18-10-1976
28 Examirsr of Stores . ) . 2 91-3-1976 1-8-1976
Do}
29 Chauffeur . . . . S 7-7-1976 10-10-1977
One not iyet filled,
40 Chauffeur . . . . L 91-9-1976 18-11-1977
2-12-1977)
91  Chauffeur 2 i ¥ . . g-8-1976 2-1-1978
92 Chauffeur . . . ' . 27-8-1976 1-2-19%8
33 Chaufferr . . . . 1 0191976 19-11-1977
3¢ Dafiry’ . . . . f 2 19-10-1976 Not yet filled
48 Peon . . ' 4 19=10-1976 Not yet filled
96 Security Guard . . . . 1 9-2-1977 9-2-1977
37 Chauffeur . . . . e 15-2-1977 1-3-1977
One not yet filled,
98 Chauffeur . . . . 1 28-8-1977 7111977
99 Cheufienr . . . 1 16-5-1977 Not yet filled,
40 Security Guard . P N N [ 6-6-1977 6-6-1977
g1 Chauffear . P ' . 5 21-6-1977 18-7-1977
15~10-1977
18-10-1977
1-11-1977

14°11-1977
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42 Peon . . . . . 23-8-1977 ag-8-1977
43 Chauffeur 20-g-1977 Not yet filled
44 Ghauffeur ' ' " . 20-9~1977 Not yet filled
45 Technician f . . 1-10~1977 22-2-1978
46  Security Guard . . - 4=10-1977 Not yet filled
47 Chauffeur . . . 19-10-1977 4-3-1978
48 Security Guard . . . . 22-10-1977 22-10-1977
' 22-10-1 977-
49 Chauffeur 2-11-1977 Not yet filled
50 Chauffeur 2-12-1977 Not yet filled
5t Chauffeur 23-1-1978 Not yet filled
52 Security Guard . 25-1=1978 Not yet filled
53 Chauffeur 24-2-1978 Not yet filled
84 Security Guard . 28-2-1978 Not yet filled.

Items taken into account for compu-
tatlon of Cost of Living Index

7601. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) the twelve monthly average of
the cost of living index in the months
of January and February, 1878; and

(b) the details of the items, the
cost of which is taken inte account
for computation of the cost of living
index and the weightage given to
each item in the process?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Two statements (I and II)
giving the required information are
laig on the ‘Table of the House.
See Mo, LT-

East West Highway

7602, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the East West High-
way (Central Sector of Mahadra
Marg) has been taken up;

(b) if so0, the number of bridges to
be constructed on it; and

(c) the stage of its completion?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir, The cons.
truction work on the Central Sector
of East West Highway (Mahendra
Rajmarg) was started in 1872

(b) The number of bridges pro-
posed to be constructed on this road
is 127,

(c) 82.7 per cent of the Project has
already been completed. The remain-
ing work iy in progress snd ths road
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l.llkel:tobempktedbybam
ber, 1881.

7603. SHRI CHITTA BASU. Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
lo state;

(a) whether the Provident Fund
3oard hag recently recommended for
he increase of interest rate on the
jeposits and other changes mlating
o the grant of loans etc, to the sub-
cribers;

(b) if so, whether Government have
aken any decision thereon; and

(e) if not, the reasong therefor?

THE MINISTER OF STATE IN
HE MINISTRY OF LABOUR AND
ARLIAMENTARY AFFAIRS (DR.
tAM KRIPAL SINHA): (a) Yes,

(b) and (c). The proposals are
under consideration,

Trade Agreement with Vietnam

7604. SHRI DHARMA VIR VA-
SISHT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number and nature of
trade and other agreements signed
between India and Vietnam during
the recent visit of the Vietnamese
Prime Minigter to India; and

(b) the details worked out in
respect of three lakh tons of wheat
offered by India and its re-payment?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) During the recent visit
of the Prime Minister of Socialist
Republic of WVietnam to India the
following Agreements were reached:

(i) Agreement on Trade and Eco-
nomde Cooperation,

(if) Ammt on Cooperation in
of Science and
Techno‘o-'.

, (ilil) Agreement on Cooperation in
the fleld of Agricultural Re-
search.

(iv) Agreement on Extension of
Credit of Rs, 10p million by
the Governmeni of India to
the Government of Vietnam
for financing supplies from
India,

In addition, the two Governments
agreed, in principle, to the extension
of a credit of Rs. 300 million by the
Indian banking System to Vietnam
and to the loan of 300,000 tonnes of
wheat by the Goveriment of India
to the Government af Vietnam,

(b) The detailg are yet to be work-
ed out.

Spheres of Cooperation with U.8.8.R.

7605. SHRI C, K. JAFFER SHARI-
EF; Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that new
spheres of co-operation have been
determined during the fourth session
of the inter-Governmental Indo-USSR
Commission, as a result of the wvisit
of the USSR team recently to India;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). Yes, Sir.
During the Fourth Meeting of the
Indo-Soviet Joint Commission held in
New Delhi from March 2—8, 1978,
discussions were held on the follow-
ing new spheres of cooperation:

(i) Updating of technology and
equipment at the steel plants
ang the machine-building
plants set up in India with
Soviet assistance. A con-
crete programme of coopera-
tion between the concerned
Indian and Soviet organisa-
tions s being drawn wp.

(i) The establishment of & pore
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~based .export=orienteq .blast
furnace complex-for the pro-
duction of foundry grade
.pig-iron, details of which are
“expected 'to be wofked out
“by "the middle of 1978.

-(ili) "The setting up, on g ‘compen-
sation -basis, of an alumina
plant with a preduction ca-
pacity of about 600,000 ton-
‘nes of alumina per annum
in -Andhra Pradesh. Contracts
relating ‘tg the evaluation of
‘the bauxite deposits and pre-
“paration of a detailed feasi-

bility -report were signed
~during the course of the
meeting,

(iv) Processing of poly-metallic
ores from the deposits ~igrbe
determined by India and
processing of niekel -bearing
limenite ores of the Sukinda
(01'1393) dE’pﬁSitS *Details Te-
_garding thp preparatién of
the feasibility reports are to
be worked out later,

Discussions were also held on the
preparation of a long-term economic
cooperation programme as envisaged
in the Joint Indo-Soviet Declaration
signed in October, 1977 during the
visit of our Prime Minister to the
Soviet Union. A Working Group for
this purpose is being established.

Study. tours of M.Ps. organised by
Government

7606 SHRI P. RAJAGOPAL NAI-
DU; "Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased: to state:

(a) whether Government organised
judy fours of -Members of Parlia~
ient during 1977-78; and

*(b) if so, the details, of the tours?

THE MINISTER OF PARLIA-
MENTARY <AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
ang 4{b). ¥es, Sir. 'During the year
1977-78, visits of Members of Parlia-
ment toithé following Public Under-
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takings were coordinated by the-De-
partment of Parliamentary Affairs:—

«1. The Hindustan -Housing -Fac-
tgry, Jangpura, New Delhi

2. The -Mother Dairy & Delhi
Milk Scheme, New Delhi.

3. The Okhla Industrial -Estate,
New Delhi

4, Kisan Diwas organised at the
Indian Agricultural Research
Institute, Pusa, New Delhi.

:5. The Central :Potaty .Research
Institute, Simla,

8. The .Jute Technology, Inland
JFisheries Institutes  Projects
and Bidhan "Chandra Krishi
Wishwa ~Vidyalaya, Calcutta,
Central Rice Research Insti-
titute/Inland *Fisheries Insti-
tute, Cuttack, ‘Krishi iVigyan
Hendra Trainers Training
Centre (inland Fisheries),
Bhubaneshwar and Puri Cen-
tre, ete.

7. Defence Production Research
and Development Establish-
mentg at:

i) ‘Dehra Dun-Ambala-Bangalore-Chandi
garh-Leh.
ii) Bombay-Pune-Hyderabad-Bangalore.
iii) Madras-Visakapatnam-Calcutta-Tezpur.
8, Institute of Hotel Management
and  Central Technology/

Central Institute of Fisheries,

Borebay. Krishi Vigyan-Ken-

dra, Kosbad. Central Water

Research Institute and Col-

lege of Agriculture, Mahatma

Phule Krishi Vidyapeeth,

Poona. Mahatma Phule Kri-

shi Vidyapeeth, Rahuri,

9, Central Arid “Zone .Research
Institute Laboratories, -Jodh-
pur. Karakul Project of
Central ‘Sheep and Wool -Re-
search Institute and Central
Arid Zone Research Institute
“Projects, Bikaner. Central
Sheep & Wool Research Ins-

--titute, Avikanagar,

10. Defence Industries Exh:bltnon_

at New Delhi.
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11. Krishi-Vigyan ‘Mela organised

atthe Indian Agricultural () “z sl F)Fa-am-a-

Research  Institute, Pusa, (/% FA7 fqay. Fr-gumaam g ?
Hew: Delhi qar WAt | e " (s
AT W | SABA HIAwAl # ATl s gave m) : (%) 16
e . ST ¥ - FAE EHAT X THA WAT
A 607.0 5. o - e qew o CETEY 13 =afeagi-9 25-2-176
ﬂﬂl':,::;; ;’Eaﬂﬁ"fig gﬁg LAY, 1:.735%T ¥ 26-2-76 FT WX 2

(%) zﬂngéia%qaﬁmﬁrﬁ%
AEIT ATAFT-H FIACIGAY TT F
go-guy fFaa-2fem Fagaa g ;
1T

(a)aﬁaﬁﬁéﬁmﬁ
AT ?

R AW § Ted wEr o (=
SRR IEE gada 4/@) @ (F) a1
fqad FFT-fe-d AIwER qTE

F AT T F Fad UF SATHE -

FAFIT FTH F W & |

= ) ag- T og 17-1-78 ¥
FTH HFT TG & | 98 Fagaq fafqg s1d-
F TEH  HOSAT WAGIIAT +
HEE F ATH-H Y A ATGIT qAFAS
H 20  frEeeT SgdraT g
ware o & fawarerge tiw A
THE  FAA

7608. =it o fag wif wlw :

T AR Gl gg q@qTH FL FAT F
fF -

(F) 71 qoE & qAvE e
FFUTS AIAFTA fGLRTTALAT F 17
wfrEl w Wt § ¥ o5aw A
FAIT STFIT { 25 FXIA, 1976 &I
800 T F¥ Tl T HY AT;

(@) afe gi,-dr g7 =afaaai s
AT EAFBIF FAFAT T3 F 4T
RO & ;AR

'y

~ofEnal ¥ ©15-3-76 &I THFA AT
FUE 4T |

(@)= () femraasAawy
FH 20 SHIRHE FATAT NI TF
B YFGEW o1 G- qia® gfe ¥
qIHFT FAT 1 T & 4 ;R anfear
IHH SAT FY JAN, TEAST GEA &
TR T FTLATE FT T GIAT |

Eusuring good working conditions for
Indian Labour Abroad

-7609..SHRI DURGA CHAND: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased

. to state what precautions are taken

by the registered firms and the Gov-
ernment of, India_for ensuring good
~working conditions of Indian Labour
deployed for jobs in foreign coun-
tries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Ac-
cording to a policy decision taken by
‘Government in June, 1976, no firm,
organisation or individual ghall en-
gage in the recruitment of Skilled,
Semi-skilleg and Unskilled Workers
_from India for employment abroad
unless registered and duly approved
for this purpose by the Ministry of
Labour. Foreign firms and organisa-
tions are not eligible for registration
but they may engage an Indian Com-
pany or Organisation registereq with
the Ministry of Labour to act on
‘their behalf. Indian firtng or organi-
sations engaged in consuliancy or
-execution of works on contract or
«sub-contract basis are, however, al-
lowed to recruit directly without
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going through recruiting agency,
their own requirementg abroad on the
terrcg and conditions of employment
to be approved by the Ministry of
Labour, '

Based on the available information,
Ministry of Labour has drawn up .a
model agreement in respect of each
Gulf country containing the provi-
sions {nter-alic for salary, allowan=-
ces, working hours, leave, medical
facilities, accommodation etc. to be
provided to the workers by foreign
employers. This model agreement is
being used for . examining the em-
ployment contracty furnisheq by re-
cruiting agents <while seeking permis-
sion for deployment of Indian Work-
ers gn behalf of their foreign em-
ployers.

The recruiting agents are required
to enter into employment agreement
covering various aspects of employ-
ment on behalf of their foreign em-
ployers. Before applying for per-
mission the recruiting agents have
to satisfy themselves that the em-
ployment agreement proposed to be
executed with the recruited workers
containg inter-alia all the provisions
mentioned in the guidelines provided
in the certificate of registration. The
workers recruited by recruiting ag-
ents gre to be provided with factual
information and briefing regarding
conditions in the country where they
are being deputed for employment.

Complaints, if any, received are
got investigated through appropriate
authorities and guitable action is taken
on' the re:sulta of investigations.
Number of Passport applications from

Himacha] Pradesh

7610, SHRI DURGA CHAND: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of applications

received for passports from Himachal
Pradesh in 1977 and so far in 1978;

(b) the number of applications dis-
posed of during the above peried:
and
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(¢) what arrangementg, have been
made or proposed to be made to dis.
mm of these applications quickly

ved from remote hilly areay of
Himachal Pradesh? ¥

THE MINISTER OF STATE ii
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
I_CU'NDU): (8) and (b). The required
information is given below:— e

Period Number  Number
of appli-  of pass- -
cations
received mgrtntecl

1977 (1 Jan to g
Dec.) . - 3.407 2,698
1978 (1 Jan. to g1
March) . . g7t 351

(c) The applications from Hira-
chal Pr‘adesh which have not yet re-
sulteq in thc; issue of passports are
mostly pending because:—

(i) the applications are incom-
Plete and additional informa-
tion/documentation hag been
m:ght from the applicants;
an

(i) applications received in Feb-
ruary and March thig year
are still being processed. In
addition to Himachal Pra-
desh, Regional Passport Office
Chandigarh has jurisdiction
over Punjab, Haryana and
the Union Territory of Chan-
digarh. Government have
sanctioned 50 posts of clerks
and one post of Public Re-
lationg Officer for the Chan-
digarh Office to cope with its

AITears,
Increasing Capacities of Loaded
Exchanges in Delhi

7611, SHR] DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether in Delhi certain Tele-
Phone exchanges are fully loaded



whereas other exchanges are not so

(b) the ‘steps being taken to in.
crease the capacity ©f  loided ex-
changes to put at par = with other

exchanges?

! THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) Yes, Sir.
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(b) Wherever building capacity
permits, the existing exchanges are
being expanded. Where existing
buildings are full new exchanges are
being set up at new sitea to provide
relief to existing exchanges, The
tentative programme of expansion
of existing and opening of new ex-
changeg is as follows:—

Exchange Code Expn. Capacity
New
Year 197879 -
Shahdara Bast . . 20 Expn.] 1600 lines.
Nehru Place . 68 New 2000 lines.
Tis Hazari-IIT . 25 New 10000 lines.
Shakti Nagar-1 7t New 10000 lines,
Okhla . N . 69 Expn. 1700 linecs.
‘anpath-V . . 35 New 2000 lines.
27300 lines,
Year 1979-80
aridabad . . Br Expn. 0o lines,
‘anakpuri . . 55 New 1200 lines.
lajouri Garden-IT 50 New 6Gooo lines,
i Ghaziabad-IT . 29 New 2000 ].!.'I'.I.ﬂ.
Tis Hazari-II . 23 New 1000 lines.
TotaL . + 20100 lines.
Year 1980-81
Nehru Place . 64 New 10000 lines.
Ghaziabad-II . . 29 Expn. 2000 lines.
Janakpuri . . . 55 Expn, goo lines,
Badarpur . . 82 Expn, 100 lines.
Badli . . . - Bog Expn. 100 lines,
Alipur . . . Bor Expn. 100 lines,
Bahadurgarh . . 83 Expa. 700 lines.
Rajouri Garden-IV 53 New 10000 |

28900 lines.
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#hone Bill Malpractices in Ulhasnagar
(Maharashtra)

7612. SHRI R. K. MHALGI: Will
the Minister of ‘COMMUNICATIONS
be. pleased to .state:

(a) whether Government’s atten.
ition -has been drawn to the news.
item .in | Blitz . (Bombay - English
edition) dated 7tE' January, 1978 un-
«der the caption “Vengeful staff cook
{phoney’ Bills” and news-item in
‘Indian Express (Bombay Edltmn}
-dated 13th January, 1978 under
caption “Phone Bill Malpractices” in
fUlhasnagar, - Maharashtra; and

(b) if so, what action have Gov-
«ernment taken in respect of the
‘Ulhasnagar  Telephone Exchange
.(District Thana)?

THE MINISTER OF STATE IN
“THE MINISTRY OF COMMUNICA-
“TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI); (a) The General
"Manager Telecom, Bomibay had seen
‘the news-items. There were in all
‘60. excess metering complaints 1in
“Ulhasnagar Exchange for the quarter
ending 15th November, 1977. Billing
jn 32 cases was found {o be correct,
in 19 cases rebate wag allowed and
the remaining 9 cases are yvet under
dnvestigation.

(b) ‘Prompt remedial action is
‘taken wherever necessary,

fimg fat sterT gradw w1 EaTA”
BT QIRAS § FIAT WA
7613. =it et @EW 2 AT

HATC g7 77 TqrA FY FIT FGT 0 ¢
(%) Far siarge fadr  ETRIT

THASS (AAYY, TSEA) F AR
200 dTIAT A §

(&) #ar 200 @At { mfers e
qTY SATEIT CFGISAl FT FIFLT FT
Afe »_war< @arfaq gEEEs §
oy fean arar &;

APRIL -20, 1978

Written Answers 152

() afe g, @ swfr gw fydte
# 59 2% gaga T ¥ sm:ﬁm}nga‘
g7 AT TFEIN. R WK R e
A QE G A AT WG A SR
@I U IFT SAIGA UFAES FT OF
ST O & ST H . fawtw fear
iU 2

(7) afz &, ar w7 =< afy =,
AT TAF FAT FIA-F ?

R wNm ® wew WAy (sf
TEfeaem gudw am) (%) @ e
(') s 7

() #Y(7). 7=ty aw== # 38
war g f& oY dra gaassl #1 S
¥ SIeT AIEHfeF gamEl 6 s faar
S afed wRwfes oFEES I9EFT
1 Fifaa aeard & Frew gafy a0
Sqred qoTE A ¥ &Y forer gemret
%qwﬁwﬁwkagaa%ﬁisrﬁ -
%ﬁ?ﬂm%ﬁ&mﬁm
@ e lmmfwmaﬁr g
gafay ag grafasar o T gl
e 1| TT T AT Ay "I 9%

- & =¥ wErafes s S @ AT )

g foet & frdle mge §  dsfe
T ¥ §F AL F TN AT

7614, SY WIER 9= LT
HER FAl g qqy I T HG fw o:

(F) w1 fgmeim wge (WeagR, ue-
™) & TR - I O QA
T gL 7 &, FifF T aga gun
&1

(g) 71 Z9% &F IAEN o
AT FII THY TARHIHT 1 qST
FEATE FT FIRAT FAT 93T ; W1T



Is3  Writles dnepety CHAITBA 2. 1000 (SAKA) Vritten Anewers 15g

(%) wr swwre W fywe o=
st et W I AY S OV ¥ xoed
w1 & wire ofe gt o v ow Wi afx
wft, N rw wT o § ?

wwre wWwrew & www it (st
-rqftm PR W) : (%) A

(u) o aft .
(%) wwr oY i womr )
wwrerg ¥ fylt wermgeTe arfirfic

7618. st wwrw fog iy
W oyeT ot g At gy ae

#t gor =W fie :

(%) war Twk wweww ¥ fgult
geamgwre wiafy afss w< & o€ §;
T

(w) =fr uf, 1 guk et &
TR En et ¥ ¥ 97 gl ¥
am w gwar firedt § 97 ommEr
favw & fewmfw T v fodr
w7

v st o dwe ¥ W
#t (oft whow qvar) @ (w) off, gt

(w) sema WX w™r soverr
fer wampmc wfwfr ¥ o W
g wror fawoor s 8 0 ww
wigfe ¥ wwwrm faamr o fewfor
9T W felr vy TR & A ey
1. %o qee Tre fanw,

ey fredfts ws  dawl,

waroy fguy Favafvcoey,

fewewy
T ot wnr duwrg o fiedt

Awigere afufy ¥ weed¥ & @

1. weare st wrr safr—aery

2. Yerra WT wnr s ¥ geq
Heft—aureme

3" st mfaee aw fafy,
gox weew (wiw-ar)

4. =t TATd W,
e ey (whe-awr)

5. Wo wr ufor wrer e,
Hay waew (ToT-avr)

6. »ff qwo #ro fiy wifiray,
Hew wwey (Tw-aT)

7. ¥o TEIWT TI9RT,
oY, AnErdy sarfooft v,
(fieeely orar),
€ faselt 1

8. ¥o THo Ao firm,
seEe, femdde ww dzedll
wrw feg fawafaames,
Litsuli il

9. Wo Twww fim,
feset Fawaforememr
faesit 1

10. ®fr (werer o< W) o

11.  TowTeT farwrr & wiew & wron
gorre & fgedft sremowre

12. su< wiex, o faevw

13. WeaW

= wafcd wTw dfea fro,
wk feeelt 1

14. wgue afww (fgft), wor fimre p



155
15.
16.

17.

18.

19.

20.

21.

'22.

23.

24.

25

‘26,

217.

Wristen ‘A b :
sy afws, Trorwrar faer |
wgr WY wera frdans, W |

wege-uN- aew  fARw,
wrer qeafafram wo foro,

af faeslY | '
wWeqE-oF-Swey  fRans,
fegrrm forw fo,

FEage |

fegmm wmaT fao;

T |

Agr-fawrs, wrafir q-wder et
T |

frdaw, witha s &0,
qTTYL |

AYT-HaE=F, TIHET o oo,
TIEHHT |

Ty fraws,
e ot (gfear) fafide,
AT |

wers aaq1 Saey fAdwe,
Aareftre Nfrmfar [wraden
tfear fars,

T (famre) o

Tg-sEEE,

qige & cqie,

g

saw e,
aiwra &w fafrie,
AT )

HE-SAA"G
frart wenw fﬂ‘o,_
foaurt, Forery !’f (ﬂ'a la)

APRIL %, 1978 "~ Writtdn Anroers 756

28 www fww,

e fireroer FwwgRE WO
w fio, . ’ :' .
ferqaT )

28, ww FrRwE, o
firgmm & wt v fiyo,
FEwT |

30. wqwr whew (fg),
e fawmr wueg-afas

Amount of Sale of Materials sold by
Bokaro Bteel Ltd. to Ancilliary
Industries

7616. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the amount in rupees of raw
materials sold by the Bokaro Steel
Ltd. to the ancilliary industries in the
Balidih Industrial Estate and the
finished product purchased (from
them during 1877; items in detalls for
different concern:

(b) whether it is a fact that the
policy of Government is to support
ancilliary industries by the heavy
industry to promote employment; and

(c) whether it is a fact that the
achievement in thig direction 1s very
unsatisfactory for the B.SL. and if
so, the reason thereof and the steps
contemplated to correct the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No
raw materials were sold by Bokaro
Stee] Limiteg to the ancilliary induf-
tries under Balidih Industrial Estate
during 1977-78. The details of orders
placed on 78 ancilliary unit; in the
avea during the same period ure in-
dicated in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2148/78].

(b) Yes, Sir.
(c) No, Sir.
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7617. SHRI OM PRAKASH TYAGI;
wWill the Minister of HEALTH AND
FAMILY ~WELFARE be pleased 10
yefer to the reply given to Unstarred
Question No. 8197 on the Bth Decem-
‘ber, 1877, and state:

' (a) whether it is essential for a
Drug manufacturing concern under
the Drugs Act and rules thereunder,
to have a Pharmacist for giving the
expert opinion and if not, the reasons
thereof;

(b) whether any Pharmacist has
been working in the employment ol
M/s. HIMCO Laboratories (Sonepat)
Haryana, since 10873;

(c) if not, the reasons why the said
concern is manufacturing drugs of
various kinds for public consumption;
and

(d) what steps are being taken in
the interest of public health to stop
this concern from manufacturing
such drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Under the
provisions of the Drugs gnd Cosmetics
Rules m manufacturer is required to
employ competent technical staff for
supervising the manufacture of drugs
consisting of at least one person who
is a whole time employee and who
possesses qualifications  prescribed
| under Rules 71 and 76 of the Drugs
and Cosmetics Rules,

(by to (d): Detaily are being
ascertained.

Togls Provided to Linemen

7618, BHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
Pleused to state;

(a) whether standard tools are
prescribed to be supplied to the Line-
men engaged on maintenance work
in the Telegraph Department and If
80, their details;
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(b) whether necessary tools are
available with them when on fleld
duty and if not, reason therefor;

* (¢) what gteps are being taken for
the timely new supply in case of loss
and replacement in the event of
breakage; and

(d) what checks are being exercis-
ed to ensure that proper equipment
is available with the Linemen while
on duty?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) “Yes, Bir. Details of
standard tools are given at Annexures
‘A' and ‘B". [Placed in Library. See
No. LT-2147/78].

(b) Yes, Sir. Necessary tools for
the required type of jobs are normally
available to them.

(c) The linemen are requireg to re-
port the lpss of or damage to any
tools tc the concerned supervising staff
who are under instructions to arrange
replacement of those tools,

(d) Instructions exist for regular
inspections of the tool-kits of the line-
mepn by the respective officers incharge.

Grant of Telephone Connections from
Okhls Exchange, New Delhl

7619, SHRI SURAJ BHAN: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether applicants for new
telephone connections to be provid-
ed from the Okhla Exchange in New
Delhi have been waiting since 1964
or even earlier; and

(b) if so, what steps are proposed
to be taken to provide early telephone
connections to these applicants and
by what time they may expect to get
them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAID): (a) Yes, Sir.
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(b) Following additional c¢xchange
capacities are tentatively proposed to
be added to provide relief in this area:

i) 1978- — 1 lines nsion of

© 197879 (;Eﬁla cxciﬁc;

2000 lines new ex-
change at Nehfu place;

(i) 1981 — 10,000 lines second- ex-
change at Nehru Place,

It is hoped that all existing” appli-

cants’ could be provided with telephoné”

connections by 1981,

Improving Service of Okhla Telephone
Exchange, New Delhi

7620, SHRI SURAJ BHAN: Will
the Minister” of” COMMUNICATIONS
be pleased to gtate:

(a) whether' the service provided:
to the telephone Subscribers from-
Okhla Telephone exchange in New
Delhi is' not'satistattory and’the gb-
lic’ are* put to great inconvenience on*
this account; .

(b) if> se,. what steps are proposed
to be taken {0’ improve the sitiiation-
and by what: time satisfactory service:
will be available;. angd:

(¢) whether' he is' aware that the
service exchange has not tangibly
improved- even after shifting of some
connections to the Hauz Khas ex-
change and what new measures are
contemplated- in the present situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). No, Si¥
the service is satisfactory; Howeved
upgradation works of the existing ex-
cliangé' equipiient and Installation for
1700 additional lines are in prdg&%?ﬁ
in OkHla: extHange. Improved sefvice
will Be availdBle on completion of
thesé works.

(c) Capacity created mfter shifting
of Okhla numbers t, Hauz Khas Ex-
change hag been filled in by meeting
Jongs pending requests Tor shifts from
other areas of Delhi to Okhla; Tra-
fiic in Okhla Exchange has consé-
quently net decreased.

Relief would be possible after com-
missioning of 1700 liney exparsin
work for which is i progress.

APRIL- 20, 1978

Written Answers- 160.

Training Centres of P. & T. Deptt.

?621. SHRI AHMED HUSSAIN:
Will the- Minister of COMMUNICA--
TIONS be pleased: to state:

(a) whether the: existing* training -
centres of the P. & T, Department’ are
Inadequate to train outsidéryDipart.
mental candidates for.appointment. to
various posts;

(b) the name of training centres
in' the-courtry and numiber; name and
places where-such training cetitres sye-
proposed/being constructed/ang’ date
targetted in each case and. addi-
tional strength (seats and. teaching,
staff), if any, proposed to be. increased;

(c) whether any country have’ sver
sent proposal to enrol.their students
or employees in these. training centres
and if so, the. names of those Coun-.
tries and number of persons trainegd.
by these centres in the past; and

(d) the' reasons why at least one
training centre should not be opened.
to meet every type of ‘requirement
and what action is being taken to
avoid unnecessary expenditure: of
Government trainees by sending: them'
to other training: centres?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI- NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir. Theg
are gdeguate.

(b) There are 45 training Céntres,
the names and locativns being, given
i the attached Statement! Nb. new
training centres are proposed at
present.

(c) 56 trainees from the following
countries—Afghanistan, Bangladesh,
Barbados, Bhutan, Botswana, Lesotho,
Muladives, Nuuritius, Nepal Phil-
lipities; South  VYersn, Sri  Lanka,
Sudan, Surinam, Swazilend; Syris;
Tanzania, Thailand, Yeman and Zam-
bia have’ been traineg duning the
last three years.

(d) The general policy for the
training centres is to have 3 training
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centre for each region or State de-
pending upon the requirements. This
enables trainees from each region to
go to the nearest training centre
thereby avoiding unnecessary expen=
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diture, Centralised training centres
are opened only for advanced training
where the number of persons to be
trained is limited and can be handled
by one training centre.

Statement
Name of Telecom. Training Centres.

Regional Telecom. Training Centres

Circle Telecom. Training Centres :

1. Jabalpur . . 1. Andhra Pradesh » (Kakinada).

2. Nagpur . . . . 2. N. E. » (Gauhati).

3. Calcutta . . 3. Bihar - (.Pnuu)l

4. Bombay . . . . 4. Gujarat « (Ahmedabad).

5. Trivandrum . 5. J & K « (Jammu)

6. Ahmedabad . . 6. Kerala + (Trivandrum).

7. Nasik . . . . 7. M. P. . (Bhopal).

8. Bangalore - . 8. Tamil Nadu « (Madras).

9. Hyderabad - . 9. Maharashira « (Nasik).

10, Mrerut—under shift to Ghaziabad 10. N. W. » (Rajpura),

r1. Patna . : . . 11. Rajasthan . (Jaipur).

12. Madras (Distt.) - . 12, West Bengal « (Calcutta)

19. Rajpura (Punjab) . . 13. U. P, « (Lucknow.)
14. Orissa » (Bhubaneshwar),
15. Karnataka . (Bangalore).¥

Jistrict Telecom. Training Centres 1. Advanced Level Telecom. Training Centre

1. Calcutta . . . .
2. New Delhi

3. Bombay.

4. Madras . . .

5. Hyderabad

6. Bangalorc

7. Poona . . . . .
8. Ahmedabad . . .
9. Kanpur

10, Patna

.

sently working at New Delhi to be

(pre-
shifted
to Ghaziabad,)

Postal Training Centres

1. Postal 5tafl College, New Delhi.

2. Postsand T-~legraphs Training Centre,
Saharanpur.

3. Postal Training Centre, Mywore
4. Postal Training Centre, Darbhanga,
5. Postal Training Centre, Vadodara

650 LB—6.
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Bling persons
7622. SHRI 8. R. DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has col~
lected statistics Statewise about the
curable blind in the country and, if
s0, the details thereof;

(b) the percentage of people afflict-
ed with cataract;

(¢) whether Government has col-
lected information with regard to eye
camps organised in the country and
the work 1hey-have carried especially
in regard to cataract operations;

(d) if so, the details thereof year-
wise and Statewise during the Jast
three years; and

(d) the assistance which Govern-
ment has given to these camps?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR] JAGDAMBEI
PRASAD YADAV): (a) and (b). A
sample survey was done by ICMR in

1973—75 in seven cenires namely
Ahmedabad ‘(Gujarat), Cuttack
{Orissa), Indore (Madhya Pradesh)
Srinagar (J & K), Varanasi (UP.),

Madurai (Tamil Nadu) and Delhi. It
revealed that about 5 million curable
blind are awaiting operative interfer-
ence. This constiluted about 55 per
cent of the estimated total blinds of
9 million in the country. Statewise
statistics are being collected through
the National Programme for Prevention
of Visual Impairment and Control of
Blindness.

(c) and (d). A number of private
eye camps are being held by the volun-
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tary organisations for performing
cataract operations, the exact informa-
tion of which ig not available with the
Government. However, a Central Co-
ordination Committee has recently been
set up and Distriet Coordination Com-
mittees are being set up in the wvari-
ous States with a view to coordinate
the work of all eye camps whether
sponsored by the Government or done
by private voluntary organisations and
it igs hoped that this information will
be available in subsequent years.

(e) Under the National Programme
for Prevention of Visual Impairment
and Control of Blindness voluntary
agencies are assisted at the rate of
Rs. 40 per intra ocular operation per-
formed in each camp subject to the
ceiling ol Rs. 6000 per eye camp. Dur-
ing the year 1977-78, however, a finan-
cial assistance to the extent of
Rs. 28,281.00 was only sought by those
social and voluntary organisations and
the same was given.
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Indian Ares mnder iHegal gccupation
of Pakistan

76825. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to gtate:

(a) the total area belonging to
India under unauthoriseq occupation
of Pakistan along with the names of
prominent places and land marks
under Pakistani occupation; and

(b) whether there have been any
border incidents with China or Pak-
istan during the past year?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
- (SHRI SAMARENDRA KUNDU): (a)
An area of J & K of approximately
. 78,218 square kilometres is under the
unauthorised occupation ‘of Pakistan.
An additional area of about 5180 square
kilometres in Pakistan-—occupied
Kashmir was illegally ceded by Pakis-
tan to China under the so-called Sino-
Pak Agreement of 1963. The pro-
minent places in these areas
Muzaffarabad, Poonch, Mirpur, Gilgit,
Baltistan, Nagar and Hunza.

{b) There Thave been no major
clasheg or incidents with Pakistan on
the Line of Control in J & K area or
with China during the past one year.

Jpint survey by India and Australia
- for Energy mnoeds

7628. SHRI DHARMA VIR VASISHT:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the details
of the joint survey by India and Aus-
tralia of the energy needs of twelve
Commonwenlth countries together with
the expected share of India in finance
and man-power in carrying out the
survey?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): One
of the decisions of the Commonwealth
Heads of Government Regional Meet-
ing was to set up a Consultative Group
on Energy (vide Prime Minister's
statement of 24-3-1978 in Lok Sabha).
The purpose of the group, as explained
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in the Communique issued after the
Conference is as follows:

“They agreed to establish a Com-
monwealth Regional Consultative
Group on Energy to assist in the
identification of the energy problems
of individual countries in the region,
support the work of national and
regional institutiong in the research
development and practical application
of technologies or slternative source
of energy, mobilise resources for
such work and facilitate the ex-
change of information among Com-
monwealth countries 'in the region
on energy matters. .Its first task
would be to review existing alterna-
tive energy technology ito identify
the most practical applications for
use in the region, and to deiermine
the most promising fields for re-
search and development.”

The work of the Consultative Group,
which is not confined to India and
Australia, has not yet commenced,
India, which has been named as co-
ordinator of this Group, has set a nodal
point in the Department of Energy,
working closely with the Department
of Science and Technology, 1o take
further action in this regard.

Stody. Group for integrateq Tele-
communication Services

7627. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have set
up a Study Group to recommend ap-
propriate technology for integrated
Telecommunication Services in the
rural side; ang

(b) the points of reference given to
the Group?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir.

(b) Does not arise.
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Air Travel by Officers of EF.F,
Organisation

7628. SHRIMATI AHILYA P’
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to stale:

(a) whether certain officers of the
Employees Provident Fund Organisa-
tion who are not entitled to travel by
Air are frequently going on tours by
air in violation of Government’s rules;

(b) if so, the number of such tours
during the last three years, the ex-
penditure incurred by the Organisa-
tion and what was the public interest
involved in their journey; and

(c) what action Government pro-
pose to take to stop this wasteful ex-
penditure in view of all round Gov-
ernment Economy and what action
will be taken against the officers of
Labour Ministry who are allowing
such tours in a routine manners?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI RAM
KIRPAL SINHA): (a) Officerg drawing
pay between Rs. 1800 and 2250 are
authorised to travel by air at their
discretion if the distance involved is
more than 500 Kilometres and the
journey cannot be performed overnight
by train according to the Government
of India Orders. Officers in the Em-
ployees Provident Fund Organisation
drawing pay in the above range have
been travelling by air in accordance
with the provisions of Government
Rules. In case an officer is not
authorised to travel by air journey it
can he performed by him under
SR.4B(B)(ii) whenever a competent
authority certifies that the air travel
is urgent and necessary in the public
interest. Government of India is the
competent authority and in such cases
sanction of the Government is vbtained
by the Employees Provident Fund
Organisation under S.R.48(B)(ii).

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No, LT.2148/78].
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(c) The air journeys have been per—
formed by the Officers of the Em.
ployees Provident Fund Organisation
strictly in accordance with the provi-
glons of the Government rules and
also in the interest of work of the
Organisation,

Trade transit facilitiey via Pakistan

7629. SHRI DURGA CHAND: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Government of
India have asked the Pakistan Gov-
ernment for trade and transit facilitieg
between lndia and Afghanistan via
Pakistan;

(b) if so, the facilities being usked;
and

(c) the reaction of the Government
of Pakisten thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c). The question of grant of re-
ciprocal transit facilities between India
and Pakistan is still under discussion.

Indian ftems for Pakistap, Markets

7630. SHRI SARAT KAR: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state;

(a) whether it is a fact that smug-
gled and imported Indian goods have
virtually flooded markets in Pakistan's
small snd big cities;

(b) if so, the items manufactured
by Indis which are found in plenty
in the markets in Pakistan; and

(c) the items in which Pakistan
has shown its interest to buy from
India as well as the reaction of the
Indian Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). Government have seen press
reports to the effect that in addition
to goods that move through normal
trade channels between India and
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Pakistan, a varlety of goods are also
being smuggled across the border.
The border authorities of both
India and Pakistan are making
every effort to prevent the smuggling
of goods from either country to the
other. Of the goods being exported
from India to Pakistan through normal
trade channels, it is understood that
in terms of value the major items are
tea, steel goods, timber ete.

(c) Pakistan importers have shown
interest in buying a wide variety of
goods from India. Government’s policy
is to promote {wo-way trade on the
basis of non-discrimination and mutual

benefit. v
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Demand for improvement in Pemn-

sionary henefits

7632. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the
All India Posts and Telegraphs and
ether Central Government, Pension-
ar's Association, Poona have demand-

ed improvement in pensionary bene-
ﬂts;

* (b) if so, since when their demand
is pending;

(c) what is the total number of
P & T pensioners getting (i) Service
Pension (ii) widow's pension and (ili)
Children family pension;

(d) the total amount of such pen-
sions annually ag referred to in Clause
(ii) above; and

(e) what would be the additional
amount payable if the Hemand of the
Association is granted?,

THE MINISTER OF STATE IN THE
MINISTRY OF <COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b). Yes, Sir. A copy
of letter No. 699 dated 22.4-1977 md-
dressed to the Minister of Finance on
the subject of two due instalments of
dearness relief to the Central Govern-
ment Pensioners had been received.

As the request covers pensioners of
all central Government departments,
necessary information will be obtained
from the appropriate Ministry.

(c) to (e). The information is being
collected and will be placed on the
table of the House.

Labour Courts and cases pending there

7633. SHRI D. B. CHANDRE
GOWDA:

SHRJI S. S. SOMANI:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of Labour Courts
in the country, State-wise to settle
the disputes of labourers;

(b) the details regarding the dis-
putes still pending in these courts,
State-wise; and

(¢) whether Government propose
to open some new courts in view of
the increasing number of disputes and
delay in getting the justice to the
workers?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) There are
eight Central Government Industrial
Tribunals-cum-Labour Courts under
the Central Government and they all
have All India Jurisdiction.

(b) Information is being collected
and would be placed on the table of
the House,

(c) The Central Government has no
proposal at present for opening new
Labour Courts at any place. However,
the number of disputes and the need
for quick disposul of cases will be kept
in view in considering the need for
opening new Labour Courts from time
to time.

Seiting up of Aluminium Flant in Rewa

7634. SHRI Y. P, SHASTRI: Wil the
Minister of STEEL AND MINES be
pleased to state whether the Indus-
trial Development  Corporation of
Madhya Pradesh has emphasized the
necessily and recommended the seiting
of a small aluminium plant in Rewa
District of M.P. keeping In view the
avallability of bauxite in abundance
near Semaria Village?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): Government
is not aware of any such proposal.

Alumina Project in A, P.

7635. SHR! G. S. REDDI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the proposed alumina
project in Andhra Pradesh will come
up in the Sixth Plan;

(b) if so, how much power will it
consume; and

(e) the details of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c).
A feasibility study for setting up an
alumina plant of about 600,000 tonnes
per annum capacity based on bauxite
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deposits in Andhra Pradesh has only
recently been commissioned. Details,
including requirements of power, can
be given only on the completion of the
feasibility study, which is expected to
take about 18 months.
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" Enquiry Against Indian Red Cross
Soclety

7637. SHRIMATI MRINAL GORE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Shri Subimal Dutt has
enquired into the allegations made
against the officials of the Indian Red
Cross Society;

(b) it so, whether enquiry is com-
pleted; and

(c) the details of the findings by
Shri Subimal Dutt?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). Shri
Subimal Dutt was appointed by the
Indian Red Cross Society to engui-e
into certain allegations relating to (i)
alleged mis-management in the admin-
istration of the Society and (ii) Red
Cross Relief Operation during 1971.72.
He commenced his inquiry in Decem-
ber, 1977 and withdraw on 10-2-1978
without completing it. He hag stated
that in future he will not be associated
with the enquiry.
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(wwdi §)
3. faare 5,02
4. TR 5.99
5. #A 7.03
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Charter of Demands of All India As-
sociation of Inspectors and Assistant
Superintendents of Post Offices

7640. SHRI R. P. DAS: Will the
Minister of COMMUNICATIONS be
pleased 1o state:

(a) whether Government are aware
of the Charter of Demands of the All
India Association of Inspectors and
Assistant Superintendents of Post
Offices; and

(b) if so, what efforts have been
made to settle their demands by the
Department?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes; Sir.

{b) The demands have been examin-
ed and implemented to the extent
these were found justified.
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Quicker modes of carrying Mmils

7641. SHRI R. P. DAS: Will the
Minister of COMMUNICATIONS be
pleased to state in view of the target
set for changing the modes of con-
veyance of mails to quicker means
during the Fifth Five Year Plan, why
Nadia and Murshidabad of Weat
Bengal lay for behind ibe. Scheduled?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEOQO SAI): As regards Nadia the Posi-
tion is satisfactory and almost all the
runner lines have been mechanised.
Regarding Murshidabad few lines ecoull
only be converted as negotiations were
going on with the Transport Authori-
ties.

Tibet Issue

7642. SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to slate:

(a) has Government changed its
attitude over “Tibet issue” vis-a-vis
China;

(b) if yes, give the details thereof
along with its reasons; and

(c) if not, what are the views of the
Government over this issue?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c). Government of India's stand
has been reiterated on many occasluns
in the Parliament as well as in the
public. The Government of India h-s
consistently held that Tibet is a region
of the People’s Republic of China. '*
is a well-known fact that in 1959 thou-
sands of Tibetans, led by His Holiness
the Dalal Lama, fled to India from
Tibet. His Holiness the Dalai Lam:
was granted political asylum by the
Government of India on the condition
that he and the Tibetans in India
would not take part in activities vi=
a-vis the People's Republic of Chins.
This is in line with our policy of not
interefering in the internal affairs of
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other countries. However, the Govern-
ment of India provides humanitarizn
assistance to rehabilitate the Tibetan
refugees in India and supports the pre-
servation of their cultural and religi-
ous traditions.

Advisary Boards for Hospitals in
Delhi

7643, DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to lay a statement showing:

(a) whether there are any advisory
boards for various Delhi Hospitals
under Central/State Control as also
autonomous institutions like the All
India Institute of Medical Sciences and
Lala Ram Sarup TB Hospital, Meh-
rauli, New Delhi;
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(b) if s0, what is the pattern/basis
and duration of their constitution;

- {c) are MPs, Metropolitan Council-
lors etc. connected with these boards;
and

(d) if so, the names of such MPs
and Councillors connected with
All India Institute of Medical Scien-
ceg and Lala Ram Sarup TB Hospital
Delhl?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JADGAMBI
PRASAD YADAV): (a) to (e¢). Yes,
Bir. The following advisory and other
bodies constituted for Delhi Hospitals
under Cenlral Government/Delhi Ad-
ministration have MPs/Metropolilan
Councillors as their members:—

Name of the body Coverage MPs/Metropolitan Councillors
1 L] 3
Delhi Hospitals Board All hospitals 1. Sh. Arjun Singh Bhadoria MP

Visitors Board . . .

2. Sh. Kanwar Lal Gupta, HP

Lok Nayak Jai Prakash 1. Sh. Vijay Kumar Malhotra
tal and

Narain Hospi

G.B. Pant ital.

2. Sh. Kanwar Lal Gupta
9. Shri Kishore Lal
4. Sh. Shiv Narayan Sarsunia
Miutropolitan Councillors
5. Sh. Viresh Pratap
Chaudhry

6. ng.mmhu Dutt

7. Sh. Sanwal Dass Gupta
8. Dr. Amar Nath Kumar
9. Sh. Baba Ram Sulanki
10, Sh. Rohtash Singh Dabbas
11. Sh, Som Nath

12. Smt. Pushpa Kale

13. Begum Khurshid Kidwai
14. Sh. R. K. Jain

ts. Sh. Mohammed Ismail
16. Dr. J. K. Jain
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Visistors Board

Institute Body

Advisory Committee . -

« Mental Hospital
Shahdra

Metropolitan Councillors
1. Dr. D. K, Jain
@, Sh. Ishwar Dass Mahajan
3. Sh, Som Nath
4. Sh. Yogdhyan Ahuja
5. Sh. Ved Prakash Sharma

. Al India Institute of AM. Ps.
Medical Scien

ces.
1, Dr. Sushila Nayar

2. Dr. M. 8. Siddhu
3. Sh. Dhirendra Nath Basu

« Nchru Homocopathic  Metropolitan Councillors
Medical College and Ie

Hospital,

» Ram Lal Verma
2. Sh. Jaswant Singh Phull
3. Sh. Indra Mohan Schgal

CY All India Institute of M. Ps.

Medical Sciences,

1. Dr, Sushila Nayar
2. Dr. M. M. 5. Siddhu
4. Dr. Dhirendra Nath Baswu

Lala Ram Sarup T. B NONE

Hospital,
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Training in Ayurvedic System to
Community Health Workers

7645, SHRI G. S. REDDI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(a) whether the Community Health
Workers being trained at present have
not been given training in medicine
of Ayurvedic system; and

i{b) if not, the reasops therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JADGAMBI
PRASAD YADAYV): (a) and (b). The

Manual for the Community Health
Workers includes chapters, among
others, on Ayurveda. It has been done
with a view to imparting training in
ayurvedic system of medicine to these
workers wherever this system iz in
vogue and is acceptable to the people.
Training of the Community Health
‘Workers has already started with effect
from 2nd October, 1077. We have re-
quested the states that one of the
Indian systemg of medicine be includ-
ed in the training in those areas where
it is in vogue.

The States which have asked for
Ayurvedic medicines for the Com-
munity Health Workers' kits and to
whom such medicines have been rug-
plied are Bihar, Himachal Pradesh,
Haryana, Uttar Pradesh, Gujarat,
Rajasthan, Pondicherry and Dadra aad
Nagar Haveli.

Extengion of CGHS facilities to other
parts of country

7646. SHRI D. B. CHANDRE GOWDA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to extend the CGHS facilities to
other parta of the country: and

(b) if =mo, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JADGAMBL
PRASAD YADAV): (a) and (b). The
Central Government Health Scheme
facilitieg are exiended to such of the
towns in the country which have a
minimum concentration of 7.500 Cen-
tral Government employees. The ex-
tension of the CGHS facililies is done
in accordance with a phased programme
depending upon the allocation of ade-
quate funds for the purposc.

At present, the Scheme is function-
ing in Delhi Bombay, Calcutta. Allnh-
abad, Kanpur, Meerut, Madras Nagpvr
Bangalore, Hyderabad and Patna. Its
extension to Jaipur, Pune, Lucknow



187 Written Answers APRIL 20, 1978

and Ahmedabad during 1878-78 has
already been sanctioned. It is pro-
posed to cover the following ten more
stations during the BSixth Five Year
Plan perfod:—

Jabalpur

Gorakhpur

Jhansi

Ajmer

Agra

Tiruchirapalli

Dehradun

Bikaner

Amritsar &

Chandigarh.
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Contract Labour in Steel Plants

7648. YHR1 VASANT SATHE: Wil
the Mir ster of STEEL. AND MINES
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be pleased to lay a statement show-
ing:

(a) the total number of contractors
engaged in the steel plants in Public
Sector plantwise and the estimated
number of workers engaged by them
for 1977-78;

(b) the amount disbursed by those
contractors as wages to the workers
during 1976-77 and the average dally
wage for unskilled labour male and
female separately plantwise;

(c) the largest number of laboarers
engaged by the contractors in each
plant;

(d) what provision has been made
to redresg the grivances of cortract
labour in steel industry; and

(e} whether Government would set-
up a Committee to investigate the
service and working conditions; Pay
scales, etc. of the contract labour and
ensure an effective implementation of
Contract Labour Regulation Act?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (e).
The information is being collected and
will be laid on the table of the House,

Reservation of Jobs for Blind in P&T
Department

7649, SHRI VASANT SATHE: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government{ are con-
sidering a proposal for reservation of
certain jobs/percentage thereof in
P & T Department for blinds;

(b) if go, the detailg thereof;

(c¢) the total number of blinds em-
ployed by the P & T deptt. and their
overall performance; and

(d) the steps taken/proposed to en-

courage employment of deserving
blinds in P&T Deptt. for suitable jobs?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
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(SHRI NARHARI PRASAD SUKHDEO
8AI): (a) No, Bir.

(b) Does not arise.

(c) No blind person has been em-
ployed by this Department.

(d) Does not arise.

Model Contract for Indians working
in Foreign Embassies

7650. SHRI VASANT SATHE: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Ministry have for-
mulated model contract governing the
service conditions of the Indian Na-
tionals employed by the various em-
bassies and missions at Delhi and im-
portant features of the contract;

(b) the number of Indian Nationals
employed by each of these embassies
and missions;

{c) whether Government have set
up a machinery for implementation of
model contract rules and protecting
the interests of Indian Nationals em-
ployed by these¢ embassies/missions;

(d) the number of cases of wvicti-
misations reported during 1977-78 and
action taken thereon; and

(e) whether it is a fact that deli-
berate attempts ore being made to
divide the workers (on political lines)
who are organised under g registered
organisation named Embassies Workers
Welfare Association and steps taken
to improve the service conditions of
these employees?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). As already indicate in reply
to Lok Sabha Question No. 852 (nf
1976) and 5846 (of 1978) on 18-3-1G7¢
and 6-4-1978 respectively. The Min:s-
try of External Affairs have formulated

8 Model Contract Form in 1875 setting
out provisions relating to work:ng
hours, overtime leave, bonus, retire-
ment benefits, terminal benefits, ctc.,

-which is made applicable to their

Indian employees. This has been cir=
culated to all foreign missions recom=
mending adherence to the terms and
conditions contained therein.

According to information available
with the Ministry of External Affaira
the number of Indians employed by
foreign missions in New Delhi is 2770
approximately.

(c) On receipt of tomplaints relat-
ing to service condjtions of Indian
employees of foreign missions the
Ministry of External Affairg takes up
the matter with the foreign missions
concerned to ensure that the Indian
employees get a fair deal. The results
of such intervention have not heen
discouraging. Since the Ministry of
External Affairs intervenes on receipt
of complaints from Indian employees
of foreign missions, the question of the
setting up of a separate machinery for
protecting the interests of lndian em-
ployees does not arisec.

(d) Complaints by Indian employees
against 15 foreign missions in Delhi
were received during 1977-78. On re-
ceipt of these complaints regarding
non-payment of ierminal benefits atc.
the matter was taken up with the con.
cerned foreign missions. Four of them
have expressed their willingness to
accept this Ministry's recommendaliors
for secitling the claims of the local
employvees. The multer is being pur=
sued with the remaining missions.

(e) The Minisiry of Exiernal Aftairs
is nol aware of any atlempt being
made to divide the Indian employeea
on political lines. As the terms em-
bodied in the Model Contract Form,
treated as minimum for a settlement,
are reasonable enough there is no
proposal at present fo improve upcn
these terms, as forcign missions are
generally amenable to reasonable sug-
gestions by this Ministiry.
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Shifting of Central Government Indas-
trial Tribunals from Dhanbad to
Hyderasbad

7651. SHR] A, K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state: .

(a) whether QGovernment propose
to shift one of the Central Govern-
ment Industrial Tribunals from Dhan-
bad to Hyderabad and if so, the reason
therefor;

(b) whether there has been repre-
sentation from the workmen for not
doing the same and the Minister gave
assurance to this effect; and

(c) whether Government would re-
congider its decision in the interest of
the workmen?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) The pro-
posal for shifting one Central Govern=
ment Industrial Tribunal.cum-Labour
Court from Dhanbad to Hyderabad has
been under the consideration of the
Government for sometime past, A flaul

decision in the matter has not been
taken.

(b) No, Sir.

(c) Does not arise at present.
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Purchase on Books by NL.L

7654. SHRI BHANU KUMAR
SHASTRI: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state whether
the National Labour Institute pur-
chased books worth Rs. 10 thousands
during 1876-77 and if so, whether &'
statement in this regard will be laid
on the Table of the House and the
name of the library which got these
books?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Dur-
ing the year 1076-77 the Netional
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' Labour Institute purchased books
worth Rs. 1,28,610.81 and these books
are available in the Institute’s library.
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Haj Pilgrimg from J. & K.

7656. SHRIMATI PARVATI DEVI:
‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
number of pilgrims from Jammu and
Kashmir State permitted to attend
the Haj during the last two years?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): The number of pilgrims
from Jammu and Kashmir during
1976 and 1977 was 1232 and 1139
respectively against the Special Quota
of 1250 and 1300. *

Reopening of Aluminium Corparation
of India

7657, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased top refer to the
reply given to Starred Question
No. 336 on the 16th March, 1978 re-
garding “Reopening of Aluminium
Corporation of India”, and state:

(a) whethey Government have de-
cided in principle to take over the
management of Aluminium Corpora-
tion of India, Asansol;

(b) if so, when actually the mana-
gement is expecled to be taken over;

{c) what is {he meaning of the term
“in principal”; and

(d) the reasong why Government
have decided lo conflne activities to
the fubrication facililies only?

“IHE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MiINES (SHR1I KAR'A MUNDA):
fay Yes, Sir.

(b) and (). Necessary Notifica-
tions for take over ol tie manage-
ment of the company under the In-
dustries (D & R) Act, 1951 are
expected be issued very shortly.

(d) This has been done for techno=
economic reasons.
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Financial Coilaboration Agreement of
ITI with U.S.A.

7658, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Indian Telephone In-

dustry has financial collaboration
agreement  with the International
Telephones and Telegraphs, U S.A,;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR1 PRASAD
SUKHDEO SAl): (a) and (b).
Two agreements wcre signed by the
Government ¢of India and the Indian
Telephone Industries Limited (ITI)
with the Iniernationy] Telephone and
Telegruph Corporation (ITT) Group
on the 21st May, 1064.

The first agreement was with the
International Standard Electric Cor-
poration (which is a subsidiary of
the ITT Group) of New York for the
licencing of manufacture of Penta-
conta type of Crossbar switching
equipment in India and for the grant
of a loan of one million US Dollars
to the ITI, and investment of 1.25
million US Dollars jn the equity
capital of the IT], for financing the
Pentaconta crossbar equipment manu-
facturing project,

The second agreement was with
the Bell Telephone Manufacturing
Company of Antwerp, Belgium
(which is a subsidiary of the Inter-
national Standard Electric Corpora-
tion of the ITT (Group), for the
supply of know-how and egquipment
for the manufacture of Pentaconta
crossbar exchange equipment in India.

Both the agreements were initially
valid for a period of 7 years from
21st May, 1964. In order to enable
ITT to reach the manufacturing capa-
city envisaged in the agreement and
to enable the Posts anq Telegraphs
Department to remove the difficulties
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encountered in the working of the
Pentaconta Crossbar Exchanges, the
agreements were extended twice by
periods of one year each beyond 20th
May, 1071. During the extended
period no royalty was paid by ITI to
the ISEC.

The loan of one million US Dollars
obtained from ISEC is repayable in
three annual instalments commencing .
from May, 1977. The first instalment -
was repaid by ITI on 23rd May, 1977.

The question of purchase of shares
held by ISEC in ITI is under con-
sideration and the terms for the pur=
chase of these shares are under nego-
tiation with ISEC at present,

Reinstatement of Employees Dismissed
During Emergency in Private Sector

7659, SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether in spite of Government's
clear directive, about 4,000 employees,
most of them in private sector, dis-
missed during the period of emer-
Bgency, are yet to be reinstated;

(b) if so, fullest details thereof; angd

{c) what steps Government propose
to take in this regard to implement its
decision?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a)
and (b). According to information
made available by the State Govern-
ments, out of 5765 employces who
had been dismissed, 1,669 have been
reinstated,

() The Chief Ministers of the
State Governments concerned have
been addresseq by the Minister for
Labour to use their good offices with
the organisations concerned to gee
that the employees:

. () who were discharged or dis-
missed from Serviee by their em-
ployers due to their absence from
duty arising out of their detention
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under the Maintenance of Internel
Security Act or the Defence and
ln:.iernal Security of India Rules;
Aan

(il) who were discharged or dis-
missed from gervice because of
their association with certain or-
ganisations which were either
banned by the previous Central
Government or towards which the
then Government was not fav-
ourebly disposed are reinstated in
service.

Functioning of Calcutta Telephones

7660. SHR] SAMAR GUHA: will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarred Question No. 2270 on
the 9th March, 1978 regarding func-
tioning at Calcutta Telephones and
state: '

{a) how Government came to the
conclusion that the complaints have
come down in numbe; during the last
few months;

(b) the statistical facts about
arriving at such conclusion; and

(c) the various results achieved
after following the steps for improve-
ment of Calcutta Telephones ag re-
plied jy the questions from the points
nL u' Vi"?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) From the sta-
tistical facls of complaints given in

part (b).
(b) The statistical facts of com-

plaints for the period from June, 77
to February, 78 are given below:

Month

No. of net complaints p;:lr 100 telephones

per mont
June, 37 . . . . . . . 53
Julv, 77 " s . . g : . 61
August, 79 . . . . - 53
September, 77 : D 48
October, 77 . . . R . 40
November, 77 . . . . “ 38
December, 77 . . . . . 42
January, 78 . . " . . 38
February, 78 . 34

(c) The steps taken for improve-
ment are in gradual process of imple-
mentation and will take some time
for completion of work.

Flooding of trenches for testing of
joints will ensure hermetic gealing of
the joints and prevent failure of
cable due to gee page of moisture
through joints. Installation of cabi-
nets results in easier localisation of
cable peir faults and greater flexibi-
lity in giving new connections. Pro-

vision of moisture barrier will pre-
vent moisture to penetrate from
onc portion of the damaged cable to
other branches beyond the joint. The
use of jelly filleg cables will prevent
failure of the distribution cable pair
due to ingress of moisture through
minor damages in the cable sheath.

Provision of junctions through
microwave system affords alternative
junction ecircuit in case of damage to
underground junction cable.
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Nawas Khan in Rawal Pindl

7681, SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 2286 on
the 9th March, 1978 and state:

(a) whether Shri Shah Nawaz Khan
hag g number of close family members
left in Rawalpindi in Pakistan;

(b) if so, the reasans for failure of
finding out the residence of Shri Khan
there; _ i

(c) whether Government have re-
ceivegd aliy reply from Shri Khan;
and

(d) if so, the facty thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) A letter has been
addresseq to Shri Shah Nawaz Khan
asking for the information.

(b) On receipt of a reply, Govern-
ment will be in a position to make
further enquiries.

(c) No, Sir.

(d) Does not arise,

Assistance by WHO for Family
Planning Programmes

7662. PROF, P. G. MAVALANKAR:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
stote:

(a) whethey WHO's active and fur-
ther cooperation and assistance is
sought by the Government during the
year 1977-78 for the Family Planning
Programmes;

(b) it so, broad detalls thercto; and
(e) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
and (b). WHO's assistance to the

wrm-n Aﬂws 3 go

Family Phnnmﬁllrl programme
is mainly in the field of collaboration
in research on human reproduction.’
Upto the end of 1977, WHO's assis-
tance in this regard was to the tune
of $4,173,047 distributed amongst 18
research institutions in the country.
During 1977, the assistance totalled
$ 1,071,481, .

In addition, an amount of $91,588
was received during 1877-78 from
W.H.O. towards the cost of a study
on induced wmbortions.

(c) The principal organisation of
the United Nations for rendering
assistance to family planning pro-
grammes is the “United Nations
Fund for Population Activities”
(UNFPA). In addition, assistance is
also rendered to Maternal and Child
Health which is an important com-
ponent of the Family Welfare Pro-
gramme from the United Nations
International Children Emergency
Fund (UNICEF).

Schemes of Workers’ participation in
Management

7663. PROF. P, G. MAVALANKAR:
Will the Minister of PARLTAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have
launched during the year 1877 one or
more schemes of Workers' participa-
tion in management;

(b) if so, the broad details thereto;
and

(e) if not, why not?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c). A Srheme for Workers’ Pare
ticipation in Management was ex-
tended tp Commercial and Scrvice
Organisations in the Public Sector.
The Scheme =nvisages the geiting up
of unit councils and joint councils in
units employing at least 100 persons
and lavs down the main functions of
the councils.
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-+ The entire question of Workers'
Participation in Management and
Equity is under the consideration of
a Tripartite Committee.

Working of Quick Mail Service

7664. PROP. P. G. MAVALANKAR:
Wil] the Ministey of COMMUNICA-
_TIONS be pleased to state:

(a) whethey Government have re-
cently surveyed the working of the
“Quick Mai] Service” throughout the
country;

(b) if 8o, the broad results of the
said survey;
(e) it not, why not; and

€{d) whether Government propose to
improve and extend the said ‘Q.M.S.
service, and if so, how and when?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes.

(b) Satisfactory.

(c¢) Does not arise.

(d) Regular checks gre made about
the functioning of the service with a
view to improving it further. There
is no immediale proposal to extend
the said service.

Deposit of P.F, in Banks

7665. SHRIMAT] AHILYA P.
RANGNEKAR: Will the Minister
of PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to refer to the
Treply given to Unstarred Question
No. 4065 on the 15th December 1977
in the Lok Sabha regarding deposit
of Provident Fund money in banks
and state:

(a) whether th, approval stated to
have been given by the thep Deputy
Labour Minister in his capacity as
Chairman, Central Board of Trustees
to iaves; the moneyg in Nationalised
Banks ig legally correct;

(b) if not why the investment of
fund is still being continued in the
nationalised Banks; and

(¢) whether the selection pf the
banks and thejy varioug branches at
out of way places for investment do
not disclose improper motives for
meaking investment for personal con-
sideration apg not in the interest of
workers? )

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) It seeks an
expression of opinion on a legal
question.

(b) and (c¢). The Employees’ Pro-
vident Fund Authoritips  have inti-
mated that the jnvestments have
been made only in such branches of
the nationalised banks situated in
Delhi which had offered to pay a sum
of Rs. 1665/~ on maturity by invest-
ing @ sum of Rs. 1000/- for 81 months
against the normal rate of Rs. 1650.02
stipulated by the Indian Banks
Association.
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Anomaly in Wages in Mines

7676. SHR] K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the wage rates in public
sector mines and captive mines are
hjgher than that in the private sector
mines and non-captive mines, az has
been revealed by the recent survey
©f National Productivity Council; and

(b) if so, the gteps proposed to be
taken to remove this anomaly?

‘THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND LABOUR
(SIIR1 RAVINDRA VARMA): (a)
One of the findings of the Survey
on Occupational Wage Disparities in
Mining Sector conducted by the Na-
tional Productivity Counci! is that
“by and large the wape rates in the
public sector and captive mines were
higher than that of the private sector
and non-captive mines”.

(b) The Wages fixed by the Gov-
ernment under the Minimum Wages
Act for all categories of mines as
also those arrived at by bipartite
settlements in case of coal mines
are uniform all over the couniry. In
other cases wagegs are based on re-
commendations of Wage Boards or
bipartite settlements.

Government has set up a Study
Group on Wages. Incomes and Pri-
ces Policy. Among other things, the
terms of reference of the Study
Group include issues like minimum
wage, the norms with reference to
which it should be determined and
whether it should be uniform or
could be different from different sec-
tors, regions and between different
employers in the organised sector.

Completion of Pilol Projects

7677. SHRI K. RAMAMURTHY:
Will the Miniaster of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether pilot projects at 7 Re.
glonal Centrez of the Central Board
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of Workers Education for promoting

among rural workers a critical aware- -
ness of the problems of their socio-

economic environment and their rights

and obligations have been conducted

during 1977-78;

" (b) if so, the number of rural wor-
kers who attended such training cour.
mes; and

(e) if not, the reasons for delay in
completing the pilot projects?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yea.
14 Pilot Projects of 5 days residen-
tial camp at 7 Regional Centres of
the Central Board for Workers' Edu-
cation were conducted during 1977-78.

(b) 576 rural workers participat-
ed. In addition. about 4000 rural
workers participated in 97 Camps of
one or two days duration under
other Regional Centres.

(c) Does not arise.
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Reactlon to Rhodesla Agreement

7679. SHRI KANWAR LAL
GUPTA:

SHRI CHITTA BASU:
SHRI HARI VISHNU
KAMATH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what is the reaction of Govern-
ment of India over the internal agree-
ment in Rhodesia;

(b) has Government taken any spe-
cific steps in thig directions;

(c) if so, the details thereof; and

(d) the details of the communication
sent to other’countries over this issue

and their reaction over it?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (d). The Govern-
ment of India considers the internal
agreement in Rhodesia as illegal and
unacceptable. The Government of
India is convinced that any attempt-
ed arrangement for transition which
excludes the Patriotic Front is likely
to lead to civil strife in and around
Zimbabwe and could have serious

consequences.

‘We have been in touch with the
Frontline States and the leaders of
the nationalist liberation movements
in Southern Africa and the British
and US Governments on this subject.
We also cosponsored the Resolution
in the Security Council where we
reiterated our view that de-jure res-
pongibility for de-colonisation of
Southern Rhodesia in conformity
with the relevant Security Council
and General Assembly resolutions

remains with the UK and stressed
that the majority rule should be
brought about through the free exer-
cise of the right of the pcople there
for self-determination. We have ex-
pressed our view that a resumption
of the initiative by USA snd UK
Anglo-American proposals

based on
and in pursuance of the dialogue
with the African leaders and the

Patriotic Front, coulq lead to some
success. The precise contents of the
correspondence between our Govern-
ment and those of other countries
are confidential in nature ond their
details cannot be disclosed in public
interest. Howewver, it mav be recall-

" ed that the Minister of External Aff-

airg hag made a detailed statement
on the subject in Rajya Sabha on
Monday, the 20th March, 1978. which
provides an elucidation of the Gov-
ernm.ent’s position,

Closing of Manganese Ore Mines

and its Effect

7680. SHRI SUKHENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state whether
it is a fact that several manganese
ore mines are lying closed and many
people have been thrown out of em-
ployment?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
The information jg being collected
and will be laiq on the Table of the
House,

Copper Deposits in Balaghat

7881. SHR] SUKHENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether rich deposits of copper
have been ound in Balaghat District;
and

(b) if so, the extent to which pro-
gress has been made in regard to the
mining of copper in this region?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
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‘MINES (SHRI KARIA MUNDA):
(a) Reasonably rich deposit of copper
is located in Malanjkhand in Bala-
ghat district. As g result of investi-
gations carried out the deposit is
estimateg to contaip 60.5 million ton-
nes of ore reserveg with 1.24 per cent
copper within the quarry limits,

(b) The Government has sanction-
ed a scheme to exploit the Malanj-
khand copper deposit. The project is
designed to produce 2 million tonnes
of are (23000 tonnes of eguivalent
metal) per annum. Preparatory
work on the project has already been
commenced by the Hindustan Covper
Limited. .
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Population Explosion

7683. DR. RAMJI SINGH: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government propose
some stringent legislative measures to
check the growth of population in
India; if so, on what lines; and

(b) if not, do Government think
that bv mere propaganda and public
education it can succeed in its mis-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
{b). Government are cOmmitted to
folluw an educational and wholly
voluntary approach for the promo-
tion of small family norm and are
tolally against auny legislation for
compulsory sterilisation. The Gov-
ernment have no doubt that by and
large the people of the country are
conscious of the jmportance of res-
ponsible parenthood and ihat they will
accept the sma'l family norm if they
are given the neccssary information
and adequate services.

Intensive educational and motiva-
tional campaigns have been launched
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with particular attention to the mo-
tivation of village opinibn  leaders.
Special motivation ang education
camps are also being organised  in
the rural areas for this purpose.
Particular attention js being given
to the improvement and strengthen-
ing of maternity and child health
services which form an integral part
of the Family Welfare Programme.

Greater involvement of voluntary
organisations and the organised la-
bour sector is alsgp being ensured
with the objective of making the
Family Welfare Programme a8 mass
movement. The newly launched
Community Health Workers Scheme
and the training scheme for village
dais will alsp contribute to increas-
ing awareness and acceptance of the
small family norm in the rural areas.
Widest availability of all methods of
contraception including facilities for
male and female sterilisation in the
rural areas has been ensured.

With a view to ensure purposeful
implementation of the Programme
and the achievement of gdemographic
objective of reduced birth rate level
of 30 per thousand population by
1982-83. a decision has also been
taken to link the performence in
family planning and maternity and
child health with the release of eight
per cent portion of the Central plan
assistance to individual States and
for this purpose, levels of perform-
ance expected from the States are

1978-79. It is the firm bellef of Gov-
ernment that the demographic ob-
jectives of reduced level of birth
rate will be achieved by 1983 through
the voluntary and educational app-
roach described above.

Injustice to Weaker Sectiong in
matters of Appoiniment in
Rourkela )

7684. DR. RAMJI SINGH: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) whether Government have re-
ceived a communication from the
weaker sections of the community
from Rourkela Steel City regarding
injustice done to them in matters of
appointment; and

(b) the Percentage of Adivasis in
Rourkela Steel Factory in Class I, II,
IIT and IV respectively?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
{a) In the absence of precise parti-
cularg of the communication which
the Hon'ble Member has in view, it
is not possible to indicate anything
about its receipt or otherwise by
Government.

(b) The percentage of employees
belonging to Scheduled Tribes in
Rourkela Steel Plant in different
groups as on lst January, 1978, was
ag Tollows:—

Group % of employees belonging to Scheduled Tribes
to total
Group A . . . . o Bg
Group B . ' . . . . "3
Group C . . . . 2004
(Excluding sweepers)
Group C (Sweepers only) -5

NoTe : 1. Group A posts carry pay or scale of pay with a maximum ol not less than Rs. 1300.
2. Group B posts carry pay or scale of pay with a maximum of not less than Rs. goo but

less than Rs. 1300.

3. Group C postscarry pay or scale of pay with a maximum of over Rs. 290 but less than
Rs. goo.

650 Ls—8
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Increase in cost of Aluminivm
Manufacture

7688. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
Pleased to state:

(a) whether the cost of apluminium

manufacture hag gone up during the

year (1877-78); and
(b) if so, reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
(SHRI KARIA MUNDA):
(a) and (b). Increases in the cost of
production of aluminium during
1977-78 are mainly due to the in-
creased cost of power and other in-
puts.
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Impery of Ferrous Scrap

7689. SHRI K, LAKKAPPA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that the
Ministry of Steel and Mines allowed
on an ad hoc basis the import of
ferroug scrap for milling by mini stee
plants;

(b) if so, on what considerations
the imports were allowed and how
much gquantities were imported and
at what price;

(c) whether there is any shortage
of indigenously available scrap and
whether its price is so high as to
necessitate imports to bring down Its
prices; and

(d) i answer to (a) above is Yes',
which mini steel mills utilised the
imported scrap?

THE MINISTER OF - STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Government have recently taken
a decision to allow the Electric Arc
Furnace Units to import limited
quantity of - certain specified cate-
gories of ferrous scrap for melting.

(b) and (c). Import has been al-
lowed mainly considering the antici-
pated shortages ip indigenous avail-
ability and the need for inducing
stabilisation in scrap prices within
the country. No import, however,
has so far taken place.

(d) Question does not arise.

Scrap available ip country for Mini
Steel Plants

7690. SHRI K., LAKKAPPA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the quantity of scrap available

in the country last year for use in
mini steel plants;

(b) whether the scrap was surplus
after meeting the needs of mini steel
plants; and
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(¢) whether any quamtity of serap
'ﬂ':emmd last year and at what
price?

THE MINISTER OF STATE IN
THE MINISTRY OF 'STEEL AND
MINES (SHRI KARIA MUNDA):
(a) to (c). An assessment made dur-
ing the pecond half of 1977-78 had
revealed that the likely availabllity
of ferrous scrap for melting by the
Electric Arc Furnace Units during
the year would be of the order of
18 lakh tonnes, Shortfall in certain
categories of melting scrap ‘was iden-
tified. Export of about 12858 tonnes
in certain categories of melting scrap
took place dquring the year. Out of
these 7365 tonnes. were for meeting
the immediate needs of a neighbour-
ing country, 2240 tonnes was against
the provision for the previous year
and balance 3253 tonnes was export-
ed as no suitable offer was forth-
coming from the users within the
country. Total f.o.b, wvalue of these
exports was Rs. 89.60 lakhs.

Membership of Paradip Port Workers
Unions

7681. SHRI K. LAKKAPPA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Chief Labour Com-
missioner was directed to verify the
membership as on 31-12-76, of the
port workers of the registered trade
unions and the factions of the Para-
dip Port Workers' Union operating
under the Paradip Port Trust, and if
so, the reasons therefor;

(b) the number of the verifleo
members of the port workers of each
of the registered trade unions and of
the different factions of the Paradip
Port Workers’ Union; and

(c) will he lay a copy of the report
submitted by the Chief Labour Com-
missioner to Government on the final
verification of membership of the
registered trade unions and factions
of the Paradip Port Workers Union
operating under the Paradip Port
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THE MINISTER OF PA.!II.‘[A-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c). The Chief Labour Commiss-
foner (Central) conducted the bien-
nial verification of the strength of
the trade unions operating in Para-
dip Port as on 31st December, 1976.
Of the four uniong operating in the
Port, are, namely, Paradip Port Mi-
nisterial Employees Association did
not produce full recards, In the case
of another union. namely, Paradip
Port Workers' Union, two groups, one
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led by Shri Nishamani Khuntia -od
the other led by Shri Pradyummna
Bal, geparately claimed to be the
true office-bearers of the Union and
offered to produce records of their
membership. As the claims of the
two rival groups could not be ascer-
tained, it was decided that both the
groups should be given the oppor-
tunity to produce the records of the
memberghip for verification, Accord-
ingly, they produced their respective
records. The verification report sub-
mitted by the Chief Labour Com-
missioner (Central) revealed the
following position:—

51. No, Name of the Union

Verified membership of the union amongst

Port Dock Others Total of
employces Labour Cols.
3 w0 5
() {2) (3) (4) (5) (s)
1 (:'- Paradip Port Workers' Union {g:oup of
Shri Nishamani Khuntia) 1528 29 . 1826
(ii) Paradip Port Workers' Umon (gruu of
Shri Pradyumna Bal) p 510 4 9n o7
2 Paradip Port Shramik Sangh N 280 - 73 aBo
Paradip Shramik Congress . 170 494 - 66F
Paradip Port Mu’lutrrul Employm
Association Full records not  produced.
ToraL 2488 992 108 - 3478

Employment potentiality at LTE,
Bangalore

7692. SHRI K. LAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the employment potential avail-
able at the Indian Telephone Industry
at Bangalore; and

(b) whether Government propose
to expand the industry so that more
employment potentjal is created in-
directly during the next two years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The number of
employees of Indian Telephone Indus-
tries Ltd. at Bangalore as on 1st
January, 1978 was about 18,000. The
assessed additional employment po-
tential of the Bangalore Complex dur-
ing the flve years commencing 1978-
79 is  estimated at approximately
1,000.

(b) Government do propose to ex-
pand the industry but this will be by
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‘way of sefting up new units else-
where in the country and not by ex-
panding the Bangalore unit.

Aluminiam Plant in East Qoast

7683. SHRI K. PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have come
to any decislon about the loca-
tion of aluminium factory on the east
coast bauxite belt;

(b) it so, where do they like to
establish this factory; and

(c) what is the progress of work
in this direction?

THE MINISTER OFP STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (c). Feasibility Studies for setting
up export oriented alumina/alumi-
nium piants based on East Coast bau-
xite deposits have recently been com-
missioned. Detalls like location of the
plant/plants, schedule of implemen-
tation. ete. would be known only
after the feasibility studies are com-
pleted towards the middle of 1979.

Mining lease for Mineral Boap

7684. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government are aware
that the Rajasthan Government have
given mining leases for mineral soap
(ghiya patthar) in contravention ot
rule 24(3) of the Mineral Concession
Rules, 1960;

(b) if so, the number of mining
leases so allowed;

(c) the justification of giving such
leases in contravention of rules;

(d) the officers responsible for vio-
lating the rules; and

(e) the steps taken or proposed to
be taken in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF BTEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Seven such cases where or-
ders were passed beyond the period
specified in the Rules have been re-
ported by the State Government.

(¢) and (d). The State Government
have reported that as there were
overlapping applications, finalisation of
-‘priority took time. According to them
no officer is responsible.

(e) Appropriate orders have or
will be passed by the Central Gov-
ernment in revision applications fAled
before it.

Petition from Repatriates from
Mozambique

7695. SHRI ANANT DAVE: will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether any petition from
Mozambique Indian Repatriates Asso-
ciation, Porbander (Gujarat) has
been received regarding the settle-
ment and payment by the Government
of India for assets of Indian repatri-
atcs, confiscated and liquidated in
Mozambique in December, 1961;

(b) if so, whether any action has
been taken by Government, so far;
and

(c) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c). Government has received re-
quests from Mozambique Indian Re-
patriates Assoclation, Porbander (Guj-
rat) regarding the settlement and
payment by the Government of India
for assets of Indian repatriates, con-
fiscated and liquidated in Mozambique
in December 1861. As this question
concerns both the Portuguese and
Mozambican Governments, we have
been pursuing it through diplomatic
means. Moreover, in 1968, the Gov-
ermnment of India paid exgratia grants
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of Rs. 5000 each to 336 families of
Indian repatriates from Mozambique.
“The claims of Indian repatriates from
Mozambique have already been filed
with the Government of Mozambique
pursuant to the Decree No. 13/74 of
5th November. 1974 of the Interim
Government of Mozambique. Action
has also been taken to collate the
claims of Indian repatriates from Mo-

ue. By the very nature of
the issue, it is inevitable that the
search for a solution will be a time-
consuming process.

Telephone Exchangey in Kutch District

7606. SHRI ANANT DAVE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many new telephone ex-
changes have been sanctioned to Kutch
District which is a backward District:

(b) whether village Chitrod taluka
Rahapur is included in it; and

{c) if not, the reasons therefor?

‘THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR!I NARHARI PRASAD
SUKHDEO SAI): (a) Six new tele-
phone exchanges were opened 1n
Kutch District during 1877-78.

(b) No, Sir

(c) There is no registered pending
demand for telephone connections in
this village.
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Russian assistance for Sukinda Nickel
Project

7699. SHRI NATVARLAL B. PAR-
MAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
USSR have offered to provide assis-
tance for the implementation of the
Sukinda Nickel Project in Orissa; ind

(b) if so, the details thereof?

THE MINISTER QF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b), The Soviets have recently
offered to forward a proposal for
preparation of a Feasibility Report for
the Sukinda Nickel Project. Thelr
offer is awaited.
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Programme of Philatelic Advisery

Commiites for the curreuat year

7689, SHRI NATVARLAL B. PAR-
MAR: Will the Minister of COM-
MUNICATIONS be pleased to state
whether the programme finalised by
the Philatellc Advisory Committee
for the current year includes the
names of Surdas and Sumitranandan
Pant. and if not,- the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): No, Sir. The pru-
posals for the issue of Stamps in
honour of Surdas and Sumitranan-
dant Pant were placed before the
Philatelic Advisory Committee on
14-4-78 but were not recommended.

Grant of Coniracts/Licences te
. B/MC ang S/T

7700. SHRI R. N. RAKESH: Will
the Minister of COMMUNICATIONS
be pleased to state the total number
of contracts/licences granted by the
Ministry its attached and subordinate
offices including the public sector
undertakings if any, for the entire
period of Janata Government regime
und the share there if any to S/C and
S/T in each category of such con-
tracts/licences and if not, why?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): The information is
being collected and will be laid on
the Table of the Lok Sabha.

Number of Posts filled up and Shares
of S.C, and S.T.

7701. SHRI R. N. RAKESH: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

() the total number of posts filled
up in each category of posts with
specific shares of SC & ST in such
employment in the Ministry, its
attached angd subordinate offices in-
cluding the public gector undertakings
if any and also the number of posts

de-reserved in each category Juring
the period of Janata Government and
reasons therefor; and

(b) the total number of depari-
mental promotions/upgradation of
posts in each category of posts and
how many posts gone to SC & ST
during the same period?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND = LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). There is wmo public sector
undertaking under the Ministry of
Labour, The required information in
respect of this Ministry and its at—
tached and subordinate offices is be-
ing collected and will be laid on the
Table of the Sabha as early as pos-
sible.

Grant of Contracts and Licences

7702. SHRI R. N. RAKESH: Will
the Minister of PARLIAMENTARY
AFFAIRS  AND LABOUR be pleased
to state the total number of contracts/
licences granted by Ministry, its
attached and subordinate offices in-
cluding the public seetor undertak-
ings, if any, and the share thereof
the SC and ST in each category of
such  contracts/licences during the
period of Janata Government and if
not, why?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): There
is mno public sector wundertaking
under the Ministry of Labour., The
required information in respect of the
Ministry and its attached and subor-
dinate offices in being collected and
will be laid on the Table of the Sa-
bha as early as possible.

Ml_‘;l!hpwm'ﬂﬂ:l'akhtMan‘
. China .

7703. SHRI HARI] VISHNU KA-
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to a statement made by Sheikh
Abdullah, Chief Minister of Jammur
and Kashmir, to the effect that any
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treaty or sefilement concluded by
India with Pakistan or China, regard-
ing the latter’s boundary dispute with
India, must be ratifieq by J. & K.;

(b) whether there is any such
constitutional obligation; and

(c) other reaction of Government
to the reported statement?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c). The Government have come
acrosg a presg report of Sheikh Ab-
dullah’s statement regarding the role
of the State legislature in any settle-
ment with Pakistan on Jammu and
Kashmir. The Government will be
guided by the constitutional require-
ments.

Health Scheme by A.LLMS. at
Ballabhgarh

7704. SHRI DHARMA VIR VA-
SISHT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether it is a fact that the
All India Institute of Medical Sciences
started a project at Ballabhgarh (Har-
yana) under the community parctici-
pation in Health Scheme;

(b) whether any villages came out
with financial help for building pur-
poses; if so, names of the villages and
assistance given; and

(c) whether the Estimates Com-
mittee (1976-77) reiterated that the
results at Panhera Khurd centre bLe
studied and if so, the outcome of the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASBAD YADAV): (a)
Yes. A comprehensive rural health
services project was started by the
All India Institute of Medical Sci-
enceg at Ballabhgarh Development
Block in 1063, This project depended
heavily upon the community partici-
pation and help.

.m_‘

In 1974. a health scheme based en-.
tirely upon community participation.
and without any inputs from official
sources, was initiated at village Pan.
herea Khurd.

(b) Yes. The following villages pro-
vided help for buildings etc.
(i) Dayalpur village:

(i) Land for the building.

(ii) Rs. 40,000 for construction of-
the Centre. Additional funds for
the building were provided by the
project.

(iii) Ome huildlng for the Health
Centre in 1978.
(IT) Chhansa Village:

(i) Land for the bullding,

(ii) Rs, 37,000 for construction of
the building. Additional funds were
provided for the bullding by the

project.
(I1I) Panhera Khurd Village:

Land and a building complex con-
sisting of a hospital/health centre, a
day care centre, a library, staff quar-
ters for the junior staff and doctor's
residence. The cost of the building
was little over two lakhs besides the
land, was raised and spent by the
people of the village themselves and
wag not contributed to any organisa-
tion. The aims were total develop-
ment of the village including health,
adult literacy, village handicrafts,
day care of infants and children, ag-
riculture sanitation etc. They called
this as village development centre.

Besides. several village Panchavats
have also provided buildingg for the
sub-centres of the Comprehensive
Rural Heallh Services project of the
Ballabhgarh Development Block.

(c) Yes. The Eatimates Committee
visited the project and was greatly
impressed by the initiative and sche-
me for self sufficlency in health put
forward by the villagers. They had
urged the Government to study the
Panhera Khurd centre and its forma-
tion so that these ideas could have
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wider application. No study has, how-
ever, been undertaken so far, This
centre was taken over by the Govern-
ment of Haryana in 1976 and convert-
-ed into a Civil . The All
India Institute of Medical Sciences
has no role now to play in its func-
“tloning.

Seitlement of Maritim, Bonndary
between India and Bangladesh

7705. SHRI G, M. BANATWALLA:
SHRI PRASANNBHAX
MEHTA:
SHRI MUKHTIAR SINGH
MALIK:
SHRI HARI VISHNU
KAMATH:

Will the Minister of EXTERNAL
.AFFAIRS be pleased to state:

(a) the progress so far made in re-
gard to the settlement of Maritime
boundary between India and Bangla-
desh;

(b) whether any meeting between
the reprefentatives of both the coun-
tries was held in the recent past; and

(e) if so, the details of the talks
and decisions arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (c). Talks on the
delimitation of the Maritime bound-
ary between India and Bangladesh
were held in New Delhi ¢n 22-23
March 1978. The primary objective
of these talks, which were held after
an interval of about three years. was
to review each other’s positions. The
talks were useful in reviewing the
position. helping the two delegations
to understand each other's points of
view and preparing the ground for
further discussions. The next ‘round
of discussion i scheduled to take
place in Dacca as soon as possible.

Distriet Headquarters without Head
Post Officey
7708. SHRI SURAJ BHAN: will
the Minister of COMMUNICATIONS
be pleared to state:
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(a) how many district headquarters
have not been provided with Heaa
Post Offices in different Postal Circles
in Indja;

(b) why it has not been vossible
to provide Head Post Offices in those
Districts; and

(c) what steps are being taken or
proposed to be taken to meet the re-
quirement of the people in this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) 43 (forty
three) District Headquarters have
not been provided with Head Post
Offices in all the P & T Circles in India
so far.

(b) and (¢). A Sub Office is upgrad-
ed into a Head Post Office on  the
basis of the work load according t>
specified standards, The work load is
being constantly reviewed .and the
Sub Post Offices are upgraded into
Head Post Offices whenever justified.

Seminar on Inter-State Migrant
Workers

T107. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK: :

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a Seminar of the re-
presentatives of various States was
held in New Delhi during the month
of March, 1978 to discuss the service
conditions and employment of inter-
State migrant workers;

(b) if so, the nameg of Stotes which
participated in the Seminar;

(¢) whether any recommenslations
have been made to Government; and

(d) it so, the details thereof; and
reaction thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAD: (a) to (d). Pre-
sumably reference is to the meeting
with the State Government officers
convened by the Ministry of Labour
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on the 13th March, 1978 to consider
inteér-alia the proposed legislation to
regulate the conditions of employment
of inter-State migrant workers. Re-
presentatives of Andhra Pradesh,
Bihar, Karnataka, Orissa, Madhya Pra-
desh, Kerala, Rajasthan. Tamil Nadu
and U.P., attended the meeting, The
general consensus was in favour of
the proposed legislation. Necessary
action is being taken for formulating
the Jegislation in consultation with
the State Governments., Legislation
will provide for regular payment of
agreed wages, suitable conditions of
work, free medical facilities, grant of
option to the migrant worker to
raise a claim either at the place
where he is employed or in the State
to which he belongs and for legal
aid, by the Government of the home
state, to the migrant workers free of
charge.

Visit of Bhatan King

7708. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:
SHRI RAM SEWAK
HAZARI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether during the month of
March, 1978 the King of Bhutan
visited India;

(b) if so. nature of the discussion
held with him; and

(e) the decision arrived at?

THE MINISTER OF STATE IN
THE - MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir, At the invi-
tation of our President and the Gov-
ernment of India His Majesty the
King of Bhutan visited India from
26th to 28th March.

(b) and (c). In keeping with the
especially close relationg of friend-
ship between India and Sovereign
Bhutan, the visit was in line with the
tradition of frequent high-level ex-
change of visits between India and
neighbouring countries. In meetings
with His Majesty the King and our

Prime Minister and other Ministers of
the Government of India, matters ot
mutual interest were discussed. in-
cluding assistance for Bhutan's eco--
nomic and industrial development and
the question of facilitating Bhutan's.
external trade with third countries.
The basis of confidence and trust in
each other which is a happy feature-
of Indo-Bhutan relations has been
further strengthened to the mutual’
benefit of Bhutan and India,

spre geitfaaton, sk aror wiesy fafie
st st aw Wi ¥ ofr
WHT W WO

7709. «ft gEw wx wewm: =T
waaiT et wer s WAt oy quTy o
war w4t fis g et 10—
gad) e qv, qgraw), oag, 9T
wa @ agi & adare witss fafa st
wsdafal & wdwrd Tow AT &
weErT ®) feey e qwTar & W
I¥ G wT & oY woT wrdardy Wy
ot & ; e afy 7Y, aY oF % g wroT
wTE?

WX WA W AT T
st (w10 Trw yurw Tag). wiasy Frfa
T FHR=rA Oen drET mifawfay &
g fom & fa dud s dohfad
(%8  §aT {NfAafar «&), 10—
godT arew e, AT, TsAE W
w=rdr wigenr fafa st s guaeg
wfufaas, 1952 w7 wderdt Tww dmy
afufras, 1948, vy afi g

fat ww, vt gro wiven frfe Wi
wHaTa TN Wi Wt afn et
WHT W WOUT W

7710. St FEH WY WSWW : §AT
S wTd Wy S ST gg wAry 8
Tar w3t fw faas v, 10—, gady
qreg qw, wgrewd), T 9T, T
a5t & edare wiasy fafir offc twrdr
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<o Ay & sy WY feedft afe
wwrar § Wi e agw @ ¥ fud
ox o w7 srrenlr w5 af §, o afe
oY, oY Jak qeq wre " {7

W T §EQT W wwrew &
“cre Wwt (w10 wrr pure fg): v
frf s s o i srfa e fet
¥ g fie § For e Ferurer e, vk
w wasrd  afesy fafw ot ot
Seey wfafraw, 1952 W sa=TO
reg wrar wfafryw, 1048 =)
]

Per Capita expenditure on Health

7711. SHRI ISHWAR CHAUDHRY:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

L e -wrum_ Am-- s

(n)th.mw tho per:
capita expenditure on Health in each
State and Union Territory during
19768=T7; and

(b) how far the Central Govern-
ment have achieved Iits targets to
assist the States in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Per Capita Expenditure on Health in
each State and Union Territory in
Indig during 1876-77 is mot available.
However, the same for the year 1975
76 is given in the attached statement.

(b) The State Governments are
being provided assistance for imple-
menting National Health Programme
in accordance with the outlays agreed
to by the Planning Commission.

Statement
Per Capita Expenditure (provitional) on Health dwring 1675-76

“81. No. States/Union Tertitories

o (Rs.)
1 Andhra Pradesh . . . f-86

2 Asam & Mizoram . 10°a5

3 Bihar ¢ 46

4 Gujarat . 10° 62

5 Haryana . 1119

6 Himachal Pradesh . . " 19*36

7 Jammu & Kashmir ' 17-02

8 Karnataka 11°26

o Kerala 14. 12

10 Madhya Pradesh . . . . 698

11 Maharashtra 13° 41

12 Manipur 1698

13  Moecghalava . 24" 81

14 Nagaland . 75° 84
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T

15 Orisa o e e 913
16 Punjsb - . . . 17-88
17 Rajasthan .. . . . . 1327
18 .Sil:k.im I . . 23" 0f
19 - Tamil Nadu 10° 94
20 Tripura 13722
21 Uttar Pradesh 5°36
22 West Bengal 12° 31
23 Arunachal Pradesh . . . 4812
24 Goa, Daman & Diu 4759
25 .Pondicherry » . L. . " f 5004

ALL INDIA* . ) " 10° 63

iture includes Central Government and States/Union Territories expenditure.

Dmailed

rrmluutlon of Janata Steel

7712. SHRI SARAT KAR: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government propose
the production of ‘Janata Steel’ for the
benefit of the weaker sections in the
rural areas; and

(b) whether the proposal envisa-
ges production of cheap quality steel
bars and rods of specifications laid
down by Government and Industry?

THE MINISTER OF STATE IN
‘THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b), There is ne specific proposal
at present under the consideration of
Government for the production of
stee] gg ‘Janata Steel’, Government's
<constant endeavour, however. is to
«nsure that the stesl plants produce
stee] to the required specification at
the minimum possible cost.

-np of expenditure in respect of Union Territories other than thmwl‘Anmuhul
Goa, Daman & Diu and Pondicherry arc not available.

Consulates in India of smnllshi-l
or City Statey of Europe

7713, SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how many small States or city
States or toy States of Europe like
the Republic of San Marino maintain
Consulateg in India;

(b) their Consular officials are tneir
own nationals or they employ Indian
nationals;

(c) if Indian nationals are employ-
ed, their number and emoluments, 1
any;

{d) do the Indian natjonal em-
ployees enjoy diplomatic privileges,
if any, what; and

(e) does Indla maintain Consulates
in their countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA



ass

KUNDU): (a) This Ministry does not
regard any country
Consulate in India as & small or toy
State as al] are sovereign States. San
Marino is one such sovereign State
of Europe having an Honorary Con-
sulate General in India.

(b) Most of the Honorary Consu-
lates in India are manned by Indian
nationals.

(c) Heads of such Consulates being
Honorary, do not receive emoluments
except expenseg in connection with
running of office and on official en-
tertainment. No figures on such ex-
penses are available nor the number
of Indians renllering part time or full
time assistance in such Consulates,

(d) No, Sir.
(e) Yes, Sir. India maintains 16
Consulates in FEurope including a

Consul General to San Marino who
is resident in Rome.

wafray & fager w9 o T

7714. St TR Www gord ; aan
fadwr welt oy T Y wa W

(%) =1 #afwar & fadw =t
q &1 &7 & 91w £ wrar #7 ot ;

(=) =fz gr, a1 fasr-far Fasmi}
97 Fmaf gf ; st
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gaUl 4T uTT sy vt favr &7 foufw
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ZaY fadwm wfemi & Byeiy gaei ®r
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Telephone Indusiry in Vidarbha
(Maharashtra)

7716. SHRI VASANT SATHE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there ig a proposal to
set up telephone industry in Maha-
rashtra;

(b) whether Government consider
setting up of such a Unit in Vidarbha
industriaily backward region ot
Maharashtra; and

(e) if not, the reasong therefor?

- THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD

@50 LS9

SUKHDEO B8AI): (a) to ~ (c). The
question regarding the setting up of
the new units of Indian Telephone In-
dustries Limited is under considera-
tion. Sites in Maharashtra will also
be considered for the location of the
new units of ITIL

WIET W sfe s wvsw grer
afceay W srafe ey

7717. o wawy gur dfew :
FT WA W WAt W S} oy Iy
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Threat to suspend leases of Mines by
Bihar Government

7719. SBHRI RAM VILAS PASWAN:
Will the Minister of STEEL AND
MINES he pleased to siate:

(a) whether the Minister of Mines
in the Bihar Government requested
the Central Government to shifl to the
State ihe headquartiers of all the insti-
tutions concerning mining in Bihar;

(b) whether the Minister of Mines
also warned that in case the head-
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quarhr.th&:iﬁ'mnot dﬁ!ﬁd.h
Bihu&hta,th-mmwmb,aw
pended/cancelled; and

(c) if so, the factual position in
this regard?

THE MINISTER OF STATE IN THR
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Si-.

(b) No, Sir, There has been no such
threat. However the State Govern-
ment has wurged upon mining
concerng that are utilising the mine-
ralg occurring in Bihar to shift their+

Registered offices to the State of
Bihar.
(c) The Bihar Government had

written to the Central Government to
make necessary changes in the re-
levant law to make it obligatory for
industrial units to ghift their head-
quarters to Bihar. Central Govern-
ment have already informed the Gov-
ernment of Bihar the difficulties in
making such arrangements,

STATEMENT CORRECTING ANS-
WER TO U.S.Q. NO. 418 DATED
23-2-1978. REG: PROVISION OF
JOBS THROUGH EMPLOYMENT
EXCHANGE,

THE MINISTER OF PARLIAMBN-
TARY AFFAIRS AND LABOTR
(SHRI RAVINDRA VARMA): (a) ana
(b). The number of job-seekers placsd
in employment through Employment
Exchange during the years 1875, 1976
and 1977 were of the order of 4.041,
4968 and 4.616 lakhs respectively.
The marginal decrease in the place-
ments during the year 1977 may be
partly due to the non-technical (Class
111 vacancies in the Central Govern-
ment Offices being filled through the
Staff Selection Commission which was
set up in 1975.

This is typographical error in
figures mentioned in the reply which
could not be deducted earlier and the
delay in correcting the reply is re-
gretted.
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A8 re,

SHRI VASANT SATHE (Akola): I
want to raige a serious matter. Medi-
cal students on fast have been arres-
ied.

MR, SPEAKER: Chandrappan has
given notice. I will call him, Unless
you have not sent g note, ] am not

calling anybody,

SHRI SAUGATA ROY (Barrack-
pore): On a point of order,

MR. SPEAKER; What is the point
of order?

SHRI SAUGATA ROY: My peint of
order is under rules 368 and 370 of
the ruleg of procedure.

Today it has appeared in the
Hindustan Times:

“According to knowledgeable
sources, a written document incor-
porating the discussiong between the
iwo leaderg is in the possession of
the Government. Both Mr, Gandhi
and Mr, Bhutto, however, noted that
in peither country was the atmos-
Phere propitious for such a settle-
ment {o be put through."

My point of order is with regard to
Mr. Vajpayee's speech on the 18th
April, 1978 where he gaid that there
werce no secret documents, that all he
kad said about the gecret understand-
ing was based on circumstantial ewi-
dence, On that day also we demand-
ed that if there was a document, it
should be placed on the Table of the
House,

MR. SPEAKER: That is no point of
order,

SHRI SAUGATA ROY:
hear me. One more gentence,

My point i simply this, that if
there was a secret document, he
should lay it on the Table of the
House. II there ig no secret document,
and if there is only ¥ircumstantial
evidence, then he has given wrong in-
formation, If there is a secret docu-

Please

ment and he does not want to divulge
it, then he should make a statement
on ft.

SHR] VAYALAR RAVI (Chirayin-
kil): When we raised this question
the other day, in your wisdom you
gave a ruling, Our understanding is
that you would go through the re-
cords. ...

MR, SPEAKER: I am doing it.

SHRI VAYALAR RAVI: When the
speaker gives a ruling on the subject,
Government or the Minister ig not ex-
pected to leak out anything.

MR, SPEAKER: Who has said he
has leaked out?

SHRI VAYALAR RAVI: The news-
paper says that the document is in
the possession of the Government of
India.

My point is that thig js contempt
of the House.

MR, SPEAKER; I have no material
which shows that.

SHRI VAYALAR RAVI: You are the
custodian of the House, When we are
awaiting your ruling, Government has
leaked out the news to the UNI

SHRI DHIRENDRANATH BASU
(Katwa): The salaries of three physi-
cians who looked after JP have nol
been paid for the last four months.
Will the Minister see that the salaries
are pald to them? This ig a mailer
of great importance.

SHR] K. LAKKAPPA (Tumkur):
We arc awaiting your ruling..(Inter-
ruption). -

MR, SPEAKER: 1 will consider them,
If each one of you stand up, you will
be inconvenienced. If you take my
permission it will be helpful. Then,
individual gpeeches can be recorded
and the House will be benefited, With-
out my permission, nobody can speak.
Therefore, whenever you give a chit
to me, I will consider it and if it is



263 Re. Problgms of

important, 1 will cal] you. But if you
adopt the other procedure, it will be
inconvenient to you not to me, I will
simply sit back and smile. That is
the attitude | propose to adopt. Two
persong have séent{ me chits, Any Mem-
ber who has got very urgent infor-
mation to give to the House, kindly
send g note, I will consider it and if
it is important, 1 will certainly call
him. Otherwise, not. My judgement
may be right or wrong, Kindly ac-
cept it.

12.08 hrs.

RE-PROBLEMS OF DELHI MEDI-
CAL STUDENTS

SHRI C, K. CHANDRAPPAN (Can-
nanore): Yesterday, I requested that
the problem of medical students should
be sympathetically looked into and
tne Minister should intervene to find
oui a settlement. Just now. when I
way coming to Parliament House, I
was told that the Minister had refus-
ed to meet those students and they
were coming in a procession to Parlia-
men{ to present their grievances 1{o
the Speaker, Sir on the Parliament
Street near Jantar Mantar, there was a
big police arrangement and nearly
thousand medical college students
were put behind the bars. Is thig the
Way you are going to solve the pro-
blem? I, therefore, request the Minis-
ter since he is present, to make a

statemenl and see that thig problem
is solved,

SHRI VAYALAR RAVI {Chirayin-
kil): T fully support what Mr. Chan-
drappan has said. This matter is pend-
ing for the last two months. Earlier
the Minister has assured us that he
will look into the problems of the
students. But now, he was not cour-
teous even to meet the students, 1:
has asked a police guard to receive the
memorandum, Unfortunately, the
hon. Minister with all this socialist
background, hag become p big bureau-
cratic cepitalisi with no sympathies
with the medical gtudents. He simply
wants to suppress them, Puttng them
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behing the bars hundreds and thous-
andg of medical students will not solve
the problem, It will only aggravate
the situation more and more. So, 1
appeal, through you, Sir, to the hon.
Minister that , instead of taking a
very strict attitude, he should discuss
the matter with them and solve the
problem and release glj of them from
the jail forthtwith,

e Wit afeary weer st
(=t o wrerawr) : & g ) s &
WY =T & AT EEd] WY WEE
FAT Ag ff ag wrwem daw &Y
T & T g @ g frew
e ce® A WER ¥ 9T PNET 8 |
(@) w7 A0 GRTHEET AT
HIT geFe & § fF ow WY feww
FTNAT AT HETATHI & /NI, A9, T,
s, RS a1 qgr F FENATY "Iy
g—=E 12 % WA &—, a1 &
AT I e §—awEt o

;
:
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S fae, wii feeslt .
frast, 97 wx ¥ Wt wgre-gfenr
gwfizgz ar off oY @ [T 1 FEA
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- waTArdY WY awarardy weeTe § f
&9 N A aw LAy Harag ¥ wEArhy
afer ¥ wewl & qrg ey ard
¥ 1 ITY warar 14T fF aTeg T %
w0 e faeed & w7 I q9 w0
greq wEw J|T wwr & fer ot
wFrR ¥ faw ' —adY, ag warww &
gafeg ¥@ AW ®7 &1 g7 T+
%3 € | 97 ® QO aTg |, WEE,
war fear 4T & ) IT W T WET
aqrar ag7 fF 37 F1 SR-AE  faweat
wY EW FT F4 |

gTedAfig ¥ o<y & weeer
# g7 3 IT 1 waEAT fF g9 wodT Wi
A gt Bfow v @ § W @
Fifrer ¥ wrar T A, WO gEATT
FUM, qEGA FI, FoAT  FT—
T A, a | @ E fE Faw
Hfersr s ¥ T § oo AWl
FIT &, W A FRE H AT AT ER
ar &, o & 107 ®*E w7 g 42
¥ ofnq FTAT GE——

MR. SPEAKER: Let us noi go into
that, Why not conflne to the issue
Taised?

it Trwaremer @ wae w1 gfET
FUG & TALNUA 9T TEHA  FI,
| I FT g€ §¥ wieasw T aga
wqTaT A TEAT | 4Tg § AT q@ w77
A oY 7, @ ot garw wuar faaw
wgar & e 3o arad gt wfee )

SHRI C. K. CHANDRAPPAN: The
point jg that the Minister should dis-
cuss the matter with them.

SHRI RAJ NARAIN: Today, this
is the only point that jt should be
-discussed thoroughly in Parliament,
in the country and everywhere. But
why goonda-raj is going into the
<court; why they are throwing stones
won the people. Thjg is not an ordi-

Students

nary question. We are not cowards.
We will not always be intimidated.

(wwem) ¥ a§ ¥@ O =T
nEwet frar & 1 AT e
I ¥ xf Fr & wodT geaTe WIT wEAT
aoT & F | FW ®/hr 9T T "y 9v—
% fafeq &7 & gard arw E—gu
ggAafy & a e v @ €
ur WY w3, wfa-avew § o @i o
7 & fr fait oF fawmr & guréd
e A AT | qR wfEsree § @
A RTgR AT awT & 7 . ..
(wwam) . ..

97 ¥ o § w97 e A0
foar | 8% sT Y w9q wAT H Faw
® &7 BT aF [ararT Arw Y0 I
# wfafafagi =1, S o, $F=0 5
aT F1 § ¥ IOT FT arq A
MR. SPEAKER: Mr. Minister, you

have made a full statement. No fur-
ther giscussion.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Why should the
students be arrested in this democracyy
.o+ (Interruptions), The Government
should be ashmed of this....(Inter-
ruptions).

&t v R (wqr) o ow
AFFT Areg TET & A E L L L
(wwgm) . . .

MR, SPEAKER: No further discus~
sion; this is not Question Hour.

st T faerw arwam  (FrofiyE)
wsaw WEYww © §TT ¥ &y Aifzw
g faar &
=5t T faome qreAm ;v 9T9R
g1 971 & frarr 867

MR. SPEAKER: You have not given
any notice at all
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12,17 hrs.
~ RE. MOTION FOR ADJOURNMENT

CoNpucT OF THE MINISTER OF ExTER.
NAL AFFAIRS IN VIOLATING THE OATH
OF SECRECY BY HIS ETATEMENT ALLEG-
ING SECRET UNDERSTANDING BETWEEN

MR. BHUTTO ANp SHRIMATI INDIRA

GANDHL

MR. SPEAKER: Shri C. M, Ste-
phen, Leader of the Opposition, has
given p notice of motion under Rule
56 of the Rules of Procedure and
Conduct of Businesg in Lok Sabha
for the adjournment of the business
of the House for the purpose of dis-
cussing a deflnite matter of urgert
public importance namely:

“Conduct of the Minister for Ex-
ternal Affairs in violating the oath
of secrecy by his recent announce-
ment at two public meetings alleg-
ing a secret understandiny between
Mr. Bhutto and the former Prime
Minister and claiming in his speech
in the House on the 18th April,
1978 that this information was from
official documents he came into
contact within his capacity as the
Minister”.

The question for my consideration
is whether I should accord consent
for the motion ag provided by the
aforgmentioned rule.

Before according consent, I have to
consider two questions wviz., (i) Is
there a prima facie case of breach by
secrecy of gath ag contemplated by
the Third Schedule of the Constitu-
tion read with Article 76(4) of tne
Constitution assuming without decid-
ing that the breach of a constitu-
tional provision is good groung for
seeking adjournment motion and (ii)
Is the matter one of urgent public
importance so as to require the ad-
journment of the consideration of the
listed business?

Article 75(4) provideg that ‘“before
a Minister enters upon his office, the
President shall gdminister to him tha
oathg of vffice ang of secrecy accord-

ing to the formg set out for the pur-
pose in the Third Schedule.” The
form of oath of for a Minister
of the Union provides:

“I....do swear in the name of
God solemn]y affirm that I will not
directly oy indirectly communicate
or reveal to any person or persons
any matter which shall be brought
under my consideration or shall be-
come known to me as @ Minister
for the Union except ag may be re-
quired for the due discharge of
my duties as such Minister.”

The Minister for External Affairs
is alleged to have stated at two pub-
lic meetings that the former Prime
Minister Bmt. Indira Gandhi had a
secret understanding with Mr. Bhutto,
the then Prime Minister of Pakistan.

During the debate in the House, he
stated:

“Ever since I took charge of the
Ministry of External Affairs. I have
been trying to know the circums-
tanceg in which the talks between
Shrimati Gandhi anq Mr. Bhutto
in Simla in 1972, which had run
into serious difficulties, suddenly

calminated in the Simla Agree-
ment.”
I myself was present in Simla

when the talks were going on bet-
ween the two sides and it was com-
mon knowledge there that the nego-
tiations had run inlo rough weather.
Therefore, it puzzley me and I am
sure it must have puzzled many other
observers of Indo-Pak relations at
that time, how all of a sudden an
agreement had emerged. Several
journalists, some of whom had inter-
viewed Mr. Bhutto, have given stories
of a sudden change in the course of
evenis after a post-dinper meeting
between the two leaders. In fact,
the country at large was gurprised
that a reference to “final settlement
of Jammu and Kashmir” had been
includeg in the Simla Agreement.

Since assuming the charge of the
Ministry of External Affairs, I have
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made an effort to acquaint myself
with not only various documents re-
lating to the discussions but also have
held persona] discussions with the
number of knowledgeable individuals,
Piecing together all the evidence
\from different sources, I cannot but
reaffirm that some sort of secret
understanding was reached by Shri-
mati Gandhi in her confidential con-
versation with Mr. Bhutto ...."”

The oath of secrecy provided in the
Constitution forbids a Minister from
disclosing information made available
to him or become known to him ex-
cept as may be required for the due

. ischarge of his duties as such Minis-
ter. The secrecy imposed is not a
blanket one. It is subject to an
important qualification viz., that he
can disclogse the information gathered
by him gs Minister if it becomes
necessary for him for the due dis-
charge of hig duties as guch Minister.
Many official secrets have been dis-
clocred in the past. What may be
required to be kept gecret at on2
stage may be required to be brought
to the knowledge of the public at &
later stage. One Minister may
consider that g particular information
should be kept confidential whereas
hig success or may think that it will
be in public interest to let the public

. know about jt. Such things have
happened in the past and such things
Are boung to happen in the future.
The information that emergency was

' declared in 1975 without the prior
recommendation of the Cabinet was
kept confidential at that time, but the
succeeding Council of Ministers
thought it fit to bring it to the notice
of the public. Similarly the planting
of a nuclear device at Nanda Devi
was kept confidentia] for 5 very long
time but recently the Prime Minister
thought that it is necessary to take
the public into confidence about the
same, The question whether a parti-
cular disclosure made by a Minister
was required for the discharge of his
duties as such Minister, is a very diffi-
cult question to decide. On this
matter there may always be difference

of opinion. Bo kng as the Speaker
13 not in s pesition {0 say that the
disclosure made wag not required for
the due discharge of duties of the
Minister concerned, it is not possible
to hold that there wag breach of any

constitutional provision.

Now coming to the second lspget.
there is no doubt that the question
ramseqd is a matter of public impor-
tance, But I am unable to hold that
it is a matter of urgent public impor-
tance. It is not sufficlent that it is
merely a matter of public importance.
To gisturb the business of the House,
the occasion must be _ot such a
character, that something very grave,
something which eflfects the whole
country, itg safety, its interest om all
those happenings has occurred and
the House must pay its attention im-
mediately. The adjournment of a
listed business ig a strong thing to do
angd it iz wrong to do it except under
exceptional circumstances.

In my judgement no such circums-
tance exists. For the reasons men-
tioned above, I decline to accord my
consent tg the motion in question.

SHRI VASANT SATHE (Akola):
What about your earlier ruling?

SHR] KANWAR LAL GUPTA
(Delhi Sadar): They want to hide all
their sins.

(Interruptions)

SHRI VASANT SATHE: What
about your ruling which was reserv-
ed on that day?

MR. SPEAKER: You are right, Mr.
Sathe., You have asked a very im-
portant gquestion. (Interruption)

MR, SPEAKER: Mr. Sathe has
asked about my ruling about the
other subject. That is again a very
important subject. In fact I have
been working like a gtudent, more or
less. Probably, I will be able to give
it on Monday. I am at it.

SHRI C. M. STEPHEN (Idukki):
Not only your ruling, a very impor-
tant matter....
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SHRI MOHD. SHAFI QURESHI
(Anantnag) ~ (Interruptions)....under
377 pertaining to the seme question.
1 do not understood why do you not
give chance to the people from
Jammu & Kashmir? Thig matter is
intimately linked with us. It pertains
to some gecret understanding about
demarcation of Kashmir either on the
actual line of control or adjustment. ..

MR. SPEAKER: Have you given &
full statements?

SHR] MOHD. SHAFI QURESHI:
I had given notice under 377 last
week. I am informed that you in
your wisdom thought it was not
important; «you had ghelved that. The
same matter has been raiseq in the
House three times. I dg not under-
stand why we have been denied this
opportunity. After gll the people of
Jammu & Kashmir are not chattels
that they can be sold away like this.
It is very important matter that per-
taing to the State of Jammuy & Kash-
mir. Neither Mr, Vajpayee, nor Mr,
Bhutto, nor Shrimati Indira Gandhi
has a right to enler into @ secret
understanding with any power. We
are part and parcel of India and neo
single individual howsoever high he
fay be has a right to enter into secret
understanding with any power to de-
cide the fate of the State which is an
integral part of India,

MR. SPEAKER; Mr, Qureshi, I may
tell you, you gave a notice last week.
The matter was under consideration.
1 wanted to allow it but you did not
renew the notice. If you had renew-

ed it certainly it would have been
permitted. :

SHR] MOHD. SHAFI QURESHI:
The question of renewal would only
arise if you had not allowed in the
meantime discussion in the House.

MR. SPEAKER: This came in the
House because there was g debate.
SHRI C. M. STEPHEN: 1 just want-
ed to put one gpecific query to you,

which was raised here also, not about
this matter. Now, over this, you

have reserved your ruling on the pre- .
vioug matter. The Minister had re-
fused to place the so-called document
on the ficor of the House; he is keep-
ing it back. In th¢e meanwhile the
question was whether the document
was secret enough to be kept away
from the Parliament. This is the
matter on which you have reserved
your ruling. In the meanwhile, here
is a document which, is presumably
in the possession of which is alleged
to be in the possession of, the Gov-
ernment. A paper which is reported
to be the contents gof the document
has now become public. Two gues-
tions arise out of this. It cannot be
kept away.

The first question is whether in
permitting or in facilitating the puli-;.
cation of the contents of the document
in a paper (when the question as to
whether its publication to the pro-
per forum of the Parliament ig per-
missible or not is being considered by
you)—whether that conduct is in
violation of the privileges ang the
prestige of the Parliament, whether
it ijs violated wor not, is a question
between the Parliament and the paper
concerned. Again, if it is in wviola-
tion of that, whethey the persons con-
cerned, who permitteq the leakage of
the document it the document is in
existence,—whether they did well by

the Parliament, is the secong ques-
tion.

Angd the third question js this Now
that the contents of the document have *
rome in the Press, can the Minister
refuse to tell the Parliament whether
the report is correct or not? It has
come in the Press and it is alleged
that this jg the content of the docu-
ment. Can the Minister withhold
information to the Parliament whe-
ther he confirms it or not?

These three questions arise which
are governing the question of privi-
leges of the House and the dignity of
the House.

Also, Sir, from out of your ruling
one clarification I would like to get.
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I did .not Kpow whether it
position—I can understand the Hmh-
ter coming out with jnformation on
the floor of the House. He has with-
held information saying it is too secret,
1'am not able to Rive it now, it is
not in the public interest. That is
the position he took. The Minister
hag taken up that position here but
has come out with a statement in
public meeting. Am I to understand
your ruling as postulating the posi-
tion that the Minister will not be vio-
lating the cath of gecrecy, if he tells
to the publie, top the press and in the
public meeting, something with res-
pect to which he tellg the Parliament,
I cannot tell you, I cannot place the
report before you? Yg it your posi-
tion, Sir, ig it the import of your rul-
ing that that will not be vlol,ating the
oath of gecrecy which he has taken?

MR. SPEAKER: That is not the
import of my ruling.
SHRI C. M. STEPHEN: Am I to

understand, you have said, there is
no wolat:on of the oath of secrecy?

MR. SPEAKER: I have merely held
that I am not satisfieg that there is
a violation of the oath of secrecy.

SHRI C M.
means what?

STEPHEN: Which

MR. SPEAKER: Which means that
the last paragraph, last line of the
oath, of being totally in the public
interest is a verv wide expression.

SHRI C. M. STEPHEN: Kindly
consider this. I am not getting into a
debate but kindly consider this. Kind-
ly consider this. The Minister js not
coming with the document; then he
is going to the public and the contentg
of the document are announced saying
that it is {n the public jnterest. That
means you are making out that the
oath of secrecy has no effect. That
would be a very dangerous prece-
dent. I woulg like vou to take....

MR. SPEAKER: I have not taken

that position. I have said that on the
basis of the materialy before me, I

am not satisfied that there is any
breach in the oath of gecrecy because,
if the Ministers have done it in the
past, the Ministerg will have to do it
in future....(Interruptions)

PROF., P. G, MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir....
(Interruptions)

SHRI C. M. STEPHEN; Sir, we may
have io move a cehsure motion
against the Minister in this jssue.

SHR] VASANT SATHE: Mr.
Speaker, Sir, can you say that in the
same breath?

MR. SPEAKER: In the matter of
secrecy of oath, there is no difference
between the statement in public and
in the House. Therefore, if he can-
not disclose in the House, he cannot
disclose jt in the public. What I have
held is that the Ministers have been
given the liberty to disclose it when
it s in the djscharle of their duty.
Now, the question is whether it ig in
the discharge of duty. The Minister
might think that a particular matter
must come to the knowledge of the
public and it is in public interest to
know it.... (Interruptions)

SHR1 VASANT SATHE: At the
same time, you say that it cannot be
brought to the notice..., (Interrup-
tions)

MR. SPEAKER: Are we having a
debate on my decision? 1 am not al-

lowing any debate on my decision.
(Interruptions)

PROF. P. G. MAVALANKAR: WMr.
Speaker, Sir, ...

SHRI K, LAKKAPPA: Sir, we de-
mand & wWhite paper on this issue.

MR. SPEAKER: Whoge submissions
would they be able to record if half

a dozen people speak? (Interrup-
tiong)

SHRI MOHD. SHAFI QURESHI:
I want to make a submission. You
have held that the Minister can dis-
close anything if it is in public inter-
est. Now, the question is  that
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Mr. Vajpayee said that there was
some understanding between the two
Prime Ministerg at Simla, I would
like to know....(Interruptions)

MR. SPEAKER: We are not having
a discussion.

SHR] MOHD. SHAFI QURESHI:
My gubmission ig this. He is crea-
ting a suspicion or doubt in the minds
of entire people. We must know where
we stand. He must tell what it is.
(Interruptions)

SHR] VASANT SATHE: We agree
to your ruling.

SHRI SAUGATA ROY: We want to
know whether the Minister has deli-
berately misleg the House.

MR. SPEAKER: I am not at pre-
sent engaged on this. That is a
different question. (Interruptions).

PROF. P. G, MAVALANKAR: Mr.
Speaker, Sir, I have got my submis-
sgion to make. ¥You have said just
now. ... (Interruptions)

MR. SPEAKER:
regulate.

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir, you have said just now
that your earlier ruling was to be on
the procedure on which the debate
hag taken place on Tuesday the 18th
evening. That has been reserveq for
your further consideration ang study.
You gaid you will give it on Monday.
We are prepared to wait until that
rulint  com=~s on Monday or even
later if you require more time. Apart
from what the Leader of the Oppos-
tion sald, may I submit for your
further consideration two aspects?
One is a very important matter of
which the House is already seized, It
was that on Tuesday evening the
Minister of External Affairc made a
statement when the djscussion) was
going on. But, in the meantime, cer-
tain press reports have come.

MR. SPEAKER: Others have also
said the same thing.

1 am trying to
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PROF, P. G MAVALANKAR: Let
me follew that up. If certain des-
patches, official or unofficial, kwow-
ledgeable or non-knowledgeable eic.,
come jn the papers they anticipate-
your ruling or influence your ruling
in the meantime. This iz the point
which I want you to consider, If you
say that you will give your ruling on
Monday then at least as far as I can
see, between now and Monday, noth-
ing should appear in the press which
will influence or anticipate your rul-
ing. If they anticipate that, will it
not be a partial or partisan ruling?

Therefore, you give your ruling im-
mediately or see that nothing appears
in the papers to influence your rul-
ing one way or the other.

SHRI KANWAR LAL GUPTA: 1
want to make my submission before
you, Mr. Stephen oY OF Fare

FEET 41 fH wmaTa WL .

MR. SPEAKER: Are we debating
on my ruling?

SHR] KANWAR LAL GUPTA:
One view has gone in the press. I
want to give my point of view, Kind-
ly permit me. You have been allow-
ing these people to say many things.
From this side also we feel that you
should permit. I am spesking with
your permission. Otherwise 1 will
sit down.

¥ wET 9% & O o ' X
e IR ¥ it ¥ waard # qar
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VT I BIX | 98 S AT FT FTH EAT
¢ wix fydiw T o |9 gz & 1
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I know it would he
.embarrassing to you but it requires
to be sald that it is one of the best
rulingg given by the Chair. However,
there is one aspect of your ruling
which requires some clarification. You
were pleased to say that so far as
disclosure of a particular information
is concerned—whether it had been in
due discharge of duties—would tLe
judged by the Chair. There my humole
submission is. ...

MR. SPEAKER:
that.

SHRI SHYAMNANDAN MISHRA:
You have said that it would be judged
by the Chair.

MR. SPEAKER: No. No. I said that
it is very difficult to judge. On the
other hand, you are making a mistake
I will read out:

“The queslion whether a particular
disclosure made by a Minister wa?
reguired for the discharge of h:=
duties as such Minister, is a verv
difficult question to decide. On this
matter there may always be differ-
ence of opinion. So long as the
Speaker is not in a position to sav
that the disclosure made was not
required for the due discharge oI
duties of the Minister concerned, it
is not possible to hold that ther2
was breach of any constitutional
provision.”™
SHRI SHYAMNANDAN MISHRA-

What is the implication?

I have not said

MR. SPEAKER: I am merely sayinz
unless there is a complete proved case
it will be very difficult,

SHRI SHYAMMNANDAN MISHRA:
Sir, my submission in this matter is
that it should be the Government re-
presented by a Minister who should
be considered to be the judge.

MR. SPEAKER: I have said (h«t
also,

SHRI KRISHAN KANT (Chandi-
garh): Sir, I want to speak about the
three points referred to by my friend.
Mr. Stephen. Firstly, he has referred
to what the Minister of External
Affairs has said both in the punlic
meeting as well as in the Housc. 1
would like to say that there is no
difference between what he has said
publicly and in the House., There is
no difference between the two.

Secondly, he has said that a news
agency meanwhile got the news. Ile
is mnot responsible for that. News
agencies do bring oul news as had
happened in the matter of Khetri also.
The Minister is not responsible for
that.

Thirdly, he has said that the Minis-
ter must today either say ‘yes' or *au’
to the report. If the Minister is
forced to say ‘'yes' or 'no' he will be
disclosing a secret and violating Lhe
oath of office. Mr. Stephen has asked
you to give a ruling on this. I would
request you not to ask the Mimster
to reply ‘ves’ or ‘no’.

Fourthly, Mr. Qureshi has raised
the question of Kashmir. It is a very
d-licate issue. That is why we shoutd
see that the Minister is not forced by
the Hcuse to say anything on this
delicate issue so that no further
trouble arises.

SHRI K. GOPAL (Karur): Mr.
Speaker, SBir, I am really surprised by
the way in which some of our seninr
Members like Shyam Babu and
Krishan Kant bhave spoken on the
jssue. Here ig a responsible Minister
coming before the House, making a
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[Shri K. Gopall
statement and getting away with say-
ing.... In the beginning he made a
categorical statement. Finally., wilh
the help of Mr. Jethmalani he came
out with a new phrase, viz, circum=-
stantial evidence. A responsible Min-
ister cannot do any kite flying here.
He made a statement on the basis of
which there is a clear statement which
has appeared in the Press and in Lhe
country.

MR. SPEAKER: I am trying ‘to
understand you. Are you speaking in
connection with the ‘order reserved’
or you are speaking on the ruling
given?

SHRI K. GOPAL: On the ‘order vm.
served’. When he is not taking sheller
under the oath of secrecy what he
speaks in public he can say here.
What he leaks out to the Press he can
tell 1o the Parliament. He cannot ye!
away like that, He says: I cannot say
‘ves' or ‘no’. It is an important thing.
It is a matter of national importance.
He must say either 'yes’ or ‘no".
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(Interruptions)

SHRI VASANT SATHE: Sir, the
matter is becoming even more serious.

SHRI K. LAKKAPPA: Sir, we will
not enter into any controversy on ‘his
issue if the hon'ble Minister of Ex-
ternal Affairs agrees to produce a white
Paper on the entire issue. This can
be settled in that manner.

SHRI MOHD. SHAFI QURESHI: Sir,
the Minister has neither confirmed it
not denied it. The report gays that
the Minister has said what it con--
tains. He neither accepts the report
nor does he deny it. The report says -
that Mrs. Indira Gandhi and Mr. Z. A.
Bhutto reportedly agreed at Simla in
1872 that the only solution to the
Kashmir issue would be to freeze the
ease-fire line with minor adjustments.

(Interruptions),

MR. SPEAKER: This point has becn
raised. Please, legve it ot that.

SHRI MOHD. SHAFI QURESHI:
Let him either confirm the report or
deny it.

SHRI NATHU SINGH (Dausa): Sir,
on a point of order....

MR. SPEAKER: Under what rule?
(Interruptions)

SHRI NATH SINGH: Under Rule
368,

MR. SPEAKER: What is the rule
that has been broken?

ot arq fag : o1 ARrATTEE H
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MR. SPEAKER: Eeverybody men-
tioned gbout it already.
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MR. SPEAKER: What 18 the point
of order that you are raising? This
matter hag sufficiently been dis-
“cussed. I think we go to the next
item, (Interruptions)

SHRI VASANT SATHE: Sir,
under rule 382, about the publication
of the reports of this House, I want
to draw your attention.

MR. SPEAKER: If you raise, then
a number of others will raise point
of order. You give notice to this.

SHRI VASANT SATHE: How can
;his be published?

MR. SPEAKER; You give notice
to this, I have not received anything.
You have not given notice of Pri-
vilege Motion.

SHRI VASANT SATHE: You want
me to first move @......

MR. SPEAKER: I want to go
according to the rules. Nothing more
than that.

MR. SPEAKER. Don’t record any-
thing hereafter.

(Interruptions) **

MR. SPEAKER: I Will not make
any observation, Now Papers to be
Laid on the Table.

12. 47 hrs.
PAPERS LAID ON THE TABLE

CorrecTION oF ANswer To S5.Q. No.

154 DATED 2ZND MARCH 1878 RE. NOON=-

DreposiT oFr CONTRIBUTION uNpEr ESIS
8y EMPLOYERS

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): I beg to
lay on the Table a statement (i)
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correcting the answer given on the:
2nd March, 1978 -to Starred Question
No, 154 by Shri C. M. Visvanathan
regarding Non-Deposit of contribu-
tion under ESIS by Employers and

(ii) giving reasons for delay in cor-
recting the reply.

Statement

(i) The Corporation works gut one
year old stabilised figures of arrears
on half yearly basis. As per latest
available information, a total number
of 11, 871 employers in various States
have defaulted in payment of Em-
ployees’ State Insurance contributions
amounling tg Rs, 18,97,34,629.00 upto
30th September, 1976 as on 30th
September, 1977.

(ii) There was a typographical
error in the amount of Employees'
State Insurance contributions men-
tioned in the reply, which could not
be detected earlier and the delay in
correcting the reply is regretted.

ComPANY's LIQUIDATION ACCOUNT
(AMDT.) RULES, 1878 AND NOTIFICA-
1ioN UNDER CompANiEs AcT, 1958

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NARSINGH YADAV): I beg to lay
on the Table—

(1) A copy of the Company's
Liquidation Account (Amendment)
Rules, 1878 (Hindi and English
versions) published in Notification:
No. G.S.R. 472 in Gazette of India
dated the 8th April, 1878, under
sub-section (3) of section 642 of
the Companies Act, 1856, [Placed
in Library. See No. LT-2134/78].

(2) A copy of Notification No.
S.0, 1028 (Hindi and English ver-
sions)  published in Gazette of
India dated the 8th April, 1978,
under sub-section (3) of section
637 of the Companieg Act, 1956.

"Nl;t recorded.
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[Placed in Library. See No. LT-
2185/78].

12.48 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FIRE IN THE INDIAN EMBASSY
IN MANILA.

SHRI MOHINDER SINGH SAYIAN
WALA (FEROZEPUR): Sir, 1 call
the attention of the Minister of Ex-
ternal Affairs to the following matter
of urgent public importance and re-
quest that he may muke 2 statement
thereon:

“The reported fire in the Indian
Embassy in Manila damaging im-
portant papers, etc.”

THE MINISTER OF STATE IN
‘THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): Mr. Speaker, Sir, the Am-
bassador of India in Manila has re-
ported to the Ministry on the incident
of fire on the night of the 14th—15th
April, 1978, in which the Chancery of
the Embassy of India was completely
destroyed. The details of the incident
are ag follows:

The Chancery is located on the 5th
floor of a rented multistoreyed build-
ing situated at 101. Tindalo Street, in
the commercial Makati suburb of Ma-
nila. We occupy only a portion of
the 5th floor of the building. A num-
ber of commercial firms are also ten-
ants in this 6-storey building. As
a result of the fire, the 4th, 5th and a
portion of the 6th floors have been
completely destroyed.

At about 8.15 p.m. on the 14th April,
1978. an  Assistant in the Embassy,
Shri P. N. Anand. proceeded to the
Chancery for some urgent work. The
India-based Security Guard. Shri
Keshwa Nand. went up to the fifth
floor ot the building to let Shri Anand
enter the Chancerv and then returned
to his own residence gituated in an
annexe to the building. About 9 p.m.
the Security Guard became aware of
the fire in the building. He rushed to
the Chanctry to alert Shri Anand. By
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the time they got out, the Chancery
in the 5th floor as well as the offices
in the 4th floor down below were
envolved in thick smoke. The local
fire-fighting agencies reached the
scene of fire soon after, but gwing to
the structure of the building, insum’-
cient pressure of water, apbsence of
hydrants nearby. etc., the fire could
not be brought under control. It was
only around 7.45 am. on the follow-
ing day, ie. 15th April 1978 that
the Embassy personnel could enter
the premises, All documents, equip-
ment ang furniture had been re-
duced to cinders. I am glad to inform
the House that there has been no in-
jury to any personnel

According to the information recetv.-
ed so0 far, the fire appear to wve
originated in the 4th floor in an
office occupied by a chemical firm.
just below the portion occupied by
our gwn Chancery.

The cause of the fire or the persons
responsible for the incident have not
yet been established. While the local
authorities investigating the incident
have not ruled out arson, no specific
suspicing have been levelled against
ény one or any organisation so far.
Incidentally it mav be mentioned
that there have been a number of
fires recently in Manila and that on
the same night. ie. the 14th A
1878, there were two other simila=~
cases of fire.

The Ministry has authorised the
Ambassador to hire alternative ac-.
commodation to enable the Mission
to recommence Its functioning, We
have received information that tem-
porary acommodation has now been
obtained in another office buildings,
and gur Embassy would start func-
tioning again from today. We have au-
thorised our Embassy to purchase all
essential items necessary for the
functioning of the Embassy and we
have also taken action to assemble
all essential records, registers, ete..
which will be despatched to Manila,
s0 that the Embassy can function nor-
mally as quickly as possible.
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nila that the circumstances leading
to the fire would be fully investigated
into. The Ambessador of Philippines
in New Delhi called on the Ministry
on 15th April. 1978 and conveyed the
offer of his Government to assist us
in every possible way for the setting
up of our Embassy afresh.

SHRI P. VENKATASUBBIAH
{Nandysal):- 1 gave call attention nu-
tice on this matter yesterday.

MR. SPEAKER: You must be
more familiar than other Members.
When a large number of notices come,
they are put to a ballot and only five
mames are put in the order paper. If
the ballot did not favour you, it is
regrettable.

*sft wipox fog dararey : sy, war
# fafaet ava ¥ 09 a%ar g fF 1T
% qeRl ¥ A fegeart qrafat #
o Frar g o § 9 w2 W
grg & a1 wrf fggeart s § S ag
T W & 7

fadersiolt (st seer fagrdy wrwdnit) :
WA ugEd, wAer § W ogeEd
gy gAY TwgAArd & Hedwrfat
T BHY ®Y qEAE g q%r & |
I F a2 § wiw g &, Afer wedt a5
wiTg friq ot 74f qg=r or 7FT &0
wgl IF T HATHAT T qATH £ TH A
FAT gAY TEAT & AF JA™IT, IW
T § I AT 9T foad qwre @
F AT AT AT !

TE A weer o qd AT
wq wf ?

st see fagrt aeddt ;0 A
9 TAMTA T ¥ 957 AT BT F7

&1 € 1 /T AT F9AC 0F AfwA

F oy g # a1 ol S Afed g

7 o w7 ¢ fox ¥ 917 F ot ;waw

T wiw Y W & W osw wgt #
gfew fedt frda qc gl o s« &
®IA ® GATT FUGT KA

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Mr.
Speaker, Sir, just now 1 have gone
through the statement read by the
hon. Minister of State for External
Affairs, and later on I have the op-
portunity to listen to our hon, Minis-
ter of Extermal Affairs also on :the
question asked by our hon. friend
One thing I can say is that this is
not the single instance and very often
within the last ome- year, we find a
oumber of incidents ocurring in In-
dia and in our Embassies abroad. So,
this is something alarming. Here, in
the statement the Minister has stat-
ed:

“At about 8.15 pm. on the l4th
April, 1878, as Assistant in the Em-
bassy, Shri P. N. Anang procesd-
ed to the Chancery for some urgent
work. The India-based Securiw
Guard, Shri Keshwa Nand, went up
to the fifth floor of the building te
let Shri Anand enter the Chancery
and then returned to his own resi-
dence situated in an annexe to the
building.”

8ir, this is a question of security of
the Chancery and that is why the
security staff is put to look after it,
and I cannot understand that when
at 8 pm. an Assistant of the Chanm-
cery went there, the Security Guard
left the Chancery. That creates some
sort of anomaly and I annot under-
stand what the estimation of the hon.
Minister is because we have to in
quire into the fact that among the
officers and staff already  working
there, whether there is any such ele-
ment there inside who can be involved
in the matter. Further, even before
the New Government came into po-
wer at the Centre, we found that
several newspapers reported that
therc are Anand Margis’ activities in
Manila, in Phillippines, in Australia

) ‘Spi;).x: in Pun:]alln.
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and some other countries. What is
the relation between these two? That
also we want to know because it is
the question on which opur External
Affairs Ministry has to take enough
precautions so that the wvaluable do-
cuments and other properties of the
Chancery or the Embassy are gafe and
the Indians' interests are safe in
thoge Chanceries. That is why I want
to categorically ask the Minister of
External Affairs whether (a) he ap-
prehends some sort of Ansnd Margi
hand in it and (b) whether he feels
that there is any sort of deviation
from the External Affairs policy of
our country which might have enraged
some gther forces in the internatiomal
affairs who are trying to indulge in
some sort of anti-Indian activities in
the country.

SHRI ATAL BIHARI VAJPAYEE:
Sir. it is true that Manila is one of
the strong ecentreg of the Anand Marg
movement. But unless enquiries are
completed, it will not be proper for

me either to blame or absolve any
organisation,

So far as the question of Iadian
personnel iz concerned, every indi-
vidual is subjected to security check.
So. there ghould be no aprehension
on that ground.

About the last question, I did not
fully understand it.

MR. SPEAKER: Whether any
of our policies have enraged the fore-
igners. It is a very broad question.

SHRI ATAL BIHAR VAJPAYEE: 1
don't think so.

SHRI MANORANJAN BHAKTA: It
is a question of our apprehension. I
want to know whether you feel like
that and whether you would like to
examine it in that }ght,

SHRI ATAL BIHARI VAJPAYEE:
There has been no major shift in
the policy. As 1 explained the other
day while speaking on the demands
relating to my Ministry, while pre-
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serving the basic tenets of our fore-
ign policy, we have trisd - to
adjust wherever adjustment is neces-
sary. We have maintained eontinuity
with freshness, which the conditions
demand. So, I don't think that any
organization is behind this incident,
simply because there has been a
change of Government in India.

13 hrs.

SHRI SAUGATA ROY  (Barrack-
pore): I have gone very carefully
through the statement of the Minis-
ter. And I can say that this is one
of the best examples of Ministerial
white-washing of incidents that we
have come across. The Minister states
in para 5: “no specific suspicions have
been levelled against anyone or any
organization so far.” And what does
the newspaper report say? “Hindustan
Times’ of the 16th April says:

“One cause for arson speculation
ig a case jn the Manila courts
against 2 American members—a
young man and woman—of the
Anand Marg, accused of stabbing

an Indian embassy  official two
months ago”.
Whereas the ncewspaper comes out

with these comments, the Ministry
or somebody in the Ministry is in-
terested in protecting the Anand Marg
so that it is said that there is no
gpecific  suspicion against Anand
Marg. It could have been said: “We
don't know. Full investigations have
not been completed; but there is =a
suspicion against the Anand Marg™.
There was no need to white-wash.
This gutting of the Indian Mission in
Manila is not the first instance of
rampage of Indian missions abroad. In
fact the so-called Anend Marg has
been on rampage of Indian Missions
throughout the world. In the South-
East: Asia and Australia—i.e., in Can-
berra, there has been stabbing of the
Indian Military Attache; there was a
fire in the Indian Chancery; there
was a threatening note demanding £ 1
lakh; in Svdney the head of a pig
was left at the reception desk of the
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Coosul General. In Melbourne, an
Australian employee of Air India has
been stabbed; in Bangkok there has
been an attack on the Indian Embas-
#y; in London, bricks were hurled at
the Indian Tourist Office building.
An official of the Indian High Com-
" mission was stabbed. Not only these.
This same Anand-Marg has sent a
threatening letter to our Prime Mi-
nister. During the last Commonwealth
Prime Ministers’ Conference in Aus-
tralia, a bomb was set to explode;
and two people died. There was a
time-bomb case in the Indian High
Commission in Canberra, where our
High Commissioner Mr. Ajmani open-
Iy stated that Anand Marg was be-
“hing it. And after this, the Austra-
lian Government prohibited the entry
' of Anand Margis into Australia. After
these incidents, in London the Gov.
ernment of UK. closed down the
hostel for Anand Margis.

But in spite of all this, we have
statements from Mr. Vajpayee and
others. Mr. Vajpayee says: “Margis’
threat cannot scare Government.”
This is on 30th March, Before that.
the Prime Minister said on 18th Feb-
ruary, “No thought to ban Marg yet”.
Home Minister gays: “Marg ban only
#f there is an  all-party demands”.
What is this? Is this a political issue.
or an issue involving the gecurity of

» Indian diplomatic personne] abroad?
I don’t thing that Government is
« tmking this issue of rampage by
Anand Margis abroad with sufficient
seriousness—as a result of which
people working in the Indian embas-
sies are scared to-day. I have met
a number of diplomats who say, "We
are not sure when there will be an
attack on our lives” 1 want to ask
fhree gpecific questions: (a) On be-
half of the Miinstry of External Aff-
airs, will the hon. Minister request
the Home Minister to consider the
iramediate banning of the Anand Marg
organization (b) wil] the hon. Minis-
ter write to all the Governments
with wbom Indig has diplomatic re-
Iations, to ban the entry of Anand
Margis into their country, ag the

850 LS—Ie.

Australian Government has done;
and (c) whether, in every Indian
embassy abrosd—pearticularly in UK
USA, Australia ang other South-East
Asian countries, CBI officials with
experience of dealing with Anand
Marg will be posted, to protect the
lives and properties of officialy of
Indian missions abroad?

SHRI ATAL BIHARI VAJPAYEE:
Newspapers can indulge jn speculs-
tion not Government. I have al-
ready stated that Manila is one of
the strongholds of Anand Marg; but
whether any persons belonging to
ihat sect are involved in this arson,
is a matter to be enquired into.
The Government have come out with
facts, and have never hidden any-
thing, whenever any Anang Margis
have been caught on the basis of cer-
tain specific charges. But, in this
case, investigations are being made,
ang we are awaiting the result, The
hon Member has put three questions.
The first question relates sirictly to
matters between the External Affairs
Minister and the Home Minister, If
I have to tender some advice to the
Home Minister, I would not like to
divulge it at thig stage.

SHR) VAYALAR RAVI (Chirayin-
kil): Collective responsibility.

SHRI ATAL BIHAR] VAJPAYEE:
Secoindly, he wanted to know whe-
ther the foreign Governments would
be advised, would be requested, to
ban entry to Anand Margis. Sir, I am
new to the job and I do not know
whether such type of request can be
made, an omnibus request. I will find
out the position,

SHRI SAUGATA ROY: There is
the resolution of the United Nations
on this gubject. If there is agreement
between two countries, it can be
done.

SHRI ATAL BIHAR] VAJPAYEE:
Agreements are reached severally.
There is no single agreement which
Boverns all the countrieg in the
world. I am prepared to examine this
question. I am sorry, I forgot the third
question.
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Will you post CBI officlals who have
experience of dealing with Anand
Margis at all Indian Embassies go that
you cén look out for the activitles
of the Anand Margis?

SHRI ATAL BIHAR] VAJPAYEE:
1t is a suggestion for action. It would
be given due consideration.

ot T faww areaw (groiige) @

WEgw WEEW, WA WL ATHAT gL
qaq ¥ &A1 §, AW wEEw § fF
§O AIAAT §TQ TN A § a7,
FHY A IAAT AT ATZY & ) T UF
et wraar § fF wden ¥ o A
werr wér | K xw Ao K wgwa § fw
T § & aff, wro &% W sfew
¥ g9 X a¥—15-9-77 *I
wrefrar ¥ wrefa gorare aT gweT
fear war A Sf 1 25T fear
AT 23-9-1977 %) WEA ¥ WICT
yorare 9T wrewe fear owan, e
¥ grg U ¥qfT 5o aar e oF
e Y 7 DA W gqreAwr fwar
o1 1-11-1977 W' g SET
¥ wrcfm gamae geuTeww fEar
w8 TAMEE, 1977 ® AqTH feqa
wTElq qAAE { QF TH QT T4 |
9 AAeAY, 1977 %7 waforar & wrew
g & %<0 ®) wmw fwar w@ww o
13=11=1977 & FIRTT F wrehT
FATETH T AW FRTTAT | 28-11-1977
w aifmred # wfeade sratvet(779)
W EafEar m@r 1 10-12-1977
w1 ¢ ¥ chegy featlie & s2¥% #1
gqifwres & @ fpar mar 1 s-2-
1978 %1 " & wreda aagera
# & soify =T 4z s =afsr w5y
@7 fgar war 1 17-2-1978 =Y
dste Fauar T mf 1 25-3-1978
w1 faweY garare # aw siwgor | @
dresforw Y &wC wiv vy dfad
fis x& W wrA=s AT #T ¥re & 4T war
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w1 g9 §—gw W N are ant ¥
wwdw § o 7 fainly 1 few gm
gy §—w1g W and g ok o
&1, O ot qw § woear # feafa
%7 FTET ¥, T WY I¥ ¥ §W
gefY & qw wrr wifgy ¥few & @
ara g Wgar § e x@ Ay W
sfey om g § | =y wroor & e
fodw & goamamat g o gweT T &
WX ¥w 1t wreafw goar 9 W grar
grTd | OF aTw ou< fadw ¥ g
grar ¢, &Y gl avw agt 25-11-77
w1 WIETHATOT F wer WO ¥ ) ;|
fodw ¥ gwar gar § WK 1EY 3-4—
1978 ®Y siiaX qRawia § wiawts
g WYX I fadwi ¥ ganamel 93
grar g & o' xuT 17-4-78

wreren gY, w1 oeY wfve 8, wrE oehr amfw
afer g, 9! &0 & Wt ww & foe
AT FAH FT G & W i arg ot
MNegmram g 43 §, a7 ®
s gy for or @ § 1 wafeg &
oTT & #leqw & fadwr el off & s
wrgar § % oo o fawl & wrehw
FaTaTRt & & §, A WY 9 e
oMl usga g sawma F W
wgTAT 7 feafe dur &Y € § AT R
7y Fwd § g e & Wi e
TRt i g g, W
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Masitia (CA) %. .
o 47 fe arw & A & oo o
* ¥, gefere TEgE w3 W ag
ot TR N O w8 fr A ¥ wqT
R W % wge W ¥ wivy gz
qF e g oY & T ¥ uraw § wrg
FEm aT TR T & T A
HAT AT I w1 @Y )

Wt et gy % fr 3 aeg

¢ e g I 8 degfet ¥ fg e
e B E ok T F wwww
fear & Fir o qoere Y A afew
aTq qw, qifegre 9w & 99§
I & faq gw ¥ dwgfe @ g
o e warer 4% ot w e § S
¥ firg ¥ wfmiew ¥ firg wie dare
wife agr & forg 1 5 & P g A
5T AT ¥ sqaEqT %1 & v ww A gy WY
fear § fie ot pReYRfeT qamftor agt
¥ e whe waw W

Minutes

o ¥F T TAN T Wi W gar §
drgs et ot k)

% nrree ag gwaT ¥AT wwet §
fir gw 9t gwr § T WG 1§ efeed
w off favare e =vgaT ¢ fv o fipenr
A T T W Wi 7

@ amm A s Ty § fE aer
grr fafaely & w1k wmarw & a1 w0
an Bar wer § e g fafigdy oY
T q¢ we faare wofy g6t | B
& frfreee & e & WY @@ qT wof
w41 WY W #Y N graw o Seffeew
t wg % g fawrr Wy ot Ror g

R

13.18 hrs.

PUBLIC ACCOUNTS COMMITTEE

SEVENTH-FOURTH AND SEVENTY-SIXTH
REPORTS

SHRI C. M. STEPHEN (Idukki):
I beg to present the following Re-
ports of the Public Accounts
Committee: —

(1) Seventy-fourth Report on
paragraph 15 of the Report of the
Comptroller and Auditor General
of India for the year 1975-76, Union
Government (Railways) relating
to Track Fittings.

(2) seventy-sixth Report on para-
graphs 8, 10 (i) and 17 of the
Report of the Comptroller and
Auditor General of India for the

© year 1975-76, Union Government

(Civil), Revenue Receipts, Volume
I, Indirect Taxes relating to Cus-
toms Receipts.

ESTIMATES COMMITTEE
EICHTEENTH REPORT AND MINUTES

SHR] SATYENDRA NARAYAN
SINHA (Aurangabad): I beg to
present the following Report and
Minutes of the Estimates Committes;
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(1) Eighteenth Report on the
Ministry of Finance, Department
of Economic Affairs (Banking Di-
vision) —Extension of Credit Faci-
litiea to Weaker Sections of Society
and for Development of Backward
Areas.

(2) Minutes of the sittings of the
*  Committee relating to the above
Report.

13. 17 hra.

STATEMENT RE. RENAMING OF
TWO HOSPITALS IN DELHI

e Yt afony wsaw W
(ot oo wrerw) : osfreA, 2w Y
WY ¥ 9gH wvie gu sedwrel
¥ wf OF &7 AIRECT TEFAET W
wrr v qrrie fafewr wfawfat o
IAEY qferdY & A 9T femT stram v o
af feeshy # WY fafermes weraw Wi
Afgn @ a1 A wfer wewmm &
weqare § foewt ArawTw vy s
¢ fsar war av )

T ¥ 7T W e ge 7 Ifew
wren & fr g7 deamel w1 A fee @
fe wfeg wrdodl & @ o T
T |

e T wANET difgar 37 gufex
Aot # ¥ ¥ ForgTr ¥w 7 Torfifees
fasrreaTar ¥ o wfar oy 8 ) TEE
fraw 1967 # fafemewr oaevamw
o gur ar 1w fafemes weqe W
WX o T WATEL Wigar w&qwrs
Wk Sewai qz Tex w1 o fear
wr g o

el g¥Er powTh & gt
wral % @@ ¥ e o wEETer
* § v & o gow aufea afgami
Frowdi R ana F A &
wrdwfay offws 3 geaan QT ATy
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fwar 1+ Wl rfiesr sreoer @t Ao
qANT pouT erew v wr fdhr

femrmm g

wit o et (7qa) -
wegw o, #Et oft Y ya¥ fegaard
M & fY afwsr & v ww aw whaT
f ag st anr A § ) e oferdw
& wrar % gfirgra ot desfar wr o5
SEaTd 1w HA o ead W @l
e ¥ wrwtATHT A1 o AR W
fr2efly Wl Wi ATATE % wew W
T W & AR ¥ faegw Y E 7P

fr fovr v #Y WX o7 @ &, W
dare oW gY T @ oY A www ¥ e
qret % 7 ¥ ferferal w1 a1 geraw
gt aw Ifaw R 1 e gw faes-
sge 6 rees o 7 & e ey fere
Tg &% A Q¥ FAT ¥ W 3g 0 -
wfier ff grft 7 (wowam )

PROF. P. G. MAVALANKARK
(Gandhinagar): Sir, I do not want
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1o speak on this statement. But be-
fore you go on to the next item, could
I have your permission to make a
submission? I have written to you
this morning about the Minister's
statement which is unfortunately
missing because the Minister of Par-
liamentary Affairs has not come out
with any statement on Government
business for the next week. On this
point, when the Ministers' statements
are going on. I thought I would seek
:a clarification and make 5 submission
in a few minutes, not more than two
or three minutes.

You wil] see that press reports are
<coming regularly in the last couple of
days gbout certain important legisla-
tive and constitutional measures
which are to be introduced by the
various Ministers before the House.
By the end of the month, we shall
be completing financial business. We
have only 8 or 8 working days in the
next month. I want to know whe-
ther the Government can give us
some indication as to what are the
Bills they are likely to introduce be-
fore the House, There are some im-
portant Bills, like, 5 comprehensive
Constitution Amendment Bill trying
to nullify most of the provisions of
the Forty-Second Constitution Amend-
ment Act, Anti-Defections Bill, a Bill
to repeal the provisions for pension
to former Members of Parliament, a
comprehensive Industria] Relations
"Bill and- also a Bill to provide for
free legal aid to economically poor
people. These are some of the im-
portant measures that are Jikely to
'be introduced.

My dificulty is, apart from the fact
that some of us may not be available
for discussion on these important
measures—] am myself going abroad,
as you know—jf the House gets only
a couple of days at the fag-end of
the Jlong-drawn-out budget gession
for all the important Bills coming
before the House, ghould not the Go-
vernment give us some Indication
vather than leave wus only wt the

(st.)
mercy of the press reports about
which we were only just now told
that the press is independent and that
they can do what they like?

As you know, I have been pressing
for the Anti-Defections Bill and a
comprehensive Constitution Amend-
ment Bill. But nothing is happening.
We would like to know from the
Minister of Parliamentary Affairs
and I would request you to msk him
to give us a statement ag to when

- these Bills are likely to come before

the House and whether they will be
sent to the Select Gommittee. The
practice ig that no important Bil] is
allowed to be passed at the fag-end
of the smession just by discussing it
in the House. It should go to a Select
Committee.

MR. SPEAKER: It is for them to
consider. I am not directing any-
body on this matter. I will not come
in the way of his making a state-

ment,

PROF. P, G. MAVALANKAR:
You kindly make a sulﬂ\!ltinn | )
him.

MR. SPEAKER: He may have his
own difficulty in the matter.
12.24 hrs.

[MR. DEPUTY-SPEAKER in the Chairg

PROF. P, G. MAVALANKAR:

Mr. Deputy-Speaker, Sir, let me
make one submission. ..

MR. DEPUTY-SPEAKER: The

hon, Speaker has glready responded
to whatever submission you made.

We now go to the next item.
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MATTERS UNDER RULE 377

- (1) REPORTED LOSS OF FILE CONTAINING
DOCUMENTS RELATING TO THE TIME-
CAPSULE

st e Ow dfed (wera) ;R
urgw, & fraw 377 ¥ o o wgfmaw
T g ISTAT TEAr §

SHRI SAUGATA ROY (Barrack-
pore): Mr. Deputy-Speaker, Sir,
under Rule 377, 1 rise to draw the
attention of the House to tha reported
-move to wind up the Jute Corpora-

APRIL 20, 1078

it is because of the incapacity of the
present management and the wrong
pricing policies taken up by succes-
sive Governments. The successive
governments have glways not paid
the jute growevrs adequate price and
the Agricuitural Prices Commission
has never been favourable tp the jute
growers. So, this extreme gtep to
wind up the Jute Corporation is. not
called for and I want to request the
Government not to consider this step
at all.

(iil) ADVERSE EFFECT OF POWER gHORT-
AGE ON AURICULTURE AND INDUSTRIAL
PRODUCTION

=it e saTe (wrerT) : SOTSRET
wgrw, & frr 377 & oty @A i
TOPTT ©7 BT QTR T wigeT
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MALARIA IN DELHI
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% fefawr wmpw g wrateg coa w@
o ¥ T wer w7 fiwmrr ¥ we
wwrd Sv fior @t av &, afew

. Rule 377 30,
oz ¥ axle amf ¥ wrt ow faw
feyry ¥ forg fear qoT W w97 ) YW
¥ qur wewr & fF @ qmR ¥ wrel
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wafoar ¥ow w3 qix gur =y @ fir
T ® WY T wrdr e ety
(o FaTaTT ¥ SEIT o) s Sy
€ § 3% fgama & ad & oy aw s
¥ oy aret oY T, Ofiey F dear
T} WIRg W % 9w oY | ag
@qmﬁwﬁrmﬁrpcc

waferg & welY off & wgm v xue
Twaw & fag swrft wew IE@ W
SUET WO WY ¢E weey W ogew W)
o sy wTE )

(v) REPORTED ATTEMPT BY SUPPORTERS
OF THE PFORMER PRIME MINISTER TO
DISTURE COURT PROCEEDINGS
it wwwuw firrdt (weftemane)
surere gy, # fraw 377 ¥ sl
o age it wine mgew & farer ) wETIT

wrger g |
e, fte 18 witw & fesdy

¥ e ol ¥ % Wiw  dgfeen
ffwdz, o e o dw & =TT
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tion of land reforms and all that they

[ﬂ v Mﬁ‘] have been saying for land reforms ia

wrq wir fugk &  qfonnreasy just r:eri?il ltip ;ymptth{. t.r::dg:
-] ‘ngﬁ- nute anata Party got i

wrwTY o §2 o & g et odt | ty here in Delhi, last March 1977, all

wide (wrg) war ot e whd the landlords throughout the country,

¥ gudw qraey ¥ 9w F7 <hr andr including States where land reforms

o¥ Fwg AT F aRgA ¥ AT AL
AT & wH F gREAT X AT
|ra &Y AT % amgT ST qeew &
dafue oF waTg & qra SEA AT
frm ol 9 wrifes & o7 ¥O™
fiorar 1 &7 rPT A wEArT oy g2 @ &
KW TOETC % Aqnr wre & f® ogow
Fow wmy ofew aracar ;Y A& A
w7 gfe md oY g SETY FY swaeaT Y
¥t 7€ At graram w1 wW Few I
gUTE ®Y § A9 AFAT 7 qA GSAHI
® TaT yA-Ame g7 9g g ¢ e
§6 S wrw § afer s g
Y A WA AT YEEET WRIR
W T WO v § Wi gORT 9w
I & gierr sael w1 vy § qaw
€ T A geww § fF raTew SO
wasat w1 Qo frereer & awarfaw
FA F §eOT A 1T ) THIAG FHTTHT
9 Ay & wmrafong sfea Al
SAERR FEAE FEr gy o

48, 32 hrs.

DEMANDS FOR GRANTS, IW&T‘?Q—
contd,

MINISTRY OF AGRICULTURE AND
IRRIGATION~=COTtd.

MR. DEPUTY-SPEAKER: Now we
revert to the Discussion and Voting
on the Demands for Grants ynder the
control of the Ministry of Agriculture
and Irrigation.

SHRI B. P. KADAM (Kanara): Sir,
1 had stated yesterday that agricul-
tural production iz the basis for all-
round development of the country, as
is envisaged in the western eountries.
I hag also stateq yesterday that the
present Janata Government has sb-
solutely ne faith in the implementa-

have been implemented, like Karna-
taka and others, were openly and
violently stating that they would geize
their land from the tenants, that they
would collect rent and they would
kick out the ryots. And that is exact-
ly what has taken place.

During the Governor's Hule there
in Karnataka, the Opposition which
wag always go vociferous against the
implementation of land reforms, as
clearly indicateq when the Land Re-
forms Bill was on the anvil of the
House, they again carried forward
their agitation to see that the imple-
mentation was throttled. They pre-
valid upon the Government of India
and prevailed ypon the Governor to
see that, from the Land Tribunals
which were constituted by including
public representatives having faith iv
land reforms and who were very keea
to help the weaker sectlons, were
deleted by an Ordinance by the Gov-
ernor. in spite of the clear warning
given by the Chief Minister when the
Government was dislodged. And what
happened afterwards? The Governor
had to eat humble pie and, crestfallen.
he had to give a go-by to all that he
had envisaged and all that he had in

‘mind—even the idea of amending the

Land Reforms Ach itself by an Ordin-

ance.

Sir, even in regard the Cooperative
Statutorv Laws there were certain re-
presentatives who represenied wested
interests. The weaker sections like the
Harijans, . Tribals and the minorities
could not get representation and the
benefit of the cooperative system could
not go to them. Some nominations to
these institutions were there, made by
the Government, but they also were
nullifed by the Governor. I had
stated vesterday that the report of the
National Commission on Agriculture
is a walusbls report and I Bad sles
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paid my tribute and expressed praise
dor those who have been responsible
tor drafting it.

Now. I want to make a few points.
Firstly, necessary efforts should be
made to develop better strains of seeds
which ghould be disease resistant. early
Jnaturing and rich in protein. For
this, I have to express my apprec'a-
tion for the scientists of the Indian
‘Council of Agricultural Research. For-
merly, we had paddy seeds, whicn
would mature in 150 days; now we
‘have seeds which would mature within
ninety to hundred days. We should
have high-yielding varieties, which
would be non-lodging with more tillers.
better and long ears and with a very
_high percentage of protein. This
.should be developed in other varieties
like pulses ete. We should lay greater
:stress on developing better seeds of
paddy, because compared to other
.countries of Europe, or Japan or Asian
countries, our yleld in paddy per acre
3s far less. It Is necessary that we
should double our production, This is
possible if proper guidance, proper
‘inputs and weedicides are given. In
-my constituency, in North Kanara n
Malnad, I have seen a poor farmer pro-
ducing 45 quintals of paday 1n oue
acre of land. This is not the Dest
.cultivation. because elsewhere the pro-
.duction per acre has been 55 quintals
«of paddy or even more than that. In
-my former Assembly constituency, this
farmer produced 45 quintals of paddy
with 30 or 40 kilog of fertilizers and
using very high percentage of green
leaf manure and farm-yard manure.

Now, the Agricultural report envis-
ages food-grain production of 230 mil-
lion tonnes at the turn of the century,
_ie in 2000 AD. This is a very gooid
target; but I think, it can be even more
The same report envisages 183 million
4tonnes of foodgrains in 1985. That. of
course, is very good, but with all these

high tions, we must bear in
mind that India has a very high rate
of growth in population. Each year,
our population increases by 1.5 crores,
wutstripping even Australia’s entire
_ population. After independence our

population has shot up by nearly 35
crores, which is as high as the popula-
tion of entire Europe minus, of course,
Soviet Russia, This is a facter which
has to be reckoned with. The other
day, our Health Minister was giving
sermons—he did it last year also——that
Brahmcharya and all that is good. I
would like to caution that while envis-
aging all these targets, it is8 necessary
to have a proper and practical insight
and take practical steps to control the
population, without which the whole
economy will be completely in disarray
and we would be completely thrown
out of gear.

MR. DEPUTY-SPEAKER: Please
conclude now; you have taken more
than fifteen minutes. I was asked *'»
give ten minutes to each of your
speakers.

SHRI B. P. KADAM: I will make a
few points and then conclude. I am
very proud of the achievements of the
Indian Council of Agricultural Re-
search. There should be no disturb-
ance; there should be no interference
in their work. At the same time, the
grievances of the young scientists must
be looked into promptly. It was really
very disheartening—in fact, very much
agitating—to gee some of the young
scientists committing suicide. A thor-
ough probe in those things is neces-
sary. A sense of confidence must Le
generated in these young sclentisis.
The entire ICAR must be made a
vigorous body. A loi of stress 18
necessary for developing vegetable
frults, banana, pine apple, spices like
nutmeg, jayaphul, clove coco and for
this vast scope exisis in the Malnad
area, in the fropical areas including
Karnataka.

Coconut cultivation is a very impor-
tant thing. We are standing third in
the whole world. Kerala and Karna-
toka are the leading States. But, un-
fortunately, there is a disease which
is known as root wilt disease—in
Kerala. In our area, there is also a
pest known black headed betel. it
destroys the leaves of the coconut
frees. This hes to be eradicated.
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[Shri B. P. Kadam]

I very much feel that weaker sece
tions must be helped to get fertilizers
and insecticides at cheaper rates. This
is necessary because the weaker sec-
tions cannot come up. Their per acre
yield of food grains will not be raised
unless they are helped in these mut-
ters. At the same time it is necessary
to plant more green leaves manure
trees like (3larecidia which are rich
in nitrogen.

MR. DEPUTY-SPEAKER: I allowed
you for two minutes only.

SHRI B. P, KADAM: I will speak
only two sentences.

About fisheries a lot of work has 1.
be done. Deep sea fishing trawlers
are disturbing the poor fishermen near
the shores. The poor fishermen catch-
ing fish near the ghore must be given
protection. This has created unrest
in Karnstaka, in Goa and even in
Madras. Therefore, that has to be
done.

‘What is more necessary is to see
that soil erosion is prevented. This 1=
a menace in Kerala and Karnataka.
This is quite necessary.

Fishery mads must be given top
priority. Without this fishery cannot
be developed, as the export of fish
em’; is difficult.

oft wren flg awf (g ) - SoTeRE
mivw, & ww & W e TwTe
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SHRI DAJIBA DESAI (Kolhapur):
Mr. Deputy-Speaker, Sir, I rise to
express my Observation on the De-
mands for Grants under the control
of the Ministry of Agriculture and
Irrigation. At the outset, I would
like to express my happiness that
several hon. Members from all par-
ties have strongly supported the
move for remunerative price for the
agriculturists. The Peasants and
Workers Party, to which I belong,
hag started an agitatien in 1048 for
the remunerative price and jt is still
continuing as we have not achieved
the target of remunerative prices to
the agriculturists, The report for
the vear 1977-78 of the Ministry of
Agriculture and Irrigation states like
* this;

“System of Procurement: 6.1.
The following systems of procure-
ment were adopted by the different
State Governments in addition to
price support operations:

(i) Monopoly purchase;

(ii) Graded levy on producers
and levy with reference to land
revenue payable by producter on
his total land holdings and with
certain weightage for irrigated
land;

(iiiy Levy on millers/dealers.”

18.59 hrs.

[SHRIMATI PARVATHI KRISHNAN in the
Chair}.

Actually the principle of support

price has been used to have {free

warket. ¥or the last thirty years
theg Congress regime has advocated
support-price policy; the Janata gov-
ernment has come with ths  same
policy, In the election manifesto of
the Janata Party, they say that the
remunerative procurement price must
be Seen as an essential element in
increasing egricultural production and
stabilisation of prices. I want to re-
quest the hon. “Minister to examine
this issue. The Agricultural Price
Commission, APC, was appointed . in
1965 and its terms of reference were:

“The need to provide incentive
to the producer for adopting im-
proved technology and for maxi-
mising production;

the need to ensure rational uti-
lisation of land angd other produc-
tion resources; ’

the likely effecy of the price po-

licy on the rest of the etconomy,
particularly on the cost of living,

level of wages, industrial cost
structure, etc.”
14.00 hrs.

May I draw the attention of the hon.
Minister to these terms of reference
and ask him whether his policy or
the terms of reference are favourable
to the cultivator, consumer or the
trader.

Experience since 19685 ghows that
the price support policy as enunciat-
ed by the terms of reference of APC
has been favourable to the traders
only because the traders or the mill-
ers hag been allowed to purchase
grains from cultivators, Government
takeg part of the miller's purchases
and makes a buffer stock or what-
ever it is and the rest is with The
trader, The traders can sell their
stock in free market and get better
margins. What has been the experi-
ence in the last 18 years? Traderg in
this country are having buniper pro-
fits at the cost. of the cultivator and
the consumer. This point has to be
examined. This is the result of the
terms of reference of the APC, APC
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has been given the task of seeing
‘the effect on the economy, particu-
larly the cost of living, level of
‘wages and industrial cost structure;
it hag to depend on those things.
That means that the industrialist
#hall not be required to pay more
wages to the labourers and the con-
:sumers, poorer sections of the people
will get somg stocks from the fair
price ghops and the government has
‘been consistently taking the view
that it ig the responsibility of the
state or the central government to
supply gsome of the stocks to the
needy people. This policy of the
JAPC, the terms of reference to APC
are not consistent with the procla-
mations that the policy of the agri-
“¢ultural department is to favour
-agriculturist, On the contrary 1 may
-gay that it is a fraud on the agricul-
turist, It is fraud on the agricultur-
igts. The Ministry of Agriculture is
‘not helping the agriculturists, on the
contrary, it is helping the traders. I
will give one or two instances. The
Department of  Agriculture cam-
‘paigng for more production.

st wweeer dgow ww (Fre-
wz) : gunfa agear, @ aftr 7
T agt i §) @ & WK gt 93w
WY qeT WY ¥ & ) wrfeT weaT &
oy ey forg Sorr § S *Y ) 3gF Few
T R WR T wgeg frew w
wui aw @ &, Am A T g &

MR. CHAIRMAN: Are you com-

menting or are you challenging the

“gquorum?
st wrergwer oW o 2 & oo
oF gdvad 7a1 @1 § o gaaT mgegt
Forrar Zwr & forg = g7 & WY AET wawi
#f TeqT WY ug g &
MR. CHAIRMAN: Will you please

Tesume your seat? Mr Desai, you
may continue,

SHR1 DAJIBA DESAI: I was tell-
ing that the Ministry of Agriculture

is not helping the cultivators. It is
a sort of tail end of Commerce Mi-
nistry. The Agriculture Ministry is
campaigning for more production,
But what shall we do with the pro-
duce, that depends upon the Com-
merce Ministry. The Department of
Agriculture lookg after the produc-
tion and the trading business in all
agricultural commodities is looked
after by the Commerce Ministry. X
will give you one instance, There is
8 Tobacco Board ang it is entrusted
with the task of increasing produc-
tion of tobacco, But the Commerce
Ministry has gtated that the produe-
tion of tobacco should We restricted.
Similarly, the marketing of cotton,
sugarcane, jute, cashewnuts and all
these agricultural commodities is
lookeq after by the Commerce Mi-
nistry. What about cotton? There
also, the Agriculture Ministry has
been campaigning for more produc-
tion. The same is the case with
onion and a number of other agri-
cultural commodities. The Depart-
ment of Agriculture has been spend-
ing crores of rupees in campaigns
and jin supplying inputs to the culti-
vators to increamse production. What
the State Governments are doing is
not the question here. But at the
same time, the Commerce Ministry
iz a hindrance and obstacle to the
Department of Agriculture. There
is no coordination, One Ministry
says: increase production and the
other Ministry says: restrict produc-
tion. Again, those who uare interest-
ed in the work of marketing, they
help the traders ang not the consu-
mers. There is a body viz., NAFED,
i.e, National Agricultural Coopera-
tive Marketing Federation, which is
an institution controlled by the Com-
merce Ministry. The Agriculture
Ministry has to request them o pur-
chase the stocks from the agricul-
turists. There is a Cotton Corpora-
tion, It purchases from traders and
not from cultivators. Ome of the
Memberg from the Janata Party was
telling the House that there is no
coordination. There are a number of
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instances where the work of Agri-
culture Ministry is hampered, res-
tricted sometimes to the detriment
of the agriculturists and there is no
remedy to this. This should be
looked into by the Agriculture Mi-
nistry and the Government. Another
point is the question of cost of pro-
duction.

The Government or the Agricul-
tural Prices Commission have been
saying that the prices announced
year by yefr are remunerative, and
they are relying on the data of Farm
Management Studies. Once they said
that they have worked out these pri-
ceg on the basis of average of last
three years. Then they said: “We
suppose that these prices are fair
prices” In the next year they said:
*“We suppose that these are remune-
rative prices,”” In the third year they
said: *“These are based on some of
the studies made on the cost of pro-
duction.” There is a Farm Manage-
ment Study Group. They have used
this method. 1 quote:

“Cost Al; This cost approximates
the actual expenditure incurred in
kind and cash and it includes the
following itéms:

(a) hired human labour

(b) owned and hired bullock
labour

(c) machine labour

(d) seeds

(e) manures and fertilisers
(f) plant protection chemicals

(g) depreciation on impTements,
machinery and farm buildings,
etc.

(h) land revenue, cess, water
rates etc.

(i) interesy on working capital.

Cost A2: Cost A] plus rental
wvalue of leased in land. This applies
only for tenant operated farms.
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Cost B: Cost A2 plus interest onx
fixed capital excluding land snd® =
renta]l value of owned land.

Cost C: Cost B plus imputed
value of family labour.

Farm business income; It iz the-
measure of earning of the farmer
and his family for management,.
risk, their labour and capital in-
vestment. It is obtained by de--
ducting cost A1/A2 from gross re-
ceipts, .

Family labour income: This ii
what the farmer gnd his family re-
ceive for management, risk and
their physical labour, i.e., gross in-
come minug cost B.

Net Income (profit or loss): Gross
income minus Cost C.””

They have said how they have
taken the bullock labour as follows:

“Net cost per work day has been
worked out by dividing the net
cost of maintenance by the total
number of work days (farm and
non-farm) during the year.”

Any member having the knowledge
of cultivation knows that the culti-
vator has to work for the whole year.
Perhaps he may not actually work
in the fleld, but he has to supervise,
he has to manage the bullocks, he
has tp meaintain machinery, and he-
has to do a lot of things. So his la-
bour is calculatedq on whether he has-
actually worked in the fleld, Now,
according to the Farm Studies, one
man, if he is found to have worked
for more than 50 per cent of the days,
that is, the entire family working in
the farm, the Department takes as
only one man. There are bullocks...

MR, CHAIRMAN:
clude now,

SHRI DAJIBA DESAI: Yes, 1 will
conclude in one minute.

Please con--

The Farm Study team. has calcu--
lated only the days of work for bul-
locks. But what about the whole
yvear? You can yge bullocks only for
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5 or 6 days in the season. But at
the same titne you have to maintain
the bullocks, you have to maintain
the machinery etc. for the whole
year, But that has not been calculat-
ed. The Study Team takes the actual
expenditure on human labour, but at
the same time the peasant has to
work for the whole year and support
his family for the whole year. There-
fore, the cogt of production is to be
worked out gn a realistic basis,

With these words, 1 would request
the hon. Minister to work out the
cost of production on a  realistic
basis, the remunerative prices which
means the cost of production plus
the cost of living of the family
which is dependant on agriculture
and 15 per cent margine. In that
way we have to work out the re-
munerative pr¥ces. Ang agricultural
labourers must be given reasonable
wages and at the same rate you have
to calculate the expenditure of the
family members. On this basis the
coat of production has to be worked
out and the cost of production plus
15 per cent profit will give the mi-
nimum remunrative price, A mere
ad hoc policy will not do in this
matter.

st wam fag (FmT) o Ewmfa
WEWRAT, H{Y FTEY I &Y W &, 40 AT
& ¥, $9 ax w7, faww vz >, 9y
gra-gaa fe gart wew ¥ ss sl
T sz gfe wagz &) F W A
T qa gaa ¥, o gw @i g 6
wE g7 &1 gard AT e & R
7g Tae AR & % gt oed dfaae
T dw et 7 a0 O F O a wE o
Qe ==t oY § Fr A oY g weS
w1y &, o fe waw w8 Ed T
WT HH | W T av A A adT g
fir gaTt QA1 Wel age Wy fram &,
Afpr & v §1 wTeTX qEfey ¥
fe—%% wTR werYe A, JeET T
e s oty oW e oY aga 4
650 LS—11,

%, awrafa oft, Qe oy w7 o wTET
£ o reh Oy o e & W
fefgwe % 363 ¥¥ wix 300 BR
FERC & e § ol W ol
fot & forroft oF omer o e A WY
aAfedr &1 wror o gAT At TR ®
ST R Iy e e
wT @1g AY 9% fedew ®T A A,
¥fr ag 2 T 2w wr ¢ feowmt
w7 re fagr om @ &1 W F "
wra oY an %< fear, Afwew s e
WY &1 g gy fr sg ag T R oY
T & a1 T

wrw ¥, fefigee & &pr amaT awi
fir @ §—orrar ol & QuT g fi,
TAT-AHATAT IHT AT & WA W@y fEar
ot & wra qT o fawr i @
w@T g o ag & war qFr A
g &, Y A FRIL Awi 4G @1
w1% T T AT A A A w6
ATl g At g e it ¢ fw
i} T qEfY, AT AT FEA
o s was W Y wrar wRr Y v
e g9 T AE 4T Wi WY 50
gfawa war F6t ¥ «¥r F, IEHT .«
g ? R ST ame, @t fe o
g 9T St WY A wE, st
IuET 3gr @ fawrer W g ;)

2fe 7 werf Y F AN AP
w41, v wfw guT ¥ W g, W
&t & farr o & o fomd oo
Al & WA §, IHET HAA TE
T FT @Y §—T€ T TR T 7@,
& | FgAr 8 @ g1 awwfy off
wa ag fom gwn 5 owaee faar
wrqar, &Y & wod fawm & T, w1w
oY & 419 T, 24 92 ¥ 10 fane-dai
¥ qragiE amary, aifs gar # go ot
ST | oW ST R § aTET ame
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AT ANgET F WIfET 7% KR
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wEAT 1

gt wrar & fF Samea @y # fadr
qTEfreeed ® YELI & | TR a9
1 &7 @t frame %1 , e @ ag
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grefewey 2@ § o THET 9T FTH T
g @a # 9T ) I I T WEW F
qat F ST wT IS A o T Ay pw
FTH F21 &, FATL FY ST AT T EH
FIH FCA 2| W IMEAH 97 12 97
g, wrafrem &1 92 @ ¥ @A,
e Prama faar ad 38 aqsm T
fe 12 3 w1 §1 g ossfeEi owy
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FevT T4 § 7 9w ¥ 57 5w avg A
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s wtr Forer & wrw & wrIwr
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SHRI M. R. LAKSHMINARAYA-

NA N(Tindivanam): I am extremely
grateful for having given me this
opportunity to speak in this House. As
most of the points have already been
covered by many hon. Members, I
do not wish tfo touch those points. I
would like to stress only two or three
points as far ag Tamil Nadu is concer-
ned,

The House may recall that in 1087
lor the first time, the partial control
policy of sugar wag introduced by tne
hon, Minister, Shri Jagjivan Ram, the
ihen Minister for Food and Agricul-
ture, The avowed intent of the policy
at that time was to ensure that the
customers got not less than 70 per cent

of - the gugar that was produced in the
country, at a faly price. The other
30 per cent of the sugar was allowed
to be gold In free market at market
price to enable the people who could
afford to pay higher price. This extra
realisation of the free market sugar
was meant that the sugar factories
could pay the cane growers g pre-
mium above the stalutory minimum
price which would enable the factory
to effectively compete with the other
competitions for the sugarcane, like
gur and khandsari, etc. Later on, ine
Bhargava Commission has recom-
mended a policy of sharing 50: 50 bet-
ween the factory and the cane growers
from the additional profit earned
due to the free sale of sugar. Evanr
this Bhargava formula was defeclive
because it has not stipulated any
norms to work out the cost of con-
version. Unfortunately, what re-
maing in stabilic books are really not
followed by some of the tycoons of
the sugar industry and invariably
they hide under the patronage of the
high ups in the Government Had it
not been so in the State of ‘Tamil
Nadu since 1967, the State Govern=
ment has followed the practice of
having a tripartite commiitee headed
by Government which fixe; a fair
price to be paid to cane growers by
the factory, thus avoiding individual
bargaining by the mills, 1 am sorry to
state, however, that out of 16 facto-
ries in Tamil Nadu only four factories
which gre managed by big tycoons in
this sector, failed to implement this
fair price fixed by the State Govern-
ment from 1972 onwards. I raised
this subject through an  Unstarred
Question No, 5613 dated 1st August,
1977 but the Government failed to
supply the entire details, I am really
surprised why this Government s
not in a position to supply such infor-
mation, But I am having that infor-
mation with me and J can supply it
now.

From 1872-73 to 1975-78 in not im-
plementing the State Government's
advised price the Thiru Arcoran
650 LS—177.
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total amount of Rs. 35,81,524/- due
to the growers, The second {factory,
is South India Steel and Sugars Ltd.
has also evaded paying total amount
which was legitimately due to  the
growers us apdvised by the State Gov-
ernment which comes to Rs, 25,86,183.75
In the case of Madurai Sugar Factory,
in 1973-74, the amount comes to Rs.
80.267 and in the case of Kothari
Bugar PFaclory, in 1975-76, it comes
to Rs. 3,10,864.

\This js how the big business
tycoong have failed to pay the prices
even though the State Government
have advised them to pay certain pri-
ces which were minimum as compared
to the prices of cooperative factories
and which were far lower than the
prices which were being paid in the
State. Tnese factories have faileq to
give even the minimum prices.

I'rom the figures mentioned above,
it is evident that the cane growers
have suffered a loss to the tune of
Rs. 65,56,838.79 paise which was legi-
timaiely due to several thousands of
poOr cane growers.

Various representations made to the
Stale Government have had no effect
as the Sfate Government has pleaded
that it has no power statutorily t»
implement the price fixed by the tri-
partile commitiee. Even the number
of representalions made to the Cen-
tre by the poor cane growers from
my State have also fallen on the deaf
ears of the high-ups in the Central
Government. Not only that. Since
1972, I have been pursuing this mat.
ter. Nothing has happened. I was
in the Consultative Committee attach-
ed to the Ministry of Agriculture and
Irrigation under the previous Govern-
ment. I raised this point on several
occasions, But the same answer was
given. The answer was that the State
Government has no power. I know
very well that the State Government
has no power. But the Central Gov-
ernment could intervene and see that
this amount was pald. But actually
the Central Government also said that
the Centre has no powers. It is high-

ly unfsir that such type of answer
should come from the Central Gowv-
ernment. 1 fail to see how any re-
sponsible Government can show such’
a discrimination and allow poor far-
mers to be exploited by the tycoons of
the sugar industry. I hope that at
least the present Government will pre-
vent such exploitations.

Further, I would like to point out
that due to the present partial Cen.
tral policy, the factorles are able to
make black money, cheating the exche-
quer by way of paying lesser excise
duty and not showing the correct in-
come in any account and flling false
returns. Thus, the company in gen-
eral and share-holders in particular are
cheated due to the mal-practice like
one I raised in connection with Jeypore
Sugars Company in my Unstarred Q.
No. 60006 on 7th April. 1878.

The hon. Minister of State for
Finance in reply to my above Ques-
tion stated that the management of
the Jeypore Sugar Company sold 14.000
quintals of levy sugar in black market
without supplying to the varlous allot-
teeg in various States, as per the
directions of the Central Government,
deliberately filed false returns, evaded
huge amounts of excise duty and im-
come-tax. It is a very serious econn-
mic offence inasmuch as the manage-
ment of the company deprived the
general public of the huge quantity of
sugar at a fair price which I am sure
this august House will not tolerate.
The company has evaded excise duty
to the tune of Rs. 2-1/2 lakhs roughly
and made black money to the tune
of Rs. 30 lakhs and above. By such
an act, the company has committed &
serious violation of Sugar Control
Order issued under the Essential Com-
modities Act. I also feel that the
management of Jeypore Sugar Com-
pany hag cheated not only the Cent-
ral Government but the general pub-
lic and their shareholders by aeli-
berately falsifying their books of ae-
counts and documents and filing false
returns in the Sugar Directorate to
suppress this huge fraud for which
they must be punished for cheating
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under Section 4320, read with 120(B)
of the ILP.C. This happened in 1972
whereas we are now in 1978. I fail
to understand when the Department
wag qulte aware of such facts regard-
ing deliberate falsification of books of
accounts and documents and filing
false returns to the Sugar Directorale
of the Central Government, how this
huge fraud was allowed to be hidden
under the rugs. I, as a member of
the House, general public and the re-
presentative of the poor cane growers
of Tamil Nadu, have every right to
demand that the entire facts of the
case gshould be brought light and the
guilty b, punished. 1 want to know
who are responsible for such an undue
delay. I feel, unless some important
high ups are involved in this matter,
there cannot be this much of delay.

I humbly request the hon. Minis-
ster for Agriculture through you, Sir,
to take it up personally and to see
that the prosecution is immediately
launched against the management of
the company so that by similar acts
the management of the other com-
panies producing sugar or any other
essential commodities do not resort to
such methods, This is one of the in-
stances which I have come across, but
1 am sure that the manufacturers of
other essential commodities are also
indulging in such violations for which
.1 urge that the Government machinery
must be made strong enough to detect
such economic offences and punish
them in accordance with the law with-
out any delay.

To avoid all such exploitations ot
farmers, consumers and to avoid evad-
ing of taxes, I had spent some time to
evolve a workable method which I
am presenting below:

The sugar industry has been
plagued by....

MR. CHAIRMAN: Please conclude.
You can send it in writing to the
Minister. It will curtail the time of
the other Members. Please try to
conclude in one minute,

SHR] M. R. LAKSHMINARAYA-
NAN: This is a very vital policy. So, I
will conclude within two minutes. [
appeal that this i a new policy which
must be adopted: (I) the Govern-
ment should nationalise sugar factories
in corporate gectors: (2) they can
convert them into co-operative sugar
factories or (3) they should be made
as conversion centres alone so that you
;:an avold all sorts of problems. Last-
V...

MR. CHAIRMAN: You have taken
more time. I am sorry. Your time
is over.

SHRI M. R. LAKSHMINARAYA-
NAN: I have only one point to make.

MR. CHAIRMAN: You were saying
lastly all along. We cannot carry on
like this.

SHRI M. R. LAKSHMINARAYA-
NAN: Coming to wheat, here 1 have
got a book regarding subsidy.

MR. CHAIRMAN: You will have to
conclude, now, Mr., Bhanu Pratap
Singh.

* yfir wite ferer siwrern F Trea vy
(st w s fag) @ ool
wgrea, & w9 w7 wrwrd g fr ey
AR A9y faare @e & que @y w
waa< faar |« § I ol aeETg aeet
&1 oft wrardr g, frgia wed e
AT ¥ HaTq FT A6 F @y
#wd & ¥ ag o wgar wmeaT § e
99 #Y aga df I 3 §, 99 F oy
&, &w 97 97 faeme w3 9T qary
37 9% e WY 74 | AfeT g9 o
ot wreited A o §, S quiear
e & i & gy oo & 3@ amd
Sl
T Y ot @ % ag Fgar Argar
g fr o o T o a2 @ e o T
wEeul ey T gy @ § awi ww
o @, W I AT T g
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[ wry sy Fere)

i e ¥ ayeferr § o gw wwi
¥ wer qor arar & fs sifax @it @
wafer wf o o &1 ¥ s
wrgat § 5 xad was wro § ¥ 5
¥ 7w w1or ug & fn s & 4 go
sfafafigt &, sfw % foresly famoradt
feaelt wfgy of, St faarwedy A
fraré & @

WTEAT & A § IRy d
TE AR A Y WY ¥ A @
IEME 1w A qpEr A A1 ag §
T % &k O e fomm & fag
T faeft &\ #8297 ¥ frar g @)
At gamr wrarr & faer v fie forar
off w7 awar § 1 A EW #Y fawrma #
g9 ffaat foelt & 97 A’ & a3
g1 o s AT wran § Al adt
& IawT WY gwrE ST F fAmr e
&7 a8 % Fren s forw @ H ardr
o w§ ff §) AW 30 A6t A%
@ TaN fTe 9T O A w
g & 1 Y A1 FTIT § TR FIHAT
g yfiyar T o
AXY ¥ 4T FT ITAAT G WAOT G
21 & wmar § 5 9T @ @
w1 drgwr wrarta @ AfE  qrEmE
wfgEt & oy g€ ot A & 37 # F@eT
16 wfew ¥ g ) W IT AT a4,
o i @ Afew gewr e ®
wwa & ) § W %7 OF ARTATAY
e 3 g g fiv ag and e
wfew gt § 1 ghoomi &1 IIEOT F
wfoe | wvt wrgd & f 97 w1 Sem
2, ol T1gd & % 97 ¥ ATy SRR
&Y, T fomx ot 4 & 9T ) fararat
Wz gq ¥ Foret g &1 7
waa ot Agt WA e § o qw ¥ avy
& ag wgm fe 39 % w19 A ¥ oY
sywgre fomr & wa a® ag duT W d

ﬁ:ﬁmnﬂﬂuﬁm-@'lﬂt-ﬂ

qw wmeie e i

d}mmm:ﬁ!ﬂ’ﬂﬁﬂa
AT § TH WORTC T ¥R aw we
qreqTrs) Y o frarel A amay ¥ o
WreT WY wHy Afwg | @@ & e @
& o g W fawr § o # Afew
# woh wfemeat @ W g 6 ot
qoTrg § I %Y AN F g A 0
a8 Tt feamr % gar & of o FF
art wer it & figr 9 ¥ fipw & I
wa fay e & | 7g 7 fear mT o
fir ot 3o+ Frorm grT 7g frerel @
fod Wi @vm 1 9w & fedi 9 g
qeatg w@t €t T ff | 3¢ TW WY
*rmfﬂﬂt‘ﬁ'{mw'

gadt arw % a7 wgar wEw § O
gfy gor olq & vew A fre 2 3w
¥ weer i & of vadw 507 § 99
shn | W feet gy w1 Wit
Aq i 5T wfas ForeT @ W & @
AT O (oo 7 qeq g w5 AT
ferss oTE FT ¥ TJAFT FAEA X
#T aw §, TOg w97 g 7 T AT
& FeTrem e FTEGT § 7 WU SEW
i et o & wfas JeaT ¥ IEQ
&Y &1 FET T T FT T AT A
§, ey W i ¥ QT w AR R D
&1 o7 7g 4w T § & g A
iy | vw e ¥ vy o ae &
ata @ IW T B w12 AW
a% qara g oar ' |
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g el e 9% Wt wTT WY s
ey wrfigy fis arorrg g wer ff TE
¥, oy 21 wraifee ek oy foredardt
v weeTd o § W fom B aw
AIT B AW, WAFENAT T HY
TR gTATE gAR AATQ T TEN 7T
wlt AT v woeTE weX X @
we fwm g & Pl o sgraar wof
€Y 2F a% Iq wm § g A wafa
& gwa &1 €A gATH At w1 wq
=qTE <@ W qYer Wy @ A & w1
¥ favrra foervar § fs owan ot
gy A1 ey ¥ alwi €1 FEEA
%ﬁwqw«mtu’ﬂm’ﬂ‘i

wa 9 N grETeaTy Y TET 2
2% faaq ¥ w0 IOV E | AW
feafa & ary ¥ aTaoE e & % fowdr
#§ 1 FOT T GATH &9 JaT AL ar
w #, 121 fefeasr o= & g =+
111 fafeas zx & Mot 9v feT «Y
feafe aza f wavwoms s )
wedi & fawa s wvdie frd amew
¥ mgr a1 fir qeat w1 gw few 9l @
&% | st @ ag!l SwfewT wEH &
# saarm =g g fe ¥ 1976-77
T 1977-78 & drer ATAH T T Y
atary # 3.2 sfawa @ ¥, TF &
woq dmer 3 wfema agr § o f ey
gusls 5 afqwa agr § | w7 T A9
ag gvr & T o 5 wmior & q=w
s wfaoa ¥ w9 a3 & av #fe & faw
AT T HEw giw wfawe & sarzr a3
#¥¥, @ ag wraw qtw 1 wrAT 1Al
# qg @k A §rq ¥y ovar § wiO ¥
fam aegel © gea & fawr agrerd
g€ & SuaY gear ¥ gfw agel &
et § &7 agredy gf ¥ Az Ew
s ®u dararz gf o | & ag o
g g fr o agad asd 4y ag

w3t genw wff & e iy & faw weqeif
¥ qem wpd W& i 97 g aeqei
& wer i wrg A et o o ot
Fg g wrafa #F 1T 1 qF WY 37 T
oY wrofer v § ® ;e ¥ femtal &
fededr =@ § 1 (wawam)

g fegfs damwas 8 wasr
gR Yo Al ¥ fag v awy ¥ ) gwy
Hifaga gfeaw &1 waw 15 M 2w
Far< #7 i Arfew w2 w Tasw fear
g ear wifew wT oY @ ¥ gwa
% wr’ X wE wt g fagaser
1 T & | g wiafor fezir =g &
feqaara 1 wiafom @17 w27 4
¥y W WY ke feur @ owEr @
wqmfrare Wi geRfaar 1 qurs-
qRIH gAT T A %) qoarf ¥y F1
21 1977 ¥ gWA 19 MW 7 arawer
amaa &1 Wi faala fmar &1 sw aaa
ag go7 WY fasrodta 3 e war gw ag
7 arfofeas fagla Wt sv awa £
O qATH I AW T § wiaw TF
"o oTT a6 wvw & WA WY fagr
AT & 3§ a9 ¥ 99 arnw &7 fegfa
gt 3, W ¥ $9 XL awF ¥ qq
& w4tz 917 @ a7 ot gury
o mrst g & i 9gT ® ) g ¥
frdt o g W femer ¥ @07 wEE
Wt & faare, ned #) agent @
& e dra vTear ¥ gy amer
gt TEr & 3T ATH E——vAtTw, ®
w7 ifean 0= | W w47 favig &t
a5 £ fn feqdi & ®7 faddy 2
ot gt feddt 7t ¥ feami ¥
WY ¥ gadel fay faatfrr qeg o7
we FT AgAY ®Y F 39% g WA
qaqATT !

Tgr 9T qEdt ¥ 0% oY IFIMAC
TqT | EAN YO YT 4514 § ) 9 T
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(s wry st Ferg)
AT 74 ¥ 77 wov fegr wav ) Ag
T 105 & 112997 50 $% faar
AT | JF FT A 95 ¥ 125 TYQ
frar war ) § ¥ U7 7 SwT FOAU
g 5 a% &Y g 73, N W Wl
w1k # wy e agaoarar AT § (wuwwm)

% wxg wrar g e ageerdy agy s
aEt &, dfem afcfeafont § wax &)
IME T AT qdT 77 17 DA 7
qALE | TN I e g7 Afww wrw
Faw ambr gea @ W ag & e ager
srafelt &1 @rar qr AfwT ww W
7Y g framt $ A & fag =T
WEMWAT FCH WA & 1 wT Wi H
wWiTHT wa T frard ¥ar & @@
ALY | TEX WAL FT ATal A7 Ffw
w9 gR IAwT agrgar ¥ few SnA
%1 ¥ ag ot wgar argar g Fe fefoafaat
Y §ar w1 &Y o {5 Frmmt 1 g
Hea fa¥, qaré sew g0 W@ @), frww
SyAT FIA AYE I ¥ FAT W G99
Sixqar Tt B, S ERA g AOT
sfaaw 357 fag § Y I5FT & g gut
s oY groww 2w § 9% PRt #r
sy Fwa A ) 19w wiwE &
(wegm) F Zrada omEw AT
argar g (wawarw) Fradi 71 s5A7
gaw ¥ .. ... (vywam) ...

MR. CHAIRMAN; I think hon. Mem-
bers will benefit if they listen and
later they can ask questions by wsy
of clarification.

st wy s fog : W w9

T IAM T —IATHRINET 1977-78
Ham # & WA ¥ AT 82 %

90 §9F WiA TET | WET UM § 96
R Y 115 T @I IWE H 77
w3 ¥ 100 §TF @ 1 OF ATH AT
frari Y 33 gea fay, gl O
W Epfie @zg G-—=xT A7, 97
¥ IrvaTHT ¥ WY I A AT
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wEx o wraee farer o fagre # v
139 ¥ 175 8 W @, wafw
foodr of oft wafr & 175 & 230
YOG 9T | ST ¥ 145 ¥ 182990
), an fis et wafiy & foodr wd
175 ¥ 210 W& 47 | ReTHME W
160 & 210 ¥99 g, ww fiv faed
wf 192 220793 qT ¢ FEA F 175
T ¥ 205 T @I, 9 5 food o
205 ¥ 245 T@ 41, fXoely wgT ¥
T 79 165 Tq %1 WIT @, W fir
foey af 180 w9 41 )

# g fedew *Cm wgar § fr
afiz ww & vfom W aoeT O
W FET wAAr &, forw w7 e
&1 &v fadym | § ag off w7 w6a §—
Y gy T 9T O §, T A
¥ fr frer 112 @ 50 §F & wfgw
97 WWAT AE 9 @R | W WY q@
ot R, e ag gw WT & wfEw
7 A% GF, g9 T g WTT 9T A #Y
FavEEt &1 w1 FroEn T8 T #,
afeT g & & 7g WY T $X Fw
sy § e feary o faadft &t
AT H AT A T W 9% 9% w1y
Far< Ehm, wg wra AF s N
# gw a v WA g fv g S o
2 =M wT gy ara ¥ afcfaq § Wi
Wy gt 2w e form 3w ® wiw §,
gy ¥ SN TgEy w39 Ao E--ww
o &1 wfew & my & frdgs w0
MR §——T8 AT § €ET F WA
aEed| ¥ A awTR (g aaTsi & wea
Y—wrfaT 97 F1 Wl AT 5O wAT § 1
9 ol 37 X &F T A a1 49 F7 T
a7 faw ay a7 & & agi & afgesrd & fawr
FT IT T IF FA A, WAIT TA B
g & 1 97 W gear fawd & 24
72 & 3= ZRTY WA gan g W form
AT TRl & et gAr & g, W
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afrar & € a1 wer et row W g,
o & agh v suweqr ¥ § wwdA T
ac gra wdar wrw | xaw fod gwo
Wo wrée # Wiy frarlt Wmar yETy
qF, 7% [T ATCF TF THTL ¥ FIHIL
*T wrETER § WX g oTATET %Y
g ] ¥ g fear I, afew @
¥ w7 ¥ FZANT Y SrAEEar § |

gfassTar wETAT, 9 9859 ¥ Ow
wra & 7€ fF o W ATE & qedt
W fafrsa <@ 787 afgw W@ &
frardi & ara @ Y frar war § ar
w9 & ww g da & oy T
% gre Ay A gaT & | §O X €T
W fed 73—<fE datm FaT W
¥ &, = fag ar a7 w7 1y feam
¥ wg weare o gwr & 0 & far
T T 9 w97 fawre www fei—
ag FEAT ATGAT §——WIA W H Y 1A
T FE STy L qg o Aa )
ag U wHx & qfagrfew aw § o
a7 1940 ¥ AT N wow qF
T ars 3% 4 § 9 o Y oF e
| & ot grarT ¥ fafmw ot &
afena &1 & & ot O afi aran
g AfeT & ag waar Tmar § e ag oY
ST FT WY &, 78 TTILETE § 9 ST
Fod wg qw § Towawi ® ar
wa Ffsw gET & 1wy ot s
wfd | W ag sufere o & Frg &y
&% wife< frar & fr ag S &
“df & AfFA w9 & wra & § 7g W
“gar § v o9 ¥ fag seovg &-mem
9T |
15 hrs.
SHRI AMAR ROY PRADHAN

(Cooch Bihar): Then what is the solu-
tion? You must tell ug that.

ot wry ware fag : 2fad, ggE
74 94 famesr g &7 wwa € W/
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TE *T Fwa ft 105 899 WIT W@
4 1:1.431

SHRI V. ARUNACHALAM (Tirune.
lveli); From which year?

SHRI BHANU PRATAP SINGH:
1974-75.

SHRI V. ARUNACHALAM: What
was the rate of wheat in that year?

SHRI BHANU PRATAP SINGH; 1
am telling you. You are not listening.
The ratio was 1:1.4; now it is 77:110.

wa g W g wE § | wHT A #
1 %7 %% & W st oft a1 oo aw
gaw fau o feaswy as e
Wfag 1 a8 g WA g &
aT AT FOA W@ & 3@ 97 faEn
w4t Afe & fad gan & s wmgan
g 1% ag A WY & 7 W & w@n
& & 1 S A ARG A g A
I wwy O 47H ®1 wma g gEE
Elcuid T

ww & xo am faww & faoq &
FEAT WEAT § | WA 5,000 SO
gy T 3426 5TRT W O T 6F
T F1E 7w www ww wr &
T ¥ ¥ 2,000 THE ¥ BT §T IJAH
1 far & @fga s @ Afew
AWT T 3426 # 2,000 =W F
ufifea & o7 ¥ o7 s w19 we
T §, ag A, @ a A g Wi
7 & 4 ®9 EO | T FIA B GUHIL
B2 frari & forg w0 g & wuw ad,
v qre, WO oW, A7 wOET,
IM WX wq U AT ongAT ST TH
T AYTH FAF TAT T [F 00900 FT
T A W & oaEY W At e
g &fim geT 97 faeme & o am
& T F wgm 1 o) Ay 9g g ¥
fe mafoer # 4, 5 sfgww & wr @d
T %W W §, 99 % f 9g awEm™n
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[sh wry s Feg)

wnge § i vafr srafer @t & 4, 5
wfirwrs wr g agt T W § Afew
ferari w1 wgrr TR TR X ww
F7 IUF A AR W g &1 oW
wax 2w ¥ fewrdl #Y wegroar o
¥ fag e sewer & fag, @@
i wF T G TF THIT A A0
qgur ATy T w9 8 adi & fear
1Y ¥ swarw airy i famd & 1 waT
ag ¥8 gfe ¥ wwat &1 W oW
Tt & &Y wewl w1 /gL frwrw w7
gfr & faea¥ o fmerr 3 QW oiw
IART TR T@ WMGq FC FAT AT
& & vad T QST AT FAT GF W WA
T fraEl 1 W RaC w0 TE

BAML AW ¥ 4,426 sraq § | T
¥ g5 2@ o § fawd gf woerc &
¥S SWrETE WA o & s ¥ 2
2Y utT drrdi wrdww uw wg wwaT
fed | wx ag Sa=r frar ma § fe ow
& ¥ v &Y Fraww Terar 1ag WY A
farar wrar § Fr srgr g &, frositas
¥ 9v et g% s agr fad ord o
s qform 98 ERm fE 4,426
TR H ¥ 3,500 9THI § T8 4 TS
W ZNT WIC ¥ aw 75 wfowd
ST H 9g F g ST 0

wa ggf fremi wr foay o
wo %7 foax fomr w37 ) @ g &
g war fed a3 § faad wqE
miforfoqs &%) & WIT ygeTO dW7 |
frey A TR FF F T FCHET 11
gferrr & w7 g ) AR
ifma AYT e Taaoie ¥ fag fre
I FF ¥ T QY 79 qfaww gl )
o v arfnfyas st awgerdr de7
¥ wiiE = wAt & faga § WY g W=
g 58 ¥ fae N 55 7 5B W@
¢ frady smet
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g fewr ¥, fawadwie foar §
wiaaEr 7Emw, 9% TERY  ERer
faaidor 2 ¥ firslt ¥ Farma &
fasr oY Exaw F ax § TIr
fargiiaiz ug fisar war e oA g
e wY €1 g e gk dm & e
T wew gAY, gw T gmE
frafe  w< wFw, fred oad 2w
wow gYN, wuigy TR 7Y dwrar< Ay
N T | o feavawiie F T,
A A w7 a8 FY ForoelT wrervawr
2, foeeft 9 gw amw w7 wwd §
Iy sqrgr wat &ur v Frar man
ag 10-5 wmdr 1 warer & oA
fiwar war afew ag wiaw dar fmar aar)
# wiwy w7 FAAA! Aoa1 § v foedy
are T w1 FE AT 16 BT =T
T AIYT | 5T A4 H9 § F9 73 FW
7 #Y Gerar gt | faed e et A
quaE 7§ &w qr@ o g @Y | wEwr
W g frmear § W gR TERIRE Wt
&% aa off @y v & arg O T
AU

=Y & frate £ e F& ol &
iR gHrT { A vy e a7 faw
<t & fr g 9ud agw wrer SeTE ¢
¥fpr foe WY g9 § 9w 9@ &1 W
oY frata @ wrdgar fear g o« gare
AT W ARE, W TR
¥ gy o § {7 o ammeny ¥ iy
qrT GaY S A fpmA A vy g

W e G w0 ) B dww wer f

oY Rt xw awd § o wgaT e g
fe wre g faq ¥ awqa ¥ fisardl
& forg gwedf § o ww ot femmt wY

g T § f & A Haw dur o Foaey
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hmm*mﬁ'lﬂmwvr
far &% foawlt @i 1 €Y 1

whret weire fog  (EMfirarge):
oty varer & A1 e e i o @l

}E?
ot wy sorre foy s eeY 8 7

et wwaite fag © G # S
frafrezT F gast i fear &1 %
TR ¥ U T qE AT ]

ot Wy feg gAY I 6T
farcay nE g0y | W SEaT A7 @en
grar  (wqwaw) .. 1 W@ A ATy
®Y gAT AT wresY Y wrvEr gEr W
framt &t W g o

MR. CHATRMAN: Will you please
resume your seats, *The Members
may please resume their seats.

SHRI V. ARUNACHALAM:
Madam, I have a point of order.

MR. CHAIRMAN: Please tell me
what is the point of order.

SHRI V. ARUNACHALAM:
Madam, he is misleading the House
by giving false figures. 'The pro-
curement price in 18974, according to
the information given by the Minis-
ter, was Rs. 105. But in fact it was
Rs. 85, From Rs, 950 it hag in-
creased to Rs. 112,50,

MR. CHAIRMAN: You resume
your seat. He will now reply to
that. ¢ 0

SHRI BHANU PRATAP SINGH:
Madam, I am very sorry to know
that the hon, Member is misinformed
on. this point. The procurement
price of wheat was never Rs. 05.0.

SHRI V. ARUNACHALAM:
I have got the document. I will lay
it on the Table.

MR. : No, no, you
cannot lay it on the Table of the
House.

SHRI V. ARUNACHALAM:
I am handing it over to the Minister.
(Intrruptions).

MR, CHAIRMAN: Hon. Members
may plegge understand that the Minis-
ter can only deal with one point at
a time. He is pow dealing with a
particular point. He is not talking
about paddy. He is dealing with
sSugar.

st wry W feg 0 & et &Y

am wowroar |+ ¥ fex o
=rgar ¢ fn fvam ®1 o w97 a6

=nfgd 1

MR. CHAIRMAN. Excuse me Mr.
Minister. A point of order was raised
by the hon. Member, Mr. Arunachalam
about the procurement price of wheat.

SHRI BHANU PRATAP SINGH:
I have tolg him that the informa-
tion was inaccurate.

MR. CHAIRMAN: But the point
is that he has given that informa-
tion from the document which he has
handed over to you.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): This
is not the final document for fixing
the price.

SHRI BHANU PRATAP SINGH:
This document we wil] consider. [
do not know what kind of document
it is. But I can categorically state
onee ugain that never in this country
wus the procurement price for wheut
Rs. 85.0 per quintal.

SHRI V. ARUNACHALAM:
This document was available in the
Library. e,
(Interruptions)

SHRI BHANU PRATAP SINGH:
May be....

MR. CHAIRMAN: The hon. Minis-
ter has gaid that he will geal with it
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[Mr., Chairman]

when he replies. At that time, you
can raise the matter for clarification.

st Wiy won Tog : AW WOHY A

ol A T W SAT AR AT § TR
¥ ¥ v oud T wiwsrr gEEar
W Y a1 § wid o a% 99 ¥ 4
¥ o< A F fam Aqre g v fra H o
Tz G Y Fa w1 fawy gram
€ g 1 S gEar F T Irgar g
ag feari & fga W A7 IRA0§ 1 AT
frumt & wfaffr € a1 s o
FTE AT AM T A | WA TqLN-
FOATRF T AT AR T O T REY & 1
# <Yy sz st ferew 9T E o

# v Tar wngar g arfy ag fopre
T wAr oo f5 #w whEa faaet
® g zAr v F WA # &
F9 FT & | W7 I a7 far g Ay
IR A K TG TH ¥ A WIS
¥ o & wwrefr arfer (o feafir &
Fuy fawe feafer sy af 1@ e vy
¥ Fawrr W G TSN | W GH FATAAT
¥ FraoE Y fram T ®1 AT O
# A1 for 7g woORTT F1 I @
T axa & f5 ok W owr s
got afe T8 e A Jarad frew ad
fagslt wvwrT 7 A7 R 1 A T8
Ffsw wifeafa wers adf g drr 1 o®
o & o ¥ Fy ot w1 e faafaer
AE AT | ATA TH AT W AST
i 27 ol e s seafafedes
formr 0, YT I T T EAT T
Feew &, AT A AT} ArvEd o
famr &

o amdre fag o fresr ar<
Hr wgr a1 {5 aF F At & ww §

oy wo we @ fog © Sr Wy wWTI
e ot g fr e fast & osw
v fear, ¥ g wgar g g fE
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rreTes wfady wo forrft 3w ¥ §
FEY 10 Brady sy WY g wddt

s ¥ fer ot fre¥ =% fore W
TeqreT guT 91 vaa wfew vt
™

wa TR ¥ et & faew § afrer
wre & Arrim gl ¥ g v ¥
wor JorEr 3 1§ swat o ww€ R
BT ArEAr § | Sgl aF I W
&1 WuT § WY AGE AF T TN §
g aeE ¥ 8 %0 50F% 8. 5 fopady
9T § e s fopady samer § a1 99E
AT wia® e A7 Arhga | He IHE
afafem = G=Y &1 ¥ &0
A 98 arw ¥ & 50 Wredy f57 fram
w1 371 wfgd 1 9% O FOYA R, Wi Ag
¥t qORre F7 dHar § | T wEe
# 7 gure, 7 afwwr, 7 @ WA 9fr=q
w1k frdt & wrq dear wff &1 0w
WA T & FI9T &9 & 1 g .| w0
g g swewrm ) oWy
TR & faly o wre & wod o
& fawr mifersl 1 oamy garrc I
sfaw 1aF ag Fadr § 1 wre afkr
are ¥ gew Helt wg A& v A% @
oy dr g R w g E ...
SHRI P. VENKATASUBBIAH
(Nandyal): Are you going to accept

the Marathe Committee Report or
not?.... (Interuptions).

MR. CHAIRMAN: If you want to
put questions, do so one al a time.
If you do so I will understand and
the Minister will also understand.
When three of you speak at the same-
time I do not know what you want
to say. Therefore, I request you to
speak, one ai a time; then I would be
able to request the hon. Minister to
clarify the point.

SHRI K. VIJAYA BHASKARA
REDDY (Kurnool): About the prices
that are paid by the sugar factories,
the state governments have no power
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to implement them. In some southern
States cooperative milla are paying
more than Rs. 100 gs cane price to
the growers whereas the private
mill; are paying only the minimum
price fixed by the government. I
have not come acrosg a state govern-
ment which had done otherwise; they
are only supporting the private mill
owners,

SHRI BHANU PRATAP SINGH:
The hon. Member ig perfectly right.
But what I was trying to emphasise is
that ag for as the Union Government
is concerned there js no difficulty.
It is one thing that the Governments
in the Northern Indian States have
been successful in persuading the in-
dusirialists here to accept a price.

SHRI K. VIJAYA BHASKARA
REDDY: Will the hon. Minister
agree to give this power to the Siate
Governments to implement this?
Why don't you delegate this power to
the State Governments?

15. 20 hra.
|Mr. DEPUTY-SPEAKER in the Chair]

SHRI BHANU PRATAP BINGH:
There is no additional power given
to the State Governmen's. (Interap-
tions).

MR, DEPUTY-SPEAKER: Wow,
Jet him continue.

st Wy o fag : s, F oaw
st ot fr & weTaT 91\ 9Ty @w
weT ¥ § «ff, vafan & sz inv
WET W qEG TEY T

FTH AR F1 ATOGEAT & O T
&1 A faw 48 o1 = &, vw A ¥ug
T &Y a1 @ & 1 qw oft 3w *7 wwE
2 afrr ow W weelle owem W,
IR A T F I3 v & Wi W}
JuT & ¥ 1™ &, Of gm gur
i e @, e W H A @
firwmY o gree guT oWt €Y
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& v e gerk ¥ T wger
wgi a% ¥& Y wrow &1 S
T ar frgifer qew 8w qeer &
afer N STad WX qE TR Ay
g WY gare faoawr § af & o o
aorrd § frdawd §, g8t @l mradt
Fr B oo Hfadgr s Wi § fw
AT ST ATETLT KT Aoy 3w aeg
¥ = A8 FT gRdt §—a7 9T ®
fraeor & & e @, oW &Y o Fd
frrfrener &t 2—a1 ww 99 ¥ §9 7Y w1
gex & 1 Afew ot aF aF  wroAwl
w weaew @, aur fawdy oY fammm ®r
e qEATsvE WIgd § w9 af) faer gy

Wt wenlfie fog ;s g
w1 qrfeamiedy adt «r difer 7 oy
¥ wyr a1 fr ¥ Y qEECE F A
THEE ¥ 9% | @Y A T ¥ oF
HEA Y AT HTET | W g By wfemy
HIG BT IEA AL G, X SW Iq &
TR E Sy gwra AT L ) (swwea)

oft wry s Feg < & wRAT g
ffrmesramgfm Fage v
W s W w98 X
w1§ o Té qgY FeT ¥ W oqE
T ATer § § Wi Y @y e § 1 W
U REHT YR dY TH W oW @
faar mar £wn, @ qfor w @ Fro,
ST A & 1 (wmam)

MR. DEPUTY-SPEAKER: Unless
he yields, I cannnt give permission
to anybady (o interrupt him. If he
is not yiclding, there is no poin' in
interrupling,

ot g A Tag o & wgd o
frdma &< qat # WY & wA¥ qan
fis vt WY wore £ 2 guTe AR
weew &, fama fearr Y feafer guz
Twar g, a1 & Sust Ay & fag &
g | ¥fie wre wrniiy wEew O ST



3st

[+ wry s feg]

w1 WY ATy Y &, W Fae s
w, oY & ag frdwa wem fv s o
fawz fegfe & =x@ wEeaT & &9
Y 7 arely & 1 4 awmar & i et
wrawEaT §, Iy wiaw e -
AR IW qEG FT TG &, AV A€ @
T EEAT §, W A AZ KT A W,
a gw T ¥

st ¥ww W dfen (ART): aaEieE
gt A a1 gRAT @ g ) W W
TR AT FaRTgAA  ?

st wry sty ;. gATX WTH 4
gATE § f& = carfr g wnige,
&rw o ¥ oy T wfige, sreafafeie
grr rfee | gawETe ¥ 52 wrady
i g7 =1 A ad S & oW
g aw afaT § 7 AR AW F Faw
1. 8 Wradt T 4T TH KT AT g
g fF gat ©Bw ¥ go Gel ¥
= g\ & 52 Hdt F A £ @i
g @ 1 oz famger aw@ W oA
%1 =9 WY SNFAT I | TWE @™
9T g9 FWL gWIT ¥ 9%a § ) faeh
R H1 faw gw WY IECT &, gW IRW
st ot Gur A w7 GF | (saweT)
MR. DEPUTY-SPEAKER: Please
do not interrupt like that. Do not
give running commentary on his
specch. Let him put forward his
point of view. The discussion is soing
to continue for another day,

st wm ware fag . ST qEEw
W1 gETE &, g7 99 §T w@nR w6
1R 37 < faare w6, # s vy
&1 AT WET T 9T WA WY w |

qit ® wR FTW FwN ¥ AF
T & wwar {1 ug W SEER A
2 fr feww wrg w7 fegr, &Y sTeae
T g T | (sywaTr)
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wr ¥ & ford ¥ firew ¥ WY g
SEAT  wTEe § | GivwewTe frad qx
ag wrdq § i Twh GereT O
# qarare Y T & 1 oF at ag WY
Tos &) e w@ & ogw § 78 WY
g wga g far foad & ity Pt
0 aet qr fade aff & Sawr
weetEwa I a¢ Fd ff & | G
¥ fasst &1 wfqew w57 & w9 =3
aY a7 g« frar a1 W1 WY wRe #
fas 36 wfawa afaf & faorsft wgelt
& o war 3w o I o 3 wifaeeroet
ey ar? o ¥ qg q¥
F g ST AMTET & Ay FF qaT
Z fr sfd & ogeam a9 T 9@
SATTRTY &1 TF WU THTT § WIT
FAFT wTeT WY TGNT § 5T T3 G798 3w
gfrar & ®a ¥ %7 9T CEORT ¥
AT & | 4% el w1 9 A &)
foa s ¥ & ¥ %1 B o faorsly
TS gATL AT 3 Y ogw @ g AN Iw
Iax fag FU% ar gror & faorelt &
Frifs it WY & 1 vEE fog wwTe
e g .

g% WOnIT WEew . gHTS a1 wraw ?

»it wry nea fag © wTEe W= R,
e &) garer w1 wfafesa g

forefY % a% WY fad & Ao €
7 Farl g TG H WG T8 RN
oY o Tt | AR e oY
e =T foF o &dY # s arely
W & a8 IJ9FT I § ar g ?
= a7 AY fadit s fF o st §
dat graT & WX S 9 WY dear ggar
tgeraqEi ST T aaA g ?

oo At faardy off & ST
&1 g for Wi fifar # am
w8 )| ¥ Iy ST ¥ forg g Fordreer
FTAT ATgAT g 6 14T § WA 9 v
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wfy ferwtars mgmm
Wt ¥ 7.9 afe fewnnm dwd &0
oY agt & frarw ot g @17 I
Irafeuyt o goaT wet & wo Wt
&% SATiea g o fis g 9% oY wra
@t w7 waf Wt 3 ¥ & a7 ff, 7
off TF W% BT I17 § | TawEw g WY
g fis wrorr Y gdmrear o W@
frertare Sraer wlreAr agw wT AT
&, W #Y mref-araceT A HLARATR
w17 ¥ WY Gi%E Ty FT FAQ § IF 0T
o WY 7y A w wifimr w3 e ¥
W frw vy < et Rl aw ax
30 9TIHT CTACHT WIRTAT fana oY
g€ | % ww #Y favare feenar § f)
&Y ayg wfy feaomy & qorrwr wiw 4T
X w99 feetgme WY stae w7 QW
w¥ a7 gurY frmry wmare & feeaT
& ww dar 7Y w97 1 ST w7 98 dww
§ ? w1 AT TE A FAT g ¢

it gifoe arq forardy (WraTeRrr)
£ v qew f oY wwr @, 8 oww
qrfir aE ¥z qre & 18 TTIAT FIT E
W1 ¥ ogf v g & 7

st Wy sy Py ¢ & @® ST
g § i vt s G v @ 7w
w 9T fit & fr awror  fawmmit «r
wraT & foag swc & T W W
e 9T findT § fir ot o ow Py
§ <t 7T ¥ Firarr vy Far W @
ag 59 arq v Fix § Fiw aamer & e
WY &q7 fagr | wrw G & faarAl Ay
uT Tar ¥

st ®uw O oiwd : gEEA Y W
faar ?

sY W s feg 0 wETe SR
FEAT F 7 aT A AT FLaT | (wrwEm)

L] htm ﬂn‘ m LE 1
fear oY g ¥ W ﬂm (3
MR, nmw—sm;am- It s
not a running commentary. Pleaso
take your seat. If he is not y!a!d.‘n;,
please take your geat, .
(Interruptions)**
MR. DEPUTY-SPEAKER: Plene
do not record.

(Interuptirons)*®
F ot wy e feg oo wer mar fie
o1 w7 foaads & € afcors adf
7o | a1 % foed ow a5t § wfa fwea<
ot dmraT ¥ afg gf ¥ a@ =@
WIEN E | 65-66 ¥ qF ¥y duMT
8. 3 frew wfer ¥ oft, g ww
TET 75-76 F 14. 187 7k &1 afz
v 7o Sfawa & 1 qrAw ¥ 8.6
# swe darny @ 65-66 ¥, Ay
TgET 12. 3T R ) Afe a3ufhem
€1 3¢ T 3w § fF owwr it afz
FT ¥ W ﬁaﬁm*zﬁw%
A3} W q@ W€ gET smewr qan
qﬁwwtamm ast ¥ 70
T 50 sfawe ¥ T sfe ope
qaraTT wY @Y | aw Wit wET ar B
gt dmfw ¥ T T LF @Y &
TN AT AEAT B ... 0 f,

=it mfewt wre frnd : v mar f
oY WX § T TavaT oAy § o

sit wn ana fog :91€ &Y Tmar
g

My F}H T Wi arfeerr
M gaar Nif9e | o oifeene @
A AT aEd v w e & Afiew
gt dmifet ¥ ww W E ag &
st Framer & forit Tee 1 Ty oy
Y t s qifwearT wY @Y fafaa

**Not recorded.
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s wpres feg

zn A wlew @ s & wfrest
wred Qo v Rt A g e
T ¥ Fafersrr o g & wwer § 0
T WY 7y v g fewrk o §
At feregw ks & § Wit ey
sl ¥ wgwg v § e dwres
wrff w1 eare Tfifas av e
wraTC 9% WY P weR wieg | 8
% o fegr @ forw ax grfer @
k; wgr way e sHelt of il o ® i
% wgar wigar § wgt WAl w1 wevw
& P 3% feqor ¥ N T v A
T8 AT ¥ wgi oy W IAeT v
fis waT I 7T wafaa qoerorger §,
AR A & WTH F ATHT qT AT I
&« we T )

Fr Bt ,
15358 hre.

COMMITTEE ON PRIVATE MFM-
BEES' BILLS AND RESOLUTIONS

mm‘
MR. DEPUTY-SPEAKER: We now
g0 an to the Privaty Members' Busi-
ness. Shri Devendra Satpathy.

(Dhenkana): I beg to move:

“That this House do agree with
the Seventeenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 18th April 1978."

MR. DEPUTY-SPEAKER: The
question is.

“That this House do agree with
the Seventeenth Report of the Com-
mittee on Private Members' B:lis
and Res.lution presented to ‘ke
House on the 18th April, 1978."

MR. DEPUTY-SEEAKER: You will . ;
Bave to wind up because at 3.30 we The mwotion was adapéed.
have the non-official business, (in- = - S Y

). There is no clarification il
needed. At 330, we wre gtarting the HOMOEOPATHY CENTRAL COUN-
non-officia] business.  Either the CIL (AMENDMENT) BILL*
Minister winds up, or I wind up the i

debate now, and We carry on with the
non-official business.

oft wwy e Py - & ST e
W®r AT FCAT gy § 1 & ag o wwgar
¥ v caw zags wwd fr or sac oy
zfre & fgat #) qfes & 7 ¥ o @ 0.
dar & gy vg YW g AT K
YATAT & QAT AT | g S
& fr oo ¥w % framl ¥ Twr gul
HYR o9 f) T AR A g | W
I % o & fag wf Wt ge.w
Pt WY ear &, el oft a@ & e
wwew ¥ wrdar, guwr worxy fear
Lich

(Amendment of section 2)

off o W (TN
Ireqer sy, & st o & sens
war g e g ¥R ofory
wfafm, 1973 %7 aWiWT & 019
frdas & greaTRer w7 w1 wefa
€ oama )

MR. DEPUTY-SPEAKER: Ihe
question is:

“That leave be granted to intro-
duce a Bill ¢ amend the Hogntec-
pathy Central Council Act, 183

The motirn was adopted.

ot warew wiew ¢ & frdas w)
guraTfrr wor § )

*Publishi g - Gazette of Joaa
dated 20-4-78,

Exteraordinary Part II, Section o



357  Bills introduced CHAITRA 30,
CONSTITUTION (AMENDMENT)
bILL* R

{Amendment of articles 19, 31, etc.)
it 7w fra @ (TwaEE)

3qTERET HE IS, § HITHT AT ¥ qEAqT
T g f owra & d@fagm #1 AR
HOT A AT fadgw wrgeEaHT
F &1-Hulfa -5 )

MR. DEPUTY-SPEAKER. The ques-
tion . is:

“That leave be granted to intro-
duce a Bill further to .amend the
Constitution of India.”

The motion was adopted.

it wgwr feard oo fadas W
g v § .

CONSTITUTICN (AMENDMENT)
BILL*

{Amendment of articles 84, 173, etc.)

SHRI 'RAJ KRISHNA DAWN
{Burdwan): I beg to move for leave
1o introduce. a. Bill further t{o amend
4he Consfitution of India.

‘MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
‘Constitution of India.”

The motion was adopted.

SHRI RAJ KRISHNA DAWN: .

jntroduce the B:il.

\CONSTITUTION (AMENDMENT)
BILL*

{Amendment of article 19, omission
of article 31, etc.)

it R geE weet ()
JqsT WEeA’, § yEad Fv g 6

1900 (SAKA) Bills introduced
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aF AT F glaam F1 A7) gume
O arr fagas 1 qwE Q@
1 gafa & w7

‘MR. .. DEPUTY-SPEAKER!: The
question is:

' “That leave be granted to intro-
duce a 'Bill further to amend the
Constiution of India”

The motion was. ddopted._

ot AT ST arent ¢ § faaas
FT G FW@E 1

JANATA TRUSTEESHIP BILL*

o TRt fag  (WwErR)
~garener g, & e F@r § F
@ gaul & A% fagre ¥ fog g
frrrat &7 ST FT AR qEsQ fawat
FT T HIA A (FaFH F 1IN
FIA FY wIAfT & A7 |

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a: Bill to provide for the crea-
tion of Trust Corporations for
further development of enterprises
and for matters connected there-
with.!! -

The motidn was adopted.
To TrHwY fag : & fadas wr+*
LTI F@r § |

CONSTITUTION {(AMENDMENTY,
BILL*

(Amendment of articles 19, 31, etc.)

*it T AR (FAAYI) @ IMEAA
wgre, f weara #ar g 5 W &

ssIntroduced with the recomimendation of the President.

20-4-78,

#*+Introduced with the recommend ation of the President.
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[fr ez T1z7)

afarT st W1 dwET o S fedaw
w7 gueqiRe 3% &1 ey ff o )
MR, DEPUTY-SPEAKER: The

question is: -l

“That leave be granied to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

st g g : ¥ fadaws w)
{ gTeatfas #=ar g

CONSTITUTION  (AMENDMENT)
BILL®

{Amendment of articles 852, 358 etc.)

SHRI HARI VISHNU KAMATH
(Hoshangabad): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further {9 amend the
Constitution of India.”

The motion was adopted.

SHRI HARI VISHNU KAMATH:
I introduce the Bill

15.37 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendmeny of article 51) by Shri
Hari Vishnu Kamath

MR. DEPUTY-SPEAKER: We

now take up further conslderation of
the following motion:

“That the Bill further to amend
the Constitution of Tndia, be taken
into consideration.”

oft iwx ¥ (7)1 "
TSR oY, ¥ WM |
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T & frofor § age o g frar
a1, tafee S foied & 37 ¥ q@1—
“HEIA, g aawTEy, g faww q@ A
ZATE JETH #T OF wEw F € § WA
goT, 39 favw g ¥ gew awW wUw
e & 9 § wrgy, wa afe daw faea
q7 1 &1 99 & W’ KA A1 HAFT
wed 921 g Frer & 7 Ve s
F wgr—"afx dww fava g gw
a1 38 ¥ ®\9 &7 wew gom, g ar &
wgT FaeT Awar, Afew afg SEr
fawr 7z &rm, a1 # sae Gwar g 5
IH AT FHE, T AT IO T F
w1 T T407 g 1" 99 * wEA T
ared ar—afz fwa favg a7 gum o
T T HEUTATM  ET ST, HIAAAT
T T wE, gvgaT, Gepla, @A
fefrarfsmr—ae w1 @ @
T ST 98 F AT FW OFT 99
g %Y wegay w1 faato @ ¥ )

QUTETE  WErEW, WTH §@ ¥ FEr
gwear ag & f gara famm, o a@r
wC T 8, 98 wrw ¥ ¥y & faq @
@ ¢, &fFT 10 w1 A WY e
FTT T TTOT WY TAAT AT W OE
a4t fegfir % o aw W favw & sr
TF g 45 T §F WEA-NEAT I X
&l @I, a9 aF W@ wfT AW

*Published
dated 20-4.78.

in QGazette of India

Extraordinary, Part II,

Section 2,
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" aff wwet §, wf s wife AT
& & o aed deew madiz (TEEl
aoere) wr Frotor s g o afx
- Qet aed iz W g wE, AT IW F
FT §F IW FT T FEAET I
F At

Iqrqe WHAW, WA A¥T W1 0T
2 9 fir g ¥ ¥w 9T Aifes frax
Foar wrfgd | w9 T AT WY AAA
% 5 wio ¥ v ¥ faw & fag aga
79 wH frar § 1 ¥w faufedr § o=
TGy afr ger  R—"aw€  wEYEA
oy qrfigqrie’’ | IW FEQT A ATH A
u“ﬁn mﬁ_'_;m. #Eﬁm * TTHT
150 T} & ofemw fordafer o

far, faw & g wiedw 9% @ W=t
g€ Frg ag ¥ @ o A dEew
waidz #Y womAT A0, @ F A #
faarefand & ag qx dfaam #7
Frator feqr mar WX vaar OF Arw

Iq W

qry fiear &, S9 % W@ & urEr
et ¥ T g ® faare so
g3 o W< g8 afardz gy ag
st § w wredhg arfearie ag
Farag w7 § fr ae¥ ) g5 widied=
Q@A @ W IW ¥ wT fawe-
fuxrel @Y, o1 7g OF aga T ary gei

(Amdt) Bl  g6a

v GuT Usr § ot @ % frg waw o
w3, thfnafer & we gimr « oen
feat asar & 1+ oy g Tfeariz &
:@rm ¥ qay § ot ag o R

wd fror: arafer o SR
At T FZEEA U

N gg A AT AEYT § 9 @Y gRTQ
SR ¥, Tg gW ¥ @ QU & awar §

W< favr &1 gn gg aar ewi fis wfa-
#fa & fgrgear & fawr wife & fag
YqoT F R E N F@ @R N
wwaT g e 1w & wfos gversiewn
T T TEY grAawar § 1w e ¥
AAY §%Eq €9 W ¥ & | g
0 e w8, ® A WA
ey aqrfeaniiedt qeifage & Saoia
7 % § i &€ omgh o< g § W%
# g7 & A <@ § W & e
st g e Q& wg =afer o oo &
T R A W ) AT W Ny W
warE Igr wwd § Afer ow fawr qar
WTQAT AT AE T ATRAHAT AT 6T
| ofeena o o a3 @,
ot ag gF ¥ & wwt o dfer ag
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[ v dx) ,
Wi 7 o %< arerfiorar v wf ot
firgerm, ofveny ot wrer W @
gwyl X @z | vefed & s
qEet ¥ 9% qrdAT $99 e gw W o
# wg ff et & aw 9N Wi tw
®Y gw I ¥ Aey ¥ ¥ W g
& woiiaTdT W ¥ A ¥ 9 )
& oy Wit & o ety s fie
AL IE F I H oF FRE G W R
TR FAA ¥ GF e gg fowr F
TS T ¥S UTH WA Lr wigg |
¥ ¥ N 9% Awew §, § O gk
o arre €Y W€ § | I K gL EA
wT g uF a0

frox a=d wa & T AT W,
@ & gt o o ot g # m@v oo
qfimsft 207 & S ¥ AT qor fe
wr Wy fggea & & 7 A% W@,
“oy, 1 A P ¥ fe v
® ' fearewe D § A I wer
fir v ore FraresT g« At & sy
xar ¥ W v fggmaa ot &
ag wr Wi 8, ag wrw aren & &
s & AWl ¥ fr fegea & @
T FT A AR § 1 & o w7
w awy § afes sy AN 100 W,
50 Fr | A w9 g wraT §, I9 w0
N fuRd i g s ¥
tafee wrw fggearr ®t st
s @ arfe feedt et § o
TS GE-WEr T w0 W
AT AW g &, A wWwr @Y
ot g Wi wafoew T
qrrer greT weat & fmbor 3 & gg
% | T weat % T ¥ faww & miw
afr & wwehy & 1 wafew wior & g ¥
o ¥ WY ff dETT ® el W e
faeartat g fe afx fav & s mir

erfr  wwf § Y TR W @

vl g, W it

Ry mfer M acs W m P AT § 1
THTT ¥ TG JY =fer w1 oy faw
HYT F& WA WX T &@w
g |

¥ woere ¥ for wilw Faav §
fr favxr wfr & fasg qw 2w F WY
g Y awar & Wi ag faw e faur &
TS weaT #aw § | ST 8N faw w5y
AT FH, Ffgwar &1 qfcer X r
ofs w1 o= =fe 0, hfagee
WEHRTX & W9 H1E H9ST AT WA §
oY IEEr e & fag awee W
dart @ wifg

T Wi & W & wurenw wgRT
Y g 2 § fE SR R awy
& wya< famr

wlo wwwt feg  (wrregT)
Iursaw wgrew, ww faw faedaw 9%
w ¥ wai ww oft § 7 oF Afgiew
fridas § WX ag oF Yhgpfer =fer
SATT EET W war wr § o Wl
o fawr gOHTT WA W o F gw
Wi frdw o el o & Afewr T o
are § s fewr rowre way o foar %



& fagra w1 A= guT | oY wreand
g oyt ¥ fawr g ) Aiw
TR | WemA AEIRT, XW AT FT @y
o TRt faara g v Ry § 0
wgt wrat & Fr ag o R e e
& FEgE: gETY WG ATEE A i o
¥ g fad | Ay A et Y
i ¥ & ur sagpies W,
sfeers wrfeafae & 1 IR g
g:

“Netionalism is not the highest
concept; the highest concept Is
world community.” o=

arard oy Wil o widy oY &
firs §, wg “vu wwx” wgx § @
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T o e wort wr ot € | PR ot gt fis grt flter ot & agwr
wwy v Gred wenw i wrede g & ‘o wwr’ e qev fear
dephr ¥ gxoit & oy fow s fmt a7 | Iy wrehw qowT ¥ wier b )
fir g ¥ qriwne gfer o otw wiY off gy & Y “wrefenw o wWAW
t oy wrchw fammer oo & gy qfedY” ¥ frer STwTT R werAT T
gt werr & | SR T Wl ¥ o ey Ty STHT ¥ wai & farwwr we-
el ¥ wAWT wETT & AWM w1 fowr & oY v o1 f w1k are Y
e g fasr € g, SuT A g wrar ff arfgw | wE
qfer WRWEE BE A M@ W F
ma;'rmw@ﬂ.w:wﬂ’rw g wuT W & wer Wr
'[H!UW'T‘IT | ¥W Ty that
o 9 g v o i it O
ot arer v Tty o | o T ooetis e
et ¥ o fgem wd¥y Tw & foeeft ans Y ey
forer goeTCH amy @ g o gk Ty wT AR e @ wf ¢ ) o
Tt & Wt ¥ wwr T f— fararer w TR A W
wﬂ#gavmi"wmﬁgwﬂiqr “....it seems indubitable that
HATIEATE ATH, WIS i i1 sclentific man cannot long survive
gt wepfe ¥ 8 w2 el w and all the means of mass Sestruc.
a¥ gt & grww afcarr fisur war 8, tio&t:t;i:tt_h; h{:ﬂa of ldm:ﬁ
T wa e # o far o @ ok e
Y FTOT & v g Tt ST ot Bl povarl ik ff hellinged, 6
mqﬂmﬁmmtg war.muldf;;p?iout:;gmnbalﬂm
T ¥ Y & ¢y anifirr da ¥ wie m"“he:,‘,_.,pt to“;',. ,,b,h: This,

it geems plain, iz an absolutely in-
dispensable condition of the con-
tinued existence of a world possess-
ed of scientific skill.”

e ot ore gy vy awd §
A s gt aw e ¥ Wiy
aRZT XY MY T & X THRX wPr-—

“I am neither an Athenian nor a
Greek hut a citizen of the world.”

AfT o ot wwew ¥ s fwr fr
goTa afr § | weTE & vy &

“The world i my country;
bhuman race is my race; the
of man Is my God ang the
of man js miy Neaven. ”

3
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Ho Zraaay wy arar o wfy 2 ¥ 1 wrw
wy uwy ¥ fis @Ry, TTaAAY 99 TIH-
e ¥, g | Ffee smgeeTe o
w1 & w7 4ff vg gy § ¥ W
AR fgar 7 favy wIwTe oY weaAr
1 4T | ag oo oY A ¥ | Wy x9 AW
T #Y B, ervimat £ dfier ¥ o
W | {fwr aree dwfaan N iT &
frdw fafre ¥ Siv wEr 4r:

“Hon. members may say, thal
this is elevating the United Nations,
or whatever may be the authority,
into something like world govern-
ment; be it so, it is none the worse
for that. In the long run, this is
the only way out for mankind.”

et 7 WY fovr @ewm #Y @ vy
fava & gAY Jgw! @@ WF AT § )
g aed arfaarie WyeE § g ar:

“T would like to see a world
government grow out of the UN.
‘What stéod in the way was not only
©old prejiidices @nd old loyalties but
above mll fear.”

" gt o ¥ owdy Oy ¥ Cfavr-ae)’
W wEweaT w7 R fear 3
w: A T w1 awar § i favr
! grawrrar fafeare §) gn wofas
quiqgaad F iR AT
a3 Svar faew g gor & 9w
et & W wfsai ¥ wyar 9@an)
faew g7 1wk @ fawr w7 A L W
faen amor & wg awHT Agy § A 3z
amar  § fis fawr g & ssa
& 7 @Y afew suawY =afawar Wit ;E
*T oy | wror gn dmvfer & fawg
¥© T wEAT TE | Afww dw wiwr
wTRr AT e gAY wifgd AT #,
weet fawr 31 gat Wt ¥ wgr oy
oY wyr W1 wnar § fr @t 3w wie
Fowafaes § Awafsn i @ a@ &

“Nationalism: is a ging of triba-
lisp.”
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W AR & wrAEar W syt qgear
t? v forgar Sww) wivesr fear 8
3T firdft wr fagmr & aff fear &4
tafey s § fs ya@ Usame WY
oY TREFAT FATA EY 1 & wWor vy
wardsdmar & fagrat # gftmw Wk
qeafea gY) Fr=ER w1 oY fagr
grctuafosy v wifax &1 98 wav
arw § Fr ara o g P
¥ &fraT a3 O It § o wror & sy
¥ 1 o fagaeme & g o Famet
¥ wow ¥ gEvy gr W & i
g wraes § BF g1k Ay oF T
wadem fagra 1 o g 9 av-
ardY wrataE! ¥ FUTEY ) WX e
TAT FTHY LT X %7 & fr og Seww
2) W gma ¥ aw ow AR ¥ Y
g 7 @, afew goardd aw F w
@Y wfEd | R Efed ws se
T, WAF FHTT § UFT #7 oF faom
T gRY | wEifad qrma w1
forvw aigex aomea €Y T W WIS SHEEY
st fawain #Y &wy 9T aure
gt o ot &, fageAmy Wi AW WY
AT 9T aure ERY o o @ wifE
ag gl F |row v afnezy wY A9
ag T wror w W e F wAw
g g A fafera w9 ¥ g wres
¢ fr g grm

qiferd o % g8 o W WO S
e @ A e F fad o FFT
1 fagrer §, ot ¥ fgese fsdmar
Wt it ¥ gEfet &1 9w g
ey wraww § e oF fawr awrR
¥Y weaAT g T | aTo & WA O
gfrad &1 we gAY famr we
Y wonaft Y frwr ¥ ATTEAT FHTR Y
) g T dww wAwar & fog
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orvere §, Wi G ¥ W
wrwwrs & | der areity sy aw &
waray fis w § oF fa &, oF €
wra ofcare ¥ orgt el 3§ o gt
wezifewd §, ot wqfa o worh g,
wd gE W uhwar Wi wwmT ¥
wiswrar wix afger @t &1 sme
WY 0% &, A ofE oF Ear @
T FT N wfas wH a7+ § a8 FACST
g1 afed st dar fawm a7
sEAT ¥ ff gar &)

g9 AR A T99T H OF e 99
o} Tge atepaTa A ‘224 v wR
Few faey oY “qw a=”) ¥ femd
Fu97 ¥ ugt off 1 e wa dar W
2 fr wgw afpamy aaqw § oF
Faeradt A & wfew qardant AT &1
HAY SATRT WA ST § 7g 7@ § gy gatew
g & gfeai ox §2 gg oAt
<ot ¥ fafge amd ¥ o 2@ go A
& 9% & W =Y ¥w I ¥ wypawed
¥1 fadm wX g% & foer o1 B2
o & A # At e @, e e
wer A fNA F My @ W awE
WY § ) &Y T THI F IRy &7 €A
FC g%a §1 g9 ¥ W S
Fiar ga? 7 ¥ A€ Ay & faw
ATHTL &Y o7 &7 feeld oY g @
fardr e &7 wror & g F W st
g &

gt FTA war off a® e W
avr § q@ fawrre @ s ag wEwl
AMGHAT WY GEE | qg wARa e
O T AEwWEaT § | AT STy
¥ GATHEE W A (EW WA B
% fod off =T, afes sqifes fafy-
fuew wis w2 oYfert o wgy § | wnfeser
g ¥mgroqr §:

“The State shall in garticular
direct its policy towards securing—"'
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witags Q| g dur & frd
‘srar firar, gz fisar | 9ad fadr
sereter Wt § | 98 saww § s gat
wfaam & fadme qaf § TowT yrraTT
g Jraay At Wi Y AT 'R Ty
WX 7 9, IfeT Wit Wy aveh dafr
T fawr ¥ agy ¥ o sorvq Sy
gnir
 wifaam ¥ frdwe ot &Y g 51
W 971 g —
The State shall endavour to—

(a) promote infarnationa] peace
secuflty;”

(b) maintain ljust and honour-
able relations between nations;

(c) foster respect for internm-
tional law and treaty obligations in
the dealings of organised peoples,
with one another; and )

(d) encourage settlement of in-
ternational disputes by arbitration.

16.00hrs,

Teg d@faart ¥ ag a1 I g—amw
7t & wdE qwed, o wAw 7
¥E& Wt IvETa SR & far WA
fadas ®1 @7 ¥ @ §, ag T
w1 Nfa-frafr & gy § on @
fawr Wwfr gw fao fafu-dar s
Har ¥ fadas o woflar @ faame
L1 W TR g0 fagas vy 2fier
T RSt , N 9g v wrew w1 & g
afew famy wY S=aT TTHIC $T AATTT
grm fis 399 far-ar T = fawm
¥ gF srdE, e Wi A FHEww
gy frar &

afx gaiaw aoee ¥ o fadas
w1 @ 7 fem, s9ar gaer R
frm,~frr-aoe @ aft Y, W@
WX T[X 7 HW XA, A AT At gafy
g¥ weifer w0ft fis g Q¥ O
agrare vt frdw few, o wrohe
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8T Tt Ty}
!\‘mlﬁtfuﬂmﬁmtt
sufny finely oy safiry w7 o sreamer Wy
Qe v wr weiw wff dar wifgg

wrr wgd § i e Ty ov v
¥ & femr-aoere wff ¥ st | WY,
Ju¥% fag wrras wTEwT T O
g1 | ® farr & v et o =fy Wy
T AEAriar ITATIT w7 NI ¥ fawa-
ORI & faT w9 (%e ararer a3,
Wt g T T §eo; favr g WAem
fis wreaed A, o wrgeE wgeTar 8,
fawar wY T v foar &

e sty § fr g saar w5
fermr-Frdw 3w afirer xw W W
qT | ¥ fag s g ww faduw w)
T T ¥ §, a1 e o gy
T & T & frwer wowT ae |
&Y swar & fis aw ga qgor T ¥ el
et o farend ; e wew H gw s T
35T g5 § 1 W faw maer avar WY
R WA 3T0 O frdww v e fwro s
¥ v ey firanedt

qw & ¥ wrw ag & i Qo wgd
grar §  anfawe w7 famdd o &
a1y & wawe g fr GF egwaw & wfa
T fadw o ger 8, Sw g g
i Ea § g e N
faegw &%, Afer—X wolt T &
ae ‘afsr” ' 3 E—Afe am
syregrfer 7@ &1 a1 5T w19 ar
wrawy wagier § 7 fafy afy
wrreT WY gy & agwr€ ¥, &
gawar § fs 3t arfs et v e
% ff g 41 gt o g W
qfretd §, feam Y Tl O e
fawr &, TH IAX FIT TEAT KA |

e F1 Fwior feg ST gwr ?
wgr wrar § s S w3w sl & wey-
AT T w7 Fermor gwm 1 grew & et ¥

A g Rt vix wns AT T daw,
whow, dfefow g ww s frr e i
frew §e % U2 Tw gEl ¥ v
e §, forg g wifa, frgens Wi
W At ¥ e e 8, 5 v T
g4 gy & wal ¥ wgwr wifeg e
Orw Newfrfeew Wifew (v fic Wi o
AT WTT i, yiew, S ge ey

¥® frg Wy wrawwar § OF |
e w2wE #Y, OF gy swir
7Y, WY FaORr-GTRTT WY WET BT ST
a1 ¥ 1 grew, e A N & faarer
Fae Tega aw difaa &) = wTg

* et ¥ W gH U W s far
w7 searfaw v £

¥ fafir weft & ag Prdze v f
WSRgsgrar 7Y, AfeT s g
 fadas & e w3 w1 vow Wi
w7 ¥ | & gA% wwmg wew s 5y
Ta fadas o oo wmiT ¥

SHRI P. K. DEO (Kalahandi): Mr.
Deputy-Speaker, Sir, I do not think
any persuasion would be
to wholly support thig piece of legisla-
tion. It suggesty amendment to the
Directive Principles of the Constitu-
tion and if we do not have the requi-
site strength today, I beg to move that
this Bill be circulated for eliciting
public opifiion by a certain gate, say
by the first day of the next session.

Cofing to the merits of the Bill, §
would like to say that the advance-
ment of gcience and technology in the
20th century has strunk fhe world and
nationalborder are gradually wither-
ing away. It takes hardly few hours
for a man to girdle the earth in the
space. The globe iz much gmaller
thmkmt was conceived a few years
bae

After geanning the space, after
landing in the moon und mfter collect-
ing the ddta and photographs from
the various = plinets, so far as our



this human race oSt this PRtly
planet should be the endeavour of
every thinking man.

The world s a beautitul™ fapestry
interwoven by various cultures,

we can grasp the nature and dimen-
sions of the emerging threats to our
well being, whether we can create an
integrated global economy, a work-
able world order gnd whether we can
reorder global priorities so that the
quality of life will imprové ratliér
than deteriorate. Thig is a very big
question mark and when nations,
more particularly, the big powers, vie
with each other in the arm race, for
the stogk-piling of lethal iweapons,
for nuclear intercontinental ballistic
missiles and all dangerous gadgets of
muss annihiliatlon, the future to me
seemg to be very dark. All talks of
SALT or dissarmament, or nuclear
non-proliferation treaty seem to me
just to hoodwink the other people, the
poor nations. There ghould be some
consistency between the precept and
practice of the big powers,

In this connecttion, 1 woulg like to
juote from a very eminent author,
Lester R. Brown's book, World With-
»ut Borders:

“The nation-state with its sacred
borders brings with it a concept of
territorial diserimination which is
increasingly in conflict with both
the emerging social wvalues of
modern man and the circumstances
in which he finds himself. It says,
for jnstance, thut we can institu-
tionalise the transfer of resources
from rich to poor within national
societies but not among societies.
The poor on the other side of a
national] border are somehow less
needful or less deserving than those
inside the border. I we conmsldes
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ourselves a® members of a human
family, can we continue fo justify
territorial discrimination any more
than religious or racial discrimina-
tion?" '

16.10 hrs.
{Mr. SemAxkEm in the Chair]

We live in an age where problems
are increasing world wide—the world
food problem, threat of world infla-
tion, world population problem,
world environmental crisis, the world
monetary crisis, etc. ete.

If you analyse the various develop-
ments of the concept of nation, you
wil] find that plots of land have been
divided and sub-divided generations
back due to some historical circums-
tances. They are considered even
to-day, in the present concept, as
sacrosanct, for whose preservation; in
this century we have seen two world
wars causing colossal loss of humen
lives, where human beings were
treated as guineam pigs.

The widening economic gap in a
shrinking world will exert great stress
on the international and political fibre
of the world.

The confrontation iz between the
rich and the poor at a global level.
It is not temporary or an accidental
thing. It is too much deep rooted. The
concept of social justice of the poo-
nations is fully justified. The days
of colonial rule are over. The last
vestiges wil] go in no time which we
find either in tip of Afriea or in
Rhodesia, The United Nationg were
seized of this problem and to ghrink
the disparities, to give more oppor-
tunities for growth to these develop-
ing and under-developed nation, they
started UNCTAD. But so far as the
performance of the UNCTAD js con-
cerned, I can gay that all the moves
so far have been a futile exercise.
But the emergence of the gap between
the poor and the affluent State is a
historical fact and thmt has to go if
the world has to survive as a whole.
The only solution in this regard is
the world Government where we
eschew national, cultural, linguistic,
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religious and colour prejudices. The
‘entire perspective has to be changed
and the outlook has to be geared in
thet way. So the proposal, the
legislation that is before us to have
a Constituent Assembly, I feel, is a
correct thing. All instruments of
masg annihilation have to be elimi-
nated. Even at the ripe old age of
90, respected leader Shri Rajagopala-
acharya made his first foreign visit
to the United States and persuaded
John F. Kennedy not to go on with
the production of nuclear weapons.
Mahesh Yogi in his own way of
transcendanta] meditation, with a
spiritual approach, tries to have the
world Government. Here is another
Yogi—Shri H. V. Kamath. I call him
yogi because he practises yoga every
day. Anothetr yogi has come forward
with this legislation and I think it is
quite consistent in the present con-
text. 1 fully endorse the views ex-
pressed by my learned colleague Dr,
Ramji Singh and Shri Shankar Dev.
So I request the Law Minister that
he should not gcotch this Bill. He
should give an opportunity for the
circulation of the Bill to elicit public
opinion not only in this country, but
even throughout the world also. 1
am sure we will get tremendous
‘response towards this Bill.

SHR1 GODEY MURAHARI (Vijay-
awada): Mr. Spesker, Sir, I wanted
you to be in the Chair, because, it
is one of the rare occasions when a
Deputy Speaker would like to speak.
I have believed in a world govern-
ment for the last 30 years or so and I
have worked towards the realisation
of this ideal.

It was Dr. Ram Manohar Lohia who
first inspired me to take certain cone
cerete steps towards the realisation of
a Wworlg constitution. It was under
his guidence, Sir, thmt I had first
become one of the office bearerg of the
‘World Constitution and Parliament
Association which recently at a Cen-
stituent Assembly held in Peris adopt-
ed a model constitution for a World
Federal Government.
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It is another matter, Sir, whether
nationsg accept this idea, .gr met.
because, even now national chauvinism
and the desire to keep one’s own is
prevalent and predominant amongst
nations. And, I do not thik it is an
easy task for any Government ic
come forward and say that it stands
for a particular kind of a constitution,
Nevertheless, a non-official effort was
made and a draft constitution pre-
pared. And it is now, Sir, time, I
think, that Government should also
think of adopting a world Constitution
whether it is by improving the consti-
tution that has glready been drafted
or by amending it or by adopting a
new Constitution. But the ideal of a
World Government is the one thing
that 1 think humanity today needs,
But for a World Government, I see
nothing but destruction in the world.
On the one hand with neutron bombs
being manufactured and all kinds of
nuclear weapons being stockpiled and
no sign of any total disarmament, it
is inescapable that we should move
towards a World Government,
because, gnly a world authority, which
has a pari of the sovereignty of every
nation, can perhapg bring about an
order in which there dhall be no
armament and in which there shall be
no bombs and other kinds of weapons
of warfare.

As long as we believe in national
frontierg, as long as the world believeg
in amassing wealth for each nation,
as long as the world wants to live at
the expenge of other nations, as long
ag one natiop tries to exploit the
other nation. I suppose. the prepara-
tions of war will go on; and there is
no end to it. However much we mighf
talk about disarmament, however
much we might want to ban nuclear
weapons, this is not going to produce
any effect, because mnational chauvi-
nism ig supreme and every nation
wants to thrive at the cost of the
other.

Therefore, unless there i3 an
attempt made to bring about some
kind of a world authority, a world
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Gomrmnt. where every nation
surrenders part of the sovereignty to
such wauthority, which authority can
really impose its will upon the people
of the World, I don't see any future
for mankind.

And therefore it is that people like
me have always believed that the
nationg that really believe in peace
should row make an effort through
their Governmentg to bring forward
such a World Government.

That is why, Sir, I came forward
to speak on this Bill and I support
Mr. Kamath's /Bill. I know there
bhave been groups all over the world
who are working for the formation
HOf a world Government., There are
wvarious groups which are gtriving to
iproduce some kind of a World Consti-
tution.

But, all these will mean nothing

unlesg the nations agree to come for-
ward and contribute to this effort.

So long as Governments do not take
initiative, it ig not going to fructify
and that is why, I think, Mr. Kamath
has done well to bring forward this
king of a Bil] which envisasag thal
the Government take the initiative or
make gome efforts towards the reali-
eation of this goal.

Being a Deputy-Speaker--I do not
know—1I should not request the Gov-
"ernment either to wuccept or not to
accept this Bill. But, I can say that I
fully support the effort that Shri
Kamath js making today and, I hope,
the House will unanimously support
his effort and there will not be any
dissentions on this because, I know
there are several systems which can-
not accept the idea of a world Gov-
ernment; there are certain political,
system which, in the world of oday,
do call for a world order but of their
own conception, Take for example
the Communist movement. Com-
munist movement also talks of a
world State and, perhaps, division of
the State as well, as an ultimate goal.
Of course, they have their own econo-
mic system and social system which
ocome in, I suppose, in the way of a
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proper negotiation with the other
systems in the world today. I think
that even among the ' Communist
movements, 1 see & drift towards co-
existence with the other systems.

Perhaps, a few years back, nobody
could have thought that the Commu-
nist movement would say that they are
prepared to co-exist with the other
systems. But, that development did
take place and, therefore, today- I do
not see any difficulty where diffe-
rent systems that exist jn the world
today can cooperate to form and
bring about a world authority. It is
another matter as to what the Werld
Authority would do because, to solve
the economic problems, to solve the
differences in the economic dispari-
ties amongst the nations, I suppose,
the world authority will have to
contend with all these ideas—the
communist idea on the one hand and
the democratic socialist and welfare
ideas on the other which would per-
haps have a dialogue on the world
authority and, finally, come to some
kind of a consensus which would be
the solution for the world's ills.

That is why I think that if we
want peace in this world, if we want
that nations should not go to war
against each other, if we want that
we should not fight for national fron-
tiers and territoria] adjustments and
things like that, the prime idea is to
give the people their economic well
being that they need. I think this.
world authority will take up 3all these
systems gnd come to some kind of a
dialogue and then come to a con-
sensus. That is why I think the only
solution for the world of the future
is the formation of a World Govern-
ment and therefore, although the idea
may be scoffed at today. I know
many people will scoff at it by say-
ing ‘Oh, it is a utopian idea; you talk
of the World Government. You can-
not have edjustments within the
States. Now you talk of the World
Covernment’. But, I think, the solu-
tion to all problems within the
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States and within the regions is only
through the World Government.

As long as you have the national
frontiers, as long as you have regional
imbalances and as long ws you have
regionalism, there is no solution to
the problems of the world. That js
why, the one and only solution is to
create a world authority which can
impartially go into the wvarious pro-
blems which will not be inhibited by
national chauvinism and which will
not be inhibited by territorial boun-
daries and which can look at all the
problems of the world and come to
some kind of a lasting solution. That
is why, 8ir, I support Mr. Kamath's
Bill gnd I thank You very much for
having come and presided over here
at my specin]l reguest.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):

‘Bhushan, will be replying to the
‘debate. I just want to say a few
‘words on this topic.

1 feel so happy to associate myself
in this debate bhecause, for many
years, it has been our life's dream if
there could be a world without fron-
tiers and if I could trave]l as mu free
man without all sorts of restrictions
ie. visas, etc, from one and of the
world to the other., The concept of
one world, as Mr. Kamath hag said,
is not new to us. Vasudhaiva Kudum-
bakam. The world is a family. That
is the concept of ours given in the
old seriptures right from the Vedic
age. Various sages have pronounced
it a number of times. I also agree
with the hon. Deputy Speaker who
decided to participate in thig debate;
that most of the problems of the
world would not be solved it there
is no world authority which would
be really effective in solving some of
the problems. That hes been our
view all along. We have seen the
United Nations in the crawling stage;
the UN as a body is trying to get up
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it. There are various problems to in
sorted out before we could agree to
provide a shape to the concept of m
tederal government. There are many
burning problems which divide the
world today: the problem of ecolo-
nialism and imperialism is still there.
The problem of disarmament threa-
tens our life. 400 million dollars are
spent every year in mad armament
Tace. More than one billion dollars
is spent on armament race daily and
at the same time the world is divided
between the haves and the have-nots.
There are regions in the world where
pecple have 9000 dollars per capita
income while in some regions they
do not heve even 60-T0 dollars per
capita income. Our country’s per
capita income is about 150 dollars.
There are parts in Southern Africa
where five per cent of the white
people are ruling over 95 per cent of
black people and all sorts of tortures
are perpetrated on the black people.
Mr. Kamath's noble idea of a federal
Government is supported by every
body in this side and most of the
persons on the opposite side also; we



gradually shed their concept of na-

move towards some sart of inter-

collective conscience and wil] of
humanity. Having said that...

SHRI HARI VISHNU KAMATH:
Your senior Minister had said so.

SHRI SAMARENDRA KUNDU: As
my friend Mr. Kamath rightly said,
we had taken this posture; we had
taken this point of view in United
Nations: and my Senior Minister had
also said this in the United Nations
while he participated in presenting
the Government of India's point of
view.

Now we should concentrate to see
that we pave the way so that in our
lifs time we can have a world with-
out boundaries or some sort of a
federal world, which Mr. Kamath is
thinking. For that, the first thing we
should do is, we must strive to have
a new international economic order.
If there are countries where the
economic disparities are quite large,
and people are discriminated on the
hasis of colour gnd creed, we cannot
work effectively for an international
community without frontiers or some
sort of a federal Government where
we would Surrender all the govereign
powers and authority to that world
Federal Organisation.

same. “Vasudavai Kudumbakam”,
which he safd, that i what we have
been thinking and saying for many
many years. That is what he wants
to achieve and we also want {0
achieve it. If that is the objective,
I think, the time has come when We
have to take a correct line of action
and as I said, the Janata Government
is taking a correct line of action. We
should create such cqnditions so that
we can really achieve our objective.
I love his jdeas and appreciate his
ideas. .

I thank him once again for having
brought forward this Bill, With these
wordg, 1 conclude my speech.

SHRI JAGANNATH RAO (Ber-
hampur): Mr. Speaker, Sir, I wel-
come the Bill brought forward by my
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friend, Mr. Kamath, It is not that
Mr. Kamath hopes that the world
Government will come jnto existence
tomorrow or day after. But the econ-
cept is worth considering. We are
living in a world which is threatened
by nuclear armaments everyday and
unless we think...

MR. SPEAKER: That itself may
drive to m world Government.

SHRI JAGANNATH RAO: When

the nuclear explosions take place, no
Government will exist and the whole
word will be .annihilated, Therefore,
the super powers talk of disarma-
ment and limitation of strategic arms
but still they are going on stockpiling
nuclear weapons. The other day
France exploded a neutron bomb in
the Pacific. That is why the stand
taken by our Prime Minister ig very
correct that unless you yourself res-
trict the manufacture of these nuclear
weapons, you cannot ask others to
sign the Treaty of Non-prolifiration.
Therefore, we are living in a world
where nuclear weapons gre looming
large and every country wants to
build up its stockpile of nuclear wea-
pons. Unless we think in terms of
international peace, and internatioal
living, the world cannot exist.

Sir, today the world is shrinking.
We can cross the seven seas and the
five continents in g day. We can
reach any part of the world. Second-
ly, peace is indivisible. There can-
not be peace in one part and war in
another part. Any spark in any part
of the world will engulf the whole
world, So also prosperity . Pro-
sperity cannot be confined to a few
lucky nations and poverty to the rest
of the world. Therefore, every coun-
try which is prosperous should think
of prosperity of other weaker coun-
tries, poor countries, share their pro-
sperity with them so that every coun-
try can live in peace and content-
ment. ] will quote anothegginstance.
Now, industrialisation has taken place
all over the country. There ig ad-
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vancement in science and technology.
Can it be sald that any country is
able to produce any. product by
itself? No coumtry is self-suffi-
cient. One country may not have
the raw material. Another coun-
iry may have only the managerial
skill. The thirq country may have
the technological skill and the fourth
country may have the marketing
techniques. Therefore, Lester Brown
in his book, “World without Borders”
said that even production is interna-
tionalised. Take, for instance, Japan,
It takes iron ore from India. It ma-
nufactures steel. The technology is
from the United States. The manage-
rial skill is from another country.
Marketing techniques are from the
fourth country. Selling and packing is
from another country. The man-po-
wer is from a sixth country. There-
fore, even production of any product
is internationlised. No country can
say it is gelf-sufficient, If it is self-
sufficient in raw material, it has not
got the other components to produce
that product. Therefore, the world is
now ghrinking. Every country should
think in terms of other countries in
the world so that they are members
of the same family. Another instance
I would quote is the high seas. They
are the common heritage of mankind.
This doctrine was propounded by
the delegate of Malta in the TUnited
Nations in 1987 that high seas are
the common  heritage of mankind.
But every country wants fo grab the
seas. The super powers, irrespective
of ideoclogy, want to have control of
the high seas and the wealth, the
hidden treasure on the sea-bed. We
do not want to give any ghare even
to the Jland-locked countries. We
say that land-locked countries have
no right to the treasures. Therefore,
if we have to consider all these
aspects, if we want to live in peace,
if we want to live in a world without
war, we can settle our disputes oOr
differences by mutual consultations
and mutual agreements. We can hope
to live in peace and it is our country,
India, alone which i{g competent to
move in that direction.



MR, SPEAKER: In gddition to tne
high seas, we can have openskies.

SBHRI JAGANNATH RAO: Yes,
open skies also. Now, in international
law of the sea conference they have
come to a consensus. Though there is
a difference of opinion about the
constitution of the sea bed authori-
ty, on other aspecty they have come
more or less to sm agreement that
high seas are the common heritage of
mankind, Thig doctrine wag propound-
ed by Mr., Pablo of Malta in 1867
in the United Nations. The other
countries have practically accepted it
except that there is a glight difference
about the constitution of the inter-
national sea bed authority, as how
to do it and who should have the
control. Otherwise, they have accept-
ed. So there is a growing awareness
in the minds of other countries alsn
that they should have to live in peace
and they have to share their riches
with the poor countries. Now, a dis-
cussion is going on between North
and South, between the rich and the
poor countries. But go far nothing
has come out. These countries
should build a new social order
where every country is in a position
to maintain itself. Unlesg we think
in larger terms of the human family,
the family of the human race as one,
there is no future for the world.
Therefore, this bill has focussed the
attention, not only of our Parliament,
our Government and our country, but
of the whole world. They should
think in terms of the world order,
new world economic order. and the
new world family, as it is. The Unit-
ed Nations is there; but in the UN,
only discussions took place.

MR ,SPEAKER: I understand 2
hours have been allotted to this bill.
The time allotted will be over by
440 pm. Is it the pleasure of the
House that the time be extended?

SHRI HARI VISHNU KAMATH:
by 2 hours.

MR. SPEAKER: It can be done
only upto 8 o'clock to-day. It will
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first steg, I would suggest that the
UN Charter be amended and the
power of the veto given to the five

nations be taken away. Every country
should have equal statug in the U.N.
As long as the wveto power remains
with the § countries, there cannot be
any hope for the UN. UN is the family
of nations; but nothing comes out
of it. I was myself a delegate to the
UN. But who can it bring it about?
Only India can do it. India has the
moral strength and stature to bring
about this and to highlight this con-
cept to the nations of the world, and
see that it is accepted by them. I
think that after persuasion. other
countries will come round, except
those 5 countries. By and large, all
the countries will realize the need
and necessity to think in terms of a
world family, a world order and a
world government as such. It Is a
loose federation, where every coun~
try is sovereign. It may be democra-
tic or otherwise, Disputes amongst
the nations can be solved by mutual
consultations; and the countries
should share their joys and sorrows.
They should ghare prosperity, know-
ledge, science and technology with
other countries, so that the world ean
live in peace; and it will be a world
of which we can be proud of.

W gew du wroaw anew: (wg-
oY) : weuw wgAy, A fadaw wrAeT
=Y wTx ¥ gror AT W fawrc v W
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faitz gfaar # faomrona € 1 wgY #Y
arw @ = AN Y § Afww g &
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wary #, @I ArAt F Wy v
Wit ? wifeT @ g B ww &
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LW waw wiE f wi qw fipdfer
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asNe fadwwer Rro® gg geel &
At ¥ oww wafoer o frae &
o grave 9T F@T § 6T QAT WY
dar v ¥ fggeaw &Y g fave &
Y oy worr & 1 oe figsgena
o gafesr & v § graEt & 96
g weaT & | W 9TE W frg-
TF HI A, W B &, ®G BT F 47 AL
Baf w1 & o aedeY favienar & ag
girar & uw aTw wanar ) gt o
ot ¥ ot gfrar & faed go AT
aF=raT fadranar &1 warr & xafog
Yot ot orgt aalteY fadgwar & agi
war g o Y & Wi gt asAwr
fadtwwar 7@ § agt wder @@ W
W 1 gfAar & arwre ¥ g v
wiwor AT wAT 0T Wr & 1 ¥_EQ
WA ¥A %1 WY fAafay scar o W
&1 Wl Iqw gar wifge fe giwar &
qAT AT WIAw WY GATA OHATRT
frdawar firdr | o1 ot difrs gl
¥ frdt Wt w9 ¥ ot qfg & owrk
aar wrfaser wTar § Y 9% wifasnrT
T ¥a QF FHA §7 g% a8, Feet
% ¥ w1 gw Tt wfew gt fawr wr
9 9T Ay wfawre g wifgg ot
Y wY waTT AW I 6 Forwn wifyg o
ot 37 ) ey ) w wwa § | yeieg
o ¥ fag W wwht § fs Wi Qun
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w3} ¥ forg o1 YW ot wrwegwar § 0
ghrar & wae o v o wv7 Aw
wgA arx § wid ag wafos @ a1 WX
gt e gf, wdfoer ¥ oft ofia oy Forer
wTAT Grovw ¥ <@ g §, wraw fgegen
¥ wae o gfcam § 98 & WY swifoer
s A gaaegma g | wE g
i T wadY geaar &1 0w gt
wadl qvqar s depfr qx of v
g fer wg o welveT # oy W@ €
R gArA AEET AR T ar R E 1
gafg ag WY wa&f 1 faawar 3
T Y faqqar & faex § wa & fog
Wt us faex gz grav wifc ogi &
e ¥ faqaar w1 == fear wm

gq |Pr w340 §Y T AWy ;o
TR ATigT Wifgar & o faer goeTT
F FoIAT F' Wr IT ¥ wITAT H
ToAlfr £@  q& R gAWT 19 S0
N 7T 57 @ § v fam Fed
w7 & T ga ar argd & fr givar
¥ af wafas ¥ wER 9 HA
3¢ sfafrfagt & gro faer o g
F¥,,,. (wawamr)

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu); Bir, on a point
of clarification. While appreciating
the speeche; of our hon. Members in
regard to Shri Kamath's Bill, 1 want
to know, as a matter of curiosity,
what would be the official language of

the world. when there is only one
Government.

MR. SPEAKER: That would be
decided in due course.

ot yew I oo Aww : gE N
g werd § fie frew o Goerdt wr oy
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aft Qe WY 1 A O woeTdd
¥ dw ¥ feer & wrm wr wmnw wft
gwr 1 ghear & avfr weerd qrve &
g% § 1| adt goeret & fawrs g tw
o fedly woft & o ge dw Y
WOETT %7 Wiyw § aSwww O
¢ 1 wwer A wome K e F
ghrar & adft oirg ewec & yuiwd
farw gorTT Ww W wewar w@ £
Fu fare o goerdy & sfafafa ot
#37 & gt wgar & weTT 00 SN
wafgsr X arx oY & 1 wr® gl
' goeT B, wig (e A s QY
wT fgrgeara ¥ omRT 9T W g
T &, A ArAw wfgwre & Amr 9%
Wy § warw g Afew wadier ¥
W W ST g W) awar w1
WHT TgT WY FOHTC AT KT §, °W
& fad & wrare agY gsr awx Koo
€ forl feer aomre @9 A4), faw Y
et 1 dw i, afew gfaar &
aifer wanfasr & s 9T 97 §@
sfafafug’ # fowr sTeTT g1 W
w2 A XA FWA T FFA AT T AL GAEOWT
AmTn, T ©F wrRW | xa fax agf
w1 fe wrer wT =T Wi fgegeary
%! famr faay g, &Y 9= =Y wrand
gfrar & wradt & ma ¥ wfas &
W faen Y gowrT § W o fggeama
¥ ¥ gu  wafafimt w1 agaa @97
& fai afy wfar warfasic & wd
9T W9 fAmr g W AT w8
I g wEd Ay § wgm wwer
E—%= W1 wadwr vl W ¥@ o
w1 aff AT ) W v & a9
&Y, g ofrarx & Arw q< ), ghrar &
wot @ war w7 T ¥ g qER
wewfemrg | oY g @
e o wreware ® A 9T e gal
A foftery & ara o< wezst fvar £
T @1 7 At wa w1t foaraw won
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wrgar & ot 1 wader O famay
wor wrgar & 1 Awt Y el
Prwgam o o W gwe wT K
gfar & wigo wey § 1 wa P frew Y
weafer fawr ¥ & | gfvar # weafer ghmt
¥ weerer ardY orw, A T AT
o gefa gt a1 wa i g
1 ard wwfe s sz gfAar &
arre 9T @, A o gfrar F frew
gC ¥w &, S w9 faw g )
i e ¥ favr amfopar o
g =8y 1 W W gETY ST
sfaa-a § fis g 7€ o @, 7gi 78
a1 §F3, 99 ¥ oy qreE FaT 9z
% 1| I8 qENE &Y S9T ) A
FaAr Ffgh 1+ To THW HANLL wifgar
¥ wfy WAl § fawr SORTC AT wedAT
& ot ¢ W o fagra & ar o
f&dy w1 fagra &1, aft @y amd ¥
o faem & T 00 %ﬂﬁ& 2.
qgr amgxy ¥ foe® M FT FSATT
TEY & W gfar #Y Qwa 1 AT
ALAMT FAT A & aqr gigar<y 1,
VTNZ 1 WY w1 Faanami 7 s Fam
HEY &, AT TH HEAAT *T WHTC
FTAT TG § o Forex wIHT A PTIAT
TEET ZiY | 5 Qo & T & fad
gard s faaar wfas & wafaw
SHET £ godl g, FL 1| W Arw F
*f! HMET T A TEAA AT Y, S A
ot qare gfvar & s s & oY et arey
A g Ay e o ¥
Y gwrow fiear ary
PROF. P. G. MAVALANKAR
{Gandhinagar); May I say at the
outset that this is one more feather
in Mr. Kamath's cap? He has al-
ready earned our congratulationsg and

gratitude for having brought this
Bill

It is said that it is an utopian idea
or idealism to talk about a World
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Government. but may I say in all hu-

mility that all legislations at  some

time or other had started with uto-

planism snd idealism? It is only when

public opinion accepted this idealism

ag some kind of reality that they have

beome part and parcel of legislative -
enactments. Therefore, the Law Mi- °
nister, Shanti Bhushanji, cannot

say—I hope he will not say—that it

is an uptopian ideal and we do not

want it. If he puts forward that ar-

gument, may I say then that the

entire chapter IV of gur Constitution

is utopian and nothing else? Acharya

Kripalanj and others have gaid that it

ig nothing but a combination of pious

hopes ang aspirations, So, if one more

pious hope and aspiration can be ndd-

ed to this Chapter on Directive Prin-

ciples of State Policy, I do not know

why we should be chary about it,

16.54 hra.

[SHRIMATT PARVATHI KRISHNAN in the
Chair.}

While talking on this subjeect, 1
want to read out briefly what three
eminent people of modern times have
said about the necessity of world co-
operation. I start with Victor Hugo.
The House knows that Victor Hugo
wag a French poet and novelist, who
had lived through several desperate
French experiments tried by different
parties with different forms of govern-
ment, He said in 1885. :

“I represent a party which does
not yet exist:”

And what ig that party? “civilization”,
“This party will make the twentieth
century. There will issue from it the
United States of Europe and then the
United States of the World.”

What a prophetic sentence he ut-
tered in 1885! Then, what has Mahat-
ma Gandhi said? He was particularly
very gharp when he was very pithy.

“I would not like to live in this
world if it is not to be one world.”



ence?” He said: “The answer |is
simple. To make one world safe and
a reality”. We wanted India's free-
dom so that one world become a
reality and one world become a safe
world,

Then, again what the great Poet.
Rabindrunath Tagore said;

“We must know that as the reali-
zation of the unity of the material
world gives us power. so the reali-
sation of the great gpiritual unity
of man alone can give us peace.,”

If the idea of world cooperation is
strengthened by the views of people
like Victor Hugo, Mahatma Gandhi,
Gurudev Rabindranath Tagore—one
can quote many such outstending lit-
erateurs and authors throughout he
world—let us not say that it is only
idealism and utopianism. We want
that utopianism because recent Gov-
ernments and good governments are
governed by ethical principles in the
conduct of government.

Mr. H. V. Kamath has very rightly
mentioned in the aims and objects of
his Bill;

“The time is opportune, may ripe,
for all good men and good govern-
ments of the world to get together™.

He is one gsuch good man and the
Janata Government is one such good
Government. If that combination can
help. 1T would like the combination
to come forward not as Article 51(a)
but Article 51 (a) (b) (c) (d) and (e).
I do not want to take time to read
this Article but you will see that Mr.
Kamath's suggestion under this Bill
under (e) is merely a logical culmi-
nation of what preceds in A, b, ¢, and
d of Article 51 of the Directive Prin-
iples of State Policy. So, it is a good
thing to have this kind of a Bill com-
ing as it does in 1978. I am sure, Mr.
Kamath also knows that it was a
British historian, Arnold Toynbee,
who in his latest book, devoted a
whole chapter on ‘“World embracing
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patriotism”, We are no longer having

Kennedy. that youthful and ever
vigilant US President talked of cross-
ing the new frontiers, then we can say
that we want to cross those frontiers,
national borders, national securities
and we want o have one world. If
that is so, and while talking of good
men and good governments, I am re-
minded of Edmund Burke's off-quoted _
dictum: “The good must unite, when
the bad combine.” When the bad are
combined through armamentg and
through  destructive weapons, the
good must unite with i and ideas.
When the good unite then they can
only do so with such ideas as that
of one world, Many of ug have read
Wendol Wilkie's book ‘One World®
published in 1941. We know what
happened in 1845, before the birth of
the United Nations in 1945, how .arl-
ous Charters beginning with the At-
lantic Charter and many other dec-
larations including the “Four Free-
doms"” ununiciated by  Franklin D.
Roosvelt brought the idea of one
world and one community.

17 hrs.

I am never tired of quoting my
teacher, my guru, Harold Laski. who
said in hiz book “A Grammar of
Politics”; “Either we create one
world by a deliberate plan or we
court disaster. It is a grim alterna-
tive". Therefore, if science and
technology, education, communication
and mass media have brought us all
together, then, may I ask, how can
we all afford now to linger on or
limp? The one world community must
take sape. After all the world has
shrunk. We have reached the moon.
can't we, therefore, reach all nations
and all people together by creating
constitution of the ome world? If we
can do that. I am quite sure that the
United Nation’s system is going to be
such a one world’s special mission and
agency. There is going to be a gpecial
session of the U.N. General Assembly
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So, I conclude by saying that one
world will contribute to healthier
growth and richer gains and, also,
efforts are going afoot in the United
States of America, in the United
Kingdom, in the Soviet Union and in
other countries and, in India if we
do that, I am quite sure that by
adopting this Bill, we shall have car-
ried one good step in the right direc-
tion and, I hope. we will do it with-
out any dissenting voice.

SHRI SHYAMAPRASANNA
BHATTACHARYYA (Uluberia): Ma-
dam Chairman, I amn very happy to
support the Bill moved by Mr. Ka-
math, one of our founding tather of
the Constitution. I cannot go up to
the heavenly heights of this Bill. But
1 support the basic spirit of the Bill
underlying  anti-imperialism, anti-
war, ending exploitation of man by
man and developing cultural science,
not for destruction of humanity but
for the good of man,

Einsten discovered the theory of
velativity, of turning matter into

few days ago, President Carter
came to Indla. Qur country is a poor
country and our Prime Minister is
also a representative of the poor
But he refused to sign the
Non-proliferation treaty. He said

first destroy your atomic power and
then ask us to sign the Non-prolife-
ration treaty.” This is a feeling
which is growing throughout the
world, The purpose of the Bill of
Mr, Kamath will be achieved but
still we gre to develop much more
in the movement of humanity. In
France, America, England and in
other countries, the forces of peace
are growing and the war-mongers
cannot face the people boldly. They
prepare destructive wespons but the
people gre against it. It will create
a spirit of broader miovement against
war and humanity will be freed
from the danger of destruction in
future,

MR. CHAIRMAN: The Minister.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHRANTI BHUSHAN): Mr.
Chairman, I would like. to congratu-
late the hon. mover of the Bill, Shri
Kamath ang all gther eloquent Mem-
bers who have let support to this
Bill, including the hon. Deputy Spea-
ker who was also provoked.

ot T wee Wl (Gor)
quTfr ST, ¥ QF AaeqT %7
gt § | enft o e wgrew aer ¥
wenaat v AW Iw anaxw fadue
T ET g W 0 oft Wi
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MR. CHAIRMAN: Excuse me. Mr.
Shastri, will you please resume your
seat? There is time for Shri Ka-
math’s reply. We have already con-
sulted the Minister as to the am-
ount of time he will require and Mr.
Kamath as to the amount of time he
will require, So, there is enough
time for both of them to eomplete
their speeches before we take = up
next Bill.

=t agAT FAE wEst @ {LY FEAT
FErar 2 i o ag wwr ST wr #
HAT S F 1T AT FHT S99 a9
FRI BT ST FT qET F7 AT |
Ty oY <t a2 1 aug 5@ faa &
fae asmm mar oA

MR. CHAIRMAN: I am in the hands
of the House, Mr. Shastri. The time
has already been increased by the
decision of the House and, therefore,
I have to go by that decision.

LS

AN HON. MEMBER: For the time
being, it is upto 6.

MR. CHAIRMAN: 5-6. The Minis-
ter may continue,

SHRI KANWAR LAL GUPTA
(Dethi Sadar): Mr. Chairman, by
5.50 it should be wver; everything
will be owver.

(Interruptions)

MR. CHAIRMAN: I have already
stated about it. You need not take
the time of the House. There is no
need for your to take the time of the
House, Mr. Shastri, will you resume
our seat? The Minister will conti-
nue. \

ot qEAT wER e w A
TR Y FT & gifag ag
I AT T Y a1q IS8T oY 7T qewer
T X pgr oav fF ag faw 6 I
FF TAM 1
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MR. CHAIRMAN: Mr. Shastri, will
you please resume your seat? I think
you did not follow what I said. The.
time has been extended till five
minutes to six and with that thing
in mind I enquifed from the Minis-
ter and Mr. Kamath how long would
they take and in accordance with
that I called upon the Minister.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I have 5 submissionr
to make.

MR, CHAIRMAN: At five minutes
to six, that jg what the Speaker told.

SHRI HARI VISHNU KAMATH:
You check the records when the
Speaker was in the Chair. He said"
and everybody heard ang you were
also there in the House; you would
also have heard it.

MR. CHAIRMAN: I was in the
House.

SHRI HARI VISHNU KAMATH:
He said that the time, as we all ask-_
ed for, was extended by 2 hours. He
said: for today, it will be upto six.

MR. CHAIRMAN: Five to six.

SHRI HARI VISHNU KAMATH:
No, no. uptp six. Please see the re-
cords. If I am wrong, I will take
the "punishment,

(Interruptions)

MR. CHAIRMAN: Two Members
should not talk at the same time.

SHRI HARI VISHNU KAMATH:
Today, it is upto six. You see the
records. Please have the records
checked up, because Members are.
anxious to speak on this important
Bill. Why do you stop them?

MR. CHAIRMAN: Well, you can
give some of your time. Naturally,
I have no objection.

(Interruptions)

SHRI KANWAR LAL GUPTA:
This is the practice of the House. I
had talked to the Speaker.
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MR, CHATRMAN: There are 2
large number of Private Members
Bills before us and . ... (Inter-
ruptions).

SHRI HARI VISHNU KAMATH:
It is up to six o'clock today; it is not
555 at all

MR. CHAIRMAN: Yes, initially he
had gaig thit, but later he made it

SHRI HARI VISHNU KAMATH:
Let us see the record. (Interrup-
tions).

SHR] BHANTI BHUSHAN: Madam,
you are perfectly right because the
Hon. Speaker first said ‘All right, it is
8ix for the time being’ but, thereafter,
later on he said that because the other
Bill alsg has to be moved, it will be
five minuteg to six.

MR. CHAIRMAN: So, the Ministe
may continue,

SHRI SHANTI BHUSHAN: Madam,
I was trying to congratulate....

MR. CHAIRMAN 1 think yoy have
succeeded in congratulating.

SHRI SHANTI BHUSHAN: [ have
succeeded, but I wanted to add some-
thing. The Hon. mover and the other
eloquent speakers have highlighted thig
very important problem which is fa-
ing not only India but the whole
world. The gloomy profpect of the
destruction of fhe whole world js alsg
facing the entire man-kind and it is
for that reason that I have, with ut-
most humility, chosen to congratulate
the Honourable Mover of the Bill and
the other elogquent speakers.

At first I had thought that perhaps
it would be for the External Affairs
Minister to reply to this debate, but
I can quite appreciate the predicament
of the Externol Affairs Minister that
if the goal set out by the Hon, Mover
is actually realised, what will happen
to the External Affairg Minister be-
cause there would be ns External
Aftairs s0 far as India is concerned.
‘(Interruptions)
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Now, Madam, at first, when I look-
ad at he Bill and read the contents
the Bil], at that moment I omitted,

to notice as to who the Mover was
and 1 thoutht. after reading the Bill,
that while the objective was very
laudable, perhaps we were very dis-
tant from that dream —from that
golden dream—and that, perhaps, that
objective possibly could not be realis-
ed, what to say of our own life-time,
but for many more life-times, and so
on. But , thereafter, I happened to
look at the name of the Hon. Mover
of the Bill and I gtarted entertaining
doubts about my own thinking be-
cause I remembered that it was the
same Bhri Kamath who had pointed
out and who had highlighted the va-
rious inadequacies in our Constitution,
when, during the Constituent Assem-
bly debate, he had pointed out the
deficiencieg which existed in the pro-
vigsiong dealing with Emergency and
various safeguards and so on. He had
forecast that there were certain dan-
gers implicit in the scheme of things
which was being discussed before the
Constituent Assembly and at that time
people were sceptical—they perhaps
scoffed—and they said that such a si-
tuation could never come to pass. It
showg Mr, Kamath has a very un-
canny foresight. He is able to see the
future. I do not know whether he
has taken some special schooling in
that art for being able tp see the fu-
ture, or perhaps be has been born
with thig art or this science, whatever
it is, whether it is an art or & science.
But the fact remains that he somehow
has the capacity to foresee the future.
He was able to foresee it then and,
then, at another time, he had also
wanted that a certain entry relating
to inter-planetary travel ghould also
be introduced in the Constitution. That
was snother occasion when people
said ‘Mr., Kamath dreams of inter-
planetary travel. How, possibly, can
inter-planetary travel be a thing of
reality? But in our own life-time we
have alsp seen inter-planetary travel—
well, gomething which perhaps would
be realised soon by human-beings.



THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): A
decendent of H. G. Wells.

SHRI SHANTI BHUSHAN; There-
fore, 1 started entertaining doubts
about our own jdeas and I thought,
perhaps it might become a reality In
our own life-time and certainly in the
lite time of Bfiri Kamath.

SHRI HARI VISHNU KAMATH:
It should in your life-time.
SHRI SHANTI BHUSHAN: But

when we say that, if we also look at
the conditions which prevail in this
world, what o say of this world even
in our own country, we fing the hu-
manity, mankind even in our own
country still continuesy to be divided
in sp many ways, on linguistic consi-
derations, on caste considerations, on
regional considerations. on the consi-
deration of rich angd the poor and on
various other considerations. 8till
thirty years after independence society
in this country it continues to be s0
divided. But, at the same time, one
has got to concede that the objective,
ag set out here ig the only escape for
humanity in thig worlg and it has got
to be accepted by every human-Being
ag the ultimate vision of the glorious
future,

17.17 hrs.

[Surr DrireNoRA NATH BasU in the
chair]

In this connection, Shri Kamath has
referred to the ancient Indian philo-
sophy which is wgdw wrvEEw |
and has also referred to the prophetical
wordg of Mahatma Gandhi, Jawahar-
lal Nehru, Sri fAurcbindo, Einstein
and sp on and he finally referred to
the glorious speech made by our Ex-
ternal Affairs Minister at the General
Assembly of the United Nations very
recently in that connection. Incident-
ally he also sald that the External
Affairg Minister had brought glory to

Hindi had been introduced at the Uni-
ted Nations by—and I would like to
utilisp this occasion to pay tribute to
the memory of that brilliant officer of
the Foreign Service—Saad Hashmi, a
Muslim, It was left 0 a Muslim of
this country ty do that in a Committee
of the United Nations a few months
before that. When I wag at the United
Nationg attending the Law of the Sea
Conference, not in the General Assem.
bly, but one of the Committees of the
United Nations, he made the first
speech in Hindi and it was simultan-
eously translateq in all the languages
of the world. It was, therefore, a pio-
neering effort, a glorious effort, on
hig part and I would like to pay my
tribute to that brilliant officer for that
pioneering effort. He was a very dis-
tinguished member of the Foreign Ser-
vice, Unfortunately, he is no more,
He wag quite young, but shortly there-
after he camg back to India, had a
heart attack and died.

I would perhaps be failing in iry
duty, if I do not say this now. 1 do
not want to be misunderstood. So far
as this Bill is concerned, while 1 have
already said that the objectives are
very laudable, at present, as would
be realised, we are living in a different
atmosphere, in a different world today.
The spirit of nationalism, national
sovereignty etc. is yet very much of a
realily. The people of every country
still have a pride in their national
sovereignty and so on. I would, there-
fore, like to invite the hon. mover’s
attention and the attention of the hon.
Members of this House io perhaps what
1 might describe a technical aspect of
ihe matter.

So far as the directive principles
are concerned, the House is aware as
to what the purpose of the directive
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principles, which ig sst owt in. Articie
37 of the Covstiution itsel 'is; it pro-
vides:

“The provisions contained in this

Part..,.”

And this Part deals with directive
principles, )

“....shall not be enforecable bY
any court, but the principles therein
laid down are nevertneles; funda-
mental in the goverance of the coun-
try and it shall be the duty of the

State to apply these principles in

making laws.”

Now the principle which the hon,
Mover wants to have added in Article
51, which is one of the Directive
Principles, there are already four
principles there. The four principles
are slightly of a different qualitative
-eftect I would invite the hon, Mover's
attention to them. So far as the four
principles contained |n Article 51 are
concerned they are quite consistent
with the national sovereignty, be-
<cauge they say:

“51. The State shall endeavour to—

(a) promote international peace
and security,;

(b) maintain just and honourable
relations between nations;

(c) foster respect for internationil
law and treaty obligations in the
dealings of organised peoples with
one another; and

(d) encourage settlement o! inter-
national disputes by arbitration.’

Neither of them contemplate any sur-
render of any part of the sovereignty
of India. But as soon as we intro-
duce the concept of world federal
Government however laudable that
concept might be, howsoever of neces-
sity that object might be, so far if
we are trying to introduce that con-
cept of Directivé Principles in the pre-
gent Constitution, when the glorious
preamble which is still regarded .as
glorious, the accepted policy of the
people of this country which is en-
shrined in the preamble of the Con-

Of course the words BSOCIALIST
and SECULAR have been added by the
42nd Amendment, 50 it declares—
solemnly resolved to constitute frito a
?VMIGN DEMOCRATIC REPUB-

C.

So, the concept of India being
Sovereign Democratic Republi¢, is that
India shall have sovereignty. No part
of its soveraignty so long as this Con-
stitution governs the people would be
alienable or could be surrendered by
the Government which has to function
within the Constitution, which has to
further the principleg of the Constitu-
tion, which is pledged not to act against
the established concepts of the Con.
stitution and, therefore, the question
might arise, the hon. member would,
perhaps, think about it, that so long as
this concept is there, so long as the
conditions have not arisen, can India
surrender and can they all surrender
thely national sovereignty? Would it
be possible to introduce within this
very Constitution, the concept of world
Federal Govermment which clearly
contemplates the surrender of part of
the govereignty of this country so that
the text which 1 chose to describe baa
a technical aspect of the question,
which I would be fafling in my duty
if I do not call attention to and that is
why I have said—while the objectives
are very laudable, while the glorious
vision of the future which has been
painted by this Artist, old acknowledz-
ed artist, is a very attractive pleture
to which all of us would like to sub-
scribe, with all earnestness and sincerl-
ty at our command, the whole ques-
tion is, this will have to be done. This
concept of a world federal Government
one world will hive to be introduced
by the sovereigh peoples of the whbsle
world. So far as India is concerned,
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stitution which has been given to the
country by the people of the country—
But so0 far as people are concerned,
peoplé are sovereign. Not only the
people of this country are sovereign,
the people of the whole world are
sovereign. And therefore, so far as
the people of the country are con-
cerned, this objective which has been
spelt out by Shrl Kamath will have
to be translated into action by the peo-
ple of India acting in unison, acting
in co-operation with the people of the
other countries of the world. So it
ls a very laudable objective. But I
am afraid that there are certain diffi-
culties and the reason being, that the
concept of national soverelgnty is still
a very strong concept. But what sre
the conditiong to-day? This concept
of world Government can be, as I
stated earlier, translated into action Ly
the willing consent of the people of
this world. There are countries with
different kinds of polities and so on.
It is not enough that if there is a world
Government, because the world Gov-
erament can be various kinds, bat
India would not like to subscribe
merely to the concept pf some kind
of a world Government unless that
world Government or world federal
Government ig established on terms of
equality, on honourable terms, on just
terms, on fair terms which gives a just
deal to all the people of the entire
world irrespective of their colour, caste,
creed, etc. Until then the mere ideal
of a world Government would not be

enough.
17.25 hms.

be established. It is essential. In fact,
it is ineviteble and that ia the anly
solution for preventing the catastrophe
which ig facing the entire humanity.
While all that is theve, that world
Government will have to be established

can be established.

8ir, the world is also divided into
different kinds of concepts. We know
of the West and the East; we know of’
North and Sputh. There {3 dialogue
between the West and the East. There
are also dialogues between the North
and the South. There are developing
countries; there are developed coun="
tries; there is the Group of 77 and 3o
on and so forth. There are still so
many different concepts so that still
those relations between the differeat
countries are emerging. Negotiations
are taking place, Talks are going on.
And the whole question {s this. When.
ever a very good thing has to be done,
even then, its timing has also to be
seen, and this is wvery important, if
that good thing has to succeed in its
very laudable objective.

May I here just give the illustration
of two hard-boiled negotiators? I can
give a crude example of a buyer and
a selier. They are two stiff bargainers;
they do not give out their mind, be-
cauge fhey have their sight on the
ultimate negotiations, In thy yltimate
conclusion of a most favourable deal
Neither of them would declare publicly
upto what price he would go. The
buyer does not want to declare pre-
maturely that he is anxious to buy.
The seller also does not want to dec-
lare prematurely that he i3 anxious
to sell. The grim spectacle is this.
The person who is in great need of
selling away his house says, no, no,
I am not anxious to sell away the
house; if a proper price comes then I
can think about the offer and not other-
wise; I have another house and 0
on and so forth. So far as the buyer
is concerned, although he is in abso~
lute need of the house immediately,
he says, no, no; I am quite comfor-
table; I am living somewhere else
with a friend of mine, 50 that I am
quite comfortable and I am not |In
great need of a house and so on mad
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so forth, Bo, neither of them is pre-
pared to declare prematurely their
intention. Why? Because, each ane
of them has his sight on the ultimate
terms on which the psettlement is to
be arrived at. Neither of them wants
to give his ground so far s the ulti-
mate objective is concerned.

Now, if the world Government or
World Federal Government of a
World Order bas to be successfully
established, it has to be established on
honourable terms, terms which are
just and fair to everybody. Then in
that case it will have to be borne in
mind that we are like those hard-boil-
ed negotiators; we should know our
interests, we should wuphold our self-
respect and our pride; we should not
act in a manner so that we lead qur-
selves open to exploitation by other
countries. This {s an jdea which has
to emerge from different countries.

Now, the constitution of a country is
the most golemn document to which
that country subscribes. If a certain
idea is prematurely introduced in
this most solemn document to which
a country subscribes to, namely, the
world Government, 1 have a certain
apprehension that perhaps that may
amount to trying to work for the de-
feat of the objective. Because. the
objective is not merely the establish-
ment of a world government on any
terms. No. That ig not the objective.
The objective is the establishment of
a World Government on absolutely
just, fair and honourable terms. So,
we should not take any steps or any
action which might even to the slightest
extent defeat that very laudable
objective. namely, establishment 2t a
just and fair world Government. if,
therefore, a premature commitm=nt
about the acceptance of a certain idea,
even before some effort has been mad=?
by the other countries is made,
obvicusly, the contract, the agreement
on the World Government cannot Le
established by a unilateral action. It
needs multi-lateral action. Therefore,
for this multi-lateral action, there hus
to be a certain stage and as far as
the people of this country—I am not
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saying Qovernment because the Gov-
ernment, as I said earlier, has to func-
tion within the parameters established
by the people in the Constitution itself
and so, the Government cannot travel
outside it—is concerned, ‘yes, the pec-
ple are sovereign’. And therefore the
people can alter these parameters and
people can rise above those para-
meters. Therefore, the people can
establish and create conditions in which
simyltaneously there is some kind of
an emergence of this from all the >qun-
tries of the world. That is possihle
when the situation is ripe. Without
that commitment, witliout that sort
of commitment being made premateu-
rely, there would, certainly, be a time
when a method could be found by tne
people of the different countries to
negotiate and arrive at an honourakle
and just solution. This is a  wvery
serious problem which is facing the
whole world and this iz something
honourable, just and fair from it
would emerge. I have not the sligh.
test doubt about it

Now, Sir, one of the hon. Members
also referred to the progress which is
taking place in the world in spite of
various failings. The United Natioms.
js, to a very great extent, a deli-
berative body and not really that kind
of body which can enforce even the
collective will of the people of 1ke
world and so on. In various fields
progress is undoubtedly taking place.
so, it is not that we are living n a
static world. The hon. Member re-
ferred to the problem of Law of the
Sea. Now, ] am happy to say that so
far as the concept of a common heri-
tage of mankind is concerned, it has
been accepted by all the countries of
the world at the Law of the Sea Con-
ference, it has been accepted, univer-
sally accepted—that so0 far as very
valuable reserves which are lying in
the deep sea bed are concerned,
minerals, copper, manganese etc., are
the huge wealth existing in the sea-
bed which cannot be imagined or cal-
culated. It is a huge wealth. It is &
very happy augury that all the coun-
tries of the world together have ac-
cepted the common heritage principle
irrespective of the fact whether some
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countries are land-locked or not.
Even the landlocked countries whicit
i:nothavemm.wuehdonut
ve gty coastline, they bave been
regarded as the rightful partners to
this common heritage of mankjnd.

It is another thing as to what re-
gime should be established for the
people of the world, what should be
the common heritage and how tb:y
should be made to participate by get-
ting an honourable and a fair treat-
ment in all the benefits that are arising
from out of these resources lying in
the deep sea-bed. For that purpose,
these conferences, talks and discussions
are going on still and, some day, there
could be some success in all ‘hese
deliberations so that the world is un-
doubtedly moving towards the rea-
lisation on the part of every country
that the future is bleak, not merely for
small couniries, not merely for the
poor countries, not merely for the
black countries but the future is also
bleak for the entire mankind. The
world is becoming increasingly inter-
dependent and, therefore, that realisa-
tion is there. And it is a happy
augury and I have pot the slightest
doubt particularly, since the mover of
the Bill happens to be Shri Kamath.
And, perhaps, in our own life.time,
this idea will take concrete shape and
the situation will emerge in which it
will be honourable even for India to
take a lead for the Indian people in
that direction. But, a premature leac
sometimes is a self-defeating step.

SHRI HARI VISHNU KAMATH:
This is only a step now.

SHRI SHANTI BHUSHAN: The
question is whether that step can be
profitable or that step can be a con-
stitutional one, So far as the Direc-
tive Principles in Article 51 are con-
cerned, they are quite consistent, India
being a sovireign nation.

But, so far as this new principle is
concerned, go long as India subscri-
bes to the principle and so long as its
Constitution subscribes to the principle
of the national sovereignty, waould
it be possible for the Government to

work towards the surrender of any
part of its soverigily? This is a tec-
hnical aspect of the matter. I know
that whenever there is progress, when-
ever revolution takes place, then thcie
are some such inconsistencies and ano-
malieg which must arise and which do
arise. But thoss are the ano-
malies which can be brushed away.
Therefore, I would like—I would re
quest— the hon. Mover also to ponder
over this. I know he has already done
a great service to highlight this very
important aspect. It ig important not
merely for India but also for the
whole world, for the entire humanity.
He has highlighted it in his inimitakle
style already. He has rendered a
great service, (Interruptions), I
would request the hon. Mover to pon-
der over these aspects also because
there are stages. First stage is 1o
highlight the problems of the people
of the country; the people will discuss
and they will move in those direc-
tions. They will induce the people of
the other countries also to move in that
direction. Perhaps, then the time will
come when a more concrete step
would also be in order. It might be
profitable and might not be gelf-defeat=
ing. It would not have the kind of
risks of facing the tec'.- ~ 3bjeclions
etc., etc. which this Bill n .. have to-
day.

With these words, Sir, I appeal to
the hon. Mover to very kindly not
press hig Bill at this time on this occa=
sion.

SHRI HARI VISHNU KAMATH:
Mr, Chairman, Sir, six weeks ago, on
the 10th of March, to be precise, the
Minister for Law, Justice and Com-~
pany Affairs made a similar speech
supporting almost in toto my Bill
seeking to amend the Constitution -
with regard to Article 352, one of the
emergency provisions of the Constitu-
tion. He then made a similar appeal
paying that a Bill, a more comprehen-
sive Bill would be brought. On the
wnole, it seems a long incubation
period, a long gestation period.

SHRI SHANTI BHUSHAN: It
being done now,
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SHRI HARI VISHNU KAMATH:
That |g Derhaps coming. And, to-day
also he has made 5 gimilar appesl, in
all humility—he need not have used
these words -‘humility’ snd all that;
we are good friends, he has appealed
to me to withdraw the Bill baving sup-
ported it almost in toto, I cannou
follow, 1 cannot comprehend, with tne
meagre intelligence that God has en-
dowed me with, the logic of his argu-
ment. When all our heritage points to
one objective, one goal, from ancient
timeg to the present-day of Mahatma
Gandhi, Jawaharlal Nehru and Shri
Aurobindo and even as late as in 1977,
Shri Morarji Desai and Shri Atal
Qehari Vajpayee, shall we live or
continue to live, with a lie in our soul
and prove false to our heritage and
go on saying that we don't want to
lead the world now. I would only ask
you to take a step. Last time also I
said the same thing. namely, ‘one step
wag enough for me', as Mahatma
‘Gandhi used to pray:

One step enough en me,

The night is dar.

1 do not gee the distant scene,
One sgtep enough for me”.

I want the hon. Minister {0 have the
courage, not merely stage a command
performance here, and gay ‘yes, I do
accept’. And if he doeg accept this
Bill, let him not stand on false prestige
that this |g a Private Member's Bill
and say this is the difficulty, that is the
hurdle, and on some pretext, empty
pretext, sppearg as counding brass and
tinkling cymbal. I would not use the
strong word ‘hyprocrisy’ but it borders
on that. Don't say, we do accept the
principle of this World Government.
World Union and all that. But, these
are the gifficulties,

The otly reason that is advanced
against the Bill, is Sovereignity,
that our govereignity will be in
danger. Are we living te-day in
the 20th century with the 19th century
ideas of sovereignty? For instance,
when we gigned the Law of the Sea,
We accept the limitation of territorial
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100 to 200 miles. We had to accept
Himitations, B iz a ourtailment of
your sovereiginty. I do not want to
waste the time of the House by citing
a number of instances. .

Mahatma Gandh! said that when the
whole world was bloodshot with vio-
lence, we would stand for non-violence,
Shri Morarji Desai, our Prime M‘nis-
ter, gald recently ‘let the whole world
manufacture agtomic or nuclear wea-
pons, but we shall not go in for that’
That is the spirit which i needed to-
day. That needs courage—not merely
a petti-fogging, I will not say, lawyer's
spirit. What is needed ig gtatesman-
ship, visionary quality and courage
ang the will to lead. 1 do not want
them to lead the world to-day; they
should take a step forward. do not
wish to take the time of the House.
But, here ig what Shri Morarji
Desaj said when he welcomed the
British Prime Minister, the Honoura-
able James Callaghan. This is the
latest speech. Shri Atal Behari Vaj-
Ppayee also made a speech on October
4, 1977. 1 was present. This is what
the Prime Minister, welcoming the
British Prime Minister, gaid on the
9tn of January, in the Central Hall
here. What did he say? I quote:

“We took over from you the par-
liamentary structure with gome
necessary modifications, mostly due
to the fact that we are multi-reli-
gious, multi-linguistic nation. In
our case, Tennyson’s dream of a
Parliament of Man, 3 Federation of
the World, became realiged.”

I suppose this ns the correct version
of his speech. 1 would like to read
one ewerpt from what Mahatma
Gandhi said in hig speech delivered
on 9th March 1938. Before that, I
would quote what Jawaharlal Nehru
said in his speech in the Constifutent
Assembly—I was present on that oc-
casion—on August 14, 1947, a great
speech ‘trust with destiny speech. I
quote: What did he gay:



this One World that can no longer
be split into isolated fragments.”

In the printed debateg it is put in
capital letters, One World,

Earlier in TLahore, delivering the
Presidentia] address from the Con-
gress gaddi, in 1929, Pandit Nehru
sald;

“Having attained our freedom

I have no doubt that India will
welcome all agttempts world co-
operation and federation,

He sald so, fitty years ago, in 1920
and we are here working to take one

smal] step.

“....Having gttained our freedom
I have no doubt that India will wel-
come all gttempts at world coopera-
tion and federation and will even
agreg to give up part of her own
independence to a larger group of
which she f¢ an egqual member.”

1 ask the Law Minister to mark the
words; he was perhaps at school in
1920.

SHRI C., M. STEPHEN (ldukki):
Do not quote Nehru.

SHRI HARI VISHNU KAMATH:
I quote whatever iz good there is good
in everybody; even in you. “I welcome
all attempts at world cooperation and
will agree even to give up part of
our independence to a larger group of
which our country iy an equal mem-
ber,” that is what he said. He was
prepared a surrender, voluntarily, a
part of our sovereignty it comes to
that. What is my objective today.
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in this Bil? - No gurrender of sov-

re

a long string of pious hopes and aspi-
rations, if not latitudes, but let us say,
hopes and aspirations. They are not
binding. The hon. Minister rightly
sald that they are not enforceable in a
court of Jaw; they cannot be binding.
on the Government. The State ghall
endeavour to...." That iz how the:
article begins. If man does not endea-
vour, what g he for? Does he dgeserve
to be regarded as man at all? J# a man
does not endeavour in some direction
or other, good, bad or indifferent, gome
endeavour in the direction of making
money, some in the direction of ac-
quiring knowledge and some in the
direction of acquiring power, but
it he doeg not endeavour, he is dead;
he is not glive; there will be stagna-
tion if he does not endeovour. That
is why 1 have asked the State ie.
the Government to endeavour to col-
laborate, The earlier portions of the
article are:

“The State shall endeavour to
(a) promote international peace
and security;

(b) maintain just and honourable
relationg between nations;.."

I will not read the other two also.
The last one 1 want to add now by
way of this Bill js:

“The State shall endeavour to
collaborate with other nationg for
the early formation of a World
Constituent Assembly to draft the
Constitution for a World Federal

Government.”

That is the very humble objective of
this Bill. So long as the Stats does
not want to endeavour in this direc
tion, what are all the empty promis-
es, emoty statementis that have been
made by the Minister just now viz.,
that he standg for it, it iy good, it is
a good idea. I do not want him to-
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give g lead, I want him to gndeavour.
He does not want to endeavour! He
wants to sit quite sit pretty on that.
That ig perhaps what he wants to
do in the coming years, at least as
far as I can see.
i

SHRI SHANTI BHUSHAN: People
would endeavour.

SHRI HARI VISHNU KAMTH:
With you or without you? With you
if possible and without you if neces-
sary. Paople will endeavour ip their
own direction.

SHR] VAYALAR RAVI (Chirayin-
kil): How much time is given for the
bon, Member? Do not make the oth-
er hon. Member lose his chance of
moving hig Bill. Of course, this Bill
is very important. The whole world
is watching it. But the other
hon. Member should get his chance
to move nlg BillL

MR. CHAIRMAN: He has still got
six minutes.

SHRI HARI VISHNU KAMATH: As
we all know, the annual world ex-
penditure on armies and armaments
today has already reached g stagger-
ing figure of 400 billion dollarg and
about four hundred thousang scien-
tists and engineers are engaged in res.
earch to find still more deadly wea-
Pons.

AN HON, MEMBER: Including neu-
tron bombs,

SHRI HAR] VISHNU KAMATH:
Yes I agree. That is why I want to
find, we want to find a way out. (In-
terruption). You can suggest gnother
way, I am prepared to accept it.

Therefore, I would suggest, 1 would
request and 1 would appeal to the
Minister and his colleagues, senior
-colleagues, all of ug here, this side
and that side, right, left and centre,
ves, I gnid, T make no distinetion, I
appeal to all, dll Members, lgt us
train our sights, let us train our
minds on to a higher plane and to a
higher tfeal, to a new international
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economic order, to which the Minis-
ter of State jn the Ministry of
External Affairs, Shri~ Samarendra
Kundu, my good old friend and party
colleague has referred already. But,
Sir, a new international economic
order is not possible, in my humble.
judgement, with a new inter-
national political and Constitutional
order; they go together; they are in-
terlinked, and one is not possible
without the other. Therefore, we
should think of the international
political order also simultaneously
with the international economic order.
That is why, the External Affairs
Minister in the United Nations, spoke
of both; he did not say ‘economic.
order’ alone, but ‘political order’ also
in his speech at the United MNations.
Let ys, therefore, strive to seek, to
find, and not to yield I have one
sporting offer to make and that is it
the Minister is responsive,—he is
attentive I know,—but if he is res-
ponsive—I know the chords of his
heart, of his inner being, but the is
here to speak on behalf of Govern-
ment. Pehraps personally, putside,
he may hold a different wview. I
have, therefore, g sporting offer to
make because under the rules it
would have to be moved formally
today. The Bill could be held in
abeyance, or, informally, if the Chair
permits me, a motion can be moved.
for circulation of the Bill for elicit-
ing public opinion in the country. If
that is acceptable to the Govern-
ment, that would be an honourable
solution for dealing with this Bill
And jn the mean time, we could, on
our own, send it to foreign countries
also to get the opinions of those coun-
tries, of those governments, right
from Peking to Moscow, to Paris, to
London and to Washington, (Inter-
ruptions). To Africa and Asia. If
this is not acceptable to the Govern-
ment, T am sorry I cannot withdraw
this Bill, as it will go against my
conscience. I cannot live with a le
in my soul, and T am prepared to face
the consequences of the decision I am

taking, ang it is one of the few great
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dssues in .which I have lived and
moved and had my being for the last
80 yearg or more.

" MR. CHAIRMAN: Mr, Kamath,
your time is over now.

SHRI HARI VISHNU KAMATH:
My time is not over, Sir. It is now
five minutes to six.

SHRI SHANTI BHUSHAN: I
would again appeal to the hon. Mem-
ber not to press this Bill. As the
hon. Member himself hag heard me,
I have expressed the fullest agree-
ment to each word that he has said.
1 have only expressed certain diffi-
culties that perhaps today is not the
right stage. The hon. Member could
still be there so that I would again
and again appeal to him with folded
hands not to presg it.

{Interruptions)

SHRI HARI VISHNU KAMATH:
I appreciate his appeal, but I am
sorry my inne- voice does not permit
me to withdraw the Bill,

SHR! SHANTI BHUSHAN: May I
make one more suggestion with your
permission? Let the Bill remain in
abeyance with no further action so
that it may remain ag it is.

SHR! HARI VISHNU KAMATH:
Does it mean that it will be in deep
freeze, or what does it mean? In cold
slorage?

MR. CHAIRMAN: In that case the
motion will have to be moved by
S0ome one.

SHRI C. K. CHANDRAPPAN
(Cannanore): Mr, Chairman, I have
one submission to make. Since the
subject matter of the Bill ig so very
important that it needs greater con-
sideration jf the Minister agrees, why
not we send this Bill for circulation?

(Interruptions)

SHRI HARI VISHNU KAMATH:
He should not stand on false prestige.

SHRI KANWAR LAL GUPTA:
May I request you to decide the fate

of the Bill this way or that way, %0
that my Bill may be taken? Other-
We.theﬁmewﬂlhoom¢

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): This is g ‘very
important Bill. The Government's
mood is known mnd the hon. Mem-
bers's mood is known. Ag it has not
been fully discussed, I appeal to both
of them that the time should be ex-
tended so that other Members can
express their opinion.

SHRI C. K. CHANDRAPPAN: Mr.
Chairman, the mover of the motion
will agree if I formally move that
this bill be circulated,

MR, CHAIRMAN: There is no
motion. o

SHRI C., K. CHANDRAFPPAN: 1
move it T am strictly within the ruleg
of procedure to do it. I can more that
the bill of Shri Kamath be circulated.

SHRI P, K. DEO: It can be moved
that the bill be circulated to elicit
public opinion, by the first day of the
next session. (Interruptions)

MR. CHAIRMAN: There i8 no
motion before the House.

SHRI C. K. CHANDRAFPAN:
This js the motion.

MR, CHATRMAN: If it is the will
of the House, it is all right.

SHRI C. K. CHANDRAPPAN: I
will give it to you, Sir.

SHRI PABITRA MOHAN PRA-
DHAN: I move for more time being
given to the bill, for us to have &
fuller discussion on it, because it is
an important bill.

MR. CHAIRMAN: Mr. Minister,
what is your opinion?

SHRI SHANTI BHUSHAN: There
is a motion for extension of the time
for the debate. Let time be extended.

SHRI KANWAR LAL GUPTA:
There is no question of extension of
time. (Interruptions)
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MR. CHAIRMAN: One by one
please,

SHRI SHANTI BHUSHAN: I am
very sorry. With great respect to
whatever has been said, I don't find
myself in a position to agree to any
motion for circulation.

SHRI C. K. CHANDRAPPAN:
How can he say that he does not
agree?

SHRI HARI VISHNU KAMATH:
Let the House decide it. (Interrup-
tions)

SHRI BIJU PATNAIK: May 1
submit that if the House agrees, this
may be postponed to some other

convenient date for a fuller dis-
cussion?

SHRI VAYALAR RAVI; On a
point of order, Sir.

SHRI KANWAR LAL GUPTA: I
may be allowed to introduce my bill.

MR. CHAIRMAN: You will be
able to do it only when this bill is
disposed of. ’

18.0 hrs.

SHRI BIJU PATNAIK: 1 am sure
that the House wil] agree that the
bill be taken up for further discus-

sion on spme other day. (Interrup-
tions)

SHR] VAYALAR RAVI: My point

MR. CHAIRMAN: The Member has
replied. The time is over now. There
is no question of that,

SHRI KANWAR LAL GUPTA; I
move that the time be extended by
another ten minutes.

SHRI VAYALAR RAVI: If you ac-
cept Mr. Chandrappan’s motion....
(Interruptions)**

MR. CHAIRMAN: The time allot-
ted is only upto 6 o clock.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The

APRIL 20, 1878

(Amdt.) Blu 420 |

Speaker has sald that the other busi-
ness should be taken up at 6 pm.
Therefore, the House should proceed
to take up the further business listed
in the Order paper.

MR. CHAIRMAN: May I put the'
motion? to vote? (Interruptions)

SHRI K. GOPAL (Karur): 1 am
on a point of order. The Speeker has
specifically ruled that this discussion
should be finished and a decision
taken to-day itself. Why extension
of time? Pleagse decide whether the
motion of Mr. Chandrappan is ac-
cepted by the House. Later on, Mr.
Kamath's bill can be considered. -

SHRI RAVINDRA VARMA: The,
Speaker had said that the other
business should be taken up at 6 p.m.
Discussion under rule 184 should be
taken up now.

MR. CHAIRMAN: What has Mr.

Kamath to say? May I put this to
vote?

SHRI KANWAR LAL GUPTA: If
you want to extend the time.... (In-
terruptions)

MR. CHAIRMAN: The time allot-

teq is only upto 6 p.m. The time is
over.

SHRI KANWAR LAL GUPTA:!"
You allow me to introduce my bill,
That is the practice, Sir. (Interrup-
tions) 1 move that the rule be
waived, I should be allowed to move
my bill.

wwfe wgrea  wer age fae
qer Tt gum & 1 wme ot few £ w1
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SHRI C. K. CHANDRAFPPAN: We
have to dispose of Mr. Kamath's bill.

SHRI HARI VISHNU KAMATH:
‘Unless and untill his bill disposed of,
one way or the other, or postponed
to the next day—along with Mr.
Gupta’s bill, of course by 15 days, the
debate may be adjourned.—Because
it is already 6 o'clock—you cannot
iake the vote now. The House hus
not decided earlier. The House
.should have decided, before 6 p.m., to
sit beyond 6 p.m. I am not a stickler
for rules; but if the Chairman and
the Minister are sticklers for rules, I
would suggest that the only way is
to have a motion adopted by the
House to the effect that the debate
‘be adjourned to the next day—slong
with Mr. Gupta's bill. His bill will
-also come along with mine,

SHRI BIJU PATNAIK: There is a
motion moved by the hon. Member.

SHRI VAYALAR RAVI: We have
.already taken more time. ] request-
ed the Cheirman earlier, when 20
minutes were there, to go before it
was 6 p.m, to look at the time and
say how much time he was allowing.
The Chairman said that at 5 minutes
to 6 pm.,, he will stop it. He knew
that Mr, Kamath will go on speaking.
‘It was the duty of the Chairman. It
is such an important bill. There is a
motion of Mr. Chandrappan. I say
that the motion moved by Mr.
‘Chandrappan should be put to vote.

SHRY C. K. CHANDRAPPAN:
With your permission I move.... (In-
terruptions)

MR. CHAIRMAN: Now the Minis-
ter of Parliamentary Affairs. (Inter-
ruptions) 1 have called Mr, Ravindra
Varma.,

SHRI RAVINDRA VARMA: Mr.
Chairman, the time allotted for Pri-
vate Members' Business expires at
€ pm. It has expired at 6 p.m. Now

the suggestion is that since neither
the discussion on the bill, nor the
motion of Mr. Pabitra Mohan Pradhan
has concluded, the time can be ex-
tended and the bill taken up on the
next day allotted for the Private
Members' Business. In the mean-
while, the question of my hon. friend,
Shri Kanwar La] Gupta's Bill arose.
There have been precedents in the
past of an hon. Member being allow-
ed to move it, and then the discussion
being taken up later. We have,
therefore, no objection to this proce-
dure.

SHRI KANWAR LAL GUPTA:
Sir, with your permission,...

SHRI C. M. STEPHEN: We do not
want it. You cannot set up danger-
ous precedents. How can it happen?
When a Bill is pending...... (Inter-
ruptions)

SHR! P. K. DEO: A Bill is bal-
lotteq for two days. This is the first
day. So, it will come up again, and
will not lapee.
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MR. CHAIRMAN: No, that cannot
be done. We have to take up the
other item on the agenda.
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Now Shri Tridib Kumar Chaudhuri
will place on the Table the report of

the Committee on Public Under-
takings.

SHRI KANWAR LAL GUPTA:
8ir, you put the motion to the House.
Let the House decide it.

MR. CHAIRMAN: The Minlster of
Parliamentary Affairs has not moved
any motion. So, the question does
not-grise. Now Shri Chaudhuri,

SHR]I KANWAR LAL GUPTA:
Sir, at 8 O'Clock we have a special
business. There cannot be any other
discussion, except the discussion on
the law and order situation. Under
the rules it cannot be done.

SHRI VAYALAR RAVI: No other
business can be taken up between 6

and 8 p.m, You should have done it
before,

MR. CHAIRMAN: I understand
that the Speaker has mlready allowed
it. He has given him permission.

COMMITTEE ON PUBLIC
UNDERTAKINGS

SixTH REPORT AND MINUTES

SHRI TRIDIB CHAUDHURI (Ber-
hampur): I beg to present the Sixth
Report of the Committee on Public
Undertakings on Galloping Rise in
Foreign Tours and costs thereof un-
dertaken by the officials of the Pub~
lic Undertgkings and minutes thereto.

18.10 hrs.

MOTION RE: LAW AND ORDER
SITUATION IN THE COUNTRY

MR. CHAIRMAN: Mr. Stephen,

SHRI SHAMBU NATH CHATUR-
VEDI (Agra): When an item is not
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concluded, it automatically goes to the
next day, and Mr. Kanwarlal Gupta...

SHR1 C. M. STEPHEN (Idukki):
That item is over.

MR. CHAIRMAN: Let Mr. Stephen
speak.

SHRI KANWAR LAL GUFTA
(Delhi Sadar): You have done great
injustice to me,

MR. CHAIRMAN: No, I have not

done. Mr. Speaker was ngt in fovour
of suspending the rules.

SHRI C. M. STEPHEN: 1 rise (o
move the motion standing in my name,
I wish the motion was framed the way
it was published in the Bulletin of
April 17th. I am very clear in ny
mind, and I hope that this motion re-
flects a national concensus, irrespective
of party differences. In the Bulletin
dated 17th April the motion read like
this:

“That this House is deeply con-
cerned and takes serious note of the
fast deteriorating law and order silu-
ation throughout the country, result-
ing in large-scale loss of life and
injuries to the citizens through lathi-
charges and police firings."

MR. CHAIRMAN:; There are anly
two hours. How much time will you
take?

SHRI VASANT SATHE (Akola): It
should be extended by one hour.

SHRI C. M. STEPHEN: Maximum 20
minutes, if nobody interrupts me.

Against this motion you will find &
galaxy of pames. Besides myself....

SHRI RAM DHAN (Lalganj): On a
point of order. He has read another
motion. ' .

SHRI C. M. STEPHEN: I have only
moved the motion standing in my
name. I have already said it. I am
not moving any other motion.
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SHRI RAM DHAN: 1 seek your iul-
ing. “The motion on the Order Paper
reads like' this: e

“That this House do consider the
law and order situation prevailing
at presnt in different parts of the
country which is causing concern.”

But he has read another motion.

MR. CHAIRMAN: This is the motion
which he has moved.

SHRI C. M. STEPHEN: I can read
anything I choose, but I moved only
the motion which is in my name.

SHR] B, P. MANDAL (Madhepura):
But what is the harm if you read the
mgtion?.

SHRI C. M. STEPHEN:
move:

“That thig House do consider the
law and order situation prevailing
at present in different parts of the
country which is causing concern.”

What I was saying is that in the
Bulletin there was another motiou
" which was published, which I am not
moving. Against that motion you will
find a galaxy of names. What I am
trying to say jg that this law and order
motion reflects a national concensus.
The nameg you will find are: Mr.
Chitta Basu, Mr. Kanwarlal Gupta,
Mr. Chandrappan, Mrs. Parvathi Kri-
shnan, Mr. M. N. Govindan Nair, Mr.
Jyotirmoy Bosu, Mr. Yuvaraj, Mr.
Ramanand Tiwary and Mr. O. V.
Alagesan. Members belonging to all
parties, different opposition parties
and Government benches are there.
That will show that a motion much
more stronger than the one I have
moved and which I read, has got the
support of a large section of the par-
ties represented here. My only pur-
pose is to ghow that there is an intense
feeling on this matter and that it is
not with a spirit of accusation that I
am moving it. That is why, it prompt-
ed the President, a few days back, 1o
come out with an agonising tone. You
have got what he has said. The Presi-
dent was distressed by the deteriorat-
ing law and order situation in the
country. He saild that he had been
particularly distressed to read the

I beg to

morning newspapers ang hear about
ﬁnmammmmmum

“I would like to express my dis-
tress at the state of health of the
country. Whether it is peopls being
killed in Hyderabad, Amritsar or
eisewhere, this is a concrete illness
which iz more than institutes like
this can cure.”

Therefore, on one thing, there will be
complete agreement. There iz some-
thing vitally wrong as far as the na-
tional health is concerned and there
will be no dispute about it. This is
what I am trying to emphasize. Now
this feeling of the President as is
shown by the names that I read out,
reflectg the agony of the nation, I
would, in this connection, draw our
attention to the President’'s Address to
the Joint Sitting—paragraph 8. Sum-
ming up of what has been happening
in the course of the last one year, he
said:

*In some areas of national life, the
suppressed feelings of the people
have found expression in wvarious
forms of protests and agitations. lhe
removal of restrictiong has been
utilised by some sections to indulge
in acts of violence, intimidation.."

This is the picture he has stated. Hn
has stated various forms of protests
and agitations. He has stated trat
there are acts of violence, intimida-
tion and sabotage. He has given nia
own reasons. He hag spelt out the
GCovernment reasons. Apart from that
the fact is that in the course of last
year, what has happened has been
emphasized and underlined. This :is
what exactly will be done, he has stated
elsewhere.

I have got before me a long cata-
logue of events which have been tak-
ing place in the course of the last one
year beginning with the firing in the
coalflelds in Bihar, a long catalogue
of events have been mentioned. Many
people have been killed. Accidents are
taking place. We can analyse them
into three or four categories. One is
acts of violence and intimidation. This
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can be further classified into two. Qe
is criminal acts against common citi-
zen by criminals which would mean
murders, dacojties thefts which are
happening. The facts are very very
clear and the official reports themselves
make out. I am instancing only at two
places. One is, there was a write up
on 1-1-1878 in the Patriot and the
write-up said:

“Never before have the lives and
homes of the citizens of capital been
80 insecured as it was in 1977. The
year was also marked by complete
break-down of the law and >-der
machinery arising both from public
distrust in the Delhi Police as well
as the severe demoralisation among
the police force itself. The statistics
speak for themselves.”

The number of murders and all that
is given. A large number is stated
here and I do not want to give any
comparative figures. 19076—120, 1977—
175—Number of murders. Attempted
murders 111 and 204. A large cota-
logue is given.

“Coming to Agra District, the
crime figures for 1877 as released
at the end of the year press brieflng
were as follows:

Cognizable offences—23,553. cuc
ing the year. There were G669
dacoities.—robberies—529.

This works out to 50 murders..”

There have been 60 dacoities and 70
robberies a month in these five dis-
tricts. In Agra alone, 8476 crimes
were committed. This works out to
an average of 23 serious offences per
day.

These are cases of criminals attack-
ing the common citizen, There is a
sense of insecurity and anybody who
is staying in the capital will concede
that. I for one am receiving com-
munications every day and I have s
very huge file in my office which
speaks of this sort of attack and no
help forthcoming. This is the aituas-
tion as far as this category is com.
cerned,
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The next catagory is the crimes 'ak-
ing place by clashes between classes
and classes. We have had occasions
to discuss this sort of crimes, the a‘-
tacks on the Harijans and the depressed
clazses. We have had many occasions.
to discuss it. Again, we had the iaci-
dent in Sambhalpur, the disturbances
that we had there. Recently, there
was a clash between one class of peo-
ple and another class of people in
Amritsar. There is an allegation by
one section of people that the police
did not give them any help and 3 ue-
mand for a judicial inquiry has come.
Here, we find one peculiarity. In ihe
first class of cases, you find a peculiari-
ty—the common citizen does not get a
proper protection against criminals and
those crimes are increasing. About
the second class of cases, a particular
clasg of people attack another class of
people and, if the class of people who
are atiacked are the Harijans and the
depressed classes, the police protec-
tion is not forthcoming and they are
being suppressed. They are feeling.
complete helplessness. A large number
of killings had taken place in (he
meanwhile.

As per the answer given in Rajya
Sabha, a total number of 3,214 inci-
dents of attacks on the members of the
Scheduled Castes were reported from
different parts of the country between
March and September, 1977. This in-
formation was given in the Rajya
Sabha. Then, 715 cases of murders
of members of the Scheduled Castes
had been reported by the State and
Union territorles since March, 1977. A
break-up of figures is now before me.
In Madhya Pradesh, the Chiet Minister
said that 105 Harijans within the
course of 10 months were murdered
in that area. Therefore, these attacks,
murders and rapes against these peo-
ple are taking place. The rape cases
during the above period are 136 n
which Harijans are involved as the
victims,

What I am submitting is the second
class of cases where the unarmed peo-
ple, the depressed classes are attacked
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and they are feeling helpless. No help
is forthcoming. We have had a number
of discussions on that. I do not want
to go further about that.

Now, coming to the third clais of
cases, the President’s Address men-
tions about protests and agitations.
This is something which was conceded.
We have got a large number of work-
ing people. It begins from the dale
3-6-1977 where in Delhi Rajdhani
mines the police opened fire. In an-
other public sector umit in Bailadila
which was discussed through a Calling
*Attention Notice the police opened
brutal fire and many workers were
killed. Very recently, on 13-4-1478,
what has happened in Pantnagar,
vhat has happened to the workers in
the Agriculturaj University which is a
£governmental institution, a public sec-
tor unit, is a common knowledge. I
do not want to go into the detlails of
it. The brutality of the whole th'ng
is so apparent.

Again, in the private sector where
our working class people are coming
forward, the police are coming up
against them. The situation is taking
place where the industrial unrest is
fast spreading.

sff gwo gwo Tewndd (H"‘I'-FEE-Q):
watew @i Tirw & o wa Sl

MR. CHAIRMAN: Please don't
™interrupt we have very little time.
J am now classifying one by one. Come
on to the state of students, the next
class. Campus unrest is taking place.
How this ig to be dealt with is @
different malter? But the fact is thal
as far as working people are concern-
ed, unrest is moving up; as far os
SC&ST are concerned, unrest is moving
up. Andhra Pradesh is no exception.
Karnataka is no exception. Janata
party is no exception and so on 1 am
only pointing out my flgures....
{Interruptions)

off QWo YWo wWIt : ¥ WY
wTard § 1 & sErer o g e o W
wvary 1\ & wwwr ¥ wwAr § )

ot W ow (dowge) o
T ORI qTET & WTwer X T AT g
fawar § 7 .

MR. CHAIRMAN: You speak when
your turn comes.

SHRI C. M. STEPHEN: From one
end of the country to the other, ag tar
as these people are concerned, the
working people are concerned and the
agriculturists are concerned, this un-
rest is taking place. As far as :tu-
dents are concerned, this unrest is
laking place. Wherever unrest is tak-
ing place, police, in so many places,
are either using tear-gas or opening
fire and students are being kilied. 1his
is taking place one after another.

MR. CHAIRMAN: You have tfaken
17 minutes; three minutes are leff.

SHRI C. M. STEPHEN: I started only
at 6.10.

(Interruptions)

MR. CHAIRMAN:
on.

All right carry

SHRI C. M. STEPHEN: It is inly
6.25. Now, as far as agricultural rac-
tor is concerned, you know what has
happened in U.P. They are asking for
a price protection. They came out in
a big agitation. We had an occasion
to discusg it here. And what happened
in Lucknow we know. Now there also,
this unrest is taking place. The ooint
1 am emphasising is this that unrest
has become a regular feature. This
is a matter about which not only the
Opposition is saying something but it
has been felt by everybody in this
House, every section. What was under-
lined by the President of Indiu, repre-
sents a consensus of the general *ecl-
ings. Let us take note of it rathor
than pointing an accusing figure
against each other. Then how to meet
this is a question.

There 1 am pointing out that 'he
Janata Party had a commitment [e-
fore the people. The Janata party's
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commitment is what. They gaid in
their election manifesto as follows:—

“1f all else fails, the wultimate
guarantee of democracy and the
final safeguard against exploitation
and abuse of power is Satyagrah or
peaceful non-violent resistance.”

They gave a charter which says:

“To generate fearlessness and re-
vive democracy. Janata Party will
ensure a right of peaceful and non-
violent protest.”

Two things were promised by them.
One is non-violent protest and the
other is non-violent resistance. Non-
violent resistance, lawful resistance—
non-violent resistance and the pro-
test. But the President of India in
his last speech came out with a new
projection. He said:

“While any aggrieved gection is
welcome to seek redress of its legiti-
mate grievances through constitu-
tional channels open to it, the Gov-
ernment cannot obviously permit
lawlessness and violence. Stringeut
deterrent action will be taken against
those indulging in them.”

1 am reading out this for two pui-
poses. Omne is that let not the Cen-
tral Government say that thig is a
law and order matter and the Stale
alone is concerned with it. He has
stated, “Stringent action will be taken.”
Government of India says. With res-
pect to whom? With respect to nay-
body who is a threat to India, because
that way it has become a central
matter; it has become a ceniral con-
cern. How is it that siringent deter-
rent action will be translated into
action? Look at Pantnagar. What has
happened there? Many reports 2av?
come. I do not want to go into de-
tailk. I can understand if an agitated
mob is coming and the police is fac-
ing them. This is what has happened.
Not only we but Mr. Dinesh Singh ct
the Janata Party came out with a
statement underlying gruesome things
of what had happened; the people wno
were shot dead, who are struggling
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‘with ‘their hard lite, they had fheir

brains blewn out; their abdomens
were taken away. We saw this nicturc
in a paper. A labourer was being
dragged on hig foot with 8-9 policemen
around him. That appeared in the
Hindustan Times. A dog's garter will
be given a greater respect. We have
lost all respect for human life; we
have lost all respect for even the
human dead bodies; we have degener-
ated to that extent. How is it thai
we have come to- this degeneration?
You started with a promise of right to
democratic protest, you started with a
promise of right to resistance, but at
the slightest show of resistance, we
know what ig happening. Ewverypody
has become trigger-happy. I am not
blaming the police for this, because
the police acts differently in different
situations. The political authority Ie
answerable for this sort of situation.
The political authority has permitte-d
it and they are acting accordingly. This
is what I am pointing out. The
brutalities which we are witnessiag
every day are beyond measure, be-
yond conception.

The President stated that the sup-
pressed feeling of the people were to
find expression. Is that the only rea-
son? One year has gone by. Are the
suppressed feeling of the people now
coming out and with that wil] every-
thing be ogver? Don't you realise that
on the economic front, on the social™
front and on every front, the common,
man has got a great grievance and he
is coming forward. Don't say again and
again the political parties are engineer-
ing it. No political party is engineer-
ing all this, They are coming on und
without any real show of real gitua-
tion or provocation, the trigger-happy
police are let loose and they are shoot-
ing the people. Where police protec-
tion is needed, it is not there; where
Harljans are involved, no policeman is
there; where the Harijan women are
raped no police protection is there,
but wherever about hundred students
come up, immediately the police is
there; where the workers come up,
immediately the police iy there, The



1 am trying to emphasise two us-
pects. Ome is the wunrest that .s
brewing. Do not cover up this by
saying that this is because of the past.
You cannot put things under the car-
pet for long. This ig coming in a tig
way and the way you are going to
deal with this is the gquestion. The
basic problems will have to be 3atis-
filed; the democratic protest that yau
permit, you must permit it in a proper
manner. This has happened because
there are four matters. One, there is
erosion of faith in the efficlency of the
administration and, therefore, this law
and problem is coming up. There is
an erosion of faith in the impartiality
of the administration in the matter of
clash between the exploiters and the
exploited. Therefore, the exploited
people come up. ‘There is an erosion
of faith in a positive policy of the
Government in labour matters. I could
say that if you had a positive policy
against the labour, the labour will
understand and the labour will take
it in a particular position. If you
have got a positive policy in their
favour, the labour will cooperate even
with a capitalist Government. But if
you do not have a positive policy, the
labour will act in a different manner.
because they do not know what your
line is. There is erosion of their faith
in the policy of the Government in
labour matters and there is an erosion
of faith of the people in the capacity
of the Government to solve the basic
problems. Therefore, the persons who
are suffering are becoming desperate.
You meet them with your firing ex-
pedition, killing hundreds of people.

Then, again there is a strengthening
ot the faith of the exploiting class in
the protection that they can get at
the hands of the Government. On the
one hand, there is erosion of faith
in the protecting hands as far as ‘hs
depressed is concerned, on the other
hand, there is the strengthening of the
faith in the exploiting class that they
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will get a Tprotecting hand in the
authority that be.

This is the picture and if this pic-
ture does not change things will be
come much more difficult. In Amritaa:
the accusation is that the minority is
being attacked; I bhave no opiniol
either way, They demand a judicial
enquiry. In Pant Nagar, an enquiry
under the Commission of Enquiry Act
is asked for. The police has murdered
people there without any provocas
tion. For everything, there is a Com
mission of Enquiry, not merely a
judicial enquiry. I am asking: Why
don't you institute an enquiry under
the Commission of Enquiry Aect? 139
you want fo protect a policeman :f he
has behaved without your permission
in a brutal manner? Do you want to
protect a policeman who has killed
Your own brethern and has dealt with
the dead bodies in a manner which
will defy even the manner in which
you will treat the dog which is dead.
Are we not human being, the per-
sons who are struggling? Are you to
break their thumb and the brains to
come out? The man with his wounds
is struggling and you rip hiz abdomen
and you take him to charcoal area
burn him and suddenly the whole area
is burnt up and you churn it up with
a tractor. Are we human beings? Are
we civilised beings? Are we to do
that sort of thing? 1s it not necessary
to find out the culprit and the hands
which are behind it?

I am only pointing it out, it is not
as il the Central Government is not
responsible for this. 1 have only to
remind you that Mr. Qharan Singh,
the Home Minister, on a previous
occasion owned up the responsibility
for the whole thing. When the Lucknow
incident came he made this announce-
ment here:

“But I may add that whatever ine
status of the individual concerned if
he contravenes law legal proceed-
ings will be taken against him whe-
ther he is a leader of the Congress
Party or the Janata Party.”
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A good postulation, welcome. [Ihe
question is If this ig the State subject.
how could you make this announce-
ment? You could make this announce-
ment because you are the directing
hand behind It. You directed it. Thes=
things are happening. Seo long as you
are fiere we are saying that the Hari-
jan has received only 1 per cent of
the share of the crime that is com-
mitted. Whereas its population is 15
per cent, if 14 per cent more is due,
if that is the attitude, then that section
will lose all faith in the protecting
hands of this Government. That is
what is taking place in this country.

The President has given expression
to his feeling of gmgony—deep and
frustrating. so that the leaders of the
nation may contemplate. L.et us take
note of it.

I am concluding.

(Interruptions)

With these words I move the motion |
for the acceptance of the House,

MR. CHAIRMAN: How can I hear”
two wvolces.

SHRI SAMAR GUHA (Contai): I am
on a point of order. The hon. gpeaker
-—the leader of the Opposition has
dragged the President of India in the
course of his speech which is not the
precedent of this House nor the con-
vention, that the President should be
dragged in any of the discussions here.
Therefore, that aspect you should ex-
amine and if you find ihat it is wrorg.
that may be expunged. I am talking
only of that part.

SHRI K. GOPAL (Karur): We start
with the Motion of ‘Thanks for tkec
President, Why are you objecting?
Why do you say that we bring in the
name of the President?

MR. CHAIRMAN: You are wasling
the time of the House,

SHRI SAMAR GUHA: Motion of
thanks comes from the Members of
Parliament in the Parliament itself. It
is a different category. Whatever
opinion he has expressed outside, we
have not ascertained it. Only the

newspaper hHas given it. He has not
communicated amyfhing—Prime Minis-
ter or the Home Minister. It is sbso-
lutely wrong.

(Interruptions)
st arq fog (Sher) : aroEw,
2 %2 W 9T g fre § Wi ol vl

WTHT KT AT @YET A | A
oHg WL 9T OF sfeq w1 & o
®Y 97 o A qaGT ?
MR. CHAIRMAN: Motion moved:

“That this House do consider the
law and order situation  prevailing
at present in different parts of the
country which is causing concera.”

wwafee wgtag : st o o wrw
¥ Mfew foar § weedge NN 4T
wor % fad | owar wir g w3 ?

st afto dto www (WATHYTT)
ot g 1 ST STTTE

fis qw sears & e 9T, -
forfers sfereafirer forar o, st . —

“fr 7y awr aw & fafas Wil ¥
fafa  qur srreqr &Y @ feafa
a3y, @Y Farames g, faare wd W
T fawifon sat & fr ffe =
garx & foy wufaa oww fed
ard 1" (1)

MR. CHAIRMAN:
352—

“A member while speaking shall
not—

(i) refer to any matter of fact
on which a judicial decision =

pending;

(vi) use the President’s name
for the purpose of influencing the
debate;”

SHRI C. M. STEPHEN: 1t is only
a statement by him.

Please gee Rule



o Lai s A IO GHAKAY 96 sy ga
" 'SHRI SAMAR GUHA: What iy the
MR. CHAIRMAN: The ruling is

reserved. Please sit down. Now,
Shri Vinayak Prasad Yadav.

' cern, urges upon both the States and
Central Governments to take neces-
sary steps to put ap end to it." (4)

ot Ty feerrw e (grofige) -

ot ferae sww T (wEE):
wwrafy agag, § s swr g -

fe qx geme ® v 0%, frer-
farferer sfreafea fear o, sty -

“fig ag awr ¥ ¥ fafew woiy &
fafer o sqawear &Y ad#r feafi qg,
o famore §, A A & A
- wefm wore v fadw Y & e g
wfaerer wwai & qew Al Wi
gfera wfeal w1 arem gAY I
fafr a9r s7aedr a7t fawrea gk
fegfer £t O% ® fd wro YAW
Farr *Y fegraa 30" (2)

ot gew w ATCTAY TrEw (FHTAT) ¢
wwmfy wgmEw, & s w@T o
fis o s & Ty o, Frerfrfenr
sfaearfrs fegr omdr, smiq —
. i qg war aw & fafww st #
* farflr aar et FY aq= feafe aw,
ot famarer &, faere &7 ¥ 9
@RI Y Wy i g fe Rm E
Wrax fegT, AOewaT Wi Weaaedr
fATY Arent aETaTdr sqfor €Y qor
FITATHT AT ST FL W T W
¥ TEw FEW IETE M THANT ®
sre ¥ fyws aeal Y @A 3 ATl
wigqat * faza w3 wTdAE
w1’ (3)
SHRI PABITRA MOHAN PRA-
DHAN (Diogarh): I beg to move:

That for the origina]l motion, the
following be substituted namely:

“This House, having considered
the law and order situation prevail-
ing at presenl in different parta of
the country which is causing con-

qwrafir agea, & s war g fea
sreaTe & T qx Preafafar sfrenfe
i o, sy —

“fir gg v AW ¥ fafww woi ®
fafir oo swaregy %Y adwT feafa
o, @Y Famaroe &, faame v @
& a% fawrfon s & fs aoe
fafa aar =q=eqr #r feafr @
g wey & iy frafafas o
g1 ¢

(1) gfem dar frast 3 guic;
(2) wfes faogwar &t W
FET; WK

(3) QerT & wfwwr 1 W
wfasrdd & afnfas &
& foa dfqg= & "oA
F@r1"” (5)

ot wwg wr qar (frelt Aw) -
qwTafar sgrad, & wraT w=ar ar fE {we
s 7 s §W AEE ®T T I
it | AfFT AR ITET WY 6T T
wroor g% ¥ ar aga frown gk
I 7g WigT F@ # Ffow # &
ST OTET & QAT F W & ae OF AT
¥ Srow 7 w3 v ag 1 F I
quAT wgan § e forr T & s aréf
w7 e §, T fash w@ T e Wit
wrator gk §, ar fory wrsat & gerdy rfea
w1 W &, g W Qe wewa gk 7
ot g guT §, s AT T FEw
qré¥ a7 gaTer AT A §, M ST HAWA
g § fr wg it Y aTw ST Y A
§, afew qF Ofaferdt aifedfer
g
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[sft war wrer qev)

% fraTe ¥ qr ) Wt T uSI® T
% uw qfees aew ® gfew awi &
e ¥ wrer w5 W9 Forar, W IRS Aty o=y
IFET gade A I 74T, A I N wew
%< famr | 3a® arg @1 Wge & 9T
%, goarer g 7 W aAAY S
Tae 3% wwa 7
18.42 hrs.
(Serr DmrmenpRaNATE Basu in the

Chair].

mifaeaTy ¥ w11 gur, weE R ¥ W
o, & Sui ad s WAy g wifaw
a1 g% o geas: Taeat &1 & faww §,
g ¥x %7 faww 7 & 1 few waror ag
% 5 wigh ¢ S qrET A g §,
agh 97 €Y ¥ Weew A-g gU &, ATER
qw ¥ ag grem &1 Wi gfomT Wk
wrigefaai 9T AT Y, ST WA
&, gfafed % T ), ar wrw ey
aF @ g, B FAaT IET A gL
%, @ www (wf) o s §, v
Qe!ﬂfot{n‘thn'n%n T TFTT 3_,
T FHEE F TEI §, T W T
F07 oF a7 arATEw § ) AT 9w gEy
afl ¢, @t & wEroee 3 9w fafret
avgE ¥ W[ 9y FT garan, faad
IR Y TgT § fF At Awge A
§ T T gaw §, FE-NT geT,
TEaT g | ATAA T AE §T AT W
qrtfeae 50 &, s ot or ww &
awr wrewr § e 3w ¥ weAw B W@
g

% wrar g 6 s vt & S W
g wrwrd of, o o worg ¥—agR
ST 9T AT O A< ¥ g fear AT
forelt & wmwn w @ &, waE oF wTw o
¥R I A wC O Y gwaT §
R & 3 from gu i | A Saer @y
wreor T § 1 wreor ag § e wer v
T WTT AW qF AW W, I9H A2 WX
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T g OF W vwiver Y, T 9w

fadiz faar, o WY o qoft frermt

WX aweiwt By =A%z W w1 e
ey

oY wF Fir erore ¥ q@w wr A
ot | & sy TR R golet ¥ X
T wx ¥ ff 5% §—uror G feafir
e St T o | g sorfee 9T §
¥, ¥ gax W Wt amE W
3T | TR Fy7 5 AT W A
et w3 Ay ATT-ATET W ¥ R,
w75 fRua
Nz E g T ag g fr
aw oF wfaw @, fegedr srarve
wrforwr & forgil sis (wmT) w7 I
Fan gfewr o g arfas woET T
fr qw wY w9 w7 0w & a0w —
fewtefm Wit g, s o1 Tw
SN frar a7 a8 o fraT 9 &
KT oft Y Wz w3 AEgATE 1 A A
weq § WX ag FEAT WY T &R daer
Wit a7 warer gar &1 Y oF waw
sy w7y fag & fvan g1 e qaoeT &
farti & fraeit orrg St g wix frardy
wRAT ®R, Iawr faar gwnr AT AR
qT Tt §—uwadt & faqi H 3154
wafor g s 178 s A Ay
forea =af gaard & 7@ gf | wrer At
5w T §, W S 5w WY fam wear
t, W go W wg awd § ) @iy
W g wwar § 5 woEr 8 @r
WIS |TEE w1 WY WTYRd ST T Jg
T #T 5 313 A gfem wrfor st
17 W€ &, 9 wrrer WY g faeas
7t g WY ew} Al B oft oY g
afiey ag Terd W o § ot dF g
Feerey &Y W g, W g o o R
forarr oft wlY T v o offx<y o WY
wE s g | RO o o ovdr W
o g &1 wgt frseni o, wy @
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8w &1 ad quw gu, festeat aidy ok,
g wroaT § AfeEw 5 WA, 1977 W
i werg & W egr—

“Sweats were distributed among
newsmen and Mrs. Gandhi’s suppor-
ters. Earlier addressing a crowd
on the lawng of his Mrs.
Gandhi told them that in future if
such things, viz,, arrests happen do
not come to me buf Taunch a protest
‘in your mdhala.”
¥ wAaw g & v wror ot wfeaf o

cawfife § ag e o fear X E
WY OF a7 wgy § v wxoifag o
g fafaeT § safag geararct R &
You want to make one person a scape-
goat. What about your Chief Minis-
ter? What about Mrs. Gandhi? Can
you deny when she wag the Prime
Minister there were no atrocities on
Harijans?

ag oF wo FZT § 1 g AT oY
gqutstorr & @ Avr grer aw Afer
wre OF grelw afafefrey o o
Yo v RE o

SAaT ¥ wrowy gz faar e aier
wiT gET ¥ e AE @ ey ) gfew
ot #t wiforer & fiw 3w & wege smfar
darlt wrr wT Iw wfew w1 gz
T & fir o 7 T T w8,
worgd! ¥ oY a3 W &, frfamy ¥ o
oy & Wi TR qeedt ¥ ot Wy
g & 1 dog Y @ g R v F
FOTE AT Y enrS wy Wy §
T ¥ 9T & arr gfeo o & g
TF AT ¥ ¥AT WY §, www ey &
Y OF B Y B GEr g AR
et At & fe W fag qafes,
g ¥ & Fodere st @ @ A
forrey Fe W v wrlt g ofr ot
e | wre gfee oft ¥ wrd ¥ o 3
are w oy & ey o e weéw fe

Situation (M) 2

Bar ~ff g wifgy 1 dfew agt
9 o ¥ A2 wie W A e oy §
Wi frcu =g § fr mfer Qo
wigg i mfr s ir vt @ ?

. ¥ wger g & e g 3w vt wE
£ | Tow Qfefors qwer 7w TR,
gant fireft qrdf &1 gt 7w Ty
w7 3w vy § &Y ag ord oY o St
2o @ awft & s AW
forar #Y <@ &Y W€ o wrey Y
W | weT o e st
ey giar w1y | 39 g 9 aw e
fir w=YE ot oofdww gw ¢ 39 ¥ amwdw
W @ wfgw | o we fedr
QR | W SR e, e
fforg, aom ffwr, N =@ Hifeo
firw ag =tor o gt =nfgg v arasg
7Y ® 4 | W T T ST TF FRET
g wifgr sk & wiv w5 g
fafret § f5 ag offafers ordfer
N o Hifer g @ @ w1 R
e ™ | TF FIE W wreee
g wifge w¥ew & fag, oF s orw
sresz gFT  wifgw daT & faw
UF FIE WIE ATERE gAr wifgg
arar W & fow | ww e ® e
& @ ¥ X g omaar wgar # fie
S AET T IART /A Arww g gFAr
IO S ATy & ot I
gad= v g1 afew feft wr
%% 4T KE ¥ AT T ¥ A
FEEY AT AT, AT THR! WIQ
fedx w67 ? fadt WY st s Y,
afier aradw oy fedw aff foar o
FqEAT | g TEET WAITHT §T
¥ fWET  wAT ¥ gAY &€
qrdy aifzat § 9 gat ¥4 7 & W
IR TadT T @ § T Foy oy
& oradt T wgwr ¢ goe Y
SATTEE AT WY | & A o oY
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[ wa< e )
# #8 vz &5 wr M F gwrhar dur
worr wrgy &, geife ga 99% ¥e
HEam wrgd &, I A b g g,

ot |6 T wigg 1 § g A& oft &
wgwr fe wrr % fafeed w1 amd,

&Y a4t T 9 oY g9 wurgu Nt
aarE W fEvwre F A we @y 7
war§ a1 7g S Go-fafad oa @
ITH FA W » 0 7 O gfw ®
W FT ¥ OOF T 5 & ) 5T B
FravarFamg M T A} gafan
H13 9 @ & FY, &Y wre dy @) ar ard}
femife 9 @1 3% fog mrowy
wIE 7 &% Fiw g0 93 ¥ & feg
a@ ¥ WA &¢ fog g ¥ FedErd
& Ty @i FF | ¥ AT OF EY TS
ot g @t w1 a9 fAwaar 1 @
=T FAT Y 0 AF AT H O ag}

ng Wt (st wew Fag) : % oA
T #1 "L qHAG 25T GE@F B
wr W g e S fafres,
wig d W & 7w § o &Y e o A
ez & &Y 7@ frAe § wifw wwaw
gt

sit wwe wrw g Sw R F ag
afYf vy e draedr wnaer A &
31 wert 7g W Y & n Y g & ey
Y & &fet 3rar wee ag & Fr g N
&q fafaelt Srew & TTer Yaor &
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Suation (M) 444

oY g A §Y 7 W g ¥, TRy
e g ¥ v fwar o wifge—
AT §S GI9ar Wigq | o 7w g«
T w Al @7 oA ¥E qw gany
st W ¥y wreft § e xed
Tead g1 1 & 3 wge g £ o e
firdez g iy Wi w1 & o o
¥ gt wifeq

wa OF g1 a1 wg v & wodfr
AT AT |

SHRI K. LAKKAPPA (Tumkur):
Sir. I rise on a point of order. The
motion of Mr. Kanwar Lal Gupta Is
that the Jaw and order situation pre-
vailing in different parfs of the counfry
is causing concern but I find he is
speaking against his motion.

st wae wre wew o F swar off
w1 &gy g e § e ogw Ew
@A X FEA AT TE TE T
wFit W 9 g fr ) &7 v ag
aff v fF g s 2 &, ¥T
sz e gga qofifes gaw T
2@l wift wfew | ag &t X ww wead
& 1 ag fedt oF aEf w1 wavr A
2

¥ o i €7 A WTIwr s
fearar wrger § 1 g I W dus
gfew gor 7@ o =t 3 1 9w 7w
qw &t gifwgl usfaw g B9
aft gt w i w®r owwd o
afY givfi 79 % W g T@ F A
g A s awd § ) gufa & sy
"t v e ow G ¥ wmwx Awr
gAY Ty wieT @ ¥ faawr gw
QT TG FATT | QT AV T RAHE
#fewr o wior @1 Il § IEwT
W FCU TH NI WWT ¥ S
wrY ®Y O B g e o
m Wtrﬁ'ﬁﬁﬁ!t'
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wx o dwwr Al g, svaw o
woe Wit @ )

ghedt & 2T &, & ag wgaT wEgar
# fr gfical o o wamwre @ §
wy TF G & aF we ¥ faaw
7 F a0l A8 w9, v 7% fom aiw
% g g §, wgt 9% wefeea-
w7 7 ®G WX Fre-aT9 AW 6T
g%z 7 w47 fF wie gw o gfom
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These \igures wery given in ans-
wer to the Lok Sabha Unstarred
Question No. 472 dated 20-3-1978.
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wy 2egw fasw u9 O ¥ wiw wg w2
0 warr &, o Ay S T g Wi
Q,W“WWﬁGQOQ'FW
ot w2firdy @1 ey 8 ¥ el
S wigRl? whe g fe
ag gt *y arw § fis o o & e
o ¥ wrerw A wrw Tl
oTEw, ¥ saaA & groor & @ @
wEN AT F—WEEA W WAHT
wfafoe wrear § 1 o FEE
¥ Fe aferat vome ey §, ¥ 4-
foez wifred Faw “arae &2 @Y7 WY
ToR ®W ¥ Wi wy tmmwr
F ST €T T g AEN AT |
Wiy s saw v ¥ @t w?ri
fr sniwm wTed €, aoeer WY ]
WX YaR  FTO0 WATAE HEATG Y AT
&1 ar w7 O WIS gWT IEES
i foreierd g ad & oorfee agt &
Fa-gRTe AT W F AR WX
FRTR & FTC 9¥Y | 9§ IT FT R
a7 fx a=rew % gz € T 0
arT o1 @ 8, w AE I W ey ?
wrae 7 q9e WY agl ¥ gwEA w
FEITC F FOT gAT | FATHA ¥
ar¥ § & srzwifiar ¥, goX s ¥
qar xx § cccc (wowamr) c

SHR]1 VAYALAR RAVI (Chirayin-
kil): Why can’t you suspend them?
Please take action against them.

SHR! YADVENDRA DUTT: This
I not the Brezhnev Hall where you
havg signed a treaty.

# oy vy 1 o1 F5 qw fraw g
wrfgy fir fmrfasrd &Y or gfew w1
AT §Y, 8 W & ww oY afew o1 T
g wifgr wWife wwaflm woee
wrevfre fefir WY wite oY fieerre areren &
o & g ¥ ¥ f—-aw v #
wirere oyt & wor way @ v fer
¥ Wz aTo g @WT §t 96 o

3
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m#w’fmﬁtﬂiﬁwmt'
war Fum S @ ? ooy W Wi
wpwafie swraet wr el ¥ |

gt firer ¥ whed WE T § fag
M & I #7 sy G TR o ¥w
fewr xar & 1 I QuT wiwd wr
wre wy fiegr f weer qrEl wT g
oy @ &¥ e wr feer qw T
e s g T gE a1 70
# ww ag WETT WY 4 @) IXHEW WTH
ARG 48 qRE 917 (omwETY)
5T gTET ATRY § i T ST v
Y AF W g ! A TEEA B
wifire #¢ | 99§99 gHEE WIF WA
48 TCEE 9T | 1971 ¥ 32 TEE, 72
¥ 42 ociz WiT 76 ¥ ww fe A
TR AT HT WY EATHT T @Y
91 IW §HG 43°5 TWHE WA FAT
¢ T oS o wAAr TE W eI
wTE § 77 ¥ 15 90z WX 78 ¥ wW
a% 16'5 TCHE § | WEF 43 Wi
15 WX 167 afsx Haqr &€ ? g a0
wegar ®Y M @A & wrEt Y
# 1 20 ¥ A dE o FEHTE W}
o% wiz qada § | w9 gz Tawy
o @Y | WA AT AR WiwE AT
ai & qar wwar g - - (vawa™) |
SHRI VAYALAR RAVI: Whose

figures he is quoting I would like to
know.

MR. SPEAKER: I huve not aksed
others as to from where they are
quoting.

"SHRI YADVENDRA DUTT: I can

give them the facts and figures. I
cannot give them the brain to under-

stand them.

SHRI VAYALAR RAVI; Within
one month, 300 people have been shot
dead)

ot arRew we : o & oy a7 fawt
& sqvamr g | el ke dfzw 2
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nwirﬂmh{ct,m
fat & 1wyt ot srgean W w5 WY &,
fwfrrew oY, a¥ @vwrges fsfirves
ayt wr ag § WY xafog wr g §, § I
waw s s aft T &
o ¥ wrew ¥ wgr § fs —
“If we have to use muscle power,

we will use it on the streets of
India”

Is it not an incitement to crime in
the streets of India in the name of
politics?

SHRI C. M. STEPHEN: That hes
been categorically denied.

SHRI VASANT SATHE: I was
present there. He cannot speak false-
hood again and again. She never
sald that.

SHRI YADVENDRA DUTT: ‘That
was in every newspaper, it was never
repudiated.

SHRI VASANT SATHE: It was
immediately contradicted, she re-
jpudiateq it hundred times.

sft gedw ww : wsaw wEEw, ¥
W4T %E, ¥7 F) 77 A ¥4 § a1 A

A WX 1 4w fgedfwa
gwfrs & | It was a Hitlerian
technique

fast ¥ gfew sfmas & o
wrfr wifgr 1 wfezd fadr g ¥
FXA TKF FrEA F¥ 1T wiA4A
TR ¥ W AFAT N AT FTXE
g T & g3 1% F-—wexk ¥, wawar
¥, WM ¥~ AwEeer gfew
wifred & IA8) agr d4r wfgg | &
anwary fae et et ag ord sqaear
W A WAy, I ff aer gw
WA W OF @k | gfww wiedasy
% fafex =¥ wr wigw srefirear
Y wrfigg
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W ¥ o% ane YT W STE o
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WY EETT wwTar § 3% o ¥ ¥ anr
oY Tk we ol go § & W www W
TTT ¥ 93 T wAT W E 7 WAl
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fg awft &Y By s WuE SiET
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waard W gt s el
¥ fawrs &3 ¥ w2 gxm R wHA W
T wiEgy )

W WY & 9 § @ Weqe
i At wow dre g Gd o &
W T GG T

SHRI DINEN BHATTACHARYA
(Serampore): Mr. Speaker, Sir, at
the outset, I would like fo state that
1 do not agree that a matter which
concerns particularly a State or States
should be discussed in this House....

"situation.
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members. They have narrated certaim
facts, but may I ask, what are the
veasong behind thig law and order

"situstion having deteriorateg to this

extent?

The accusation is made that the
pposition is taking advantage of this
I also meke the same
accusation that the opposition is taking

‘not only the advantage, but they are

trying to Yoment the situation in many
places. But this is because of the
actions and activities of the ruling
party. That must be noted by the
ruling party. Why is there so much
of torture and repression of the
Harijans and other backward classes
Yoy will find that everyday there are
teports in THe newspapers abouf the
serious ‘forturing of Harljang and
backward people in Bihar, UP, Rajas-
than, Madhya Pradesh and specially
the places WhicK are under the gov-
ernance of the Janata Party. I do
net want to suggest that there is no
such thing in States like Andhra
Pradesh or Maharashtra,. What 1 want

.is that there must be heart-searching

by the Janata Party and specially the
Home Department, incharge of this
matter. They must think over this
matter.

Many other issues huve been dis-
cussed here ang a mention has Beell
made by so mahy hon. Members of
ithe various incidents, What about
Bailadila? There, it was a carnage;
people were shot like catg and dogs.
What is the reason? What happened
at Rajarah Mines? What happened
at Kanpur Swadeshi Cotton Milly etc,?
These workers were agitating becauge
they were not getting their wages.
For thiz agilation, the police was
called in and the trigger-happy police
fireq at the workers. I know that
goondas werg also hired. Why were
the two persons belonging to (NE
management killed? After all, the
Government realised that they had to
take over the management of the
Swadeshi Cotton Mills. In this way,
I may narrate 30 many other ex-
amples. What i3 place In
Farldabad? Any of us can visit Fari-
dabad any day’ and he will see that
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the workers are agitated so much.
For what? 1 um astonished to know
that Rs. 150/~ is their minimum wage
and if they ask for more wage. It is
their fault and then police will be
posted there. On the other hand, no
steps will be taken to redress their
grievances. Very recently, we know
what happened in Pant Nagar? I had
an occasion to visit that place. I went
round the whole campus and I was
astonished that such heinous and
shocking things can huppen! People
were killed. Injured persons taking
shelter in the gquarters of the emp-
loyees of the University were dragged
out and burnt to death, The figure of
-the killed persons is not yet known.
Who is responsible for this?

I have heard and I protest strongly
against the UP. Chief Minister, He
has accused that CPIM purty was there

to instigate. Nowhere there is any
political party to instigate, far to talk
of CPIM N

That area is the most backward
urea. The workers were all coming
from Gorakhpur and other places of
U.P, and Bihar. It these things con-
tinue, the people will get agitated
more and more. So, I agree that this
should be an item for discussion in
the House so as to warn the Govern-
ment. I belong to the friendly party
of the Janata Government. I, as a
friend, may warn the Government.
The enemies are striking.

I wil] urge upon the Janata Gov-
ernment to pee the genesis of the
aituation and that js the policy of
the Janata Government. ¥ven the
Prime Minister has shown a rigig,
adamant and arrfogant attitude I
cannot dream of it. Thumba workers
went on strike, The workers came to
give representalioi to the Prime
Minister. The Prime Minister told
‘that he would not talk to them and
they might go back. 1s that the fair
policy? Did you not assure the whole
working class of India that justice
‘would be done to them? These things
happened several times—if the werkem
wwere agitated on certain genuine
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issues and they asked the Covern-
ment for redressml, instead of talking
to them Government let loose repres-
sion and oppression. This was caused
either By the police or P.A.C. or some
others. . _

I must meake it a point to warfl
through you, which I have already
done, that it is Time for retrospection
for them, otherwise it will be too late
You must see the writing on the wall.
It i3 a fact that Shrimmti Indira
Gandhi sitting on the same bench hall
to face the aggrieved people and she
had to get down from that place. The
same thing will happen Yo the Janut&
Government i1 they don't change
their policy.

Do not 'take wrong steps. Please
see that the people are not killed,

In Panthnagar no warning was given
to the people. Nothing of that sort
wag done. Still The Government says,
they were violent. They were carry-
ing lathies. So, on very flimsy ground
the workers are attacked. Without
police you cannot manage the affairs.
That is what it comes to,

MR. SPEAKER: You have men-
tioneg that already. Plemse conclude.

SHRI DINEN BHATTACHARYA:
The Minister is taking it jokingly.
Mr, Biju Patnalk, I RKiow, what you
said in regard to the case in Bailadilla, °
When we were talking about retren-
chment of people, he said, why you
speak of 10,000 people; I will retrench
one lakh. That is what he said,
This is the at‘ifide of the Janata
Government. What do you expect
from us in this situation?

Through you, Sir, I firmly state that
it iz not a question of simple law and
order’. It is u mafter o? the policy of
the ruling janata party which led to
most heinous and ghastly murderg and
killings of the downtrodden workers
and persons belonging t, the harijan
communities and ‘Ke backward clisses.
Advantege is taken By Sr frierfls of
the Congress (I) party of this gltus-
tion. ) L.

MR. SPEAKER: Flease conclude,
You have taken lot of time.
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SHRI DINEN BHATTACHARYA:
Sir, I am concluding. The friends of
Congress (IJ are very much appre-
colating my speeches, But I know
. S8ir, you have read
in the newspapers what they did in
the Writers’ Building Heudquarters in
Calcutta. The leaders of Congress (I)
went there with lathis in their hands.
Flowerpots were thrown; glass panes
were broken. The Chief Minister,
Mr, Jyoti Bosu had tg come out even
at the risk of his life but even in
that case Mr. Jyoti Bosu ..i1 not ask
for- the police t fire upon the Con-
gress goondas. He only advised police
to guard the Writers’ building und to
take precautions and to go only upto
the extent of teargassing. What I
am saying to them is that please do
not equate West Bengal Government
with the other Governments. That is
whet I am raying.

MR. SPEAKER: Please conclude.

SHRI DINEN BHATTACHARYA:
1 conclude by saying that with all the
happenings that are taking place, they
must now be very cautious, they
should read the writing on the wall
and they should redress the grievances
of the people and take lessons from
various events which are happening
in the country,

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
The Janafa Government, due to
adverse world conditions, had to re-
trench 100,000/ persons but in West
Bengal, already mofe thar one Tlilion
retrenched and unemployed persons
are moving dbout.

SHRI DINEN BHATTACHARYA:
This is not correct. We protest.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
8ir, there are only ten minutes left.
What is your decision?

MR. SPEAKER: 1 am told, it
started at 6.11. We have got the
record of it. We ecan continue uPts
8-15 unlesg the house wants to extend
it. It is upto the House to extend the
time or not. If the House does not
agrée for extension of time, I will
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straightway call Shri Govindan Nair
to speak for 5 minutes. It is for the
House to decide whether the time is
to be extendeg or not.

W% way gedw wrd  wwew «
wren it (st wTn ®@)
®r waf € | wY FANT FEedi
FTTT X7 WET TT AT ETAT A7 LHT
¥ &n T wd € e oo wea
WA AT | GO T R T |

SHR]I VAYALAR RAVI: Sir, in the
Business Advisory Committee we all
agreed to extend the time of the
House from 6 pm. to 7 p.m. to dis-
cuss the Demands. So, we accommo-
dated the request of the Government
for finishing the Government business.
We ghowed them so much courtesy
whereas they are not prepared to show
ug any courtesy. 8o, the only course
open for us is to protest.

SHR] C. M. STEPHEN: Sir, we
have got different sections—may be
groups and parties—in the House and
they represent a particular political
view in this country. When a matter
of this nature ig discussed then every
group must have gsome times to ex-
presg its views. This is a fit case and
extension must be granted. If the
Government feels jt cannot be done
today then some other day may be
allotted.

MR. SPEAKER: I am prepared to
sit upto 10 O'clock but I have no
power to extend. So, I am putting it
to the House,

SHRI CHARAN SINGH: Mr.
Speaker, only two hourg had been
allotted for consideration of this
Motion. The debate started at 6.15
pm. According to the mllotted time
it should finish at 8.15 pm. But in
as much as my friendg sitting opposite
want more time for this debate, I am
willing that the time may be extended
till 845 pm. I hope it will satisty
the Opposiiton. 1 will begin my reply
at 815 pm
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SHRI B. P. MANDAL: 8ir, I want

1o rise on a point of order under Rule
345. Sir, = member is regquired to
give notice of amendment one day in
advance. My point 1z why should
not we do wway with this provision
of giving notice for amendments one
day in advance {f the Members are
not to be given the opportunity to
speak,

MR. SPEAKER: Mr. Mandal, in
order to get a right to speak 500 Mem-
bers can give notices of amendments.
There is an earlier ruling by the
Speaker that so far es amendments
are concerned, it is not pecessary that
those who have given the notices be
given opportunity to gpeak. Other-
wise it will become impractical.
Three to four Hiindred members can
give notices of amendments in that
case.

SHRI B. p. MANDAL: Sir, never
such a large number of Members
have given notices of mmendments.

MR. SPEAKER: Already there {s
a ruling on it. Now, 1 call Mr
Chaturvedi,
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ot ot awlds & o off grew ¥
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€ v AWM ¥ uw dwr FmaTECer
a7t gur &, foesr vy & adERE
et g€ & ) wr g warg s Afe wr
wEW 7, a1 3w § wfi wmer wifa
aYT Taeqr @ AW ¥

MR. SPEAKER: Shri Govindan
Nair. Five minutes,

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Only five minilfes,

MR. SPEAKER: That is all. What
can be done? "THere ii no time.

SHRI M. N. GOVINDAN NAIR: I
believe there are no two opinions in
this House that the law and order

would not like to have a discussion
on a matter which iy a state subject

I want to point out what is happen-
l.ng:nU.P. 9 ]
35 times they had to fire agalnst the

E
§

i
EREF,
ﬁaﬁﬂf
g
T
e
ag E g
TR

80
. I warn you; do not
publicity to her.

I had been to Sambhal. The Janata

the Member elected-Even ag early as
1837 the Muslim League contested
that seat; it was the Congress that
won that seat. In that area whet has
happened? For the gimple reason that
a Muslim representeq to the police
that some mction should be taken
against some students, a number of
Muslim shops were looted and burnt
just in front of the police station. I
asked the police officers: why did you
not act? They said that they had no
resources. Just in front of the police
station this happened.

-SHRI OM PRAKASH TYAGI
(Bahraich); You are totally wrong.

SHRI M. N. GOVINDAN NAIR: 1
am not wrong; I know what has
heppened. I had gone there, talked

to the people and wunderstood the

gituation. Today both the Muslim and
the Hindus say: “This place can
never become what it was before” Is
it not a matter of concern? I had
been to Pantnagar. On wu silent pro-
cession, people were sghot....

did you not go there. You said that
you would go there. But later on
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you changed your mind Pecause i you
had gone there, there -would hmve
been further firing. YU knew that.
your wisdom dawned on you and
you came back. We had been there;
we had talked to the people. Affer
the discussions with the professors,
studenty and the ladieg in the houses,
1 am hundred per cent convinced that
it was a silent procession; they were
mot only shot. even when tried
to escape, were chased up, killed
ana p'ut gne sugarcane field and
burnt 1.here.

SHRI PURNANARAYAN SINHA
(Tezpur): ‘There is8 a Juficial
enquiry on the matter and you can-
not refer to it.

SHRI M. N. GOVINDAN NAIR:
This iz what happened there. Shril
Jagjivan Ram ig not here. What is
happening there to the Harijans? The
attrocities op Harijans have reached
a new stage. The Constitution is
challenged and the code of Manu ijs
being introduced there. Now, some-
body was saying that the Manusmriti
has been burnt there. What is
happening in Veranasi? What
happened when Shri Jagjivan Ram
went and unveiled the statue?

MR SPEAKER: We huve dlready
discusseq this matter at length.

SHRI M. N. GOVINDAN NAIR:
I am not discussing . Behind ol
these, there iy one man. You go to
any part of UP, you will hear the
name of one man, i.e., Charan Singh,
who is the villain of the piece. If he
hag any gense of honour, he showld®
regign and get out of the Ministry.
That alone will help thé people.

SHRI RAGHAVALU MOHANA-
RANGAM (Chengalpaftu): Mr.
Speaker, Sir, I am really ghad for the
opportunity you have given me to
express some of my feelings on the
law and order situation in the country
today, In fact I wanted to speak
something about the law and’ order
situgtion prevailing in The couniry
toduy: but unexpectedly, Mr. Kanwar
Lal Gupta, whlle he was taYking

-AFRIL 20, 1978

Hiteation (M)

about the law and order situation,
has referred to Tamil Nadu., Usually
speaking the law and order situation
is not to be controlled by the Central
Government, but by the Staute Gov-
ernment. It is a State subject. There
are only two occasions when the
Centre can interveng in  the State
administration. They are, when the
States is under the control of the
President or when there is Emer-
gency. Tamil Nadu is now neither
under the control of the President nor
there is Emergney. = Since the topic
has been taken ‘and discussed on the
floor of the House by Mr. Kanwar Lul
Gupta, T want to gtress certain points

In the name of agriculturists, some
viclent and anfi-social elementa in-
dulged in unlawful activities just a
month ago, just to create anarchy in
the State. It is 3 well known fact that
our Chier Minister MGR is rendering
great service for the past forty years
to the down-trodden and podr com-
munity, When that ig the case, I do
not understand why they arg brand-
ing the Chief inister and other
Ministers stating that the Tamil Nadu
Government is responsible for creating
anarchy in the State. To be frank
with you, Mr. Speaker, Sir, our State
is ruled by All-India Anng DMK head-
ed by its General Secretary and Chief
Minjster, Mr. M. G. Ramachandran,
popularly known gz MGR, who has
been rendering gremt gservice to the
people and who spends all his time
end property only for the uplift of
the downtrodden people. It was a
political conspiracy. Our Government
has gsought the cooperation of the
agriculturists, the general public and
all the political parties which have
faith in good Government,

Of course, police firing was there.
But what wasg the reason? Fifteen
small bridges and three long bringes
have peen damaged in the violence.
‘We have taken Rs. 38 crores for the
flood relief. Tami] Nadu has been
completely damaged due to cyclone.
We hug constructed hundreds of
bridges out of which nearly 30 small
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-bridges had been completely Jamaged
by the anti-social elementy and 5 buses
had been completely burnt down .and
‘three police pickets damaged. 50
-officers of the Revenue ang Police
Department had been seriously in-

Jured. Roads were damageq ang walls
“were constructed across the roads, and
‘the ornaments geposited in the banks
were plundered, These are the main
Teasons why there was firing and
nearly hall a dozen persons were shot

.4dead for the simple reason thmt our
‘State Government wanted to protect
‘puble property. That was the main
veason of firing. But there is a talk.
‘Since the agriculturists were not given
proper benefits In Madras, in Tamil
Neadu State, there wus an agitation by
the agriculurists. To be frank with
‘you, Mr. Speaker, a high level com-
mittee for agriculture hag been set
up in Madras. Electricity charges

have been reduced from 18 paise to
14 paise per unit. Paddy procurement
price wae incretised to Rs. 05 peb

Quintal though the Centre did mot

want any increase. The State ig also

pressing the Centre to enhance the
procurement price to Rs. 110 per

quintal, the rate on par with that of
wheat, The recovery of cooperative
agricultural loans has been postponed
for another two months, Such bene-
Bts have already been given to the
agriculturists i Tamil Nadu. When

such things are going on, I do not

why some of our hon.

Members have created gome doubts

in the minds of hon. Members of

Parliament as wel] as the Ministers

that the Tami] Nadu Government was

responsible for creating all sort: of

complications and anarchy in the

State. The Tamil Nadu Government

is not responsible. Just to protect the

public property and just to protect

the four-and-a-half crores of people

of Tamil Nadu, there way firing. The

Government hag to take that much of

wegponsibility and ocur Government
*had done it. If at all there is any
«doubt in the minds of people, please
«erase it. Our Government ig g very

responsible Government and it tekes
all the steps to give proper aid to the
peopla and there is no doubt about
their prosperity.

qg st (sft wowr fay) : vww
Aga, T W W AR g et gk &
fir w92 oY arx farrre gt &
wg wiforgot gwr & Wiz e gw )

e Awr TER fis 8 W e g,

oF ara & fito wprard ot WY war 3
g f 9 ¥ Iy il ame &
wzat giearT df 3@ o | dw #
950 wEfor gf o fradt ¢4s dw
worer % g§ off 1 (wrwarw)

SHRI DINEN BHATTACHARYA:
1 want to challenge the statement....
UInterruptions)

MR. SPEAKER: Mr. Bhattacharya,
please sit down. Don't record.
(Interruptions) **

ot wew fey: s oft, & evwer
g w wrfeadt W v et wdf
wor wigg faar 2 Oe v @
g..... (Interruptions).

MR. SPEAKER; Don't record.
(Interruptions) **

st wem fog: wad Aroe 1 Y
Wy o ¥ 7., (Interruptions).
MR. SPEAKER: There is no ques-

tion of interrupting, in between the

speeches. When you spoke, he did not
interfere.

, (Interruptions)
MR. SPEAKER: Don't record.
(Interruptions) **
ot wew fog : woaw wew, §

wwer § fir qad o1 el Y ok B,
AT v gy W o W Te

**Not recorded.
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" [sfr woor fag)
? TEAr TERT WY T W7 IEW

MR. SPEAKER: Everybody attack-
ed him. Every criticism is bitter—
whetfier made by you, or by him.

ot wew fay : ¥ ww a7 fie
1970 & @rft (uw) *r wadde g
qTdr L., (e

sitwaY wfgrar dro thmiwe (wad
U )« F7E °
SHRI DINEN BHATTACHARYA:

I want to know what the Minister
wantg to establish.

o Wiy IO n2w & i@ wites
9, % | gen a1 ?
Did he mention anything about the

period when he was the Chief Minis-
ter of Uttar Pradesh?

st wow oy : werw AgEw, ¥
aaw & & wraT fr o avg ¥ ar-faare
By w¥NT | BT OaT @ 9T, o &5
;T § | W qg word § oY § avog fadx
TATE

Q% AT YR ¢ ST ST T
&, sewr wae g

ot woor fag @ W s oo,
gafwo & waa ¥ @ 9T | W |
wiiw # et 6 a1 7 Qv AT w
et qrogar & ... (vwwET) | L
648 ATT AgF MHET oefY, WTT WG
AT Ay, §1 w1 AT T wErg grir o

SHRI XK. LAKKAPPA: Twisting is
not gllowed.
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MR. SPEAKER: If your idea Is

not to have a debate......

(Interruptions)
it wow Py ;e Y
nfi @1 sy §—gT ww A qeET o
WA AT, EAY WA W GE GAT 4T
fis o g &1 FF FAAI gar § ar
g TEAT Wrew ¥ |

SHRI C. K, CHANDRAPPAN (Can-
nanore): You have proved that.

ot weer fog ¢ Yo A oWy e
& wraw Ifed qraT Sl B aaEEr
RTEAT §—TAT AT H T AT TG HW
# Fgee  wOw B Wit A
aaw ¥ wft s g & s o e =i
@t wr e

oft MNfaga AA< qET 7 T T
wi s wofay “¥few wre fx fra”
gl EERIARE ... ..

SHRI BIJU PATNAIK:
‘villain of the piece.

sit wow fop: “frda wre R dE
wgT 0T 1 qar At fadw Tgr g
ar #faw, afew ST ow o F wr
qi—ag Iwr frearx —3faw oy
& a1 fadm—¥ wwee § xae S
q2 wrad wgf g, fie wwT g wEe
...

SHRI M. N. GOVINDAN NAIR: I
never gaid that....(Interruptions)

st wew fog : wiY &7 WY EW
WG, W T )

SHRI. BAUGATA ROY: There is
the language difficulty. Mr, Chayan
Singh is misinterpreting it. Though
some people may call him go, it does
not mean that he iz a villain
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ot wew oy : R faw & ag wr
fir o AT § o o I s - feg
frorwr 7 AR, a¥ aw g W H
wifer 7 grY afew - g2 g WiTm
7 o wEre § R ¥ wrwa § wa
waar afr 3 '
SHRI K. LAKKAPPA: Sir, is the
comparison with a crow parliamen-

tary?

MR. SPEAKER: Let us not crow
here. sess

SHRI K. LAKKAPPA: Sir, it is
unparliamentary, He cannot accuse
people. ... (Interruptions)

st wonr fag : faes s we-
qiiemded 7f ¥ afww srar wgEr
wrareaEEd @ 1 4T Eer eifed

SHRI M. N. GOVINDAN NAIR: I
did not say that.

ot wewr Fag: wrw 3w § wiw
sreeqT wegl AgF 8, & gewr awsiw
e § AT g famrorm o At R
forat fn fafrr oy o€ 81 gae =
wT ¥ Fww ok e k€ 9% fir
dure &, fyware A, afrrrg 7 o
wewar # Taew fafagr § wrewo
g & W da R &Y wear gf R
oY fagre & oY gzamd g €

oft s T ;i dwrfesT
Ll

st wewy fag : & woy ST R
v g 6 Tt & w7 q@ WY g%
§, 8 werefy W 3 ovew forg | HaEd
WA AT WTEAT WX WTOET S
aq Tl w0

# g W w7 g ot fis fagre &

1, TOTR T g g, @ A
afies #3 o qi=, ©: w¥w TveT §,

TR AR WX ¥ we gw mviie
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werd & of &, faer a0 qw ay
v frerer g & e o qeTiee
foqun @ w &1 A, T
ar Y & 1 ag € T § v o sfer
uw faf s frow &, 7% 3w, ag SRTEY
torh s o uw  fefawr grifaw
§ o\t oy o frew qatem §, gg et
whfag & e ag 7 §
W 7g Wt aga fedl aw creqe Y
strefy Y @ adt & & xa faefady
§ frawrardy aff § 1 9w g N
aawan §, Ia% for ¥ To wivk
Zm A W g &7 oaga @
gasim wfaararfes 3gdT = g sanr §
s a3 & 1| A7 A Sy awa wiww
far §, 1977 7 qg& STa1T ) WAUAT F |
#x 1974 & w7 far qr A% e
¥ i w0 gT & 1 T wiwd 3UT wing
& afes 9T Simadt & agioe g0 o
WA qE g § 1 & fae) §) araw
og aadr W § W gawT o faaw
wron § W fade wror gy @ fn 2
w1 gfea ¥ Fga BT {1 gw
qgF WIT IrAwT A T gy § |
foew $o fzdi ¥ 59 FUFF w7 Aa-
wAaEd &1 qgqaT g1 940 § afwm
FTWA 9T A1 ga @Ar  wifgo W,
T gFfmawY 97 J1 wa< agAr g
T, ag AEY 9%r | FX F WA &7
300 Hrer gT o fear w@T & AT 250
#rw X 4w faar wm@T g W7 ag A
W%l A7 gET@ R qar g, A
9% %% Ww@A @ war g
R A g=AT grft | wfwa gfaw
ardl ®r FTUT FT OF A €7 i ;T
FTC7 O BT § FF o) ®Towe &7
qar s gives grar & 1 wifs 5
wgazh iy A grft &1 e T
Zfeums 8, 3v &, vt & Wi faad
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Tt wrTor Ty

g § 3T AT F FrATE A IR
fazdt-aaft & mfus @Y siren & e o
wour fear § ¥few gfee oo ot
woow TEAd aft v ¥ sl
R ¥ www arfaw s wpfeeer
grar & | XuwT ' ¥ 7T v udy § e
eIt ®) WE AT WY oY
qosfon & g wff W fear wig
dfiesr feeelt § ag ufes oft &1 oyt
9T T Zraw? frar srar & @ el
¥ faedlt ¥ oY fooum o7 wwaT &, ww
& wred ¥ fr faoslt Wi gmoT &1
¥ gF g1 Y ar fawel WK To Yo
w1 R Y oy ) e 1@ § &€ we
wfermra § forret wft o g7 g A
wT qIF § | I8 AT BT 9TE WA
oF FWT wifgw + gw & ware ey
9T AT ¥ (AT ST gLETOT A
srEareT ot § aY 97N At oF & g
grr fwsr aaddz s $T | W
gn fft ame st wY gEi ¥ oWw
@& o a7 7 ofr 7 g v e wE
& T 1 5T W wrenar fafors
warfEt ot oF g ifen 1 ww A
ERCR I CRAEAR R F S
T ¥ & qgw W #E T w=i w7 Tw
gromo T wgr  war gar o) feesit
¥ JEtiE AT & oTwr O w% w0
U% TOHAT BET WL 916 w7ar & 1 oF
H 3R AT A fear & fn e gl
wE g e &) @@ o ax
frarT ¥ 1 Wt gATY WrAE faer
ot gw W H A g ¥ ad At qw
ot gt 1

@0 wra gfem sfmas o &0
x® & ard ¥ wrax H gl W oo fiear
a1 | g A H W aw-AE AN §
forreY FPfae fedior s § Wi
formy ow-gw sifeaay & sy sadt

APRIL 20, 1078

t oo & e o g 3w @
£ ot ox fr g wfoerc w8,
¥R, WA, wewwT, F wge faei &
wuat & oy ¥ K Sw ¥ oww
9T, WENITAIR, "hTeY, dnee it
traar § gfee wfawz go 1 gt
gyt wrAge # qfere wfwee off &
g ay ag & fe st gfea whmerc
vy § wgt ¥ w7 gmew o &
TRd WET w1 ¥ET WETUE FT ¥
¢, AT w1 e oY wAEUE 2T 6T
b3 B ) faelt ¥ wrow WY AP
G N A gw ¥ I SeEw grRn Ot
& ¥ o wr W} e feddt wT
Bier-ar et ¥ | faeelt & foo ot aw
g% Ifew sfaea< as &1 gaonw  SEr
FT9E & | YW HY A T faar agy
a7 f weg aitvg  3Twn ¥ aF @
vy & faeelt § ofew sfewaw @7
fewew mifew frar aregar &, fameT
wH u¥ 8% 79 #1 gEw w1 faar 1 T
¥ or feardzz & amar fm woer
93T FEA FAIAT  TEAT WY UF @aT
FTTH AAAT GEAT | WW eq & Raifke
& fa=r &1 17 ¥ fog faeett RS fren
wrafes & e oY omT 91 1 @iwifE
& S FT UT & wigE T &, qiwx
gt § afaw fox WY 5o & qiw wo
=t § | oiw wF g 5% §, %%
fomgeed & Ty Wt SN W O
gaTt are gy Wt §

el ao ¢ fomfedr ¥ & ag
¥ wTaT wigan g 6 faedt § oY mniw
Y & o | W Sadr & faar §
forat fir A meAla feli w1 8 | &fas
st o wawr w1 § gms farer A ar
wr ¢ 1 &w foafed § § ag v samar
srgaT g e gfiar & fomsy w3-3% wge
&, st fom® wiew T § s wder
fawlt & wrgm ww § wr¥ figgeny
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¥ o wpdt & et F o € ww
w1 & w o ST xaemar § oAt
w7 gwey § s 8 0w T ¥ et
t 1 (vawamr)

SHRI K. P. UNNIKRISHNAN

(Badagara): Our allegation ig that
crime has gone up gince you became

Home Minister. Reply to that charge. -

Now you are talking about New York
and London.

«ft wreer feg : wrrowT S e )
# Saraarlr & wroN TEeT @UE | A8
aa ogr & fF fTet § wwE 1974
RAFEA T 1977 WG E | AT
%9 a1 & # ag Aggw war g fr feafy
B! AT arfgy | §F AT HEe Fowd
wras) & § IAd AW serar & fw s
agr &1 Ta® Frew HY OSTOST qard
1§ wror wNET mEdir & dar
frd gg & | (wwwamw)
SHRI K. P. UNNIKRISHNAN:
Go and ask the people in the sireets.

st wow fog : 3fEd, & sw@ar
g o wira 30 ama wife & Qe g1
w7 F wyn gwOl § 9% TOEATRT HY
a1 g (5 g W 53T a1 FEN FTET
& 1< wiT 9T IFHT gEy w1 Fird
B? qrmr T AR Ay Haw AT
5T A ar e § qeae a9 frar
wast TETHY A fasm ey wt swar
&t ®Y AT ¥ qRF | AT WIOA FYTE
gaFT & At ¥ @ g | 9 WA
a1 fam &, IueY FER A AT ;AT |
oY w7 T fawd ®Y g7 )

1970 ¥ fwad amde & $few gu
T4 R ¥ 48 9@ § | wEh
T 3297 | Iah A1 fHC 40 9T@ T |
TG AL 30 TET | TG AX 20 THE
TEE AT 19 THE AT 19767 43.5
qede WYX 1977 ¥ 15 v@T 1| W@
e¥za o1 gur ) (sewwer) w1 wEw ¥
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% wgar wrgaT § fr wedt arw e
ol & | e e o her & gk o

ot weiw o : & qw gy W §
GAE TTHE ¥ A0 $Y GT FT| ()

st wew oy : ©F T ¥ ww oY
& wEdAr 1 '

dx ¥ qreze Zrew & wreor fedt
T & firad g ww WO T wiFE F | TEY
sraw g smow e e g
{1977 AT gE R AT @A ATE A
sarer g€ &0 @ oY Y & O
gC wiw® § o uad ywry F wEw
41 1970 ¥ 20.506 fafews,
1971 ¥ 16 fafewa, 1972 & 20.5
fofeam, 1973 ¥ 20.63 fufaws,
1974 ¥ 40.26 fafegs, 1975 %
o< g% ¥ 17.09 fafegq, dfre
g% ¥ 4,81 fufeaa, feasr waww
gwr 21 fafema w1976 ¥ 12. 75
fafeas, sm f& ara @ "o
TR EY AR A FE T T
) ax WY T W AUEW g |
1977 % 21 wr& | 4§ #gaT f& =wr<s
aTs TaawAt § Tl avs grev
&, st o sraw § ) (sawaw)

st W 9 : EEw Wi F
WS H & FT | HOT WAT FH
qFAC

it wewr fog : & wod faw W)
FgaT Arga § e & 3ad a3 wr s
o og AL NAT WX | WE qET TR,
i & g7 1

rweT graTAl ¥ aErE w) w

&1 1974 7 1105, 1975 ¥ 2201
wafr 1976 ¥ AT BT T Wi T AT
axw 244, 1977 ¥ 823 | 1974 ®
1105 < 1977 ¥ s23 1 Ao €
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1974 ¥ T W% WqAN TAAEE .
( wawaT™)

ury sk, Wy ¥ A & apte
Ifie s | WY IF I @ 9
AN & f qvar | AU anw frar Q@
®, ww & ar v § faw 9T gw
TWETGNAATAR | 1974 § T
W% wAw SHI¥eT 2481 1975 %
206, FafiF g7 Aradt & 7§ 9T wO
g9 TWr gET 9T | 1977 W 188,
AIA qTET FT AR 1974 § 87 WK
1977 % 36, va fir wrardy ag 7§ o |

oft wow fag : oY, wiwd &Y oo
R HxAd

N weaw wgrew, § fee S
wrgeT §, ¥ v i ¥ gre Aty w1
zater s § & ¥l am amy &
¥, W e &3 Qg a7 fadm w7
fer @ T Al wrAr wifed o
% wrn g, A andYy gy § 6 e
TN we & T gy TfvA dawy gk
& ax uvet 7Y & 1 gz gaT fed Famar
w1 fawg & | &feT go@ w1§ g w0
fwprer BT WX TR W 24T fiR
¥y wT & W ww g § SR W ag
arqfY, Qur 3T W Al & Rer
% wr i o Wew Qater 3T

ot xwd darer qrar wfrom foere
wifwd, ¥ Fuew arer froerwr T §
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o g o weq g § uw ow 0 3¢
w7 fir ware fagr & ww o v ar
& @1 fadare wiifs wmrar et
W TR A QW Fo fro F
& o Ay W Wl T EY & ay Wy
# foedare, faw wiw & e, frae
wsfrdw ...

( werwerr)
st gt o : wraed iy fafred
wei &
it wew fag : A w fafreT
&1 w10 AT T WY &, THo Ao WITe
N EMcwfrdgs ag W &1 73 §)
sqferda ag =ff, afes sqifer ag

ot e oW qETY oA g
e

ot wew fag :  Afew oAl ¥
¥ g wgw wed o

oNTE, WFE XAW, ATAAATE, AR
Fme, go o, fagry wrax few &
oy wviY @ gor | gawt ot & fasdr
. ... (wwgm)

weue WER : TE AT @A g
frrerar &1

ot wow foy : waw W, WY
fygar & @ fafreT W fraderd
IqwY qréf grar wifee sxwt F &, wy
qudr wifeat & wfee sRWE ¥ W &
Iait wYE g Y ogar | ¥ o aTaATT
g ar 38 foredardy wff & oY wawr
wawa 78 97 s 38 e fradmrdy
Y &1 s svee Ry g A i,
TeAiiz w1 o AMTER & ATX 707 ALY
e foredardy O wTT X aRd §
et YT ¥ ot gar, ar afieary
ot g, e & awwen g e oo aw ot
=g ...

| qu i wee : oo &, nft £
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SRR oY & qIH AT | A WA
o wifew &, feft & e fgwr ar
qw wrefr # feammT oo o ) xe
sy & ifem § 1 o ¥ FrRAY
wwft | W BT wrEAwEw, 39 9T
oo, TFQ R AR g R AW ®
fag o ot asht §—AF ag =
qwt & fog FOw §Ow aTT ool
¥—, wifir warT e o1 fappre WA §,
w1§ prmfivs Mgz v §, @7 RAT
W fr fiw yuee fe wf—are
W ¥ wwA e wifge | wAw & fog
ey § s ST X WAAT g1 | W AT
qC A 1T, a% qrl W g |
Y [T WWST WX § : AT G¥ 9T )
& Y o gt ox wifee § 1 &7 9%
oo g Y wwar §, e i ol
ErfY, Wi s ge 1 AT OF
¥t ¢ wnfener § ( fergrar o o gw
A wT AT §, IW ¥ g W e
woft wifgg

wnifa diwT, g 2w, W o
v 9 @ amwet—ar  mfEer
e R —ad 7f § 1 s ot

Law and Order* CHAITRA 30, 1000 (SAKA)
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Tw i ag el v vy v vy
¥ forg ww=ew, av e & fedt Wit e
¥ 9 1 TR Tt wr w fewr e R
Ak o oY e g & wveT Wi, Wy
7g fir g o wroht ag  wswar & fw
&Y T soreRw gwT, ¢n  frare
w37, 39 % frg waT @Y 1 g QW A
ot & ¥ g A W o S
Y wEge w3 1wk s s
ey W oarr @ £ R
gt AT S AR & fag sfw
o, fear omar &

SHRI K. P. UNNIKRISHNAN:
What did you say in U.P. Assembly
in 10747

ot wewr fog : &3 wod ww Y
qrrewr aft fear a1 Frowmr § fe
gt agt g qrifeww qifeat gg &
fag xawc e § 1 gardy o, fo
¥o #ro, ¥ vdwww g F wr
foar §, 3a w1 &ir afwg

gaR agt e vy Qefoee
oty ¥ wRmafem, oGitE, ¥
wrw foar § ¥ ave # gfee ¥ e,
W1 & ¥ wf) &, forg 7T W & qemd-
R Y U, & oW 7 W wh |
wferr ot # R s TR
g wrwm & 1 #fer 9w & am-
e twarifafedt w7 qrafeias ot
& X wraiRfra stz fs g T
& wrw wi, s e e, ar o
U 9a% & ¥ qraT ur o, faadr

g & wT AT g1 1

i R, s i for
fafefewm st g o @ &,
T X v fod § fs ow fratarwe
BT Y% QA w7 gEAfenti—
¥R & wfr g ST wareqr w6y
ATATHIT TR §Y A |
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. [sft <o fag) .
. WMT WA T O T A —
a0 mifen aey ot @gr aEw
¥ -, AN N gk v Hor §, Wy
wTE e ® SpETie W A el §,
ar wwgd % oy I & wrgwA oy §,
At wgt wnogw Qe ge &7 W
i v W & wws ¥ amw s
% TR A B W SO awe dy fis
o wRgd § Hol angw 9 &, o7 Swyi
W gewE, WISTEw, FIA N Ayt WX
&, HALL BT WIAT HTH AT AT T7 |
& q3-ferdt Wit Ryefr & &, o e
% qTTA-rEAE 4, W &W I
wwrere g1 wr foa w1 @A g fow
ik & wg v ¥ ey oy §
dog arew, oT ¥R o o E—
AT AAT TF TN §— W Y e,
ot ot &0, 6T 9T wageEr 99 oy
o g, ... (wEm)
SHRI VASANT SATHE:**

MR. SPEAKER: You cannot say
that. I am not allowing that
Expunge it.

SHRI VASANT SATHE: Dr. Raj
Narain has gsaid that....(Interrup-
tions).@ @

MR. SPEAKER: Whoever might
have done it in the past, I am not
going to allow it.

Do not record anything.

(Interruptions) @ @

SHRI VASANT SATHE: What is
judicial about it? This hag been said
before.

SHRI RAJ NARAIN rose

MR. SPEAKER: I have not allowed
him, I am not going to allow you.
Do not recard anything.

(Interruptions) @ @
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SHRI SAMAR GUHA: On a point
of order. The observation that has

MR, SPEAKER: I have expunged
it.

SHRI SAMAR GUHA: You have
entered into a dialogue with him. It
is not @ question of expunction only.
Everybody in this House hag heard
what he has observed. That is.
not only a denial or not only repudia-
tion of the whole moral basis of judi-
ciary.... (Interruptions)

MR, SPEAKER: I have expunged.
it; what more do you want? Do not
record this.

(Interruptions) @@

SHRI SAMAR GUHA: He should
apologise to the House; he cannot get
away like this. You have entered into
a dialogue with him....(Interrup-
tions) Everybody in this House has
heard what he observed. He has
challenged the integrity and honesty
of the judge who has been gppointed
by the Government and with the ap-
proval of thig Parliament. He cannot
get away with this observation.
Everybody in this House has heard
what he observed. Thig is a wvery
serious thing. Just expunction willnot
do; you have to take notice of it and
take proper measures. In your cooler
moments, kindly consider this matter
and see what the provision is
there and then you have top take the
decision against the member who is
indulging not only -in vitiating, but
violating all the norms. Thig cannot
be tolerated. We are not going to
tolerate. Either the Parliamentary
democracy will remain.... (Interrup-
tions)

I beseech you; you nave heard and
the whole House has heard what he

*sExpunged ag ordereq by the Chair.

@@Not recorded.
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‘observed. Hm.qundhnwmm
do. You have tg take concrete steps
for this.

MR. BPEAKER: I have expunged
it; I am not going to do anything
more,

SHRI SAMAR GUHA: On a point
of order....(Interruptions)

MR, SPEAKER: What is the rule
that is broken?

SHRI SAMAR GUHA: I gubmit
thati:youmkeptsﬂentaudtha
whole House did not hear..

MR. SPEAKER: You have men-
tioned this; I have heard you.

SHRI SAMAR GUHA: This §s not
a simple thing, If you allow this,
there will be doom; the fate of thl.s
Parliament wil] be sealed. One or
two aberrationg in the use of 5 word,
you can expunge. The man goes on
repeating a thing, The whole House
hears jt. You entereg into dialogue
with him,

MR. SPEAKER: I have not en-
tered into dialogue with him.

SHRI SAMAR GUHA: Even then
he repeated.

MR. SPEAKER: I have hearq you
& number of times. Yoy cannot mono-
polise the floor of the House.

SHRI SAMAR GUHA: Yoy have
to take proper measures. I go not
say what measures,

MR, SPEAKER: I am not going to
be dictated by anybody.

SHRI SAMAR GUHA,
draw your attention.

MR. SPEAKER: You have done
that.

I want to

(Interruptions)

SHRI SAMAR GUHA: I want to
tellnllunatoyou&llowhathehn
uttered. You pass off in a way (Infer

‘Situation (M) 02

ruptions) ... .just for expunging the:
word., :I'.‘hlt would be a dangerous
thing and it will set the procesy of
chain reaction.

MR. SPEAKER: You stop record-
ing.

(Interruptions) **
SHRI RAM DHAN: I am on a point
of order.

MR. SPEAKER: What is your point.
of order?

st Teem : werw wREw, A
ATYE WTE W E | fore oy ¥ iy
wfRe adt e faw w7 of ¢
ag ¥ WS aTgw Tt 7T wwre fagw
W@ ¢ 1 9T ¥ v wE

MR. SPEAKER: Home Minister is-
replying to that.

ot aRew : SEE ¥® ¥ wy

T 1 e A e S
THY AN ¥ § ot I grow ¥

ot g wiw qreret - A o,
T oWy A g oW T R
(vawan)

MR, SPEAKER: Mr. Patwari,

Pleage git down. The Home Minister
is on his legs.

ot fror wiwe Tt : WY aTg,
)
(Interruptions)
MR, SPEAKER: The House haa its:
0Wn method. I know you are short.

You need not jump up every time,
hear me.

**Not recorded,
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[Mr. Bpeaker]

The House has ity own powers. But
I am not going to use any power to
send out any man. I woulg get out
of the House rather than gend out a
Member, I want to make that thing
«certain, .

SHRI SAMAR GUHA: I have not
suggested that you gend him out.

(Interruptions)
‘SHRI SAMAR GUHA: I have only
‘made a submission to you.

MR. SPEAKER: Mr, Guha for how
many times are you getting up?
There is no end to this.

: (Interruptions)

SHRI SAMAR GUHA: I have never
uttered a word that you should name
him, What I have said—you have to
examine the gravity of the parliamen-
‘tary offence that has been committed
by my frieng and take cognisance, if
mnecessary. . .. (Interruptions)

MR. SPEAKER: I have hearqg you.

SHRI SAMAR GUHA: The matter
ig not so simple.

MR. SPEAKER: You have got up
three times, (Interruptionsy I have
‘hearq you, There should definitely be
an end to every talk, 1 am not going
to hear you any more.

SHRI SAMAR GUHA: The matter
is not so simple. (Interruptions)

Next day, he will get away with all
this thing—all this kind of accusa-
‘tions and abuses. Wil] you allow this?

(Interruptions)

SHRI SAMAR GUHA: Today Justice
‘Shah ig not here. He hag guts and
courage to say this. Tomorrow he
will gay it against any Minister, the
Government and other friends, Will
you allow him?

MR. BPEAKER: I never alloweg it.
I expungeqd it. Please hear me.

SHRI SAMAR GUHA: Expunction

Is the most gimple thing.

MR. SPEAKER: I have also g right
to speak. You have got your

APRIL 20, 1678
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methods. You move it if you want

Why do you put the responsibility on
me?

SHRI SAMAR GUHA: Have I no
right to submit to you?

MR, SPEAKER: There must be a
limit for submission.

(Interruptions)

MR. SPEAKER: You may have &
motion, Why do you put the res-
ponsibility on the Speaker? If you

have got the courage, you move the
motion.

SHRI SAMAR GUHA; Sir, I did not
expect this from you. I have not
challenged your authority. This Rule
Book gives ug the right. I wag only
making a submission to you because
you are the custodian of the right,
the privilege, the dignity and honour
of the House. What I am trying to
submit to you is, if this kind of a
thing is alloweq to continue, in future,
a situation may arise when it will be
impossible for you to function in the
House, impossible for you to continue
in the House. That is my submission
to you,

(Interruptions)

MR. SPEAKER: Mr, Home Minister,
please go on.

st wowr foy : wemw Wy, &

T frwiy F q¥af¥ v oo o ¥
swe %, fomd fp oar 7 wrewr
Tl & sfr ww g &, wEenT
g g, @
TorTe Y EET
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oy W vwwar @ el &
Ty w1 woww Y a1, |few WY
fr 99 ¥ fa¥r qur woew w o o
X ¥ | /fer gt gt Teie W
wft &, st ardf ®r I § ar aga
¥ at & g Raw owh odaw
oyt or iw § 1 & oA
AMEAT F~-FANT A3, A @y AT’
@Y § W Aot ¥ Y gmd w1
TQAT ATEA w7 FY ATAET WreT
E21aTT T AT HT qATwT w4Y w0k 7wy
I &T wawE ugy qv  fE oy wwmet
AT WT AT AT SUETZNA AT WY 9T,
FaR R gamamidi ? gTwr Ay
AT Trfgy 4.

ot wHw WIS : AT ST A Ry
&g af oY .., (suwem)

ot wewor feg @ semw wEET, T8
oA FET aw w9 & fie ow Ol
%Y g7AT G2y T fe age ur w1 WY
T | U% Y w1 g ey man fe
T wT k| oFT weETd ¥ W §,
NarTg frmeoegy| Hadww
WA FEM——EHT & Sal & o Y
% Qe d-fn AT-gus-mTET W 9v-
a7 f¥ 7 FAET W, AAT GATR awt
figaT wealY | 9w gfrw  wwi T
£ @ aoac gy Pefefaew g € fe
w9 g Ty WX s qifufesw
qrEfw & dEi & &% ¥ Tog ¥ v
ar wifr & 17 /% § AOwalw a3
wasr g} far & arerfas wgeTd 8,
WIC WETT § FYTET B A g
wk aw o firerdt §, oo ww g ok ™
o frerY @ 1| 9w e A & g
v wauE AT E. ..

AN HON. MEMBER: Is it infalli-
ble?

st wow oy : & sy g —wfer-

 farsr &, o gfore wrfeut §, 3 W

oY Sew & g fafreet §—3 wifn-
farer sy & 1 fepeer w1 g0 W
¥ qAW T FA7 g1 I LT o
e T faedY vy g
g g Y T g

SHRI C. K. CHANDRAFPAN: Who-
is responsible? You are responsible-
for this. You created a gituation like
that. That will not help us. Don't
do that....

ot wreer ferg : w3 arw gind o
wHfamm ST T am g &R
ToTea v § fEA0 amwmfe &
gfrr, fre & wf afey | & fedt
& ara ¥ Y arerar., , ., (ewwmy)

MR. SPEAKER: Don't record any-
thing. Nothing will go on record.
(Interruptions) **

MR, SPEAKER: ,,..Don’t record
anything excepting the Home Minis-
ter.

(Interruptions) **

st wow fag : weaw AEEa, §
fardy & e ¥ Y AT 97 o YT
O @ ¥ W freelt o Y A Wy
€ g 1 wafeg &% qoearer ST oY,
(vrwgm) . . . .&few & a0 ¥ ofa
TF AT AT T i wra ahr oy
WA AT EY BT AT F& §, ST T
i sz i for § w@6ife ot e
v A wg {, 7 gt
AT T A wrowr W\ ?

coe.(wmwE) L.

**Not recorded.
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SPEAKER; ...... Don't re-
cord.,

(Interruptions) **

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
the time allotted by the House was
upto 845 PM, It iz already 9 P.M.
The time is over, .

(Interruptions)
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MR. SPEAKER: The Motion is
talked out. The Hause stands ad-
journed....  ¢Interruptions) i
1100 A.M. on Monday.

EL10 hra,
The Lok Sabhg then adjourned till

Eleven of the Clock on Monday, April
24, 1978/Vaisakha 4, 1800 (Scka).

**Not recorded.
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